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INTROD UCTION 

I the Charrman of the Commnuttee on Public Undertakings having 
been authorsed by the Committee m this behalf, present this Twenty 
Second Report of the Commuttee on the reports of the Comptroller 
and Auditor General of India for the years— 

(1) 1979 80, relatng to Haryana State Electncity Board 

(u) 1980 81, relating to Haryana Concast Limited 

(ur) 1981 82, relating to Haryana Housitng Board, and 

(५) 198283 relating to Haryana Financial Corporation 

Haryana Warehousing Corporation Implementation of new 
20 pomnt programme and Compilatton of accounts by 
Government Compantes, Haryana Breweries Limited Haryana 
Televiston Limited Haryana Seeds Development Corporation, 
Haryana Minerals Liouted and Haryana Tourism Cor 
poraticn 

2 The Committee orally exammed the representatives of the 
CorporationsfCompanies concerned A brief record of the proceedings 
of various meetings of the Commuttee held durmg the year 1985 86 as 
also of the on the spot study of the power plants of the Haryana State 
Electricity Board has been kept m the Haryana Vidhan Sabha Secre- 

- tariat \ ~ 

f{
 

3 The Committee are thankful to the Accountant  General, 
Haryana, for his valuable assistance and gwdance to them Thanks 
are also due to the representative of the Finance Department, Haryana 
and the representatives of the concerned Corporations/Boards who appea 
red before the Commuttee from time to time The Committee also 
place on record therr appreciation for the excellent help cooperation 
and unstinted assistance given by the Secretary Deputy Secretary and 
staff of the Haryana Vidhan Sabha Secretariat पा. preparing this report 

Chandigarh ! PHOOL CHAND MULLANA 
the 27th March, 1986 Chairman
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REPORT ON THE 
REPORT OF THE COMPTROLLER & AUDIT OR GENERAL OF INDIA FOR THE YEAR 1979.80 (CIvIL) 

~ A 
' i Haryana डा Electricity Board 

Paragraph 6 3 02. Capital 
i 

1 The caprtal requiremenis of the Board are provided i the form of loans from the State Government, the public, the banks and other financial institutions 
H 

The aggregate of longterm loans (including loans from Govern ment) obtamned by the Board was Rs 511 33 11 lakhs at the end of 1979-80 and represented an ncrease of Rs 5477 44 lakhs, 1¢ 120 per cent on the long term loans of Rs: 4 56 55 67 lakhs as at the end of the previous year Details of loans obtained from different sources - banlod outstanding at the close of the two years up to 1979 80 are given clow 

1 

Source Amount outstanding as on Percentage _ 31st March of increase 

1979 1980 

| - (Rlq;\ees m lakhs) 

State Government 33048 77 3,6365 10 100 

Other sources 1,26,06 90 1,47 68 01 171 

Total 4,56 55 67 511,33 11 120 ° 
Duning the course of oral examination when the Com mittee enqmrled the reasons for increase in the lIoans hability every year the departmental representative stated that the mamn reason was the less generation of electricity by the Thermal Plants as the coal supplied to the plants was below standard The representative of the Board also sumutted that the electricity was supphed at a much less price than the cost of generation N 

The Committee feel that फिट Board has failed to utilise the full = capacity of its Thermal Plants which mcreased the cost of generation with the result the loan lLability of the Board increased from 456 56 crores 1 1978 79 to Rs 10,09 70 crores m 1984-85 

The Committee, therefore, strongly recommend that effective steps should be taken by the Board to utilise the generation capacity of the Thermal Umits to the optimum level and to reduce the generation cost by better management so  that the mcreasmg trend of loans conld by arrested



Paragraph 6 6 01 

2 

Operational performance 

2 The following table indicates the 
of the Board for the 3 years up to 1979 80 

कि 

operational performance 

! ) 

- 

Particulars - 1977 78 1978 79 1979 80 

(MW) 

1 Installed capacity Thermal 204 3 204 3 417 5 

Hydel 528 3 547 3 654 0 

Others / 32 3-2 25 

Total 735 8 754 8 - 1074 0 

ड ' Normal maximum demand 511 0 930 0 710 0 

3  Power generated {(MFkwh) 

Thermal 1016 ;79 695 26 897 38 

Hydel ) 1983 45 313348 3074 96 __ 

Others . 015 0 96 — 

Total 3000 39 3829 70 3972 34 

_ 1977 78 1978 79 1979 80 
- (Mkwh) 

Less  Auxiliary consumption 102 69 75 74 118 95 

4 Net power generated _. 2897 70 3753 96 3853 39 

5 Power purchased 778 * 115 91 147 37 

6 Total power available for sale - <7 
4+5) 2975 53 3869 87 4000 76 

7 Power sold (including power 
used on Board s works) 2456 05 3217 66 3269 66 

8 Transmussion and distribution ) 
loss _ 519 48 652 21 731 10 

(Per cent) 
9 Percentage of transmussion and 

distribution 1058 17 5 159 18 3 
\ 

(KWH) 
10 Number of units generated per 

KW of installed capacity 4044 5074 3699
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The department/Board पा their wrtten reply stated as under — 

* (0 The एटा KW 1nstalled capacity during 197778 1978 79 and 
1979 80 as indicated था para 15. clusive 
of the capacty generated in the Hydel Projects ™ The 
Thermal Generation per KW of the installed scapacity for 
219477 78 197879 & 197980 comes to 4977, 3403 and 
149 

- 

_ (2) While calculating the thermal units generated per KW of 
mstalled capacity the new umits which were commissioned 
m November 1979 and March 1980.. had been taken for 
the full year, whereas those units generated only 105 MU 

S - ! The mamn reason 15 
that during 1979 80 there was a mishap  The generator 
stator of Unit No T was damaged and was out for about 

कि 3% months which would normally have generated 7 MU 
per day and would have accounted for about 70 MU 
shortage due to this reason only 

B 

(3) Transmussion and dstribution losses are inherent factors 
m a large™supply network In case of HSEB network 
compnses 220 KV 132 KV 66 KV 33 KV [1 KV & 
400 KV transmussion and distribution lmnes besides a num 
ber of step down transformers The mam reason for 
loses mnight from the starting end to the consumer end 
are on account of these technical reasons Besides, the 
low power factor of machmery installed ~at the consumers 
premises under loaded transformers and over loaded dis- 
tribution system which has been laid for supplying power 
to the remotest corners in the state durmng various ope 
rating conditions are some of the major reasons for the 
higher incidence of losses 

4 P 
(4 Theft of energy and incorrect metering o1 tempering of 

the meters by unscruplous consumers do have some पा 
flugnce on the lIme losses Various steps being taken ‘by the 

»~ Board to reduce the losses to the mumimim 
न 

| 

During the course of oral examination when asked by the Com 
mittee about the reasons for the low capacity utilisation of their Ther 
mal Plants the representative of the Board stated that the performance 

~of the Panipat Thermal Power Plant was much better than the Faridabad 
Power Plant and that technmical defects, due to design placement and 
equipments, were the main reasons for the low capacity utihsation of 
Faridabad Power Plant The Boards representative Jurther stated that 
a renovation programme for all the Thermal Plants 10 the country, at 
a cost of Rs 500 crqres~ had been approved by the Government of 
India and added that out of the amount of Rs 500 crores, -Rs 20 
crores would be spent on this plant by the Government of India and 
2 further sum of Rs 20 crores wag tq he prouided by the State 
Government 1 - 

— नल
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When the Committee pointed out that this plant was to be 
mstalled at Mathura refinary “\but the plant was rejected by them due 
to defective mechinery and that the same was not in working order 
at that time the representative of Board stated that they were not aware 
of this fact However, they assured the Commuittee to enquire into the 

T matter p 

14 

The Committee recommend that m order to meet the mcreasmg 
demand of power m the State concrete steps should be taken by चाट 
Board/Government to improve the capacity ufiisation of the respective 
Thermal Plants 

\ 

The Commntiee further recommend that the matter regarding the 
purchase of defechve Thermal Plant from BHEL be investigated at घाट 
earliest under the mtimation to the Commuittee \ 

The Commutte observe with concern that mspite of rules and regu 
latons and large force of oflicials/officers/engmeers at the command of 
the Board the theft of energy, mcorrect meterng and tempering with 
of the meters by unscruplous consumers are contimung unabated as accep 
ted by the Board in 1its wrtten reply The Committee 1s convinced that 
such type of wregularities/illegal acts camnot be Comwmitted by consumers 
without the active conmivance of the employees of the Board The Com- 
mittee, therefore, desire to konow the number of such, cases where the 

employees of the Board were held responsible and what action, if any, 
was taken agamns. them . 

- हि 

The Committe sirongly recommend that the Board should take 
effecive steps to stop theft of energy, tempering with of meters, mcorrect 
metering etc and take stingent action agamnst the consumers as well as 
Board * employees found responsible of such iregulantiesfillegal acts efc 
and submit a report to the Commurttee 

3 

Paragraph 6 7 Manufacture and performance of transfoimers 

6 702 Growth of transformer capacity / 
- 

3 () At the end of March 1975 the Board had 260 power 
transformers (aggregate capacity 1298 MVA) and 21724 distrbution 
transformers (aggregate capacity 1586 MVA) of various ratings which 
mcreased at the end of March 1980 to 358 power transformers (aggre 
gate capacity 2119 MVA) and 29 160 distribution transformers (aggre 
gate capacity 2214 MVA) respectively 

() Installed capacity vis a vis demand and connected Hoad 

The power generated by the various generating sfations or recel 
ved from the comman pool projects 15 distrbuted through a network 
of transmusston/distribution lnes and sub stations The table below 
incicates the giowth of tramsformation distmbufion and generation capa 

109m7965 80mauumum, demang and connected load during the five years ¢hding
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Particulars 1974 75 1979 80 

- ~ - (व MW) 
(1) Installed capacity (power 

generation) 492 1074 

(1) Maximum demand on 
the gnd 400 710 

(m) Transformation capacity 1038 1695 

() Distrbution capacity 1269, 1771 
I 

(v) Connected load 1452 2140 

Percentage 
of 

ncrease 

118 

78 

47 

It would be seen from the above that agamnst a 118 per cent 
increase 1n installed capacity 63 per cent increase in the transformation 
capacity and 40 per cent increase पा. the distnibution capacity _during 
the 5 years up to 197980 the connected load on the system had 
mereased by 47 per cent 

- 

A test check of 765 dls‘tnbutlon transformers m  Kamnal Cucle 
revealed that during 1979 80 छाई capacity utibsation of 109 transformezs 
(14 per cent) was less than 50 per cent and only 25 per cent 1 the casé 

~of 45 transfor mers ¢ 

The department/Board stated in therr wrtten reply as under — 

The latest position at end of March, 1985 1s tabulated here- 
under — \ 

! N - 

Ason 3/80  Ason 3/85 

1. Installed capacity (power generation) 1074 

2. Maximum demand on grid - 

3 Transformer capacity 

/  _ 4 Dustribution capacity 
- 

5 1Connected load 

710 

1690 
~ 

1771 

2140 

1446 5 

913 MW ता * 
31 10 84 

2395 MVA 

3183 MVA 

3034 MVA 7 
/ 

The situation prevailing 1n 1974 75 
was not at all satisfactory as connected) load of 1452 MW 
was put on a generating system of 492 MW The situation 
has improved 1 1979 80 so as to brn g n higher generation 
of 1074 MW to meet the connected loid of 2140 MW 

The dlsbnlbuhon system 1s always planned taking into consi
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deration the further demand of the areas As such the ins 
talled capacity of tlie transformers has to be more than the 
load on them to meet the demand of future connections If 
the latest figures are taken ito account we will find that 
hardly any distribution transformer 15 under loaded Even at 

, present the Test Report (2—3 years old) Agriculture as well 
as Industrial connections, are pending beciu e the existing 
distribution transformers cannot take the load & additional 
transformers are required for releasmng the aforesaid connec 
tions - N 

The Commuttee noticed that the utiisation of cJapacuy of 109 
transformers was less than 50 percent and™only 25 p\ercent वा the case 
of 45 transformers in Karnal circle पा the year 1979 80 The Commuttee 
also noted that a large number of applications were pending for con 
nections due to shortage of transformers 

The Commtte recommend that the Board should consttute a 
techmcal committee to vestigate the reasons for the । low capacity utl- 
sation of distribution transformers mn Karnal circle durmg 1979 80 

. The Commttee also recommend that immediate steps should be 
taken to meet the requrements of the transformers wunder mtimation to 
the Commuttee so that connections could be provided to the apphcants whose 
applications are pendmg = ~ 

Paragraph 6 7 03 Performance of transformers 
F 

(दी Power transformers . 

4 Some cases noticed पा test audit relating to the ‘performance 
of power transformers and of delays in their repairs are 1indrcated 
belowe - 

\ 

(1) Onme 16/20 MVA power transformer (cost Rs 17 40 lakhs) 
was recerived from फिट supplier at the Central Stores Balldbgarh on 
7th February 1978 पा a damaged conditton The tiansformer was taken 
on stock i September 1978 after some of the shortages/damages were 
made good by the suppher 

- 

The transformer was 1ssued to the Construction उप Division 
Gurgaon 1m June 1979 After mnstallation 1t was checked for com 
musstontng 1. July 1979 but the temperature of o1l and TR value were 
found to be unsatisfactory Smnce the readings did not 1mprove despite 
dehydration, the matter was taken up with the supplier (October 1979) 

Inttially the supplier declined to do' anything because the warranty 
period had expwred (August 1979) but later after inspection of the 
transformer 1 October 1979 stated (हैक 1980) that the test results 
were quite all nght and the transformer could be energised 

The Chief Engmeer (P&C) accepted the contentton of फिट firm 
and advised the divisional authorities” (May 1980) to energise the trans 
former with all due precautions 

- 1
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The diviston after energising the transformer inttmated the Chief 

Engineer (July 1980) that the TR values had not improved and sought 

further advice पा the matter Further developments are awaited (March 

1981) 

In therr wrtten reply फिट department/Board stated as under — 

(1) The transformer was not recerved i the damaged condition 

at the time of 1its receipt in February 1978 The defect 

came to notice on 30 7-79 at the time of Comnussioning 

! The matter was immediately taken up with the firm The 

firm was asked to check the T/F and remove the defects 

by the deputing their Engineer  Their. representative visited the 

the Sub Station where the T/F was installed on 29 1079 

He pomted out some methods to set right the defect and 

the Xen (Constructton), Gurgaon was asked to do the 

needful The T/F Oil after domng the needful as adwvised 

by the firm was got tested from M/s BHEL Bhopal and 

the supply of test results showed that the T/F oil con 

tinued to be defective Accordmngly the firm was 165 

ponsible to replace the T/F od but mmtially the firm was. 

hesitant to “replace the o1l free of cost On seeing the 

unbusiness like attitude of the firm a registered notice was 

served on them on 28 11 80 to set right the defects within 

30 days The firm agreed to supply fresh oil by their 

letter dated Apnl 27 1981 and actuaily the fresh oil was 

poured 1 T/F on 16 6 81 - 

(2) The transfer was 1nttially required for 200 KV Ballabgarh 

Sub statton  but subsequently decided to be installed at 

66 KV Sub Station Bahadurgarh But finally 1t was decided 

to mstall at 66 KV Dharuhera Sub Station, because of 

industrial loads were picking up fastly at Dharuhera as 

compared to Bahadurgarh Transformer of this capacity 

could be requred at many of the 66 KV Sub Station to 

meet the growing load demand “of the State Hence there 

was necessity to purchase transformers of this capacity 

(3) The firm has agreed to the warranty period of 18 months 

- from the date of commssiomng or 24 months from the 

date of despatch (24 1 78 which ever 1s earher, Hdwever, 

the firm has replaced the oil free of cost Subsequent to 

replacement of the defective~ oil, the transformer was 

¢ successfully energised and mo adverse report to 1ts function 

has been received so far 

The Commtteee desire that responsibility लिए the acceptance of damaged 

transformer be fixed and the Committee be mformed about the action taken 

agaiwnst the officials at fault 

Paragraph 6 7 03 (आए) Power transformers 
नौ 

5 One 8 MVA power transformer (approximate cost Rs 8 00 

lakhs) installed at 66 -KV 500 station, Rewan (December 1969) was 

damaged on 10th August 1972 The transformer was however con 

signed to the supplier for repairs only on 30th Apml 1974 

After repairs (cost and dates not available) गए was allotted to 

the 66 KV Substation, Dharuhera, but could not be installed at the 

-
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sub station as some of 1ts accessories were found to be missing The 
Power Transformer Workshop Ballabgarh through whom the repairs 
were arranged intimated the Executive Epgmeer Construction Drvision, 
Gurgaon (September 1979 that the said accessories~had not been shifted 
to the workshop at the time of repairs by the Operation Division 
Rewant The spares required were reported to be not available (Feh, 
ruary 1980) and फिट transformer” was lymng at the upgraded 132 KV 
Sub statton Rewar1 (January 1981) 

N 
~ I 

In ther wntten reply the Department/Board stated -as under — 

The transformer got damaged on 10 8-72. and was shifted to 
Transformer Repair Workshop Ballabghrh on 188 72 
~Later on 1t was decided by the Board to get it-repawred 
fiom the manufacturer M/S - Crompton Greaves Ltd 
Kanpur Bhadoop Bombay and was sent to 5 workshop 
on 30-4 74 -by SDO Transformer Repairr Sub Divin HSEB 
Ballabgarh and as‘such no one 15 responsible tor the delay 

It was recetved back durmg Apml 1978 wvide Firms Invoice 
-~ dated 24 4 1978 The transformer was allocated by COS 

HSEB , Hissar to Xen Const Gurgaon vide his Memo 
No 24 dated 10579 on the advice of CE (P&C) Design 
Durectorate HSEB Hissar vide Memo No Ch 53/D GS 268 
dated 24-479 The transformér was 1ssued by Xen Central 
Stores _Ballabgarh on dated 4779 vide SR No 50/1210 
and the cost debited 13 Rs 1,94272 

e [ 
The transformer, was sent to¢ Transformer Repair Wotkshop 

without Radiator, Conservattive Tank, Wheel Temperature 
Gauges and these 1items except Temperature Gauges were 

6 handed over to Construction Organtsation by Xen 0 
Rewart when the fransformer was allocated for Dharuhera 

The transformer was transported to Pampat Transformer Repair 
Work Shop on 13583 and has been further shifted to 66 
KV Sub Stn, Chaurmastpur by Xen -Gnd Const Division 
Ambala where 1t has already been commissioned 

( N 

- o one 15 considered responsible ~ 

- During the course of oral examination the representative of the 
Board stated that the transformer was sent to the manufactures for 
change of ol When questioned by the Commuttee whether the o' 
change alone had cost the Board Rs 1 94 lakhs the Boards represen 
tative admitted, that the transformer was also got repaired 

e - . 

The Committee are not convinced with the explanation of the 
. Board and feel that there was negligence on the part of Board officials 

that the transformer which got damaged om i0th August 1972 was 
sent for repairs to the manufacturer after about 2 .years on 30th Aprl 
1974 and was received back after 4 years in April 1978 Lven then 
the” transformer could not be commisstoned पा]. May, 1983 as cartain 
accessories were found  missing - 

kY - 

—
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_The Committee feel that this a clear case of nus management 
and negligence on the part of Board officials who put the Boardfto 
loss by not putting the transformer wn use ’for 11 years even after 
incurning heavy exspenditure 0015 repairs 

The Commattee recommend that the matter should be thoroughly invest 
gated by फिट Board and reSponsiihity fixed for the lapses and a report submitted 
to the Committee । 

s 

Paragraph 6 703. (जप) Power transfoimers 

6 2 10/16 MVA power transformer (approximate cost Rs 1237 
lnkhs) 1installed m February 1979 at the 132KV Substation Gha 
raunda was damaged within the warranty period 1n October 1979 
because of some internal defects The matter was tsken पाए with the 
supplier (October, 1979) The supplier asked (July, 1980) the Board to 
send the transformer to their workshop at Bombay which was sent पा 
November 1980 The transformer was lymng (Januiry, 1981) for repairs 
with the supplier 

- . N 
In their written reply the Depaitment/Bcaid stated as under — 

The transformer was received back duly 1opaired m,August 1981 
The: matter was mmediately taken up with the firm 
for repair of transformer  Durmg July 1980, the firm 
asked to send the transformer to their wotkshop at Bombay 
Since th. power transformer 15. a bulky equipment, the 
transfcrmer was despatched to the दिए 10 November, 1930 
after making necessary arrangements for 15 despatch 

The Committee observe that when the transformer was damaged 
within the warranty pertod 1t should not have taken 9 months for the 
Board to make the supplier agree to repamr the tiansformer and another 
4 months for sending 1t to supplier s workshop who took another 9 months 
for carrying out the repairs 

The Committee feel that had the Bcard taken prompt action to 
get the transformer repawed 1t would not have remamed cut of use 
for about two years The Committee recommend that the Board should 
streamhne पड system earmark the respoasibihity of officials concerned 50 
that such delays do not occur पा future 

Paragraph 6703 (B)(1) Distribution tiqnsformei s 

7 The table below ndicate, the mimber of distiibution trang 
formers installed damaged and the incidence of damage uring the four 
years up-to 197980 

7 

Years Total number of  Number o, Percentage 
५ e transformer s transformers 

installed at damaged during P 
the beginming the year 

. of the year “ 
1976 77 N 22 968 2 409 105 
1977 78 24 634 2517 110 2 
1978 79 26 082 . 2 946 . 113 
1979 80 27,493 3,359 122
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It would be seen that the p\ercentage of transformers damaged 
had recorded an increasing trend since 1977 78 

- The Chief Engineer (Research) and the Additional Chuef Engmeerr 
Dhulkote Workshop who conducted a review of the causes of damage 
to distribution transformers attributed these (September 1980) to 

—un authornised connections 

~  —fixing fuses of improper capacity  + 

—poor maintenance of transformers and low o1l level in the 
ansformers and 

—1mproper‘handlmg in transit A 

Ao 

The Government however stated (February 1981) that the per 
centage of damage to distribution transformers depended upon the type 
of area i which these were installed and that the incidence of damage 
was more 1n rural areas than पा urban areas 

A review पा. audit of the mcidence of damage in respect of 12 
divisions of छा Fanidabad and Karnal Cucles for 197879 and 
1979 80 however disclosed that 

L4 

(a) the damage rate varied widely from division to division 
(6 9 per cent 1 Pampat City Division as agamst 16 5 per 
cent 1n Rewart Operatton Division during 1978 79 and 19 7 
per cent पा 1979 80) and 

(b) though 1n the reports/statements of the Circles/Divisions 
to the Chief Engineer Operation the damages were attri- 
buted to ternal defects a review in audit of maintenance 
and other records revealed that the damages were also 
attributable tb (1) owetloading of transformers and (u) the 
oil 1 the transformers being less than the mimimum/pres 
cribed level 

ना 

The Government stated (February 1981) that efforts were being 
made to arrange to keep the connected load on the transformers upto . 
75 per cent of the rated capacity so as to elimmate the risk of damage 
due td overloading ला 

री 

(1) A further review of the records of the damaged पिकाईणि ए815 
! revealed that out of 2946 distribution transformers damaged duTing 

1978 79, 520 transformers (17 7 per~cent) were damaged within 15 days 
to 1 year of mstallation as per detals given below 

’ ) 
-



Damaged 

Within 15 days 

15 days to 1 month 

1 to 2 months 

2 to 3 months 

3 to 6 months 

6 to 12 months 
Total 

“11 

Number 

56 

520 

() A test check~of the mcidence of damaged transformers during 
1978 79 and 1979 80 capacity wise (for 5 of the 6 circlels) and make 
wise (for 2 of the 6 c1rcle];s revealed the following 

(a) Capacity wise 

Capacity 
mn KVA 

Delh 
Circle 

M (2) 

15 31 2 

25 316 
40 43 2 

50 25 3 

63 30 6 

75 ~35 

100 24 0 

160 44 4 

163 100 0 

200 13.1 

250 10 0 

300 17 6 

315 250 

Incidence of damage (per cent) 

Circle 

& - 

303 

Fandobad  Hissar 
Circle 

@ 

21 3 

199 
23 3 

16 3 

245 _ 

171 

Pd 

Ambala 
Circle 

(5) 

Karnal , 
Circle 

#3 of the“12 transformers were damaged
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It will be seen that the icidence of dama‘ge varied from circle to circle and was quite high 1 transformers below 100 KVA capacity and was the highest 1n the case of 40 KVA transformers 

(b) Make wise - 

Firm Number of Transformers Per cent 
transformers istalled damaged during 
af the beginning the year - - 
of the year - 

२... 1978-79 1979-80 1978-79 1979-80 1978-79 1979-80 

A 2,363 2 605 171 244 7 24 937 

B 1,240 1323 52 72 419 5 44 

C 303 339 44 ~ 38 14 52 1121 

D 91 94 4 3 4 40 391 \ जी 

E 512 601 28 37 547 6 16 

F 75 ~ 79 11 14 14 67 1772 

G ~104 123 9 2 8 65 162 

H 144 161 14 8 972 4 87 
! 

I 61 72 9 — 14 75 — 
~ A =~ 

J 34 34 3 2 8 82 5 88 

HSEB 2,538 3012 262 399 1032 1325 

Others 500 530 49 49 9 80 9 25 
- ~ 

/ 
The 1ncidence of da 

outside agencies was the hi 
chased from firm_1 of Bombay followed b 
‘F and C of Bombay and H of New Delh 

mage 1n the transformers purchased from 
ghest (in 1978 79) 10 respect of those pur 

y those supplied by firms 
The transformers manu 

factured by the Board's own workshop also recorded a high percentage 
of damage 

The Department/Board 10 therr written reply stated as under — 

“() The Board has taken following ste?s to reduce the damage 
of distbution transformers 

(a) The mamtenau_ce_ Gang for Mtc of LD. system & dis 
tribution transformer was constituted & time schedule
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fixed for mamtenance of various equipmént Mtc Regis- 
ter for distribution transformers got ,prepared 270 are 
bemng regularly inspected, by SDO s/XéNs and SEs 

! 

(b)/v The overloaded transformers उप the system were 1denti- 
fied and steps taken to replace them with higher capa- 
cty transformers . 

- (c) System Improvement schemes .were prepared to reduce 1 ~ the length of LT Lines and New Distrzbution Transfor- 
mers were proposed/installed 

4 4 

The above steps have, vhowever, shown marginal 1mprove 
ment i the percentage of damage to distibution trans- 
former because now mostly repaired transformers are 
bemng used for replacement and those transformers have 
got “shorter Lfe span as compared to brand new trans- 
formers P A N 

the reasons* for high rate of percentage of damage to 40 
KVA transformers as compared to 100 KVA transformers, but 1t can be attmbuted to the followmng reasons — 

(@) 40 KVA transformers are normally installed{ mm rural ' areas for release of tubewell connections The possibilities 
of faults in -rural areas are more Also as फ design higher capacity transformers can withstand more fault current . - - 

¢ - 4 v (w) It 1s stated that ncidence of damage 1n the transformers 
manufactured by the workshop was not more than those supplied by some of the firms थी 

Rather due to better quality of material 
used by घाट HSEB we maintain~ better continmty of supply and save huge amount of maintenance charges The over head cost m the shape of handlng charges 1s also saved by _using transformers of HSEB make - 

~
 

- 

The Commuttee recommend that the Board should mvestigate the ligh mncidence of damage*to the distribution transformers esp.uially those _ of 40 KV and take corrective steps to mummuse the icidence of damage The Committee also recominend that _the Board should inveshigate as to why the ncidence of damage was high था the 0858 of transform rs pur- chased from certam firms and whether this was due to poor quality of transformers supphied by these firms < ~ 

- FParagraph 6 7 04 Transformers damaged within the warranty perfud 

8 The purchase orders for the transformers contain a warranty ~ clause’ which stipulates that the supplier shall 7be Tesponsible to re place, free of cost the transformers which under normal and proper us¢ and mantenance , prove defective पा matenal and work manship withm 12 months from the date of “1nstellation or 18 months from 

~ 

00 No specific investigation has been' carried out to 1dentify * 

~
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the date of despatch whichever 1s earlier This clause envisages further that i case the supplier fails to repairfreplace the transformer within I month, repairs can be carried out at the cost of the supplier The procedure prescribed by the Board requires that the damaged trans formers sent By the Divisions/Sub divisions to the repair workshops are accompanied by a challan indicating particulars of the  Parchase Order and whether the same was damaged within the warranty period Tke repair workshop 1s required to” maimtain a separate register for the transformers damaged within the warranty period and the repair charges incurred thereon and to furmsh the same to the Centralised Payment Cell of the Board for Initiating action to effect recoveries from the supplers 

() From the” statements of damaged distribution transformers furnished by the field offices to the Chief Engineer Operation, - during 1976 77 to 1979 80 1t was observed that 226 fransformers had been damaged within the warranty pennod  Proper records were however,” not mamtamed to keep a watch for nvokmg the warranty clause by getting the transformers repaired from the suppliers or to recover the repair charges In respect of 92 such transformers repaired at one of the workshops, the Board had ncurred an expenditure of Rs 1 50 lakhs towards repairs, but there was no record to show whether these charges were recovered from the suppliers 

(0000 A test check of some of the cases revealed that an expen diture of Rs 9 13 lakbs was incurred on the repair of two 40 MVA transformers purchased from BHEL which were damaged 1mmediately after therr installation but the reparr charges could not be claimed from the supplter as the mnstallation of the transformers was carried out after the expiry of the warranty period 

Location Daté of Date of When Reparr 
Durchase mstallatwon  repaired charges - - (Rupees 1 lakhs) 

Karnal December December March 1 67 b 1967 1969 1980 

Pinjore Do January Do 7 46 
1972 

The Department / Board 1n पीला wntten reply stated as under — 

2 (3) The requsite mformation 1¢ details of 226 transformers damaged withm Warranty (PO No, S No of the T/F and name of firm) and 1n respect of 92 such transformers repatred at one of the Workshop of the Board were not available पा ths office for the purpose of preparation of reply to the para as\ such RAO HSEB Chandigarh was requested vide this office Memo No -26258/MM/PAC 16 dt 10785 to supply the details 1¢ PO No Sr No of T/F and name of the firm, RAO, HSEB Chandigarh supplied the mformation vide his Memo No RAO/DPC/HSEB/493 dt 11 7-85 which 15 1nco mplete - because no mention of PO No, S No of T/F-has been made 1 the absence of which, proper linking could not 
\
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be made for the preparation of reply of the para How 
ever efforts are bemng made to get the missing details of 
T/F 1n question from the concernea offices 

- ) १ 
(000 Two No 132/66 KV 40 MVA Power Transformers 

BHEL make:be.nng Sr No 6001080 and 6001080 were 
purchased agamnst PO No 783/16239/PN GS 85/62/132/A 
dated 21 9 64 under Bhakra Nangal Project These tren, 
formers were meant for Pinjore Sub Station The transfoimers 
were manufactured by the firm m 1967 - Out of these 
one transformer bearing Sr No 6001080 was nstalled at 
Karnal as a temporary arrangementto meet the increasmng 
load at Karnal However, at that time the matching material 
visavis MOCBs, Isolators Lightening Arrestors Steel 
Structures, etc had not reached Pmyore Sub Staticn The 
transformers meant for Karnal was received 1n 1978 and 
hence the above mentioned transformer meant for Pinjore 
was shifted to Pinjore Sub Siation and commissioned on 
831978 4 B 

The second transformer bearmg Sr No 6001082 was commussioned 
on 13-1 1972 at Pinjore, Sub Station the reason for late com 
missioning bemng the same 1e late receipt of the matching 
material  particularly of MOCBs make “Ganz which were 
to be received from Budapest (Hungary) 

As pomted out by the audit the transformer was never da 
maged so the recovery of repair. charges from फिट firm 
was not called for within or beyond.the warranty period 
Actually the fransformer was giving the low Insulation 
Resistance(IR) values particulaily of the HV winding to 

. Earth As the transformer could not_ be commissioned 
for a period of about 4 years, so the values of trans 
former o1l deteriorated due to the apeing effect and that 
w1s the reason that these I/P values taken durng the 
normal functioning were considered very low when compared 
wnh the test certificates of the manufacturefs The matter 
was-taken up with the firm"who asked for the history of 
the transformer till its errection_ and other . querries, parti- 
cularly whether any compound from the bushings leaked™ 
mto the 011 at any stage On confirmation from SE/Design, 
HSEB Chandigarh wvide his endst No 10350/51/PNGS 
dt 22873 that no such leakage occurred the firm re 
commended that the transformer should be dehydrated by 
yaccum method and till such ttme 1t should not be loaded 
beyond 36 MVA Efforts were made by various officers 
of HSEB to get on loan the vaccum filteration set from 
BBMB Sub Station at Ganguwal Dhulkote Delhi Balab 
garh and Ludhiana Inspite of all these efforts the filtera 
tion set could not be made available for a number of 
years However since 1ts commussiommg in January 1972 
the transformer has been runmng up to 8 1080. of 36 MVA 
and these I/R values were hewng taken as roufine checks 

\
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Bemng a costly and heavy equipment (101 MT approx) फिट 
dehydration of these iransformers was conducted mm our 

N transformer repair Workshop under the supervision of 
manufacturer 1n February, 1980 by induction-heating method 
to immprove the IR Value Fresh transformer oil (approxi 
mately 36000 htres) amounting to Rs 5 4 lacs was poured 
m transformer The balance amount of Rs 3 73 lacs was 
mcurred on transportation hiring of crane & Vaccum 

- Plant from BBMB and the other Departmental charges 
Since then these transformers ate i working condition at 

N _ 132 KV Sub Station, Pinjore - o 
- EY / 

2 

The Commuttee noticed that the proper record was not main 
tamned by the Board पा respect of 226 transformers which were damaged 
durning warraity period - 

¢ 

- The Commiitee was not satisfied with the written reply of the 
Board पा. regard to mamtammg the proper record of 226 damaged 
transformers and also regarding the mussing of record of 92 transfor 
formers relating to therr repairs 

E 

- 4 

The Commttee, therefore, recommend that restponmbmty be fixed for 
not, mamntamng the proper record of these damaged transformers and- 

शा िधपाए proper record of all the transformers should be properly mam- 
tan . 

— पा 

The Commuttee also recommend that an enqury ishould be conducted 
_ regarding the missing of records relating-to the repaws of 92 transformers 
-, and the amount spent thereon - -7 - ’ 

Regarding two 40 MVS transforxmers the Commuttee feel that 
due to delay in commissioning of the transformers the warranty period 
expired and the Board had to imcur expenditure on their repans 

की 1 

The Commuttee recommend that the Board should take steps 10 
streamline s functiomng so that such delays are avoided and the trans- 
formers मार mot kept idle”for want of receipt of accessories 

— Py 

=< 

‘Paragraph 67 04 ()’ ~ 

9 110 transformers “(८०४६ Rs 5 39 lakhs) supplied by firm against 
various supply orders got damaged within the warranty perted Out 
of these, repair charges m respect of .18 transformers were yet (January 
1981) to be ascertamed and recovered from the firm - 

< ~ 

कि 

In पिला wntten reply the Department/Board stated as under — 

Out of the 18 Nos transformers damaged within warranty 
pertod 6 Nos have been repaired by the firm and 2 Nos 
पा. HSEB Werkshop the cost of which have been received 
regarding balance 10 Nos damaged transformers the repair 
charges of 2 Nos, transformers have been पा mated byy 

' CE/Workshop as Rs 4480/- » 

| डक -~ 

~ 

i 

g 

~ 

&
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~ Sub division - ximate purchase mstalla  damage 
_ cost ” tion 

- (Rupees " 
पा lakhs) P N 

1 Newal Sub- . 250 - 0 22 February August Aprl 
dvision - KVA 1976 , 1976 1977 - 

2 Newal Sub 63 — 0 08 January February March 
division KVA 1979 1979 1979 

3 Newal Sub- . 100 0 09 October December March 
§ division KVA - 1978 1978 1979 

4 Newal Sub ]26 0 07 January March®  October 
division VA 1978 1978 1978 

5 Newal Sub 250 020 June \ Sgptember Septembel 
division KVA 1978 1978 1978 

- 6 Ope‘ratlon Division, 500 070 NA +November May 
~ Ambala KVA दर 1970 1971 

7 80 Division 63 0 08 March August  March 

N - 17 
- - 

This amount 15 yet 10 be adjusted from the payment with held 
Regarding balance 8 Nos _transformers the repair charges 
are bemng collected by CP/Workshop from the vanious 
Workshops under lus control . 

The Commuitee desirc that the Board shonld ascertamn the cost of 
repairs of the balance of transformers and take effective steps to recover 
at the earhest the amiount spent on repaws of 10 transformers from the 
suppliers and the Comnuttee be mnformed about progress made पा. the 
matter -~ ,’ - s 

Paragraph 6 7 04(ur) लगा कि 

10 Agamst an order placed पा... September 1968, firm F supplied 
550 nos of 50 KVA outdoor transformers at a cost of Rs 18 85 
lakhs The transformers recetved by May 1969 were found to” be 
below specifications (lower ,thickness of the plates used for tanks sides 
and bottom and low weight of the transformers), but were accepted 
subject to a price reduction of Rs 0 97 lakh (Rs 0 55 lakh as com- 

“pensation for dewations® from specifications, Rs 0 06 lakh for delay 
m supply and Rs 0 36 lakh लि other recoveries including repair charges) 
However, only Rs 0 25 lakh could be recovered from the firm या. 
September 1970 by 1inyoking the bank guarantee and details-of the 
recovery of the balance of Rs 0 72 Iakh (f any) were not available 
(May 1980) 

In addition, Rs 0 05 lakh representing reparr charges of 4 
transformers damaged within the warranty pertod was also recoverable 
from the same firm but hadynot been recovered . There were 16 other 
transformers which had got damaged within the warranty period for 
which the repair charges were neither agcertained nor claimed from 
the firm (January 1981) - ~ 

P In the fallowing cases, the transformers were~ damaged with- 
in the warranty pefiod but were awarting repairs by the suppliers 

Name of Division/ . Capacity  Appro Date of Dateof Dateof 

Ismailabad KVA _ 1974 _ 1974 _ 975 

/ 

—
 

kY 

-



18 - 

In their wntten reply the Department/Board stated as under 

Recovery through the civil suit was barfed by the Limrtation 
+ Act The arhitration clause could not be invoked as no 

signed contract agreement contaming. the Arbitration clause 
was available/traceable 

- The amount has not been deposited by the firm 
so for 

Out of 7 transformers, one No transformer 
-with serial No 33878 of 250 KVA capacity GF Make 
was repaired गा. HSEB workshop with repair charges of 
Rs 6441 Information regarding movement and repairs 
of the remamnmg transformers carried out if any, 1s being 
collected from the various workshops of the Board’ 

~ 

The Commuittee observe that the Board was not able to recover 
Rs "0 77 lakh from firm mentioned in the para Further the Board 
also faled to ascertain and recover the reparr charges of 16 trans 
formers damaged within the warranty period Besides the Board failed 
to get repaired from the suppliers the 7 transformers which were dama 
ged withm the warranty period 

The Commuftee recommend that all these cases be mvestigated by 
the Board and responsibility fixed for the lapses and 8 report submitted 
to the Committee \ 

7 

Paragraph 6 7 05300 Installation of transformers ~ 

\ 

A 

11 The Board has “been procuring “transformers on the basis 
of estimated requrements The .ransformers are mtially recerved 1n 
stores from where these are issued to the sub divisions/sub stations for 
mnstallation as and when required It was noticed पा the course of 
test audit that the following transformers had not been ssued so far 
(November 1980) ~ 

Year of receipt Number of trans Appro ximate 
, Jormers value 

- (Rupees प्रा lakhs) > 

Pre 1966 4 0 50 

1971 3 04 - ~ 

1972 -, - 1 लि 004 

1977 - 2 21 46 - 
~ P 

™ 1978 3 2 63 

(1) A test check revealed further that 10 distribution transformers 
(cost  about Rs 0 63 lakh) and 2 power transformers (cost about
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Rs 13 00 lakhs) were mstalled after delays ranging from 18 to 150 
months from the dates of therr recetpt 1 the stores 1e, after the 
supplier s warranties had lapsed Due to non maimtenance of movement 
cards/history sheets of the transformers 1t could not be ascertamed a8 
to how many of these transformers had faled due to manufacturing 
defects and how much expenditure had been incurred on their repairs 

1 

In therr wntten reply the Department/Board stated as under — 

Purchase and 1ssuance of transformers and other material 18 
a continuous_ process Some mmmmum stocks are retamned 
In stores पा. order to meet with emergencies The quan 
tiies mentioned appear to be insigmficant as compared 
to the large net work of the Board However the long 
storage does not _ordmanly cause defect in transformers 

The record 16. history of each distribution transformer 1s being 
maintamed i the Mamtenance Register where complete 
particulais of the transformer such as make capacity, PO 

~ No and Date of Installation etc etc alongwith the peno 
dical maintenance carried out १16. recorded 

As an when any transformer 1s damaged or transferred to 
some other location these part:cilars are supplied to con 
cerned quarter The record for the expenditure incurred 
for 1eparrs of such transformers 1s bemg maintained by 
SDO, Sub StorefWorkshop Authority , 

The Commuttee_-noticed that some of the transformers whiclr were purchased between 1966 to 1978 were not ristilled tll November, 1980 
and the wartanty pertod of thosg transformers had lipsed due to late installation  — - 

The Committce wete not satisfied ~with the written reply of the Board i this regard that some transformers ware retamed पा, stores to 
meet the emergency requirement The Commuttee feel that unless the 
transformers are nstalled immediately after receipt from supphers the 
stipulation of warianty becomes meaning less and the benefit thereof 
1s lost as the Board has no elfective technique and sy t.m for judging the techmical switability nd soundness of the transformers except testing 
them by comnussioning 

-~ 

The Committee recommend that the Board should instal the trans- 
formers at the earhiest to avail the benefit of warranty period घाव used 
transformers shouwid be kept m stock to meet फिर emergeney requireinent 

Paragraph 6 7 06  Transformer Manufacturing Workshop Dhulkote * 

12 A workshop for the manufacture of 10063 and 40 KVA 
capacity transformers set पाए at Dhulkote at a cost of Rs 5 28 lakhs 
commenced operation 1 Augnst 1971 Mention was made 1n para 
6 8 of the Audit Report (लाना) for the year 197576 regarding the 
utiisation of the manufacturing cgpacity ofithe workshop dunng 1973 

* 74 19/ 197576 A further review of the working of the workshop is 
s
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dealt with below 

() The Board frames estimates/targets for the manufacture of 

-transformers every year on the basis of the requirements of the opera 

tional wing The table below indicates the actual achievements against) 

the targets for the 3 years up to 1979 80 

Year Capacity Targets as per Actuals Percen Average 

(RVA) annual estimates tage of number of 
achieve  staff deplo 
ment  yed during 

Number Total  Number Capa the year 
capacity cIty 

(MVA) (MVA) 

1977 78 100 425 425 452 452 
63 500 31 5- 496 31 2~ 

-7 . 740 76 4 103 2 69 

1978 79 100 365 36 5 236 23 6 
63 235 14 8 134 84 . 

513 320 62 4 64 

1979 80 100 600 60 0 572 57 2 
63 600 37 8 88 55 

- 97 8 627 641 70 

~ It may be seen that the achievement during 1978 79 and_1979 80 

lagged behind the targets fixed The Government stated (February 1981) 

~that the mamn reason for non achievement of targets was the irregular 

flow of raw materials which affected the production schedule 

(n) Cost of manufacture -~ - 

(2) The workshop does not have a proper system 10 evaluate 

the performance and utiisaton of manpower material and plant and 

machmery Under the system 1. vogue the matertal 1ssued 1s priced 

at pre determuined rates based on the market price plus a certain per 

centage for handling and storage Labour and overhead charges are 

also booked at pre determined rates Necessaiy accounting adjustments 

are not made for the cost variances on the basis of actuals at the 

end of the year A proposal for the mtroduction of a proper costing 

system was tiated by the Supenntending Engineer Workshop Circle m 

September 1970 The Chief Accounts Officer however was of the view 

(JTune 1977) that the costing system as existing was satisfactory ~ 

A review of the-costing system revealed the following deficiencies 

(1) absence of a systematic cost -mvestigation for realistic. ests . _
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- mates and cost control for a feed back to the workshop 
for future estimates . 

(un)_absence of record of wastages/rejections and of the expendi- 
ture incurred on rework - 

~ 

(1) no system of ascertainng idie time for labour and machinery 
(with reasons), PR 

(४ absence of log books for the mahcmes, and 
है — 

. (v) absence of any scientific evaluation of labour requirements 

(b) The results of a review पा audit to compare the prices of 
transformers manufactured during 1976 77 to 197980 पा the workshop 

~ -with those prevailing_in the _open_market _are_indicated belows 

Year Capacity Trans Manufac Weighted 
(In KVA)  formers turing cost  average 

- manufac per trans-  market rate 
ured Sormer per trans 

- former(in 
- cluding 

- o excise duty/ 
sales tax) 

है rupees) 

1976 77 M00 287" 11352 - 11134 
. 63 502 8,371 8,006 

1977 78 ~ 100 452 10,703 9,929. 
63 496 8 496 7,690 

1978 79 100 236 11,296 10,976 
| 63 134 9,654 9 068 

चना - नि - 

1979 80 100 572 13417 « 12685 
B 63 88 10 142 9 858 

Pl —_— 

It कप! be- seen that the cost of manufacture पा the Boards own 
workshop was higher than the purchase prices (including excise duty 
and sales tax) i all the years The Board has not been paymng any 
excise duty on the transformers manufactured 1 15. workshop on the 
plea that the same are for 15. own use The-_Boards _plea for exemp 
tion from excise duty was rejected by the Central Excise Department 
Ambala in June 1980 The Board proposes to approach the Govern 
ment of India and if the-Boards plea 15 not accepted 1t would become 
liable for excise duty of Rs 16 83 lakhs in respect of the transformers 
manufactured during 197576 to 1979 80 

The Superintending Engmeer Workshop Circle stated 10 July 
1978 that the Board attaches greater importance to quality than the 
economy in the price of purchased transformers As discussed earher 

-~ 

{ I ol P
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this has to be viewed ॥ the context of the heavy mcidence of damage 
पा" the transformers manufactured by the Workshop 

I4 

N 

In therr written reply the Department/Board stated as under — 

The actual manufacture of transformers था. Board s workshap 
durmng ;78 79 & 79 80 had Ilagged behind the estimated 
targets but the main reason for this was the irregular flow 
of raw matenal such as Core lammation, bushings 1nsulated 
paper conductor etc It affected the production schedule 
badly Under such circumstances the labour employed for 
manufacture purpose was diverted for reparr works to avoid - 
labour trouble and as many as 231 No transformers were 
reparred during 78 79 and 276 Nos during 79 80 पा. add: 
tion to the“370 & 660 Nos of transformers manufactuied 
durmg the above two years s 

- 

The table below indicates that the cost of manufacture of 
HSEB make transformers 1s almost the same as that of 
outside firms but these firms use thinner material of low 
price for this job and our design 1s more safe 

Year Estimated  Actual cost Markef rate Remarks 
of Board s 
T/Fs 

Rs Rs Rs 
1 1979 80 12921 88 13416 80 14265 87 PO No 

HH—1682 
- - ECE dt 

25280 

2 63KVA 9910 35 10141 78 10077 20 PO No 
HH—1592 
NGEEF ता 
26 6 79 

It 15 stated that incidence of damage in the transformers manu- 
factured by the Workshop was not more than those 
supphed by some of the firms - 

[ 

Due to better quality of matenial used by HSEB we maintam 
better contmnuity of supply and save huge amount of 
maintenance charges The overhead cost ता the shape of 
handling ‘charges 1s also saved by usmg transformers of 
HSEB make , h 

The Commuittee feel that the Board failled to achieve the target 
fixed for the years 1978 79 and 1979 80 regarding the manufacture of 
the transformers at Dhulkote workshop and the cost of manufacture 
of transformers in theirr workshop was higher than the transformers 
purchased from the other firms The Committee also noticed that the 
incidence of damages was more 1 the transformers manufactured by 
the Board itself than those supplied by other firms - 

ही a
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The Commuttee recommend that efforts फिट mad. by the Board 0 
achieve the targets, as fixed for every year, and the fquality of trans 
formers be also 1mproved 

™~ 

The Commrttee further recommend that all out efforts should be made 
to bring down the cost of the fransformers manufactured by  therr 
workshop at Dhulkote by employmg better managemeiit and effective cost 
conirol ~ _ - 

A 

Paragraph 6 7 0—7()ah " Transformer repair Workshops 

13 The Board has 4 transformer repair workshops located at 
Dhulkote Hissar Faridabad and Ballabgarh While the Dhulkote work 
shop existed before the formation of the Board thé~remaming 3 work 
shops started functioning 1in January 69 The workshops dt Ballabgarh 
repairs power transformers while the other 3 workshops undrtake re 
parrs of distribution transformers _The rated capacity has not been 
fixed by the Board i respect of any workshop except at one at 
D hulkote - 

- In thewr wrtten-reply the Department/Board stated as under —- 

The rated capacity of पट three workshops at Hissar Faridabad 
and Ballabgarh s fixed .as under 

- 

1 TRW Hissar —12000 \per annum wef 
- 1980 81 - - 

~ भू 

2 TR W Faridabad ~ — Do 

- 3 PTRW Ballalbgarh —Almost one T/F per month 
~ this being a power trans 

former repair workshop 
AN 

The Committee noticed that though the 3 workshops started func 
tionmig 1. January 1969 the Board did not fix then rated capacity 
till 198081 The Commuttee feel that in the absence of fixation of 
rated capacity it was hardly possible for the Board to exercise effective 
control over the working of these workshops and to utilise the work 
shops to the optimum Il.vel . 

The Committee recommend that the reasons for ot fixmg the 
rated capacity of these workshops for 12 years may be engured mto 

d the achievements made aganst the rated capacity after 1980 81 may 
be mtimated - to the Committee 

- J 

Paragraph 6 7 07 (b) (1) Accumulation of un repaired transfoimers N 
| 

की 14 At the end of 315. March 1980, 2031 damaged distribution 
transformers (value Rs 35 94 lakhs), were lymg with various work 

N - 

री 

- 
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shops for repairs as per detals given below 

1977-78  1978-19  1979-80 
3 

N हि 
JIransformers awaiting 68105 at the ™ 
begining of the year 1850 1673 2021 

Damaged transformers received du ~ 
ring the year 2 592 3736 3 666 

+ Total 4 442 5409 5 687 

Transformers _repaired- 2,769 3,388 3,656 

_. _ Balance awaiting repans at thz close _ 
‘of the year. दा - "० 1673 T =-2,02] FAVE] 

The transformers awaiting repairs as on 31st March 1980 nclude 
989 distribution transformers (value Rs 17 64 Jakhs) received for 
repairs during 1968 69 to 1978 79 Further 12 power transformers 
(value Rs 53 60 lakhs) received during 1973 74 to 1978 79 were 8150 
awaitmg repars as on 3lst March 1980 The accumulation of unre 
paired transformers was attributed by the workshops (May 1980) to 
non avallabiity of raw materials 

(1) Besides large numbers of damaged transformers were lying 
in the central/sub stores arfd <ub divisional offices which had not been 
sent to the workshops for reparr An age wise break up of such accu 
mulations mm 5 field offices (in respect of which information was 8४81 
lable) revealed that there were 186 transformers awaiting repairs of 
which 46 were held over for over 6 months (4 for over 2 years) 

Further, 10. damaged transformers lymg unclaimed at the sub 
store Karnal (May 1980) had neither been taken mto stock nor sent 
to the workshop for repairs 

The accumulation of damaged transformers awaiting despatch to 
the workshops was attnibuted (May 1980) to heavy inflow of damaged 
transformers 1n the stores besides transportation constraints 

In their wniten reply the Department/Board stated as under — 
जा - 

In the beginning dus to lack of expeuience non availability 
of matenal shortage of space, there has been certain 
delay गए. reparr With the increase im experience this delay 
has been curbed” by the Board As the out turn. ffom the 
Workshop was only hmited पा. year 1978 79 etc these da 
maged transformers were kept lymg i stores itself to be 
shifted to workshop as and when the workshop was पा 
a position to start their repair Now there 1s 00 5051 
problem and these damaged T/Fs have been reduced to 
the minimum possible i the field The transformers ,are 
bemg now repaired with speed and consequently the pur 
chase of nmew T/Fs also has been reduced to the mimmum 

- possible
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10 No damaged transformers were lymg outside the yard 
store पा. front of फिट office of Xen System Improvement 
Const Divn Karnal These transformers were lying un 
attended & unclaimed & could not be utiised unless taken 
on books as surplus material On the advice of XEN 
Central Store Panipat the SDO Sub Store Karnal took 
these transformers on books vide stock verifications report 
No 62 dt 189 84 as surplus without value These trans- 

- formers were inspected by the representative” of Workshop 
- & were declared beyond economical repairs The store 
authorittes also took up the matter with Op Orgamsation 
and none has claimed these fransformers The compo 
nents of the transformers will be auctioned out after dis 
mentalment 

Duning the course of oral examunation the representative of the 
Roard stated that more than 4000 transformers were lymng un repaired- 
and this fact had already been brought to the notice of the Govern 
ment They also stated 'that 1t will take time and moaey to get them 
repatred - 

The Commuttee feel that though these transformers घाट lying un- 
repaired since long no effective steps have been taken by the Board 
to get them. repalxred - 

The Committee recommend that these transformers should be re- 
pared at the earhiest so that these may bc used, as the Board™1s short 
of transformers The Committee also recommend that the Board should\ 
create adequate repawr facihitizs to meet 1ts reqmrements, to avoud accu- 
mulation of damaged transformers resultriz m blockmg of Boards fumds 
and mconvemence to the consumers 

The Comumttee observe that the Board was not m a positron to 
identfy the 10 damaged traasformers Iymg unclaimed at Karnmal The 
Commuttee feel that पाए was due to defective -accounting system aund 
management contiol The Commttee, therefore, recommend that the 
Board should take effective sieps to strength-n and 1mprove the ~ccoun- 
ting system and management comtrol so that such sitmation are avoided 
The Commuftee also desirte that_ the Board shosld mvestigate as 
to when and from where ta~.z transformers were recerved and smce whea 
these were lymg with the substore Karnal गत why wo steps were taken 

~ —eather to repawr/dispose of th.se transformers 
~ N 

Paragrapk 6 1 08 Swvey of transfoimers 

15 Under the Electricity (Supply) Act 1948 the Life of tranms 
formers below 100 KVA and above 100 KVA has for the purpose 
of depreciation been prescribed as 25 कड़ा and 35 years respectively 

According to the infoumation furmished by the various workshops 
(May 1980) 110 transformers considered beyond economical repairs 
were” bemng wntten off by the Board Detailed particulais of the exact 
period for which these transformers had been 10 use फाड़ avalable in 

-~ — -respect of only' 41 transformers .which revenled that the pertod of service 
-~
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rendered ranged fiom 5 to 1> years (upto 5 years 16 transformers, 
515 years 25 transfor_mcrsl - 

/ 

Thus no transformer had completed the prescbed lhfe Reasons 
fo. the premature faillure of these transformers had not been invest 
gated (May 1980) 

- hS 

In their wntten reply पा Department stated as under — 

The life of the transformers as mentioned m the Para 15 1n 
the 1deal conditions where the transformers are installed 
m the indoor Sub stations where HT and LT Switchgears 
with all protection system 15 provided But mostly the 
transformers 1 the State are installed पा the rural areas 
where no such protection to the transformers 1s available 

- and at the same time incidents of faults घाट more 

The Committee noticed that the Iife of transformers below 100 
KVA and above 100 KVA had been prescnibed as 25 years and 35 
years respectively But none of the transformer bad completed the 
prescribed Iife span and no reasons for their pre matured failure were 
ever mnvestigated 

! The Committee do not feel satisfied with argument that most of 
the transformers 1n the staté’ घाट पा. the rural areas where protection 
fo the transformer 1s comparatively lesser and at the same time incidents 
of fault are more 

कि 

The Commiitee feel that' the transformer in the State are not 
completing therr prescribed hfe only due to poor mawntenance The Com- 
mttee, therefore, recommend that reasons for the premature failure of 
these transformers should be mvestigated thoroughly and the effective 
steps be taken by the Board to mmprove ther mantenance so as to 
provide trouble free service and to achieve the prescribed पट of पट 
transformers ! 

- A 

Paragrapli 6 7 09 Inventory cortrol 

—_— 

- 

16 To meet फीट requirements of various workshops a separate 
store has been functioning under फिट charge of an Assistant Engineer 
at Dhulkote smce 1970 The table below indicates the position of 
mveatory at the close of each year vis a vis the annual consumption of 
materials during 197576 to 1979 80 

Year Opening Recerpts Consumption ~ Closing  Steck in 
stock durmg the  durmg the stock terms of.. 

year year months 
., constump 

- tion 

(Rupees i laichs) 

1977 78 N 55 19 1,72,43 178 46~ 49 16 33 

1978 79 _ 49 16 82 18 1,00 81 30 53 36 

1979 80 30 53 2,08 76 1,27 41 1,11 88 10 5



- 

The Board had not वात down any maximum and mmmum stock 
-~ limits for vartous items of stores and the-closing stock of stores 

has been increising While (as mentioned earlier) the heavy accumu- 
latton of unrepatred. transformers was attnibuwed  to non avadability ~ of 
raw -~ materials the Government stated (February 1981) that excessive 
mventory was kept to dvoid outages on account of shortages of one 
item or “the fother - - 

‘;In its written~ reply. the Department/Board stated as under — 

- 

- - - 
- ! 

1 

~ - - = -~ 

the No of items manufactured 1n the 
workshop annually since 1970 vary considerably in accor- 
dance with the targets of manufacture which have a co 
rfelation ~with the length of lmes and No "of stations to 
be erected in a particular year -Further these targets also 
change in view of the uncertain~ positton of the availabiity 
of funds N / 

The workshop at Dhulkote commenced manufacturmg‘ with पीठ 
general items required for distribution lines-and substations 
and thereafter uts scope was enhanced “to manufacture trans 
formers repairr of damaged transformiers .manufacture of 
steel structure etc etc and further workshops were opened 
at Panipat, Hissar, Fandabad, Sonepat, Karnal etc - Thus 
due to-fluctnating activity 1t was not possible to lay down 
the hmits of- maxmum and «munimum :level of-stocks scientt-~ 
fically The purchases were made to meet with the requure- 
-ment of ~activities and mostly these were on mununum level 

- for the reasons _advanced above For the repar of a 
transformer, ‘major as well as _minor 1itetns are required - 

In majonty of the cases the iaventory acecu 
mulation 1s due to the non avaulability” of matching material 
as 1t 15 very_difficult to co ordinate delivertes of mateuial 
from numerous suppliers as intended 1n our Parchase orders 
due to' various restrictions which the supplier विवि पा 
honouring their. commitments Thus further the material 
from suppliers to our stores 15 not smooth and the inven 
tory goes on fluctuating up and down However efforts 
are 90608 made continuously to overcome the situation “by 
finding new sources of supplies but good suppliers- are 
filgcttdsmg’ shy to deal with. HSEB on account of paucity of 

il n | 
- ~ 

-~ 

L The Commuttee are surprised to note that the Board had failed 
to ldy down the maximum and mummum stock limits for various items 
of stores and as consequence the closing stock of. stores had bgen- 
Incredsing — - 

~ — 

The_ Commttee recommend that the Board ~shonld 1mmediately 
prescribe the maximum and mmmam stock lhmits for varoms tems of 
stores so that effecttve control could be exersised over the purchase and- 
consumpuon of store items, o™ 

. 

- — 

- 

r
d
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Paragraph 6 7 10(a) Shortage ot parisfod पा dafimaged transformers 
17 Damaged transformers are sent to the repair workshops through the respactive stores the workshops 1ntimats (after checking fp the transformers) the extent and value of missing party, etc to the concerned operation division/sub arvision for mmvestigation and action for wrte off or to fix responsibility for neghgence etc Such shortages are also recorded in the store return warrants at the time of handing over the transformers to the repair  workshops 

During 1967 68 to 1979 80 parts valued at Rs 11 27 lakhs were found broken/short for which no action had been taken to vestigate, fix responsibility or to effect recoveries fiom the officials concerned 

(b) In addition, there was a shortage of transformer o1l valued at Rs 77 17 lakhs m the damaged transformers during 197273 to 1979 80 

A proposal for the wrte off of transformer o1l valued at Rs 9 91 lakhs found short up to Jyly 1974 was imtiated by the Superintending Engineer Workshop Circle = Dhulkote in September 1977, further deve lopments were awaited (March 1981)  * 

The Governsnent stated (February 1981) that the responsibility for shortages cannot’be fixed because the transformers were installed by some other officials पा the past but at the trme of damages the samé were returned by othe\r officials who were not responsible for missing  parts, etc 

(c) Theft of tran’sformers/parts 

3 ' 

-~ 

During 197172 to 197879 1816 ८8505 of thefts of transformers/\ parts (value Rs 48 14 lakhs) were reported by various field offices of the Board Of these, only 102 cases mvolving Rs 2 70 lakhs had been mvestigated and wrtten off up to May 1980 Action i regard 10 फिट remaining cases 85 detalled below was awaited (January 1981) 

Year 
Number Amount p of cases P 

(Rupees प्र. lakhs) 
1971 72 

322 4 59 

1972 73 - 108 189 

1973 74 
183- 4 76 

19|74 75 - 299 712 

1975 76 
242 6 00 

1976 77 235 6 73 

1977 78 जि - 138 6711 

1978 79 187 8 24 

LY 

Total 1714 45 44 

vy
 

3 

—
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In their wrntten reply the Department/Board stated as under — 

\ 
- 

(@) Transformer 1s removed from site when it 15 damagad - At that time certain parts such as nuts, soms quantity 
of ol and other minor parts are found nussine/short the 
responsibility of which can not be fixed “because the trans 
former installéd by an official keeps on changing charge 

- हा! at the time of damage 1t was returned by some other 
~ offical who was not responstble for the missing 9115 

Moreover, no watch and ward has been provided on the 
thousands of transformers stalled 1n the field and one 
official imncharge of so many transformers 15 101, at all held responstble for the mussing parts as and .when noticed 

- 

(b) Shortage of oil 15 mamly due to leakage from the body 
of the transformer and also from slow evaporation and 
sludge formation for which no body 1s held responsible 

™~ 

(©) Out of 1714 cases of theft of transformers/parts (valued 
Rs 45 44 lacs) 67 cases mvolving a sum of about Rs 2 e lacs have smce been written off Remaming cases are under 
process \ 

|| 

The Committee was not satisfied with पड reply of the Board In regard to the not fixing of the responstbility पा. 032 of shoriag of transformers o1l valued at Rs 77 17 lakhs which had bzen notic.d In the damaged transformzrs during the year 197273 to 1979-30 
The Commuttee also noticad that there was shortagz of transformers ol due to sdme reasons 

The Commuttee recommend that the matter of shortage of tram, 
former ol valued at Rs 77 17, shonld be re mvestigated aad respom.ibility 
be fixed wnder mtumation to the Commuttee 

- 

- 

The Commuitee farther recommend- that effective steps should be taken 
by the Board to nuammse the shortage of transformer’s o1 dae tp leakage, theft and piferage की 

~ 

Raragraph 6 8 Mamtenance and protection orgamsation 
. — 

6 8 03 Repainngftesting of meters 
~ » / 

18 In May 1976 the Superintending Engineer, Mainténancs, 
stipulated that 16 meters per day per head (1e 4 336 per year per 

( head for 271 working days) should be repaired/tested The position of 
equivalent meters received, repatredftested and the backlog of untested 

\ 
s
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meter_s during the 3 years up fto 1979 80 was™ as under 

Name of _ Year Repaning Meters s dctual  ~ Awaitiig Percentage of 
" Dwision capacity ™ iecerved T outturn  repairs achievement 

. - 3 with refe~ foi at the 
लि rence to -reparr| - close to capa to 

staff n testing » - of the - city mput 
- _ position _mnclucing year”  (col 3) “{col मी 

i - - backlog - - - 

- ¢ कर o o~ ) s 

o - 2 (3) ) (5) (66 -0 - (| . 

- B - — (In eqiavalent meters) . 

Panipat ~1977 78 4,07584 299759 234076 57257 57 43 78 09 
1978-79 —450,944 297238 2,07480 37,198 46 01 69 80 
1979 80 4,11920 259,557 _ 218,671 16223, 53 09 "84 25 

- 

Fanda- _197778  -1,73,440 . 1 31,809 96 682 21477 55 74 73 35 « 
bad 1978 79 1,64,768 141961 86,760 34619 52 66 61 12 * 

1979 80 _ 160432 "1,48232 114522 2235 71 38 7726 

“Rohtak 197778 1 
- _ 197879 1 

1979 80 < 1 

6 

73,440 1,26,937 1,06,594 14,666 61 46 83 97 
77,776 106002 - 92,860 8182 ,52 23 87 60 
7,776 94,028 - 87,195 2,232 - 49 05 92 73 

Hissar 1977 78 »25,744 1,12 048 96,896 1195 77 05 86 48 1 
‘ 1978 79 1,21 408 74 460 59287 .8412 48 83779 62 - 

1 J1979\”8_0 121408 ;:93,#662f _-B2584 2135 _..68.02 88 17 
N अब. T e 

- It will be seen that tne percentage of achievement with reference 
to capacity ranged between 46 01 to 77 05 and betwéen 61 12 fo 92 73 
per cent with “reference (0 the inputs Tesulting ता. heavy accumulation 
of _backlog of un repaired meters भय पा - ~ 

The Superntending Engmeer, Maintenance stated, however (May 
1980) that the accumulation of un repaired meter§ was doe to some 
meters bemng difficult to repairr bzsides _non availability of spare- parts 
I some cases 

ली न 

~ 7 In एटा: wrtten reply the Department/Board stated as under.. — 

““In this para the audit has brou'ght‘ out the repairing-capacity 
of meter testing labs पाए reference to -staff m position 
and the actual outturn "Also the same figures have been 

- worked™ out on the basis of the meters. recerved पा. फिट 
- Lab Both these parameters have been given for the years 

- - 1977 78, 1978 79. and 1979 80 for the 4 M&P Divisions 
~ separately _ - - . - 

- री विविध 

- 

. *These figures exclude the equivalent meters suiveyed off as be 
yond_ economical repawrs - 

e 

लिन 

-
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’ ‘ The basis of “reparing capacity * has been worked out by- 
the audit 85 per stipulation of 16 meters per day per head 
for 271 working days पा a year stated to be as per SE 

" Mtc T letter No 140 dt 22576, wasreas the fisure of 
’ 271 working days has not bzen given पा the SE s sad 
T “letter ! oo 

- - A Actually the total number of days™ works 
out 4238 as clearly brought out 1७ SEs M 

- D 0- letter No 67 dated 271-8 - = 
- 4 e ~ ! 

न - ; 
Secondly the norms of 16 meters per person per day has been 

« “fixed by SEMtc without time motion study and neither 
specifies the eligibiity of persons -mor indicates the scope 
of _tests covered by these norms therefore cannot be const 

__dered correct as also verfied by the facts that no where 
“this fipure has been athieved since 1976- ~ 

- \ 
-~ - - 

During the oral examination, the representative of the Board 
- stated that the reparing of meter has reached upto , 1573 meters per 

day per man at Pampat Rohtak and Hissar- and 1t ‘was assured that 
even though they had not fixed the norm they would try to achieve 

* the target of 16 meters per day per man - 
“« _a - T_ v - 

- The Commuttee feel* that the managemeznt of “the Board h 
faled .to achiéve the target for repairing of~ 16 mefers per day per 
head resulting m accumulation of un reparred meters when the target 
of repairing of 15 3 meters per day per head®could ~be reached at 
‘Panipat, Rohtak -and: Hissar then this target could 95 also reached 10 
other parts of the State if due Jmportance _had _béen attached.to -the ८ 
work of repairng/checking of thé meters 

— - ~ 

The Comnuttee feel that‘ now the staff has gam&enl more experience 
m regard to the repamring of meters the norms for repairmng 16 meters 
pér day per head should be adhered to by the Board ~ 3 

~ - 

The Commuttee also noticed durmng the oral exammation of the - 
= Board’s representatives that there 15 shortage of about 15000 “suigle phase 

i domestic meters Therefore, the Commitee recommend that the effective 
steps should be taken by the Board to meet the requrements of <the 

+, consomers पा regard to single phase domestic meters wnder the mtumation 
to the Commuttee - - 

-~ 
———— S 

Paragraph 6 8 04 - *Checkmg of CT/CT PT Connected Meters 
- ! 

- 19 With a wview to ensure regular and systematic checking of 
meters and« power factor i Apri, 1971 the Board décided to introduce 
asystem of sie checking “of large/mediim supply” consimers (above 
70 KW) with MDI and gnd/bulk supply consumeéfs and™ all other 
CI/CT PT 'meters by a sub divisional- officer of the Mamtenance™ and - 

' Protection Division once पा. every 6 months -7 ~ 

It was, however, noticed that the™prescribed “checks were mnot 
bemng “carried out _and there were heavy arrears at the end of 1978-79 

—_ वि ’ 
- — - ~ - 

tc endst of - 

|
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and 1979 80 as indicated below 
/ 

1978-79 1979-80 

Name of the Division Approxi Arrears Approxt Arrears 
_ mate at the mate at the 

number end of number end of 
of CTJ the year of CTY the year 
CT PT CT-PT 
connect connect g 

B 1015 ons 

Panipat 253 26 286 16 

Fanidabad 420 170 420 216 

Rohtak 200 69 200 123 

Hissar \ 253 136 263 178 
- 

~ . The periodical site che\ckmg\ of CT/CT PT connected meters has - a bearmg on the Boards revenues as under the terms and conditions of supply of power 00 recovery on account of slow running एव meters 
can be made from the consumers for more than 6 months preceding the date of meter checking A test check of cases where moters were 
not checked पा time revealed that in 3 856: (Faridabad and Ballabgarh Divisions) the percentage of error पा maters ranged from 124 to 56 9 and the delay i checking ranged from 7 months to 21 months resul 
tng m 8 loss of tevenue of Rs 4 02 lakh, bzsides a loss of Rs 176 lakhs on account of electricity duty to the State Government 

Y 

Reasons for abnormal delays 10 the checking of these meters were, 
however, not on record 

N\ 

In therr wrtten reply the Department/Board stated” as under — 
i 

The main reason for the backlog m checking the CT/PT 
meters by the M&P Organisation was that no additional 
gaff was posted exclusively for this purpose Further the 
work load of checking the meters substation equipment 

- and theirr protection, testing and repairs of meters by the 
M&P increased every year bscause of which the backlog 
already created could not 95. cleared The additional staff 
and the vehicles requirsd for checking of the CI/PT meters 
Bcould not be fprowd..d due to financial constraints in the 
oard थी . 

The Fandabad and Ballabgarh division being highly 1ndus- 
trialised where more than 500, CT/PT meters are installed 
for the MS & LS industmal consumers, special efforts are 

- 

/
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bemng made to check the maximum number of CT/P'F 
meters 1 these divisions For this, purpose the additional 

' bost of AEE has recently been sanctioned by the Board 
and 1t 1s hoped that when the mcumbent 1s posted and 
addittonal vehicle for him 1s arranged, 1t wil be possible . 
to check all the CT/PT meters by the M&P Division 
Fanidabad 

- 
= o 

Further necessary instructions have dlso been 1ssued to all, 
the Xens/SEs OP’ to check 50% and 20% of the LS 
consumers every month respectively With this intensive 
checking 1t will be possible to know if a particular CT/ 

/ PT meter 18 working satisfactorily or not and when 1t 1s 
noticed that there 1s abrupt fall in the consumption of 
a (particular connection “these connections shall then be 
checked by M&P immediately to know the actual defect 
and slowness of the meter and the consumer will be~billed 
accordingly ~“With ths procedure 1t 1s expected that any 
loss to the Board will be obviated . 

न 
1 - - 

The 3 cases of Fandabad and Ballabgarh divistons *have been 
scrutimsed and 1t has been found from their consumption 

record from the period prior and after the last checking 
by M&P that the defect पा the CT/PT comsumption actually 
occurred for about 6 months omly * - As 

N _ such Board has not suffered any loss पा these cases as the 
- consumers hive already been charged for 6 months period 

of slowness of the meter The detalls of these cases 15 
as under for reference - — 

- 3 L] 

Sr Account No Date of * %of slow Dateof  Period Amount 
No checking  ness last SJor which  charged 

_ - checking  charge . 

1 14 LS 1(Bata 14-3-80  153% 151278 10/79 , 90,716 72 
Shoe Co _ न to 

~ Fanidabad) _ - ~— 3/80 
. - 

2 R 35LS(Partap 4/80 12 48% 3/79 11/79 '1,55,703 05 
Chand Maheshwarr) to - * 4/80 

3 14 MS223(PR 28 28 5687% 1177 979 11,755 83 
Industries) _ to 

. 2/80 
- b - 

The Commuittee observe from the wrtten reply of the Board that 
in checking the meters there was indeed delay ranging from 7 to 21 
months i 3 “cases pomnted m the audit para The Committee are 
therefore, not convinced with the reply of ,the Board that there was 
no loss to the Board in these cases as charges for six months were 
realbsed from these parties The Committee feel that there was defi- 
pitely loss to the Board as recovery beyond six months due to failure 

— 

e 

i 

~ 

\ शी
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of the Board officials to check these meters could not be effected from 
these parties . - - - - 

During the oral eXammation the representatives™ of the Board 
accepted that पा. some cases the meters were not checked even after more 
than six months® and the Board had~ not "held any officer responsible 
for delay i -checking - L N 

I 

- The Commuttee observe that when certan norms or certain pro 
cedure hgs been fixed by the~Board for checking the meters after every 
6 months the same should have been-followed by the Board officials Y - 

The Committee recommend that the checking of the meters be 
enforced strictly as per the procedure and norms and the responsibihty 
be fixed for the delay पा checking of the meters The Commuttee further 
recommend that backlog 1 regard to the checkmg of the | meters be 

~ cleared at the earliest by_ depufing additional staff - - 
-~ 

o~ 

1 
Paragraph 6 8 05 Loss of revenue ~ 

¢ 

20 -Thé Board’s tarff (applicable up to Aprl 1978) provided 
that the power factor of the consumer shall not be less than 85 per 
cent at any time In case the power -factor fell below 85 per, cent’ 
the consumer was, to pay a-surcharge at 1/2 per cent of sale of power 
charges for- each 1 per cent decrease in the power factor _ Further _ 
the Board was required ६6 give a weeks notice to the- consumer for 
the measurement of power factor on the above basis If thé consumer 
failed to provide the required load the power factor as measured under 
the load conditions actually~ obtaimng in the consumers premises was 
to be taken nto  account- for the purpose of_ billing b 

- 

~. A testcheck -m Faridabad Division revealed that due to the 
~failure to serve the required notices the Board had m 6 cases (पा one . 
case the faillure to serve motice occurred on as many as 5 occasions) 
lost a revenue of Rs 99071 and the State Government Rs 23 284 
towards electricity .duty Reasons for the lapse in serving the required 
notices were awaited from the Board (March 1981) o 

| -~ — 

N 

~ ~ 

In therr wrtten reply the Department/Board- stated as under — 
- 

As per provision m the tanff pmor jto 1979 the consuther 
was required (0 be served 7 days notice for checking पड 
power factor i the case of LS condections after 6 months 
Penalty was to be imposed whenever the power factor was 
found less than 0 85 Thus penalty was chargeable on फिट 

- basis of the power factor checked by M&P after serving 
7 days notice to the consumer by the SDO OP Fandabad 
Due to heavy work load and to some extent dug to omus 
sion on the part of the SDO these notices were not served 

- m tme and consequently the power factor could- not be ™ 
= ~- cheched To avoid this lapse on फिट part of फिट field 

~ - staff, 1t was decided that °average monthly power factor’ 

S
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- be worked out on the basis of KWH and KVAH readings 
Y of the trivector meters mstalled at the premuses of the 

consumers and the penalty 1s bemg imposed where 
apphcable, on फिट basis of the average power factor recorded 
during the month With the revised instructions for eva 
luating the ayerage power factor every month, there 15 no 
loss to the Board on this account ~The amount of Rs 
99071 as, pomted out"by the RAO has been debited to 
the consumers accounts -~ 

In these 6 cases 1t has not been possible to establish from 
the old record whether any responsibility against any official 
or officer had been fixed As 1t will not 95 possible to 
fix responsibility and take action agamnst the officials/officers 
responsible for the lapse at this belated stage = 

I - - 

During the course of oral exammation, the Computtee noticed that due to omission on the part- of SD O, notices were not served on the concerned parties m time, resulting पा 8 loss of Rs 1 22 lakh and the Board had also faled to fix responsibility for such a long - ttme 1 regard to this 1035 
4 

The Committee recommend -that the SDQ who faled fo dis | charge Ins daties be held responsible and action be taken agamnst hm for this loss - 
~ 

> 

Paragraph 6 9 Rural Elecirfication Schemes , - 
~ -~ = 6 9 01  Introductory -7 , 

21 The Rural Electrification schemes execufed by the Board from 1969 70 (first scheme sanctioned on 28th March 1970) onwards ar¢’ financed mamly by loan assistance from the Rural Electrification _ Corporation (REC)" The REC provides 100 per cent of the estimated cost in respect of first schemes, “and up-to 60 per cent 1 respect of the subsequent schemes in a district (80 per cent हर. the case of special system 1mprovement schemes), the balance being met from the Board s own funds Special projects agriculture schemes are also  eligible ~ for financial assistance under the participation programme these schemes are financed either by REC alone or by REC and the participating commercial banks i the ratio of 1 2 -~ 
- - L 

The funds provided by REC bear interest on a ‘shding scale ranging from 2 ‘to” 10} per cent and are released पा 2 4 mstalments, the release of the second and subsequent instalments being “related - to gctual progress towards the implementation of the schemes -The loans (guaranteed by the State Government) are repayable पा instalments over a period of 5—20 years — 
~ - s - - - 

The table below* indicates the loan assistance Sanctioned by the REC पा respect of various schemes between 1969 70 and _1979 80, the amounts drawn and actual expenditure incurred by the Board up to 
- - ७ -~ - 

t
r
,
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31st March 1980 ~ 

Sr Particulars Num  Num  Estr Amount  Amount  Egpen 
No ber ber mated of loan of loan diture 

of of cspital sanctioned drawn up to 
- schemes villa outlay by REC by the 315 

ges to Board., March 
be co 
vered 

7/ 
- {Rupees n lakhs) 

4 

A Schemes for agricultural and other connections 

41, 2428 1566 43 
- 

1 Ordinary 
advanced - 
areas 

11,74 17 

2 Ordinary 1 
backward 
areas 

50 56 81 56 81 

3 Mmi farm 153 56 
Iift irngation \ 

4 Special project 115 16 
agriculture 

5 Special system 3 42 99 
_lmprovement 

6 Spescial project 
industry 

B Other schemes 

7 Special project 3 5378 -53 78 
drinking water 

385 

8 Setting up of 2 
Lineman 
Tramning 
Centres 

13 23 

9 System 
mmprovement 

10 6,94 97 

10 Purchase and 2 
mstallation of 
LT Capa- 
citors 

99 19 99 19 

73 34 _ 

13 23 

1128 79 2075 26 

52+ 50 72 27 

145 62 229 15 

79 14 2,64 40 

42 99 86 87 
- 

5758 _4611 

21 51 

694 97 49317 27774 

88 43 46 90 

Total 96 3842 3030 27 24,77 20 2114 66 31,04 90 

~ [§
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. Tht excess expenditure had no. b.en claimed from the REC 
since the Board had not revised the cost “estimates of the schemes , 

A _~ In therr wutten reply the Department/Board stated as under — 
कि 

Durmuig the period 1969 70 to 1979 80, the e was no provision 
- regarding element of cost escalation for claiming excess 

expenditure by the_ Board As an outcome -0 our efforts 
. now REC has agreed to allow the cost” escalation upto 

- . 30% wef 148l m each scheme and also to sanction 
। the revised works abstracts of the schemes, which are being 
- done now * M 

The Comnnuttee noticed that expe\nse“s_were more than the esti 
mated cost due to the wrong estimates prepared by thé-Board पा most~ 
of the schemes relating to the rural electrification The Commuttee also 
feel that the cost estimates were not revised by the Board and the 

— ~ excess expenditure was not claimed from thé Riral Electnfication Corpo 
ration 1n time - 

- - - 

& The Committee recommend that matter should be looked o as 
to “why the revised estimates were आए prepared and the excess expendi- 
ture was mnot claimed for the Rural Electrification Corporation . time 
and responsibiity be fixed under the mmtimation to the Commuttee 

- - 

Pa ragrap—h 6 9 02 Progress of the schemes ~ 
f 

22 It was noticed that separate annual estimates were not being 
prepared for works relating to schemes covered under Ordinary ad 
vanced areas (41) and Ordmary backward areas (1) and the entire 
expenditure was ‘also being booked togethér Further, the Sub divisions 
and divisions~operating these schemes did not maintamm -any systematic 

- and methodical record of physical/financial progress - 
- J 

The momtoring teams of REC had observed (June 1977) that 
the perrodical' physical progiess reports m regard to release of con 
nections and other items of work were often not based on afy imtial 
records and at times details of the location or areas covered by th=se 
works were mot made available The insiructions issued by the (पारी 
Accounts Officer of the Board (June 1977) for the proper maintenance 

-of records, of the progress of various works had not been implemented 
~ In the absence of separate records, the authenticity of physical/financial 

progress of the works was not susceptible of vernfication ~The Govern- 
ment stated (November 1980) that the estimates and actual expendi- 
turé mm respect of the above schemes could not be prepared/maintainéd 
as these were comprehensive schemes for giving different types of 
service connections (such as agricultural, mdustrial dofnestic commercial 
and public lighting etc) and- the works. were executed by the same 
agency - ! b ~ 

It may be mentioned, however, {hat the approved schemes contaln 
full details regarding the works to be executed and the areas to be 

~ - covered and there should not have been any difficulty in~the prepa- 
ration of estumates and booking of- expenditure accordingly - - 

i - 
-
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The REC pointed out (November 1977) that in the case of pro 
jects sapctioned”1n the inrtial years of functionng of the REC, the 

projections made by the Board, were. generally overoptimistic and re 
commended reappraisal of such projects (both पा respect of works and 

service connections), with a view to revising the targets to realistic 
levels and also extending the period of implementation of projccts 
wherever necessary - While analysing the schemes sanctioned during 

1969 70 to 197374 1n Janvary 1978 घाट REC i1dentified the schemes 

which had not registered adequate progress and categorised them with 
reference to performance 25 bad (8 schemés) and very bad, (6 schemes) 
and suggested a revision for a realistic view of the operation of each 
of the Listed schemes No action had however been taken by the 
Board Jfor the revision of these schemes so far The Government stated 

(November 1980) that projects ,sanctioned in the wrtial years were over- 

optimistic and 1n the absence of rdetalled load surveys the schemes 

were” prepared on an ad hoc 08515 - 
- - 

However, physical progress ~in respect of some of the. schemes 

as (reported by the Board to REC 1n March 1980 was as follows 

(वी \Schemes for agricultural and other. connections . 

i Number* Target Achieve 
d of schemes 7. ment 

. - & 1 2~ __ f3 

, R (In Kms) .~ 

HT lmes ' _ A 79 3,781 4380 

“LT hn\cs _ की .76 8,971 9,835 

) . - - (In numbers) . 

Sub stations - - “9 s 4,726 
Energsation of tubewells . 71 44,716 46,147 

Other connections ~ 59 7,373 79,508 

(B)Y Other Scltemes‘ लि improvement) - - 

- i - Number Ta‘rget Achieve- 
of schemes ment 

=" ~ “(In numbers) 
Sub stations , — 

132 KN augmentation_ . 10 2 2. 

66 XV augmentation - .7 10 कि 1 1. 

33 KV augmentation  _ ) ~ 10 13 10 

PKVoew |  _ 10 21 _ 2 
R - - - - मल
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1 2 3 
रवि (In Kms) 

Transmission hnes . 

33 KV new 10 292 26 

33 KV augmentation 10 15 ' — 

11 KV new ' 10 733 394 
11 KV augmentation 10 586 232 

है numbers) 
LT Capacitors 2 38415 5405 

While the progress (as reporte‘:d by the Board) i respect of schemes for agricultural and other connections was much higher than 
the targets no completion reports i respect of any of the schemes had been prepared so far (January 1981) The Government stated 
(November 
schemes constituted Board s works and rules and regulations with regard 

1980) that the works executed under the REC financed 

to the preparation of completion reports applied mutatts mutandis” to these works and that the omussions on this account were being watched by the internal auditors of the Board 

In their wytten reply the Department/Board stated as under .- 

REC Schemes normally covered villages fallng under the 
Jurisdiction of more than one sub diviston/division  the 
preparation of annual estimates as such, for one scheme, 
the junisdicion of which was spread to more than one sub division was not practicable However the expenditure _, 
ncurred for the works under the jurisdiction of a particular 
sub division  was booked to the annual estimates bemg operated schemewise in the sub division/division 

The operation of the REC 'Schemes being the new job and 
In the absence of any past experience for such  schemes 
and in the absence of specific and detalled instructions 
on the subject systematic_villagewise apd schemewise Tegisters 
for physical progress could not <be ‘mamtamed However 
schemewisc progress was bemng watched and reported to 
REC through separate statements Now schemewise and 
villagewise registers showing physical progress are being 
maintammed i फिट sub divistons and their financial progress 
15 bemng mamntaided schemewise पा. the divisional office 

Due to reasons explained above the mmtial record could not 
lbe7 made available to Monitoring team of REC पा June 
977 

At_this belated stage 1t 1s not possible to locate the reasons 
as to why these instructions of CAO were not being 
followed 1n the year 1977 However, these instructions are 
bemng followed now -~ 

हक
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Although willagewise registers  for physical progress. पा respect of each scheme were not bemg mantained yet the pro gress was bemg reported to RE Directorate thr8ugh . monthly. progress reports from where physical progress could b’e verified 

N . . - 
The completion reports उा respect of REC Schemes were not prepared by division yet closmng reports were prepared on the achievements of physical targets and,all the schemes were got closed from REC - 

The Committee noticed that the separate estimates were not prepared for work relating to the schemes covered under ordmary advanced areas’ and ordimary backward areas The Commuittee feel that records were not maintained systematically by Board relating 10 these schemes for physical/financial progress It was also noticed that adverse remarks had been gwven by the Rural Electrification Corporation for not mplementmg the _ schemes  efficiently . _ - - - 

The Committee recommend that i fature separate estimates should be prepared for each scheme and the Board shonld improve its workmg m hght' of the adverse remarks given by the Rarai Electrification Corpo ration 

Paragraph 6 9 03 (1) . Certan pomnts’ relating to the wiiplementation of the schemes are mentioned below —— 

23 The capital expenditure mcurred on the following schemes sanctioned between 1969 70 fand 1978 79 had excesded the estimated cost 
- 

Category of Number ~ Estimated Actual Excess  Per Sscheme of schemes cost ' expenditure centage 

N (Rupees प्रा lakhs) 
| 

Ordmary 
- advance areas 24 664 50 14,4292 578 42 66 9 

Ordinary 1 5681- 7227 1546 272 backward areas 

Special system 2 47 73: 78 82 31 09 65 1_ Improvement 
- 

Mini farm bt ~ 12 8544 1,73 21 8777 1027 18811 071 
« 

Special project— _ - agriculture 1 27 80 61 24 33 44 120 3 

Total . 40 1082 28 1828 46 7,46 18 68 9 

- - - Yy - -
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The Board stated (August 1980) that the excess expendlture' was _ 
attributable to actual execution of works depending upon the demand 
for connections - 

(1) A testcheck of the followmg 6 schemes which were 
proposed to be closed with effect from 31st March 1979, 
revealed that the capital outlay on these schemes had 
exceeded the estimated cost by 12 7-to 229 3 per cent 

Name of the Scheme Estimated Actual Excess Percen 
cost expendi- tage 

ture ) 

. , (Rupees m lakhs) 

Kurukshetra 47 59 106 56 58 97 123 9 
(HSEB 22) - 

Karnal » 39 88 52 07 12 19 306 
(HSEB 40) - 

Kurukshetra 17 27 56 87 39 60 229 3 
(HSEB 91) 

Rohtak 5331 4971 S — 
(HSEB 97) 

Rohtak 56 76 63 96 7 20 12 7 
(HSEB 98) _ . - ._ ._. 

Karpal 4134 608 1952 472 
(HSEB 102) . 

(1) Vanations were also noticed by REC m the financial pro 
gress reported m respect of certamn schemes The REC 
monrtoring team observed (August 1977) that m respect 
of one scheme the half yearly return for September 1976 
submitted by the Board reported an expenditure of Rs 20 33 
lakbs whereas the expenditure m the next half yearly 

- return (for Match 1977) was shown a3 Rs 12 88 lakhs) 
Similarly 1 respect of another scheme, the expendrture 
m the half yearly statement for March 1977 was shown 
as Rs 34 74 lakhs agamst an  actual expenditure fof 
Rs 29 75 lakhs 

N 

(tv) A test check of 6 schemes revealed that though the Board 
had anticipated a return of 26 5 to 102 per cent on the 
estimated cost during the years 1976 77 to 1979 80 the 
revenue realised ranged between 0 8 to 65 2 per cent with 
reference to the estimated cost and between 09 to 49 9 
per cent with reference to the actual cost of the schemes 

'



(A) Revenue 

Scheme 

Kuiukshetra 
(HSEB 22) 

Kurukshetra 
(HSEB 91) 

Karnal 
(HSEB 40) 

Karnal 
(HSEB 102) 

Rohtak 
(HSEB 97) 

Rohtak 
(HSEB 98) 
Note 

cost 
\! 

(B) Percentage of actual revenue to estimated and actual cost 

Scheme 

Py 

Kurukshetra 
(HSEB 22) 

Kurukshetra 
(HSEB 91) 

Karnal 

(HSEB 40) 

Karnal 
(HSEB 102) 

Rohtak 
(HSEB 97) 

Rohtak 
(HSEB 98) 

1 

Figures 1n parenthesis represent the percentage to 

- j‘l"*‘ 
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as per details given below 5 

1976 77 1977 78 1978 79 1979 80 
- 

Antict  Ac  Antic- Ac  Antier  Ac Antici-  Ac - 
pated  tual pated - tual pated tual pated  tual 

7 (Rupees दर lakhs) 

1259 325 1259 421 2498 682 2498 10 56 
(26 5) (26 5) (52 5) (52 5) 

1397 255 1523 439 158 617 1761 1078 
(80 9) (88 2) (91 9) (102 0) 

2341 962 23451807 27162602 2857 1173 
(58 7) (63 6) (68 1) (71 6) 

41 16 NA 41161375 41161650 4116 1530 
(99 6) (99 6) (99 6) (99 6) 

1914 045 2761 324 282 258 2847 398 
(359 (51 8) (52'2) (53 4 

2357 068 3211 580 3243 738 3351 568 
(41 5) (56 6) (57 1) (59 0) 

the estimated 

1976 77 1977 78 1978-79 1979 80 

Est Ae Esti Ac  Est Ac  Esti Ac 
mated ftual mated tual mated tual mated tual 

(Per cent) 

68 30 88 39 143 64 22 99 

AS 

48 45 254 77 357 108 624 189 

241 185 453 34 7 652 499 204 22 5 

NA NA 333 226 399 271 370 251 ' 

' 08 09 60 65 48 52 5" 80- 

12 11~ 102 91 130 11 5 100 89 

-



¥ 
e 

43 

The Board stated (January 1980) that the schemes were ~under 

taken as a socio economic measure 1n_the mterest of -the development 

of फिट State The Government stated (November 1980) that the short- 

fall in revenue in the early years of operation was attributable to lower 

load growth 1n the scheme areas It may be mentioned however 

पीवी the shortfalls contmued during the years 1978 79 and 1979 80 as 

wel ’ 

In theirr written reply the Department/Board stated as under 

(1) The reasons for the excess expenditure mecurred on the schemes 

sandctloned between the period 1969 70 to 1978 79 were as 

under — 

(2) The excess expendituie incurred 1s due to the increase 

in lengths of HT/LT lmes and No of sub stations re- 

quired s per actual काट conditions over and above the 

quantities provided m the schemes in order to aclueve 

the taigets ol the connections 

(b) During the period of execution of the schemie the prices 

continued to rise thereby putting m extra expénditure 

on the scheme 

(1) The reasons for the excess capital outlay over estimated 

cost 1 respect of 6 schemes weie as explamect Moreover, 

the schemes were prepared on adhoc basis the physical 

progress against these schemes एप the shape of laymg of 

{ines 2nd sub stations had exceeded the piowvisions made 

पा. the schemes ' 

(1) The varations pomted out by the REC पा the expenditure 

figures indicated 1n the half yearly returns for Sept 1976 

and March 1977 were due to madvertent inclusion of 

expenditwie of non REC works 1n the REC expenditure 

statements The same was got set right from the field 

offices by reconciling the expendrture between REC and 

non REC works 

Consumers ledgers 11 the OP sub divisions we maintained 

feederwise and not REC Schemewise The actual revenue 

assessed/realised agamst a particular REC Scheme can not 

be worked out and these facts have already been apprnised 

to the REC authorities In view of this, the REC autho 

rittes did not stress for actual revenue realised under a 

particulu scheme The percentage of revenue as taken m 

the “para 1s also on ftentative basis 

The Commuiftec are not satisfied with the reasons advanced and 

observe that the increase 1n the cost was only due to delay 1 the 

implementation of the schemes 

The Commiattee recommend that effective steps should फिट taken by 

फिट Board to avord the delay पा 1mplementation of such schemes पा future - 

Paragraph™ 6 9 04  Non unplementation of the sehemes for Harijan basbs 

24 Under a special scheme for electnfication of Harjan basuis 

-
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adjoining the already electrified willages REC sanctioned 6 schemes 
(cost Rs 33 58 lakhs) covermmg 673 Haryan bashis m the State As 
against the total loans of Rs 33 58 lakhs sanctioned the Board had 
drawn Rs 13 63 lakhs up to February 1973 

Although the schemes were- sanctioned during the years 197273 
and 197374 only 2 Harygan bastis (out of 673) were electnfied up to 
March 1976 at a cost of Rs 0 02 lakh and even these 2 were dis 
connected subsequently due to nonpayment of electricity charges for 

vstreet lighting by the concerned panchayats 

In view of the poor performance the REC cancelled 4 schemes 
(cost Rs 19 95 lakhs) m October 1976 agamnst which no loan had 
been drawn by the Board and also asked the Board for the refund of 
Rs 13 63 lakhs advanced in Februaiy 1973 

The viability of the schemes was not assessed at the time the 
schemes were drawn up and 1t was found later that the schemes were 
unremunerattve The Board requested the State Government (September 
1973) to subsidise the loss to which the Government did not agree 
(June 1974) The entire loan of Rs 13 63 lakhs (with interest of 
Rs 2 33 lakhs) was therefore refunded to the REC (in 4 1nstalments) 
during February 1973 to November 1976 

In their wrtten reply the Department/Board stated as under — 

In the year 1973 theie was no direct ve from the State Govt 
to electnify the Haryjan Basfis Accordingly certain schemes 
were prepared by the HSEB for electrification of a 
number of Haryin Basns by taking lean from REC 
and simultaneously getting resultant loss subsidised by State 
Govt as the schemes were not financially wviable Since 
the State Govt did not agree to bear the loss likely to 
bs imcurred 1n the electnficatton of Haryjan Basts  the 
imolementation of the schemes was not undertaken by the 
HSEB at that time As such the entire loan alongwith 
the interest received from REC was refunded to REC 

However on imstructions from the State Goverament all the 
Haryyjan Bastis 1 the State to <the extent of 5643 stands 
electrified upto June 1981 by having loans from REC 

The Committee feel that the loan was drawn by the Board from 
REC without first finahsing the scheme and without coordicating its 
mmplementation with the result that the Board had to refund the amount 
to the REC with interest एवं Rs 2 33 lakhs The Commitftee desire 
that the reasons for drawng the loan from REC without first finahising 
the scheme thereby keepmg the amount idle resultmg पा payment of nterest 
of Rs 2 33 lakhs shonld be looked mto by the Board and responsibihty 
be fixed under mmtimation to the Committee 

The Commuttee ooserve that a large number of Haryan Bastis 
are not getting rezular supply of electricity 1n the State and also 
lba‘rlgc number of electric pomnts 1 the Hargan Basus aie  without 
ulbs
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Fhe Commuttee would, therefore, hke to impress upon the Board 
the meed for ensuring regular supply of the electrioity and of providng/ 

replacement of fused bulbs m all the Haryan Bastis m the State 

Paragraph 6 10 Extra expenditure 

25 Tenders called for in February 1977 for the supply of 2600 

Kms of Rabbit conductor (to meet the requirements for 1977 78) 

were opened 1 March April 1977 After considering the recommen 

dations of the Store Purchase Commuttee, the Board decided (July 1977) 

to place an order for 500 Kms on firm, A (the lowest tenderer) at 

Rs 2549 per Km and for the balance quantity 1t was decided to 

place the orders on other Haryana firms at Rs 2,690 per km (at the 

rate quoted by firm B the second lowest non Haryana tenderer) as 

firm A had quoted Rs 2,730 per km for the quantity पा excess of 

500 kms All the firms were asked to communicate theiwr acceptance 

of the counter offer of Rs 2690 per km by 12th July 1977 

None of the firms accepted the alternative rate and the Board 

therefore, decided on 15th July 1977 to place the orders on the 08515 

of rates quoted 1n the origmal tenders 

Telegraphic orders asking the firms to convey their acceptance 

(followed by detailed purchase orders) for the supply of 2600 kms of 

conductor were placed on the first 4 lowest tenderers within the vahdity 

period at the rates quoted by them Only 2 of them 1e, firms A 

and B accepted the orders placed for 1300 Kms of conductor and 

the other 2 firms C and ‘D while acknowledging the telegraphic orders 

mmposed some new conditions The Board could not mitiate any risk 

purchase action agamnst these firms smce the Boards telegraphic orders 

seeking the firms acceptance constituted a counter offer, and no legally 

binding agreement had come into being The Board s legal section was 

also of the same opmion (November 1977) The balance requrement 

of 1300 Kms of conductor was then purchased (August 1978) from 

4 firms (mncluding firm D which had 1mposed conditions earlier) at 

higher rates imvolving an extra expenditure of Rs 7 41 lakhs 

The Board stated (July 1978) that offering of the alternative 

rates/asking for acceptance of telegraphic orders was done in the interest 

of the Board 

In their wrtten reply the Department/Board stated as under — 

Telegraphic POs were 1ssued to all the Haryana firms on 

5777 asking them to convey their acceptance by 12777 
In pursuance of Board’s “decision telegrams were 1ssued 

to all the 29 Non Haryana firms on 5777 askmg them 

शाला" willingness to accept the equivalent rate of Rs 2690 
per km by 12777 
None of the firm conveyed its acceptance agamst our tele- 
grams ‘issued dt 5777 The case was re submitted to 

the Board and the Board in 15 meeting held on 15777 

decided to place the orders on the lowest tenderers 

The firs/t— firm M/s Haryana Conductor supplied 300 
kms agamst PO No HH 1244 M/s Swadesh1 Metals
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also sipplied- 389 kms ngamst HH 1243 The femammg - 
two firms did not accept our PO on one pretext or the 
other’ ~ 
It 15 not quite correct to say' that by asking for confir 
mation of the acceptance telegraphically ibe Board jeopar- 
dised the commng into operation of a legally bindirg ~ag- 
reement  According to the practice then obtammg even 
telegraphic orders were not taken as final ud bmamg until 
and unless they were followed by written agieements This 
view of the matter 15 suppotted by tne fact that under 
identical circumstances two of फिट firms, namely M/s 
Haryan: Conductors & Swadeshi Metals accepted ordeis 
placed on them for 1300 kms, although they could have 
also backed out on the same plea 
As regards the extra expenditure of Rs 7 41 lakhs, Audit 
have compared the prices availvble पा. respect of the two 
defaulting firms 1 July 1977 and the prices which were 
availled on 1n response to tender enqurry No QH 1114, 
orders agamst which were placed पता. August 1978 which 
mcluded quantity which was likely to be delivered/utilised 
primanly पा. फिट year 197879 It is felt that घाट compa 
nson पी at all could be made with फिट immediate next 
tender enquiry floated by पीट Board to meet the require 
ments of the year 197778  According to the rates 
obtamned agamst this enquiry the extra expenditure on the 
quantity supply agamst QH 957 worked out to पड 
1,42,800/- 

The Committee noticed that the tenders were mvited for the 
supply of 2600 kms of Rabbit Conductor, to meet the requirement 
for 1977-78, and which were opened in March/April 1977 The order 
for purchase of conductors for 500 kms was placed on a firm at the 
rate of Rs 2,549 per km and the order for the balance quantity was 
placed on another Haryana firm at the rate of Rs 2,690 per km 
But none of the firms accepted the rate Then telegraphic orders 
asking the firms to convéy thewr acceptance was placed on the first 
four lowest tenders within the validity period at the rates quoted by 
them 

The Committee feel that there was no need to send counter 
offer by telegrams and the matter should have been settled by nego 
tiations as the telegrams gave an opportumity to the firms to decline 
their eather offer 

When asked by the Committee about the legal opmion n this 
regard the Boards representative stated that the legal opmion obtaned 
in thisTegard was not correct 

The Committee recommend that this pomt should got re exammned 
and the responsibiity be fixed on the officers/officials found responsible 
for the lapse/wrong advice resulting पा exfra expenditure of Rs 7 41 
lakhs by the Board 

Paragrapjz 6 11 Extra expenditure पं the constuction of siaff quarteis 

26 Tenders were invited on 6th June 1973 for the construction
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ot 6 ‘Catcgory II' quaftets at Nuh sub station on ‘thratigh ra_te" basis 
by the Executive Lngmeer CWT Division Gurgaon and these were 
opened on 16th July 1973 पा response 3 contractors submitted their 
offiers and the lowest offer worked out on the basis of the tendered 

rates was for Rs 0 79 lakh which was recommended by the Divisional 

Officer for acceptance In August 1973 The Supermtending Engmeer 

while accepting the proposal 10 November 1973 omitted to return the 

comparative statement of tenders which was collected by the Divi 
sional Office 1n January 1974 and the work was awarded to the con- 

tractor on 18th Aprl 1974 In the meantime the contractor 1informed the 

Board (January 1974) that the vahdity period of 90 days having expired 

his tender should be treated as cancelled On receipt of the allotment 

order the contractor refused to accept thejob (Apnl 1974) and obtained 

a refund of the earnest money 

The work was re tendered 1n January 1976 Of the 3 offers 

recetved, the Divisional Office recommended the accpetance of the lowest 
offer of Rs 1 04 lakhs (April 1976) The offer was not accepted by 

the Superintending Engimneer (August 1976) on the ground that the 

tenderer was not a contractor of the appropriate class even though he 

had” paid फिट registration fee for the appropriate class 1 February 1976 

The Superintending Engmeer also ordered that the work be executed 

departmentally The work was executed departmentally and completed- 
at a cost of Rs 1 46 lakhs (October 1977) The departmental exe 
cution of work involved an extra expenditure of Rs 0 67 lakh wit 

reference to the tendered rate of July 1973 and of Rs 0 42 lakh -with 

reference to the tendered rate of January 1976 

While recommending the offer the Divisional Office had stated 

(कु! 1976) that cement and- steel (to be supplied to the contractor) 

were avatlable with the Division The Chief Engineer however, stated 

(February 1980) that the work was executed departmentally due to 

shortage of material including cement 

In therr written reply the Department/Board stated as under — 

There 1s no justification for such an omussion The SEs 
office was required in the normal course to return the 
entirte proposal to the Xen alongwith the comparative 

statement It may however be pomted out that this 1s 

an molated and rare case As seen from the files so दि 

there 18 no reason to doubt the claim of the Divisional 

Officer that m April 1976 when the work was awarded 

for the second time cement and steel were available with 

- the Divn However the stock posttion as it existed after 

Apnl 1976 1s beng ascertamed from the field 

The Board 1s already seized of फिट issue and action 

1s under way to fix responsibility for various [apses 1n 

this case’ 

When asked by the Commuttee during oral exammation about the 

action taken agamst the S E for this lapse the representative of the 

- Board stated that responsibihty for- this lapse was bemg fixed 

~
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The Commtiee are pamed to observe that the Board has faled 
to fix the responsibiity for various lapses m tlus case even atter the 
lapse of eight years 

. In reply to a quest1on' by the Commuttee about these lapses the 
representative of the Board also stated 85 under — 

The work was allocated to one CWT Division, Gurgaon 
who mwvited the tenders and the offers ieceived from the 
contractor the Executive Engineer prepared a sfatement 
of the tenders and recommended the case to the Superin 
tendent Engmeer for acceptance This process took about 
three months to send the complete case to the SE Office 
The Cucle office had to return the case पा. the normal 
course but there has been delay m sendmg the proposal 
back to the Divisional office alongwith the compa ativs 
statement Sir on perusal of the file, 1t appears that 
more time was taken in the circle office 

The Committee do not feel satisfied with the above reply of the 
representative of—-the Board and strongly, recommend that the matter 
should be re mvestigated and not only action be taken agamst the SE 
concerned but also agamst the officer/offictal, who had failed to fix the 
responsitbitity था. regard to various lapses for a such long tume 

and report be sent to the Commttee withn one month of the 
presentation of this Report 

Paragraph 6 12 Arrears of electricity dues - 

27 The errears of elecy dues as on 3Ist March 1980 were 
Rs 6 20 crores of this an amount of Rs 5 35 croies was due to the 
Board from 18624 consumers {mncludmg Rs 117 crores out- 
standing  agamnst 4671 consumers for more than three years) Power 
supply to 12826 consumers had been disconnected by the Board for 

non payment of dues of Rs 2 28 crores No such action had, however, 
been taken in regard to 5,798 consumeis agamnst whom dues aggre 
gating Rs 3 07 crores were outstanding (March, 1980) The No of 
consumers mvolved and the period for which the remamnmg amount of 
Rs 0 85 crores was outstanding were not known 

In their written reply the Department/Board stated as under — 

The break up of the amount at the end of Aprl, 
1985 1s 85 under 

No of Amount 
consumers (i crores) 

Private Consumers 38,327 913 

Govt [Sem1 Govt 2,602 16 37 

Total 40 929 25 50 

Efforts are afoot to carry on negotiafions with the defaul- 

ting consumers and settle the cases by mutual negotiations 
The cases lyng m the court are also being expedited through 

F
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field officers A negotiating Computtee com 
prising Chief Engineer/Commercial Chief Aunditor, Jomt 
Secy /Legal and SE of the respective circle has been 
formed to review and negotiate settlement of major defaul 
ting consumers As a result of 1t cases amounting to 
Rs 6 55 crores have since been settled 

The cases of defaulting consumers upto Rs 1 lakh are 
regularly bemng reviewed by फिट field offices and audit wing 
of the Board 

b 

During the course of oral examination the representative of the 
Board stated that the arrears of the electricity charges which  were 
Rs 31 35 crores in June 1984 reduced to Rs 25 50 crores at the 
end of 30th Apnl, 1985 on account of recoveries from HSMITC 
Irrigation and NFL When asked by the Commuttec about the spec 
fic steps taken by the Board o recover the arrears of electricity charges, 
the representative of the Board stated that a Commuttee had been 
formed to settle the cases of major defaulting consumers 

The Commuttee do not feel satisfied with the plea of the Board 
relating to the arrears of electricity charges (Rs 25 50 crores) and 
feel that the steps taken are not sufficient 

The Commuttee, therefore, recommend that the loss of recovery 
of the arrears be vigorously pursued, quarterly review of defaulters should 
be made and action taken agamst them be mtmated to the Commttee 

Regarding settlement of cases amounfing to Rs 6 55 crores as 
stated by_ the Board m written reply, when questroned by the Commttee 
the representative of the Board admitted that out of this, only Rs 1 14 crores 
had been recovered and फिर balance amount of Rs 5 41 crores had been waived off 

The Commuttee feel that this was no settlement at all as it was agamst 
the interests of the Board whereby the Board had to foregoe Rs 5 41 
crores The Committee deswre that the Board should examme this settle- 
ment to ascertain whether any undue favour was showm to any party by 
the Board officials and report be semt to the Commuitee at फिट earhest 

Paragraph 6 13 Mis appropriation  defalcation शॉट 
28 The followmg are the details of cases of mis approproation, 

defalcation etc for which final action was pending 

Number of Cases Amount 

- ) Value Valuenot Total Rs दा 
known known _. lakhs 

Cases pending 85 on 31st 
March 1979 1970 2 1972 55 82 
Addition during 1979 80 383 19 402 49 25 

Total 2353 21 2374 105 07 
Cases written off/cleared 
during 1979 80 02 - — 102 2 96 
Cases pending as on 31st 
March, 1980 2251 21 2272 102 11 

of these 1387 cases were outstanding for over 3 years
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Tn therr wrtfen reply the Department/Board stated as under — 

The latest position of outstanding cases as on 31585 1s given 
below — 

‘ No of Amount 
Cases (Rs i lakhs) 

As per report 2272 ~102 11 

Cleararce upto 31-5 85 960 10 20 

Balance 1312 91 91 

As regard{ outstanding cases over 3 years, out of 

1387 682 cases have since been cleared leaving a balance 

of 705 caseat end of 31585 

The Board has empowered the field SEs to 55116 the 
cases upto a value of Rs 2000/- which previously was Rs 500/- 1n 

each case Inspite of all out efforts put by the Board 1t 

s felt that the cooperation of the Home Deptt /Police 

authorities 1s absolutely essential to make any headway 10 

expediting the clearance of pending theft cases 

The Committee noticed from the reply of the Board that therc 

were 1312 cases of musappropriation amounting to Rs 91 91 lackis 1l 

31st May 1985 and the Broad had empowered the field Superintending 

Engmmeer s to settle the cases upto Rs 2000 

The Committee recommend that a special cell consistmg of officer 

ligher than the rank of Superintending Engmeers should be formed to 

settle जाट pjen“dmg cases of musappropriation and defalcations The Com 

mtte be imformed of the latest position of the cases settled 

Paragraph 6 14  Qutstanding mspection reports 

29 Audit observations on financial 1rregulanities and defects  प1 

mitial accounts noticed during audit and not settled on the spot are 

communicated to the heads of offices and to the next higher depart 

mental authorities through the audit spection reports The more 

important irregularities are reported to the Board The Government 

has prescribed that the first replies to inspection reports should 06 sent 

within 6 weeks 

At the end of November 1980, inspection reports issued up to 

March 1980 still contamned unsettled paragraphs as~”shown below with 
the corresponding period of preceding two yeirs 

As at the As at the As at the 
end of end of end of 
Novembe:r  November Navember 
1978 1979 1980 

Numbe: of inspection reports with 
unsettled paragraphs 875 766 819 

Number of paragraphs 6,482 4,937 5,104
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Year wise break up of the soutstanding 1nspection reports 15. given 
below 

Number of Number of , 
- कि mspection  paragraphs 

reports 

1976 77 and earlier years 500 2927 

1977 78 . 88 s 653 

1978 79 T 85 497 
- 

1979 80 ~ ‘ 146 1,027 

Total b 819 5104 

-~
 

जन 
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~ 

- 

Reports outstanding at the end of November 1980, included 196 
mmspection reports for which even the first replies had not been recewved 

In therr wrtten reply the Department/Board stated as under — 

The latest positton of -outstanding inspection reports and paras 
as on 304 85 was 85 under 

h No of Paras 
- g I/Rs / P 

As per audit para _ 819 5,104 

Clearance 112 2,790 . 

Balance as on 30-4 85 -, 707 - 2314 

- ~— 

Special staff has been posted to clear these 1inspsction 
reports & paras They wvisit the field offices & review the 
position of outstanding I/Rs and -paras alongwith the 
Inspection parties of RAO's office & get the paras settled 
on the spot As a result of i1t 548 inspection reports with 
1 575 paras {as per record of this office) relating the period 
upto 1976 77 were only outstanding as on 31585 

Durinig the course of oral examination, the’ representative of the 
Board stated that they had posted special staff conssting of one SAS 
Accountant one Regional Accountant and one Assistant to clear these 
Reports and Paras - 

The Commuttee feel that « large number of Reports and paras 851 
mdicated 1n the reply have not been settled as yet The Gommittee view 
with disfavour the delay पा. settlement of oustanding Inspection Reports/® 
Paragraphs and therefore, recemmend that effective steps should be taken 
to settle all such pending Reports/Paragraphs aad the action taken by 
the Board be mftimated to the Commuttce withmn threz months after pre 
sentation of ¢lus Report to the House ~ 

/
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Paragraph 6 15 Outstanding audit objections 

30 As on 3Ist August 1980, 35,173 audit objections (Rs 71 19 

crores) raised by the Chief Accounts Officer~of the Board (for the 

l:'pelnod upto 31st March 1980) were outstanding as per details given 

clow — 

Outstanding Amount 
since (earliest _ (Rs पा crores) 

year) o 

{(2) Want of sanctions न "पहा हा. व 66 02 

\(_b) ‘Want of detailed contingent bills 1967 68 ] 0 66 

(c) Want of payee s receipts 193 74 2 85 

(d) Want of agreements/purchase orders 196869 - 166 

’ 71 19 
[4 

In thewr wotten reply the Department/Board stated as under — 

“The present positton of the audit objections pertamng to the 

period upto 1979 80 as on 31-12 84 18 given below — 

No of Amount 
paras प्र crores 7 

(2) For want’Gf Sanctions 12,116 ~ 24 40 

(b) For want of detailed contingent bills 834 / 01> 

. (c) For want of agreements/purchase 

,; orders 3 - 071 

Total - 12 953 25 26 

) - - ~ 

/ All the ttems “prior to 1967 68 have smce been cleared 

The Commuttee noticed at the ume of oral cxamination that 

12,953 audit objections wmvolving Rs 25 26 crores pertamnng to the 

period upto 1979 80 had not been cleared so far  These audit 

objections had been outstanding only for want of sanctions detuled 

contingent bills and agreements/purchase orders 

The Commuttee recommend that the concrete efforts be made to 

clear the outstanding audit objections at the earhest and the results obfai- 

ned in clearance of these objections he reported to the Commuittee
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31 After having gone through the wrtten material furmished by 
the Board/Government and considering the facts which came to ths 

- notice of ‘the Commuttee durmng oral examunation and during on the spot- 
study of the thermal plants at Faridabad and Panipat on 12th and 13th 

+ July 1985 the Commuitee have arrived at a defimte conclusion that 
the affairs of the Board are anything but “satisfactory While the con 
sumers cry hoarse -when फिट Board has to resort the tanff hikes to sup 
plement the borrowings so as™to overcome 1ts cmitical financial position,” 
the Board continues to the over staffed resulting m an unavoidable dramn 
on the scarce resources of the Board which s reportedly losing nearly 
two crores of rupees every year due to surplus staff at the thermal 
power Stations Besides this, the Commuttee also noticed that the Board 

“1s ndden with unqualfied ifefficient and Incompetent employees The 
~ _thermal power stations of the Board are bemng operated much below 

- 

- 

therr generation capacity and at a very uneconomucal level There are 
frequent break down resulting पा 1055 of generation Crores of 0285 
are lymg unrecovered from the consumers Corruption 1n the ]}oard 15 
confined not only to theft alone but tampering with thé 'meters 
defecive metermg system purchase of defective and damaged equip 

-~ ments costing huge sums manipulaton of bills for false repaus of 
machinary etc etc are s6me of the other areas of corruption 1n one 
formi or the other 

13 

-The management information system,. the accounting system, 1n 
ventory control and controlled mechanism पा the Board are far from 
satisfactoryand as a consequence; the consumers are either not bjlled 
for long . time or even when they are billed recoveries are' not effectéd 

| - - 

-~ 

for a considerable length of time Notice§ are not bemng given to the” 
suppliers within the warranty period where the equipment supplied 13 

ofound defective and the facility of free reparr 1s rarely availled within 
the warranty period resultiag पा huge"’ £xpenditure on repair /fo such 
equipments 

The Committee, thercfore, recommend that the, “affairs of the Board 
-should be -thoroughly mvestigated by the Government, the surplus unguahited, 
meffielent and 1acompetent employees and those who are not found to be above 
board m therr dealings/affaws should be sternly dealt with pumshed/weeded ont 
The Commnttee also recommend that to revitahes the workmg of the Board the 
Government should take effective steps to impryve the accounting system, 
mventory control monetary and management systems 50 that all the looph_,psol 
arg plugged, outstanding recoveries are effected promptly “benefits of warranties/ 
guarantees are prodpprly\ avalled nventories afe mamtammed.to the mmmum 
requirement level and infractuons expenditure/wastage etc are avoided 

- दी 
4 

The Commuttee desire that mstead of lookmg to the Government for 
fmancial assistance 00 a massive scalje which can be done onfy by diverbng 
development funds, the Board should “augment its own mternal sonrces’ In' 

g 

- 

order to mop up the money, which 1s needed to sustain it the Board should ~ - 
hold the officers incharge of the Sub-Dmision résponsible for the non recovery 
of the dues from the "consumers promptly, for the theft of energy, for tamfier- 
ing with the meters andfor defectve metermg etc The officers responsible 
for mspection of defective “equipment purchased should “also sumilarly be held 
responsible andxa\ctlon be takea agamst them 

v N 
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The Commuttee further recommend that effective steps be taken by the 
Beard to improve the working of the thermal plants by posting qualified, effrcient 

and deligent engimeers Every case of break down should be properlo 1nvestr 

“gated and tesponsibility be fixed and stern disciplinary action be taken agamst 
the concerned employee 1f it 1s found that the breal -down was the result of 

- neghgence on the part of any employee . - 

The Committee als¢ recommend that 1n order to determine दिए exact 

quantnm of power loss m (ransist feeder-wise ledgers be mamtamed to cross 
venify the umits of electricity recerved with units billed 

- The Commuttee also recommend tnat all ou eforts be male to reduce 

the cost of production of electricity m Haryana, which it -was revealed dumg 

oral exammation on 1-7 1985 to be 77 paise per umt while it was stated to 
be 48 paise per umt at Badarpur power house wiieh 15 located m the neigh 
bourmng area  The measures taken for the reduction of फिर cost of production _ 
be 1ntimated to the Commuttee —~ 
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REPORT ON THE - - 
REPORT OF THE COMPTROLLER & AUDITOR GENERAL OF INDIA 

FOR TIIE YEAR 1980 81 (CIVIL) - 

Hary\ana Concast Lipmted  * 

Paragraph 6 2201  Introductory 

32 The Haryana Concast Limited (formerly named Haryana 
Polysteel Limited) was incorporated on 29th November 1973 by the 
Haryana State Industrial Development Corporation Limited (HSIDC) m 
collaboration with a private company of Bhavnagar Under the agree- 
ment entered mto between HSIDC and the private Company the equity 
capital was to be coatributed by the HSIDC (36 per cent) the private 
company 25 (pes ce/m‘) and the general public (49 per cent) 

The Company came within the purview of Section 619 B of the 
Companies Act 1956, with effect from Ist February 1975 The agree 
ment with the private company was terminated पा. February 1976 owing 
to 1ts falure to pay calls (Rs 4 37 lakhs) on shares allotted to 1t 
which were later forfeited _ On allotment of two lakh fully paid एफ 
shares of Rs 10 each to HSIDC which were paxdup i September 
1977, the Company became subsidiary of HSIDC 

- 

The mamn objects of the Company are' as under — 

() to carry on business as manufacturers/producers of and 
dealers m billets 1ngots, blooms, squares slabs steel, and 
to manufacture and produce all kinds of products articles 
and things therefrom, °* . 

i (1) to manufacture produce prepare sell flpurchase and deal 
m all kinds of won and steel, and particularly sponge iron 
pig 1won, stamnless steel alloy, steel, spectal steel and _all 

, products, articles and things therefrom, o 

(1) to carry on business as manufactuters of and dealers एप. 
ferrous ahd non ferrous castings -of all kinds and 

[} 

(tv) to conduct” and carry on busmess of rolling re rolling, 
casting efc of all kinds of metals and alloys 

The Company had so far (November 1981) undertaken the manu- 
facture and sale of billets and ingots Besides the Com~ 

o pany also carried.on the busmess of rolled material up to 
~ December 1977 after getfing the ingots/bilets rolled from 

outside . - 

During oral ewidence on 25th May 1985 the Commuttee was 
mformed that the company was started as a jomt sector project, m 
collaboration with a private company viz Mjs Polysteel (India) Limuted, 
Bhavnagar, 1n the year 1973 and that Shr1 JP Mehta of that com- 
pany was the Managing Director till 1976 when पीट! collaboration agree- 
ment was termunated Thereafter the Commuittee was further infprmed, 
आप GS Musaffir and शीट हा Sh Kejriwal, nominees of Shri Mehita,



56 
P 

contmued as Managing Ditectors It was further submitted that a number of complants were recerved agamnst Shri Kenwal and a पाए lence enquiry was also imtiated agamnst lum The mam charges against Shri Keriwal the Commuittee was iformed were that he had with 
drawn and पाई appropriated funds but the charges could not be proved पा the vigilance enqury When the Committes asked as to what were the compelling reasons to allow nomimees of Shri Mehta to continue as Executive Directors for more than 1} years after the take over of 
the company the representative of the Company failed to satisfy the 
Commiuttee 

- ~ 
~ In view ofthe 13th Report of the Commuttee on the general 

working of the Haryana Concast Linuted Hissar which was presented 
to the House on 29th March 1984 घाट Comuuttee are refraning from 
making any general observations  ‘The Commuttee, would neveriheless like 
to observe that therr recommendations 1n regard to the settng up a 
High Powered Commuttee to probe into the entire affair of collabora 
tion and subsequent take over etc have not”been mmplemented, as no 
report 1n that behalf which was required to be furmshed within six 

-months has been furnished to the Commuittee 1 the time of writing~of 
this report The Committee, while reiteratmg therr earher recommendations, 
as contamed पा thewr 13th Report, deswe that they may be mformed of 
the decision taken by the Government m_regard to फिट setting up of the 
High Powered Commuttee, within a period of three months of the pre- 
sentation of this Report 

Paragraph 6 22 03  Capital structure ! 

(@) Share capital ' 

33 The authorised capital of the Company was Rs 2 50 crores 
divided 1nto 20 lakh equity shares of Rs 10 each and 50000, 11 per 
cent redeemable cumulative preference shares of Rs 100 each The 
paid up capital of the Company as on 31st March 1981 was Rs 1,69 96 
lakhs contributed as under — g 

Subscribed b y Equity Redeem- Total 
- shares able 

° ctimulative 
preference 

- shares 
(Rupees दा lakhs) 

I Haryana State Industrial Development 
Corporation 104 97 — 1,04 97 

| 

2 State Government ~ < 10 00 6 50 16 50 

3 Financial Institutions and Banks 8 00 — ' 8 00 
4 Others 2453 1596* T 40 49 

Total B 147 50 2246 169 96 

“Includes Rs 1750 paid up on 55 forfex/%dshares 4 
\



4 (6) Barrowmngs 

(a) Long term loans 

The table below indicates the sources from which long term loans 
were obtamed by the Company, along with the amount of loans rates 
of mtefest and overdue instalments as on 315: March 1981 

Source 

IDBI 

IFICI 

ICICI™ 
Banks 

Period of Amount 

(b) Short term loans 

Rate of  Balance  Amount over 
drawal drawn  _nterest  outstand due for pay 

(Rupees ~ {per cent) 1ng as ment as at the 
mla at the end end of March 

of March 1981 
1981 

- Principal  Interest 
@ 3 (4) &) (6) M 

(Rupees 1n lakchs) 

Aprd 1975 75 00 8% 60 00* 25 00 28 52 
to Feb 
rouary 1976 ~ कि . 

May 1975 45 0/0 91 percent 45 00 24 00 28 09 
to June with one 
1976 per cent -~ 

, rebate for 
b ' puncutal N ! [ 

payment of 
_ principal 

and interest 

Aprl 1975 
to February 
1976 30 00 83 30 00 6 00 15 85 
March ५ 
1975 to \ 
November 
1975 30 00 15} 30 00 20 00 33 86 

February 16 with 
1974 to 2 per cent 
October penal . 
1974 30 00 _ ‘interest 2875 3000 41 45 

गए -_— 7 

Total 2,10 00 19375 10500 1,47 77 

{ 
The table below gives the sources from which short term loans/ 

cash credit faciities had been availed of by the Company alongwith 

- *Rs 15 00 lakhs paid by Government of Indra as subsidy was 
adjusted towards 1080 from IDBI -



kS 

- - , Q 
58 थी 

the amount outstanding 85 on 315: March 198 and the rate of mterest 
applicable on that date ~ 

Source Outstand Rate of Overdue amount 
mg amount  nterest at “the end of March 
at the end  i(per cent) 1981 
of March = 

. 1981 Principal Interest 
(Rupees दा - - 
पा lakhs) (Rupees n lakhs) 

- @ (3) @. (9 
1 Fxed deposits— ~ ? 

(a) from public 0 10 15 0 08 — 

(0) from mstitutions 6 00 12 00 — 0 60 

2 Andhra Bank 52 00 16 15 51 00 25-67 

3 Holding Company 96 90 95 — — 
4  Cash credit ~ 

facilities from - 

—Bank of . 7 35 18 34 — — 
Maharashtra 

—New Bank of 7 52 18 34 - — 
India \ 

* —Bank*of India 17 32 18 34 —_ — 

Total 197 19 51 08 26 27 

It-will be observed™ from above tables that out of loans out 
standing as at the end of March 1981 Rs 15608 lakhs had been 
overdue for repayment The Company could not repay this amount 
due to financial constraints Agamn as on 3Ist March 1981 the out 
standing amount of interest overdue for payment was Rs 174 04 lakhs 

-~ 

Further due to default m repayment of instalments and non 
payment of loan/interest on due dates, the Company had (1) to forgo 
mferest rebate (Rs 2 44 lakhs up to 315. March 1981) and (1) become 
liable to pay penal imterest (Rs 1 85 lakhs up to 319 March 1981) 

In its wmntten reply the Department/Company stated as under — 
The present position of the loan taken from IDBI 1s 35 

e 

under _ 

4y Pnnc1_‘pal loan Rs 60 00 000 00 
(2 Interest funded upto 1 4 1981 85 per Rs 3238125 09 

Rehabilitation Scheme 
Less  Payment madeon 221283 ~ Rs 338000 00 . 

P Rs 29 00,125 09 

| 
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Due to the scarcity of funds which had resulted due to the 
Company having mcurred losses पा. the mtial years 

Aganst the funded mterest we have made the following pay 
ments to the institutions 

/ Amount (Rs) Date of payment 

IDBI 3 38,000 00 22 12-1983 

IFCI 2,22 000 00 19 11 1983 

560000 Q0 

Th43198f10110wmg interest payments have been made since 
1 

IDBI 5,80,000 00 3121981 

3,75,000 00 23 11 1982 

396,009 18 3121982 

3,45,240 22 20 06 1983 

4,62 391 00 21 12-1983 

21,58,640 40 

IFCI 4,35,000 00 03 12-198] 

393,135 00 16 09-198 2 

3,09,487 00 18 03 1983 

335,478 00 15 09 1983 

14 73 100 00 ) 

ICICI 290000 00 03 12 1981 

2,29,433 00 16 09 1982, 

~ 1,83 000 00 22 02 1983 

2,08,384 84 03 09 1983 

910,817 84 - 

Grmdlays Bank Ltd  Payment made Interest Alc No 2 
agamst Principal loan 
Account No 1 

21 75,000 00 33,94,312 50°
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In reply to a question from the Commuttee as to what were the 
financial constramts due to which the company could not pay over due 
loans and what remedial measures had been taken to avoid the faulty 
repayment, 1t was submitted as under “ना 

‘Due to heavy continuous losses the Company could not pay 
the amount due as the Company did not have necessary 
cash accruals in those years 

After approval of the Rehabilttation Scheme by the financial 
mstitutrons and banks, the interest amount has been funded 
upto 1-4 1981 and they have submitted re schedulement of 
payment, which the Company 1s adhering to Further 
1t has_ been_ analysed by. the Company and found that the 
working capital hmits are far lower than the requirements 
of the Company In this regard, the Company has already 
approached the consortum of commercial banks to enhance 
our working capital hmits  Simultencously, several other 
steps are bemng taken to improve our profitability and 1t 
1s only increase m profitability, which would ensure that 
there 1s no default on the part of the Company regarding 

. repayment of principal and interest on term loans 

During oral evidence on 20th May 1985 1t was stated by the 
representative of the company that since 1973 except for प्राण profits 
during two years, the company had persistently suffered losses and 
added that upto 3131984, losses had been to the tune of Rs 4 7 
crores  When asked by the Committee to spell out the causes एव losses 
and whether the losses were the result of mis management of the Com 
pany, the representative of the company submutted that fluctuations in 
the steel market was the mam cause but declned to say anything about 
trhe mismanagement of the company being the mamn contnbutery cause 
or the losses suffered 

The Committee observe that the reasoms contributing to the losses 
be investigated and remedial steps be taken to recomstruct and rewt 
talise the financial health of the company by maxmusing the output 
The detal of the steps taken and impact there of be reported to the 
Commuttee - 

Paragraph 6 22 04 (वो Financial position 

34 The Company had finalised the accounts for 197778 only 
m May 1979 and the accounts for the year 1978 79 were bemg audited 
by statutory auditors (Chartered Accountants) The accounts for the 
years 1979 80 and 1980 81 had_not been finalised so far (October 1981) 
The delay in finabsation of the acounts for the three years was reported 
to the- State Government i October 1981 

(b) The following table indicates the financial position of the 
Company for the.four years up to 1979 80 

S
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Liabilities 1976 77 197778 1978 79* 1979 80* 

- (Rupees m lakhs) 

(व Paid up capital 127 25 1,69 15%* 1,69 96** 1,69 96 

(b) Reserves — — 10 00 16 00 

(c) Borrowings 
_ (secured and . ~ - न = e - — 

unsecured 
loans) @ 3,29 30 3,56 17 4,04 29 4,31 51 

(d) Trade dues and 
other habilities 70 27 1,29 24 1,65 08 2,34 13 

Total 5,26 82 6 54 56 7,49 33 8,45 60 

Assets 

(a) Gross block 247 43 3,45 56 3,48 41 3,51 47 

(b) Less depreciation 23 00 44 29 6577 7 8736 

(©) Net fixed assets 2443 30127 28264 26411 

(d) Capital work 
I progress 95 07 029 — — 

(e) Current assets, 
~ 7 Loansand = 

Advances 84 51 1,41 17 1,68 41 2,24 08 

(f) Mscellaneous - 
expenditure 426 372 319 2 66 

(g) Cumulative loss 118 55 208 11° 295 09 3,54 75 

Total 5,26 82 6,54 56 749 33 8,45 60 

*Figures are provisional 

*#Increase पा. paid up capital durmg 1977 78 was due to msue of 
3 95 lakh equity shares of Rs 10 each (fully pad), to the holding 

company and payment of Rs 2 40 lakhs towards balance (due from 
collaborator) by the holdmg Company on 200 lakh sharesforfeifed from 

the collaborator Similarly durmg 1978 79 the holding Company 0210 
Rs 0 82 lakh towards un paird balance of the 32,675 shares forfeited 
from others 

@Ths ncludes cash credit of Rs 28 27 Ilakhs, Rs 60 70 lakhs 
Rs 67 53 lakhs and Rs 94 76 lakhs for the respective years
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.M ) (3) C) (5) 
Capital employed 2,38 67 313 20 285 96 254 06 

Net worth 444 (4269 (11832 (177 45 

Net worth per - 
equity share of 
Rs 10 each 0 52 (—)2 96 (—)8 02 (—12 03 

Note () Capital employed represents net fixed assets (exclu 
ding capital work 10 progress) plus working capital 

(1) Net worth represents pard up capital plus reserves and 
surplus Jess intangible assets 

v 

(©) Working results  _ 

The working results of the Company for the four years up (0 
1979 80 are summarnised below 

(A) Income 1976 77 1977 78 1978 79* 1979 80* 

(Rupees\m lakhs) - 
Sales (excluding 
excise duty commuission 
and cash discount) 149 55 2,74 98 6,01 89 414 04 

Other income 4 45 023 056 0 08 

Total 154 00 2,75 21 6,02 45 414 12 

(B) Expenditure रॉ P } 

(a) Manufacturing 1,56 40 2,89 78 5,62 85 3,36 42 
expenses 

(b) Administrative v 
and selling 
expenses 23 07 32 35 47 23 42 68 

(c) Interest and 
N finance ch irges 38 78 48 99 55 98 64 40 

(वी Deprectation 12 25 21 39 21 49 21 58 

(¢) Deferred revenue 
expenses written off 053 0 53 0 53 0 उ3 

(f) Accretion (—)/ 
decretion (4) i _ 

stock (+)3 28 (—)28 27 ()1 35 (+)8 17 

Total 2,34 31 364 77 689 43 4,73 78 

*Figures are provisional
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(1) (2) (3) 4 (5) 
(0) Loss 80 31* 89 56 86 98 59 66 

(D) Cumulative loss 118 55 208 11 % 29509 354 75 
/ 

The accumulated loss up to 1979 80 w2 Rs 3,54 75 lakhs, wor ked out to 205 per cemr of the share capital of Rs 1,69 96 lakhs as on that date 

The Management attributed (December 1981) the losses to frequent power shut downs scarcity of graplute electrodes, soaring prices of Scrap acute shortage of working capital and Iabour trouble 

In reply to a question from the Committee as to what was the latest position about the finalisation of annual accounts of the com pany, what were the specific reasons for the delay and what measures had been adopted to speed up finalisation of the accounts and to wipe out the arrears the department/company submitted 1n their  wntten reply as under — 

‘The Company 1s glving 1S utmost attention पा finalsmg the Annual Accounts and the Annual Accounts for the year 1979 80 have already been finalised and sent to Comptroller & Auditor General of India for Ius comments on the same Thereafter 1t shall be placed before the AGM for its adoption and approval The Annual Account for 1980 81 have also been forwarded to Statutory Auditors for qualifications/comments ~ After receving the same from the Statu- tory Auditors the same shall 96 sent to the C & A G for his comments and afterwards 1t will be placed before the share holders for its adoption 

There had been frequent changes at the top level management Apart from 1t the Accounts Department of the Company was first shifted from Hissar Factory to Dellt Office and hen = छाप Office to Hissar City Office ~ and again from Hissar City Office to ssar Factory Due ६0 this ~ dwslocation, there were problems m finahsing the Accounts and 1t had adversly affected the working of the Accounts Department 

The Annual Accounts for the year 1981 82 aTe under preparation and will _ be completed by the end of February 1984 and after which the Com pany wil take ता hand the finalisation of Annual Accounts for 1982 83, which are expected (0 be completed by April 1984 Needless to mention all the arrears of accounts shall be tried to be cleared by the end of July 1984 

गाए - 

**Investment allowance of Rs 0 62 lakh charged to Profit and Loss Account पा 1976 77 has been ignored while computing the loss for that year



- 64 

In regard to the reasons for the cummulative losses, since the mception 

of the company, 1t was submutted as under — 

he reasons which attributed to low production 
The following were t 

resulting along with other reasons to losses 

Year Piincipal  bottle necks 

b .——-—-—-___-‘———4-
——-—-'_‘—4—*—-"—' 

197576 - Unfavourable peniod for the mm steel plants as 

a whole 
- 

1976 77 Frequent power shut down scarcity of graphite 

clectrodes, soaring Pprices of various grades of 

scrap and acute shortage of workng capital 

1977 78 Scarcity of graphite electrodes rismg prices  of 

melting scrap and lack of working capital 

1978 79 Lack of working capital and disturbed industrial 

relations 

1979 80 Irregular and inadequate pOWer supply, lack of 

workmg capital disturbed 1ndustrial relations and 

fast turn over 17 staff and workers 

1980 81 Inadequate and irregular power supply disturbed 

industrial relations fast turn over of staff and 

workers and uncertaiaty created by the State Govt 

proposal to lease the undertaking 

1981 82 Inadequate and irregular power supply, punctuated 

by frequent AMP restriction and loan restricfion 

and also break down of 009 of the transformers 

which lasted over 11+ months 

Irregular power supply, 1ncrease 1 prices of nearly 

all raw materials and low demand 1e demand 

recession (especially for carbon & alloy steels) 
1982 83 

The followmng steps घाट bemg taken to improve the production, sales 

realisation, etc thereby reducing the losses 

(1) The Company has been m constant touch with HSEB and 1t has 

been assured that regular power supply will be given to the 

Company on preferential basis 

cash credit himit enhanced from 
(u) The Company 15 trying to gev 15 

the consortmm bankers so that there 1s no counstramnt because of 

paucity of funds 

(1) The Company 1S also trymg to make certam technical 

improvements/inovations SO that heat tmings 

reduced which would result 1o reducing the comsumption of 

Ramming Mass and other Alloys and 
Graphite Electrodes 

Chemicals which would still further help m reducing the 
3 

cost of production 

\
1
@
\
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(1v) The Company has started importing scrap which 1s not 
only of better quality but 1s also comparatively cheaper 
than the mndigenous scrap and this 1s definately gomg to 
help the company m reducing the cost of production to 
a certan extent P 

(v) The Company has also been declared by the Govt of 
Haryana as an approved source of supply for supplying 
15 products to the Haryana Govt Departments at the 
SAILs rates which are much better than the prevalent 
market rates and which gives considerable contmbution to 
the Company on the sale of its products to Haryana 
Govt Departments The sales to various Departments have 
already started smce April and with the passage of time 
it 18 pwcking up momentum and the Company 15 quite 
confident that in the~near future substantial production 
would be ULfted by the *various Haryana Govt Departments 
and 1t will not be Surpnismg that from the financial year 
1984 85 the Company would start showing considerable 
profits and generatton of fumds from internal resources 

(v)) The Company has sDtarted oxygen lancing m the Furnace 
which would not only help in reductag फिट heat timings 
thereby reducing the power consumption, but would also 
]help पा. better quality of production and comsequently less 
osses 

(vi) The Company 1s also trying to purchase Sub Station of 
HSEB which will reduce the power bill 

(शा The Company 1s going to adopt new technology of water 
cooled shell which will reduce the cost of पाना of the 
furnace (thus reducing cost of production) 

(1x) Strengthening/stream liming the maintenance Departments 
both electrical and mechanical 

(x) Keeping Engineers on trammg i almost all Departments, 
viz production electrical mechanical, quality control de 
partment so that within a short span of time the new 
young team of dedicated people could be established, so 
that there 1s no shortage of man power at this level 

The cumulative tlosses as at 3131980 were Rs 388 25 
lakhs The paid up capital as on that date was Rs =169 96 
lakhs Thus prima facie, 1t would appear that the Com 
pany has been functiomng mainly on borrowed funds 
However i this_regard 1t 15 pertinent to mention that— 

(व) The Company 085: sought to mmprove 15 capitat struc-- 
ture and i this regard some unsecured loan of HSIDC 
has already been converted mto equty The Gowt 
also provided some additional equity capital and the 
paird up capital 85 on 3131983 was Rs 259 96 lakhs 
As on 3131983, the approximate electricity duty pay 
able (which has been deferred by the Gowt था! the 

~
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last wnstalment of the mstitutional dues—thus this 
amount _could be considered as quast equity) amounts 
to Rs 73 63,856 06 lakhs 

(b) The Company has already further approached the 
HSIDC to convert therr balance unsecured loan also, 
amounting to approximately over Rs 50 lakhs mto 
equity capital of the Company This matter 15 pre 
sently under the consideration of the HSIDC Thus, 
it can be seen that after the proposed conversion of 
the balance HSIDC unsecured loan the paid up cap 
tal of the Company would be around Rs 310 lakhs 
Considering फिट electricity duty payable as a form of 
quast equity the net equity structure would be much 
better than 1t was existing as i1n 1979 80 ~ 

(c) The steps taken to improve the financial performance 
~ have already been outlmed earlier agamst para No 

62204 09 (2) 
- 

Durmg oral evidence the representative of the company informed 
the Commuttee that except for the year 1980 81 and 1981 82 when the 
company earned some profit the Commuttee had consistently been suffe 
ning losses 

N 

The Commnttee take a very serious view of the mal funchiomng of 
the company and desire that the reasons for unhealthy fanctionmng  of the 
company be investigated बाएं remedial steps be taken urgently 

The Committee also desnr{e that finalizatton of tne accounts be 
speeded up and no efforts be spared to wipe off the arrears The Com 
mittee may be mformed of the progress made 

Paragraph 6 22 05 (1) Appraisal of the project 

35 To encourage balanced growth of industries पा the State and 
to meet the increasing demand of steel billets the holding Company 
had secured a letter of-intent आए July 1971 (which was converted into 
mndustrial licence 1n May 1974) from the Government of India to set 
up a steel billet making unit with an annual capacity of 50 000 tonnes 
On the formation of the Haryana Concast Limited 1m November 1973 
the project proposed was assigned to 1t Another letter of घाटा to 
set up a lgh carbon wire rod mill with a rated capacity of 40,000 
tonnes per annum was obtamed by HSIDC in February 1974 (converted 
into industrial licence m June 1976) The second umit was ntended to 
be an integral part of the billet umt The steel billet plant with two 
are furnaces of the capacity of 1517 tonnes each and one continuous 
billet casting machine was to be set up in the 1st phase whereas wire 
rod पा! wasto be set up i the s-cond phase 

The projected and actual_dates of commissioaing of various umnits
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of first phase (steel billet प्रात are given below 

उदार of comnussioning 

Projected Actual 

(1) Furst elecinc November 1974 November 1975 
are furnace 

(1) Second electric December 1974 December 1977 
are furnace 

(पे Billet casting January 1975 September 1977 
machime 

The delay . supply 1nd commussioning of the furnaces was due 
to not opening letter of credit पा favour of the supplier for getting the 
furnaces released as per terms of the purchase agreement as the Com 
pany was in financral crisis Because of this delay the Company had 
to pay Rs 3 65 lakhs to the suppliers under price escalation clause 
over and above the orginal cost of furnaces (Rs 67 20 lakhs) 

(1) Project estunates . 

(वी Steel billet unit 

(a) The project srepoit for the steel billet umt prepared by the 
consultants in August 1973/cnv1saged a capital expenditure of Rs 3 30 
lakhs which was revised td° Rs 382 71 lakhs m 1975 Actual expendt 
ture there against was however, Rs 361 59 lakhs The table below 
indrcates item wise project estimates as ouginally drawn up those revi 
sed m 1975 actual expendituie theie agaiist and soarces from which 
project was to be financed — 

(वो Expenditure 

Serial  Item Cost as per Cost Expend; 
number varation ture up to 

Oniginal Revised Decem 
estunates estinates ber 1977 

(Rupees n lalhs) 

(1) Land and 
buldings 52 30 8303 (H)30 73 81 27 

(2) Plant and ; K 
machmery 174 20 171 03 ()3 17 1,71 23 

(3) Other assets 103 50 1,28 65. (25 15 1,09 09 

Total 3,30 00 382 7N ()52 3,61 59 

(4) Workng capital 30 00 30 00 — — 

Grand total 360 00 412 71 



(b) Sources of funds - 

~ Serial Source 
number - 

(1) Equty share capital - 

(2) Preference share capital 

(3) Term loans 

Total - 

Amount as per 
project report 

- 

Addiional 
amount recet - 

ved for escala 
tio#i 1n cost 

(Rupees i lakhs) 

1,27 50 10 00 

22 50 15 00 

2,10 00 30 00 ' 

3,60 00 55 00 

Tt was noticed that till the scheduled date of commussiomng of 

the first furhace (November 197 

the extent~ ए Rs 61 88 

lakhs (share capital Rs 
were rtecerved duning 197576 Conse 

first umt by one year and 

~-months respectively 

loan- of Rs— 52-71 lakhs 

sanctioned between 

nstitutions 

rtedly due-to delayed 

hich were completed गा. 

was . delayed, 1¢ 
castmg umit by two years and eight 

नए 7 -+« Tg- meéet the-increased project—cost, term— 
cent per annum was 

1977 by three financial 
ay 1981 repo 

carrymmg interest at 9% छह 

Janvary 1977 and March 
= same had not been released up to M 

completion of formalities by the Company (W 

lakhs only (share caprtal 

term loans Rs 30 lakhs) Subsequently fundsto the ex 

41 99 lakhs term loans 
quently the - 

Rs 
erecion of the umts 

second umt and bullet 

4) the Company could raise funds to 
Rs 
tent of Rs 208 94 - 

31 88 18108, 

166 95 lakhs) 

but the 

March 1980) and poor performance of the Company In~order to “meet 

(mterest at 15 per cent per annum) from 

- to the stepped up rate of interest on the bridge loan 
Rs 12 18 lakhs up to 

had ncurred an extra expenditure of 

Further, 
to the extent of Rs 
undisbursed loans (including 

1 

The Management stated (May 1981) tha 

avalled of due to frequent changes पा 

was no semor officer during the year 1 

compile the mnformation and comp 

mstituttons .. The Company further state 

by the mstitutions was expected ता the very 

(B) Wire rod_-mill 

A project report for setting 
capacity) m terms of the mdustrial 

got prepared m Japuary 1976 from a 

the Company had become 
0 95 lakh to the three fi 

Rs 0 19 lakh already paid) 

the ma 

lete the 

j ce 

its 1mmediate requrements of capital expenditure the Company 

(November 1976 and January 1977) a 

rased 

bridge loan of Rs 52 lakhs 

a commercial bank Due 

the Company 
March 1981 

liable to pay commitment charges 

nancial institutions on the 

t the loan could not be 

nagement and that there 

978 79 and 1979 80 who could 

formalities required by the 

d that the release of the loan 

near future 
- 

a wire rod mull (40000 tonnes 

nee obtammed mn June 1976 was 

firm of consultants at a cost of 

नल
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Rs 20,000 which provided as under — 

Expenditure Project cost 

B (Rupees in lahks) 
Land and buildings 31 02 

Plant and machinery - —— = e e 1,38 65 _ 

Othier assets 110 33 

Total 280 00 

Source of funds - 

Equity capital 1,17 00 

Loans from banks 47 00 

Loans from financial mstitutions . 116 00 R 

Total 2,80 007 

- The report~ was got up dated mm 197778 at a further cost of 
Rs 15,000 The project was expected to be completed within a period 
of 20 months from the date of placing of order for the equipment 
and 1t was anticipated to generate profit of Rs 27 lakhs per annum 

As the Company was not able to successfully run the umt पा 
hand the execution of this project was not taken up However 1n 
order to keep the licence without lapsmg 1t was decided by the Board 
of Directors (June 1978} to place orders for the supply of ten DC 
motors and one 5: tonne crane The ciane purchased (cost Rs 3 06 
lakhs) was erected in March 1979 the.motors had not been purchased 
so far (March 1982) No further action had been taken so far (Aprl 
1981) for setting up the wire rod mil The valdity of the extended 
pertod of heence expired m December 1980 The approval for the 
extenstion of period of licence up te December 1982 (applied in Novem 
ber 1980) was awaited from Government of India (December 1981) 

The Management stated (Aprii 1981) that though the Company 
has not dropped the 1068 of setting up the wwe rod mull yet it could 
not take sufficient effective steps in this behalf due to various pro 
blems such as continous heavy losses and consequent financial crisis 
change m top level management and frequent labour troubles पा. the 
existing unit - 

Thus, the Company had not derived benefit so far (November 
1981) on the expenditure of Rs 0 35 lakh incuired on the preparation 
and! updating of the project report Besides, the meagre resources of 
the Company to the tune of Rs 3 06 lakhs had been blocked for the 
purchase of crane just to keep the licence without lapsing 

In regard to sub para (1) above, the Department/Company 1५ their 

टी
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. wrtten reply stated as under — 

It 1s perhaps due to financral crisis that the letter of credit 

could not be opened This 15 also clear from page 157 of 

the A G report wheremn it has been mentioned that till the 

scheduled date of commussioming, only funds to the extent 

- of Rs 61 88 lakhs bad been received by tne Company 

- 

Due to failure 1in opening of the letter of credit in favour 

of the supplier, and the late commissionng of the furnace, 

the Company was bound to give the price prevalent at the 

time of supply of material as per the price escalation clause 

Hence the Company had to beai the price escalation under 

the contractual obligation Such a piice escalation clause 

15 a standard prevailing commercial practice 

The Commuttee regret to observe that the company could not raise 

furids to open the letter of credit to save Rs 3 65 lakhs due to price 

escalation The Committee are not satisfied with the vague reply that 

‘perhaps’ due to financial crisis the letter of credit could not be opened 

and recommend that the matter may be imnvestigated fo find out the rea- 

sons for non opemng of the letter of credit and the Commiftee may be 

apprised of फिट results of mvestigation made 

In regard sub para (1) above relating to project estimates the 

\ department/Company 1n theiwr written reply stated as under — 

(वी Steel Billet Unit ~ 

As explamed m फिट report of C& A G that the funds were 
recetved m 197576 and consequently the erection of the 

2 units was delayed, 16. First umt by one year and second 

पाए and billet” casting umit by two years and eight months 

respectively Hence, delay was primanly for thus reason 

-It would not be correct to say that delay was only due 

to lack of farsightedness, since disbursement of funds from 

the Govt as well as financial institutions requres a large 

number of formalities which are sometimes delayed even 

- though the entrepreneur may try his utmost to expedite 

the sanctions 

. The loan couid not be availled of due to frequent changes 

in the management and because there was no sentor officer 

durmg the year 1978 79 and 1979 80 Therefore, the infor 

mation required by the institutions could not be compiled 

and the formalities required by the institutions could not 

be completed 

Since there was no semor officer at that time and all the 

officers have now left the orgamsation, hence, no responsi 

bibty could be fixed However, it may be mentioned thbat 

now commitment charges have been waived off by the 

financial institutions and also no penal aterest has been 

charged (after the sanction of the rehabilitation scheme) 

This was only due to the frequent changes in the manage 

ment and because there was no semor officer Hence, 1t 
_— 

‘
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was only due to the difficulties faced by the !Company at 
that titme These were the difficultzes which would perhaps 
be inherent in the transition of management fiom one set 
of personnel to another (Mr Musafir to Mr Kejriwal to 
Shri Dharam Vir TAS) - 

The Committee observe that the company could not complete for- 
malities to raise funds before entering mto agreement for mcurring liabi— 
Ity The delay पा. erection of the umf, the Committee observe, was 
directly the result of lack of foresight, dihgemce and promptitute on the 
part of the management which resulted m an extra expenditurc of Rs 12 15 
lakhs At this stage the Committee cannot but emphasize the need of 
greater care and vigillance m such cases पा future 

(B) Wire Rod Mul . 

Since due to recession in the market the Co incurred heavy 
losses, the implementation of the project could not be 
taken im hand Apart from 1t there were various other 
factors which were obstacles i implementation of the 
project like financial crsis, change in_top level manage 
ment and frequent labour trouble Even the aspect of 
recession or tmprovement 1n the market could not Thave 
been predicted पा 1976 

Due to financial ciisis the motors could not be purchased 
and only the crane has been purchased which has been 
erected and which 1s being utilised for the existing पाएं, पा 
the casting bay 

The revised project report has been got prepared and loan 
application for financial assistance has been submtted to 
the financial instituttons 1 December 1982 and the same 
1s bemng proces ed by them and it 15 expected to be cleared 
soon and thertafter, the implementation of the 1st _phase 
of the project (Wire Rod Mill) will be taken पा. hand 

The licence has been revalidated upto 31121983 and a 
request has been made for extension upto 31 12 1984 | 

An expenditure of Rs 0 35 lakhs stated to have been 
mcurred on preparation and updating the project report 
and a sum of Rs 3 06 lakhs being the cost of crane pur 
chased was mcurred primarily to keep the hicence alive In 
this connection we would like to state that the setting up 
of Wire Rod Mill was felt necessary for such type of 
project (min: steel plant) and it 1s stil felt necessary  This- 
type of prelimimnary expenses have to be incurred though 
the 1dea of setting up of the एप could not be materialised 
so far due to the reasons explamned above Moreover, 
the purchase of crane was necessary not only for the Wire 
Rod Mill but for the steel plant as will as investment of 
Rs 3 06 lakhs cannot be considered as blocked but fully 
utihsed (since the crane 15 bemng fully utilised ता the Casitng 
Bay
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fnregud 6 setting up of the Wie® Rod Ml the reptesentative 

of the Governmeznit/Company informed the Commyttee during oral examt 

nation that th~ renewal' period of the licemse for the” Wire Rod Mill 

had since expired 85 th. financial mstitutions had pot considered 1t advis 

able to give loans to the company b.cause 1t was running ता losses When 

asked to elaborate and indicate the iecasons for pr.panng the projct 

report for this Mill_when 1 _the company was__faced with serious financi 

al crists  the representative of the company stited that when the project 

report was prepared, the company Wwas 10 good shape 

The Committee are-not satisfied with the above reply जाएँ observe 

that on the ome side 1t was bemng clamed that the Company had rehaln 

Ltated stself and was lhkely to show profits and on the other side it was 

being argued before the Commuttee that the company faled to get loans 

on accomnt of the fact that the compmay was undergoing losses 

The Commttee have strong feelng that the lack of techmcal know- 

how and Iax supervision were फिट mam reasons on acconnt of which the 

license for the Wire Rod' Mill: was allowed to lapse The Commuttee, 

therefore, recommend: that the wiiole matter be mvestigated, responsibility 

e fixed for this lapse and remedial steps be taken to obviate such occurences 

m future 

Paragraph 6 22 06  Production performance 

(1) Plants and process 
. 

36 The Haryana Concast plant 1s a- small sized steel plant 

producting steel billets and 1ngots Steel- 1s produced . two electric 

are furnaces These furnaces use power for melting and are charged 

with steel scrap There- 1s a contmuous casting machine (installed 1n 

1977) for producing billets Besides producing billets 1ngots are also 

produced (either against orders or when ths casting machine goes out 

of order) and steel 1s generally sold पा. semt fimshed form wz gots/ 

billets A wire rod mill proposed to be installed (June 1976) has not 

yet been taken up (October 1981) 

्ों Actual production vis a vis rated capacity 

The licensed capacity of the plant (50 000 “tonnes) was achieved 

पा December 1977 with the commussioning of second electric arc furnace 

The actual production of steel (ingots billets and bones and trumpets) 

for the 5 years up to 1980°81 wisaws, the mstalled capacity 15 given 

below — 
Installed Actual Percentage of 

capacity production  actual pro 
duction to 

, mstalled 
capacity 

(In tonnes) - 

1976 77 25 000 9 429 3771 

1977-78 32 808 18 994 57789 

1978 79 50,000 - 27773 55 54 

1979 80 - 50,000 13 258 26 51 

1980 81 50 000 23 692 47 38 

जले
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It would फट seen from ithe above table that the ac’cualTh produc- 

tion was much below the mstalled capacity m all the years e low 

production during 1979 80 and 1980 81 was attributed by the Manage 

ment (May 1981) to 

(a) erratic power supply 

(b) .non availability of raw materials, 

(c),break down of plant/operational delay and 

(d) labour trouble 

(u1) Production effictency of plant — 3 

(a) The two celectric are furnaces mstalled have a capacity of 

15-17 tonnes (of molten metal) The table below indicates  number 

of heats, quantity of molten metal produced and average production 

of metal per heat as expected and actuals ther against for 5 years 

ending 1980 81 

Year Numbe: Production Average productto\n Shortfall 

of heats of molten per heat n pro 

metal duction 

Expected ~ Actual  per heat 

- (In tomnes) - ! 

1976 77 -~ 680~ - 10023- = -l6— . 1474 ~ 126 

q977 78 1 405 19 965 16 14 20 1 80 

1978 79 1957 29 598 16 15 12 0 88 

1979 80 921 13,791 16 14 97 1 03 

1980 81 ' 1566 24 631 16 15 73 02 

The management attubuted (May 1981) the low production of 

molten metal to ulure of stopper heads 

(b) The table below indicates the actual production of billets 

1v9w80a Bwls mstalied capacity of billet casting ;machme for<4 yéars up to 

Year Capacity of the  Actual production Percentage of 

ही machne actual 

' utihsation 

{ (In tonnes) 
1977 78 32,808 7473 22 11 

1978 79 50 000 17,670 35 34 

1979 80 50 000 9,055 18 11 

1980 81 50,000 18,769 37 54 

/ 
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The utilisation of the capacity of the billet machine has been 
very low 1d all the years The under utilisation of the machine was 
attributed by the Management (May 1981) to frequent break downs, 
nozzle choking and bleeding 

(४) The table below m‘dxcates the ‘off grade production of billets 
and ingots during the period from 1976 77 to 1980 81 

Year Total production | Off grade  Percentage of 
~ production  off grade pro 

duction to 
total production 

(In tonnes) 

1976 77 N 9429 242 257 

1977-78 18 994 272 4 06 

1978 79 27,173 2755 992 

1979 80 13 258 1,335 10 07 

1980 81 23 692 4902 20 70 

It would be observed from above that the percentage of off . 
grade production had sharply increased from 2 57 m 1976 77 to 20 70 
पा. 1980 81 Thes matter regarding the increase 1 percentage of off 
grade billets and ingots durmng 1977 78 to 1980 81 was mnot referred 
to the consultants for taking coirective action The reasons for the 
sharp imcrease पा the off grtade production and the norms fixed therefor’ 
called for from the Management were awaited (March 1982) 

In reply to the questionnaure of the Commuttee the Department/ 
Company stated as under — 

The revised project report has been got prepared and loan 
application for financial assistance has been submutted to the 
financial mstitutions पा. December 1982 and the same 15 
being piocessed by them and 1t 1s expected to be clreared 
soon and thereafter the implementation of the Ist Phasc 
of the project (Wire Rod Mill) will be taken पा hand 

Reasons for actual production being much below the 1nstalled 
capacity were given as under — 

~ Year Reasons 

1976 77 Frequent power shut down scarcity of graphite electrodes 
soaring prices of various giades of scrap and acute shortage 
of working capital 

1977 78 Scarcity of graphite electrodes rmising prices of melting 
scrap and lack of working capital and irregular power 
supply
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1978 79 

1979 80 

- 

1980 81 

- 

-~ 75 
- 

Lack of working caplptal and disturbed industrial relations_ 
and wrregular power supply 

- - 

Irregular and 1nadequate power supply, lack of working 
capital, disturbed industrial rélations and fast torn over पा 
staff and workers 

Inadequa 
— 

afe and irregular power supply, disturbed industrial 
relations’ fast turnover of staff and workers- and uncer- 
tamnty created by the state Govt 
Company ~ el 

- 

The position durng the later years re 
given as under — 

198182  ~ 

1982 83 

— 

1981 82 & 198283 was 

24,800 MT 

26,142 MT - 

It was added that फिट reasoms for agamm actual! less production 
below the 1nstalled < capacity “was mainly the power 
constrdint and added that the 1085 m production due to “power 
cut 1 these years (198081 to 
puted by the 

1982 83) had been com 

proposal to lease the 

P Company recently and पी, worked out 85 
ollows % N 

\ - 
Year Y/ of Loss 1n Value of  Financial loss Finanfal loss  Total 

power production =yduction due to power due to power financial 
cut (1n TMs) ost cut by way of  cut by way loss (col 

(R5 m lakhs) less production 
(Prodn lossin 

of extracousu 44-5) - 
mption of Gr 

\ MTs x Gross electrodes ! 
- Margin) ~ _ ower and - 

- - furnace limng 
~ = (Rs 1n lakhs) 

{ 

(1) (2) (3) (4) (5) ()] @] 
- 

198081 2759 16067 54400 Rs 9480 lakhs Rs 2076 lakhs 115 56 

1981 82 24 92 13729 522 Q0 - Rs 7208 Bs 2675 -98 83 

1982 83 3212 17782 606 00 Rs 26 हा i Rs 4401 90 68 

It was further submitted 1n the written reply as under — - 

- ‘The »mamn problem which the Compafiyen 
problem and we घाट requesting the 
power on preferential basis 

1s facing, 1s the power 
HSEB to give us the 

This has already been agreed 
to by the HSEB and preferenttal treatment 1s bemng given 
(within_the constramts faced by the HSEB) - To QvVercome 

the constraint of working capital shortage, the Company 

i ~ - 
- 

—_— - 

P
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has approached the commercial banks to enhance the pre 
sent liuts Satisfactory industrial relations have also been 
maintained during the last couple of years 

To increase the production of billets, the Company has 
converted its manufacturing of billets from 100 Sqg mm to 
120 Sqg mm m the BCM to cater to a separate segment 
of demand in the market However the percentage utl 
sation of the capacity of the BCM wsaws its mstalled 
capacity will primarily increase only with the increase 10 
the total production of liqud metal As regards the pro 
duction of billets vis@vis ingots 1t may be mentioned 
that production of some ingots 1s agamst a specific order 
of only ingots and secondly whenever at the final stages 
of a heat or during casting on the BCM, 1t 1s learnt about 
an 1mpending power cut the heat has to be diverted to 
pitside and cast पा ingots 

The techmcal parameters causing nozzle choking, bleeding 
etc are known to our techmcal staff and sometimes they 

v cannot be forecast or prevented It can therefore, be 
said that 1t 1s the part of the process and 15 being looked 
mto regularly and some improvements are there 

1981 82 20,645 MT Billets 

1982 83 ) 22,265 MT Billets 

The primary reason for the declaration of more off grade 
material पा. the Companys internal reports 1s the fact that 
more and more stringent quality control was applied by 
the management Further more alloy & special steels were 
prooduced However, a majority of such material 15. sold 
as OK - 

The followmng norms for the production of off grade 1ngots & 
Billets were given — 

4—357, chemically off 

8—10% physically defective 

It was added that necessary steps had opeen taken to decrease 
the off grade ingots "and billets and that it was very 
clear from the figure of the subsequent years that there 
were improvements 

1981 82 1982-83 

Chemically off 417% 2 67 
Physically defective 9 2% 15 2% 

N 13 9% 17 8% 
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It was further submutted that the figures ए defective production 
were primarly for internal control and sales plannming purposes and 
that all the declared defective matertal was not sold as defective and 
thus the relevant index of judging performance should be the sale of 
defective material rather thajn the figure of the internal production data 

During cral evidence on 205 1985 the representative of the com- 
pany submitted before the Committee that mazmmum  utdization of 
installed capacity had remained to फिट extent of 55 56 percent and that 
at that time the utilization capacity was 52 53 percent The main 
constramnt for low utilization 1t was submutted was poor power availa 
bility though, during the last two three years the company had been 
getting preferential treatment पा. the allocation of power 

The Commiitee observe that though the company, bemng a public 
sector undertaking, has been geting preferential treatment m the matter 
of aliocation of electricity, utihzation of capacity has not shown improve- 
ment The Commtiee desire that all out efforts be made to achieve 
substantial 1mprovement{ i utilization of capacity by mstallng a sube 
station of 1ts onn to maxmuse the production 

Paragraph 6 22 07 (1) Plant utihsation 

37 The table below indicates utilisation of furnace hours as 
compared to avaiable hours and the hours lost as assessed by the 
Management 

1977-78 1978 79 1979 80 1980 81 
Total furnace hours 
avarlable 11,376 17,136 17,184 17,136 

Total furnace hours 
utilised 6,325 11,053 5,825 8,958 

Total furnace hours 
lost 5,051 6,083 11,359 8,178 

Percentage of hours 
Iost to total hours 
available 44 4 355 66 1 47 7 

The Management attributed the under utdisation of avaulable 
capacity to vanious factors including non availability of raw material and 
power, efc, as detailed below - 

Year 

1977 78 1978 79 1979 80 1980 81 
. (Hows lost) 

(1) Non availability 
of raw material 
and hining of 
furnaces 1,982 3,511 3027 6,787 

(1) Non availabihity g 
of power 746 323 3,454 314 

(w1} Break down/ 
operational delay 461 1,656 498 687 

(४) Others factors 1,862 593 4,380 390 

Total 5,051 6 083 11,359 8,178 
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The Management further stated (Ma_y 1981) that high percentage 

of houts lost i 1979 80 was mamly due to laboar trouble and उठाए 
power cut 

In reply to the questionnamre of the Commuttee the department/ Company submitted 1n their wotten memoradun as under — 

The furnaces could not be utilised to the full capacity due 
to the frequent power fallure unfavourable market condi 
ttons, non avalabihity of raw materials such 85 graphite 
electrodes soaring prices of vartous grades of scrap and 
acute shortage of working capital m the inrtial years 
Apart from it here are other factors which are distarbed 
mdustrial relations fast turn over पा. staff and workers and 
uncertainity created by फिट State Govt proposal to lease 

~ the Undertaking Needless to say these reasons varied 
from year to year 

(a) The Company 1s trying to get the power on preferen 
tial basis 

(b) The Company 15 trymg to reduce the heat timings 

{c) The Company 15 making technical 1mprovements/add: 
tions 50 *hat f‘ull utilisation of the plant can be achieved 

(d) The Company has tried to strengthen the maintenance 
department, ‘both mechanical & electrical 

1981 82 1982 83 

Total furnace hours available 16,896 16 333 

Total furnace hrs utilised 8,769 8 873 

Percentage of hrs 105 to total 
hrs available . 48 10% 45 675 

During oral evidence on 215 May 1985, the representative of. the company informed the Committee that the plant could not be पाए Iized fully on account of power shortage [पाए of furnmace and at times on account of shortage of material Lming of furnace, 1t was added, was a major cawse because a lot of tume was required for cooling down the furnace and that to overcome that problem, an order for the purchase of a new cooling fan which would shorten the hning pertod, had béen placed It was submitted further that i the year 1980 81 there was ~also shortage of raw material which was one of the reasons for Tow utiization It was added that 45 months stock of ttems of raw materials which were-not so costly and only“one month stock of costly items, was“kept for utilzation 

The Commttee घाट dismayed at the low level of capacity uhih zat:on and would like the Management to make sincere efforts to mmprove the_utilzatton The Commuttee hope that फिट coolmg fan mast have been mstalled and the deswred benefits achieved . The Committee wouald thus Iike to be nformed of_the lmprovement achieved as a result of installing
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of the coohng fan The Commttee would also like that in the matter of 
raw material and other wmputs a need based policy be adopted and mn 
case 1t 1s felt that the existng arrangements regarding ¢he purchase and 
stocking of the raw material 1s not satisfactory, appropmate steps to 
improve that system may be taken h 

Y 

The Commitiee recommend, that the Management should devise 
ways and means to properly purchase/stack the raw  matersalinputs पा 
future so that there 1s no loss and blockmg up of fonds The Commttee 
would also hke that the extent wpto which the mmprovement m the ntih- 
zation has been made as a result of measures taken by the company be 
assessed and mtimated to the Commmttee and all out efforts should also 
be made to utdze the plants and the houmrs lost should be mimmmsed. 
It should also be ensured that there 15 no adverse effect on production 
for want of raw material पा futore 

Paragraph 6 22 07 (u) Loss in production of ingots 

38 1In order to achieve substantial operating economics and to 
mprove the yeld and quality of fimshed products, the project report 
envisaged the installation of continuous billet casting machme (BCM) 
alongwith the two are furnaces (producmng molten  metal) While dis 
cussing the economucs of continuous billet castmg process VIS @ vis 
the ingots casting process 1t was mentioned 1 the project report  that 
m addition to cost of molten steel, the variable cost for making billets 
would be Rs 40 per tonne as agamnst Rs 90 per tonne for making 
mgots 

A review of Steel Town weekly magazine for the period from 
Apul 1977 to April 1981 revealed that on an average ngot fetches 
Rs 190 per tonne less as compared to billet Therefore production 
of mgots 1s also less remunmerative as compared to billéts 

One billet casting machine was installed m September 1977 for 
producmg billets It was noticed पा audit that even after the com 
mussioning the billet casting machine there were significant diversions of 
hot metal from billet casting to ingot casting during the four years up 
to 198081 as givern below 

- Production - 
Year Percentage 

Bullets Ingots Total  of ingots 
- produced 

- to total 
v (In tonnes) 

1977 78 1 7473 5,094 12 567 40 5 
(from October 1977) 

1978-79 17,670 9,220 26 890 34 3 

1979 80 9055 3850 12,905 29 8 

1980 81 18 769 4 690 23 459 20 00 

। 22854
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The year wise detaills of cost of production 1ngots wsa ws 
billets and sale price thereof called for from the Management were 
awaited (September 1981) However baed on the above data the 
diversions entaled extra vanable expenses of Rs 11 43 lakhs (at Rs 50 
per tonne) and loss of earmings of Rs 43 42 lakhs approximaely 

In reply to questions from the Committee — 

(1) as to why diwversion of hot metal billet casting to ingot cas 
ting made when billet machine was 1nstalled for producing 
billets and the production of ingots was less remunerative 
as compared to billets and 

(u) how did the company justify the diversion that entaled 
extra variable expenses of 1! 43 Iakhs (at Rs 50/ per tonne) 
and loss of earning of Rs 43 42 lakh approximately 

Government/company, In therr  writen reply stated as 
under — 

() It depends upon the market demand and sometimes 
there 1s specific placement of orders for 1ngots 

(b) The heats are sometimes diverted to ingots owing 
to break down पा the BCM, due to nozzle choking or 

_bleeding or stopper running etc 

(c) When there 1s an unscheduled power cut at the final 
stages of a heat or during BCM casting the heat 
has to be diverted to the pitside and cast 0 1ngots 

Extra expenses, as computed पा the A G report could be 
pertment only to category-(b) mentioned above In cate 
gory (a) above, generally the Company obtains a higher 
price margmn on that ingot production Simlarly, 1 
category (c) above, the ngot casting 1s due to the endea- 
vour to reduce the loss and so 1ngot casting 15 beneficial 
to that extent h 

These vary from grade to grade and from month to  month 
If desired, the present figures for any one month can be 
glven 

The percentage of mgots produced to total of production, 
1e Billets plus Ingots 1s as under 

1981-82 15 9% Ingots 
LN 

1982 83 13 9% Ingots’ 

The Commnttee observe that even after the installahon of फिर illet 
casting machine hot metal was diverted from billet castng to 1ngot casting, 
the diversion having been made m an unplanned manner, which resulted 
m less of earmings to the extent of Rs 43 42 lakhs The Commttee 
deswre that जा future such unplanned diwvers ons should be avoided and at 
the same tme operational efficiency be improved so that such losses do 
not occur पा future -
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Paragraph 62208 Lxcess consumption of raw materals 

39 The project report mdicated standards of consumption of different 
raw materials, such as mild steel scraps (of spectfied mux), graphite electrodes 
ferro manganese an ferro siicon for production of one fonne of steel The 
actual consumption of फिट छिपा important items of raw materials during the five years up to 1980 81 exceeded the standards (norms) and the value of the 
excess consumption amounted to Rs 1,53 92 lakhs Material wise details 
are given below = - 

Year Mild steel scrap Graphite Ferro Manganese  Ferro silicon 

Quanuty Value Quantity Value Quantity Valye Quantity Value 

(Quantity 1n tonnes Value पा 0605 पा lakhs) P - 

197677 <997 579 - 129 —1-83 23 8- 051 98 045 - 
197778 1,327 857 410 626 500 134 1457 652 —_——— — 

- 

™ 197879 3964 2918 7903 1904 1290 374 1714 840 
197980 1330 128 273 1011 —310 122 261 252- 
198081~ 1,873 1963 338 1046 479 205 283 348 

Y Total 7599 4770 . 886 21 37 
Y -~ जन 

- - 

The Management stated (December 1981) that the reasons for the excess 
consumption of the raw materals were under investigation 

In reply to the questionnaire एव the Commuttee the department/Company 
stated m therr wrtten memorandum 85 under — S 

“The m—cMahon based on scrap requirement of 1100 kg for 1 MT of 
steel 15 not correct 85 énvisaged गा our Project Report  The calcu 
lation have already been given पा our reply to the mam report 

Standard norms of consumtion envisaged 1n Project Report were for the 
production of Mild Steel/Medium Carbon Steel m 16681 condition 
The consumption of these items marnly depends upon our product 
mix  Shifting of our production from the above quality-1e MS to 
Carbon Steel grades to Alloy Steel/Special Steel will certamnly increase 
the total consumption and thus average per tonne consumption of - alloys e g production of spring steel requues a much larger “percent 
age addition of ferro silicon and some managnese steels like 20 Mn 2 requre a much higher percentage addition of ferro managnese 
As regards the Graplute Electrode consumption its consumption 
also depends upon the grades of steel to be produced, because 7 Kgf fonne 1s for Mild and medmm carbon steel production For production- of special grades of steel where refiming 1s 
more, 115 consumption wil go up Its consumption also 
depends upon the condition of power supply which = was not viewed at the time when the project report was prepared Due to mterrupted power supply, not only does the heat time increase but
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1t also affects our conversion efficiency by causing low hquid steel, 

higher graphite electrodes consumption and higher consumption 
of refractories fetling matertal ete 

It 1s being looked 100 continuously ¢very month and necessary m.asures 

are taken However, water cooled shell system 1 the furnaces 

will be nstalled very shortly which will reduce- the consumption of 

refractories etc The Company has also approached Energy Con 

sultants of repute for making a detailed study and to suggest ways 

and means for reducing the energy consumption Other technical 

medifications for reducing graphite electrode consumption have 

also been made 

The figures of consumption m the year 1981 82 and 1982 83 are given 

as under . 
(Value Rs 1n Iakhs) 

Year Scrap Graphite Ferro Ferro 

N Electrodes™ Manganese Sthcon 

Qty Value Qty Value  Qty Value Qty Value 

MT MT MT MT 

1981 82 28625 478 00 200 5 5976 2595 1162 1828 16 36 

198283 29,083 44940 2195 7356 2893 1471 193 7 1522 

During oral evidence the representative of the Company stated that 

analysis were made m 1egard to material consumed 10 excess and that standard 

norms of consumption, envisaged 1n the project report, were forthe production 

of mild steel/medium carbon steel 1n 1deal conditions It was added further 

that the consumption of those items marly depended upon their product 

mix and that shifting of the production fiom muld steel to carbon steel grade to 

alloy steel/special steel increased the total comsumption” 

The Commttee did not feel satisfied with the explanation submitted and 

asked for the reasons for the excess consumption of the raw materal to be 

furnished withm a period of one month Following details were accordingly 

furnished — 

The CAG Report has imdicated excess consumption on account of four 

main ttems 1e Steel Scrap Graphite Electrodes, Ferro Manganese 

- and Ferro Silicon based on which 1t has been concluded that excess 

consumption of material amounting to Rs 153 92 lakhs has been 

made m the five years 1976 77 छा 1980 81 Our reply 15 as follows 

Steel Scrap 

As mentioned 1n our reply to the mam report the calculation 

norm 1n the project report 15 mncorrect since the project report has 

presumed 9% burning loss for the scrap mix mdicated 10. the report 

whereas, with the scrap mix indicated 1n the report, the burning 1035 

should be 145 4  Based on this aspect as indicated m our reply
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of the mamnm report reply our  Company has m 
fact used less"scrap quantity than what should have been required 
Accordingly for the years 1976 77 to 1980 81 the burning 1055 
came (0 15 8% 139% 146% 117, and 121% respectively, 
whereas actording to the proposed scrap mix 1n the project report 
1t should have been 145 % In view of this the scrap consumption 
1s reasonable and there 15 no excess consumption 

2 b 

~ 

1 
Ferro 

As mentioned earlter m our reply of the mam report reply 
Graphite Electrode consumption depends upon the grade of steel 
made (special steel requiring 4/3 times more heat time for refining) 
Further interruption प्रा power supply also enhances the heat time 
due to extra start up time requmired which can be assumed roughly 
at 10% The 7 Kg graphite electrode consumtion m the project 
report has been presumed on a burning 1055 of 9, 4 and therefore, on 
a presumed higher quantity of fimshed production If the actual 
burning loss of 14 5% 15 taken on the scrap mix mentioned 1n the 
project 1eport {(1e 559 extra) than the finished production 
would be lower to that extent and the norm for electrode consum 

~ption would be higher to that extent Keepmng these 
three points m view anpalysis his been done for, the year 
1980 81 and 1t 18 found that the consumption of electrodes 15 not 
excess 1n any way (with only 17 varance) Thus; 1 % 1s more than 
explained by the extra diversion of heat from the BCM to pit side 
85 well as 1055 of hiquid metal due to power cat during casting (on 
an average 2—3 instances occur ev.ry month) 

PRI . 
Sf;hcon 

! - t - 
Regarding the use of Ferro Silicon one very pertinent pomt ts that 50 Kgs 

of Ferro Silicon 1s required पा every heat of 15 MT fimished product 
for deoxidation 

The specified range of silicon पा different giades of steel 15 given as  under 

Miid Steel Class I । 0 10—0 30 ] 
) गे 

Mild Steel लग पा 0 10-+9 35 

DEN 8 (B S 970) 0 150 35 

CI—IV/C—45 (ISI 1875) 0 15—0 35 

CH45FQ ‘ ' 0 15—0 35 
H 

EN—9 (B 5 970) 0 100 35 
EN 42 0 10—0 40 

x g 

EN42J 0 10-70 35 
EN32B ; 0 15--0 35 - 
EN15(B S 970) 015—0 35 
EN—45A 1 70—200"
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Technically for good killed steel minimum 0159 silicon 15 required 
formuld steel 1f cast in Ingot However for continuously cast billets 
mimmum percentage required 15 022%—0 25%  According to 
the proect report 90 Kgs per heat of Ferro Silicon has been presu 
med With 50 Kgs being used for deoxidation the fimshed ferro 
sthicon percentage would come to only 0178 9%  With 100 Kgs used 
per heat of Ferro Silicon the silicon percentage in the fimished 

. product would come tp 0 22% It may 06 mentioned that after the 
Tast meetmng of PUC “our Company tried vartous heats using Ferro 
Silicon ranging from 75 to 90 Kgs per heat In atleast 7—8 such 
heats where the final silicon percentagerwas less than 02% फिट 
finrshed steel was totally spoiled on account of blow holes as well 
85 m some cases being unable to be cast on the contmuous casting 
machine Then on the msistence of our Technmical Personnel 
our Company has again reverted back to the use of 100 Kgs of 
Ferro Silicon per heat for carbon steel grades 

* As 8150 mentioned earher special steel Iike spring steel ctc require extra 
ferro silicon percentage Keeping these two points पा mind  (of 
use of 100 Kgs per heat 1n order (0 get finished silicon percentage of 
around 0229% and the extra sthcon required for spring steel) the 
total quantity of ferro silicon required during 1980 81 was 159 46 MT 
As per Company s Stores record the total quantity of ferro silicon 
used was 166 853 MT The difference of 7393 MT 15 only 4 6 per 
cent This 15 easily explained by the low finished production due to 
Ihguid metal loss in the diverted heats as well as when there 15 a 
power cut durmg the casttng (as meptioned earlier atleast 
2—3 such instances occur every month) In additton there are 
some occasions when there 15 a power cut after the addition of ferro 
sitlicon 1n the bath (which results पा loss of the ferro silicon by oxida 
tion) and which therefore causes extra ferro silicon usage™ Thus, 
the consumption of Ferro Silicon 15 also not 1n excess 

Ferro Manganese 

The prescribed percentage of ferro manganese पा the different g‘rades IS 
as follows 

Mild Steel Class IT 0 60—0 90 . 

Mild Steel Class ता 0 60—0 90 - 

EN—8 (B 5 970) 0 70—0 90 
CI IV/C—45 (IST 875) 0 60—0 90 

C—45FQ 0 70—0 90 YD 

EN—9 ( BS 970) 050080 हू 
EN—42 1 0 60—0 80 
EN—42 B 0 550 80 
EN32B 0 60—1 00 
EN—15 (B 8 970) 1 30-- 70 
EN-—45 A 0 70—1 00 

ह
ै
)
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The Project report has presumed 9 Kgs per MT of fimshed production 
consumption on the basis of less than 0 6% finished manganese 
percentage in the steel produced However, पा the chemical compo 
sition 1t 18 1mpossible to retam the manpanese percentage at the 
minmum ए the prescribed range Presumung that the manganese 
percentage 1n the finished steel 1s only 0 7 7 (even though the middle 
point of the range works out to 0 8 9) the required ferro manganese 
per tonne of fimshed production would 06 about 11 2 Kgs During 
the year 1980 81 the consumption of ferro manganese was 11 Xgs 

; per MT  Thus 1t 1s evident that there has been absolutely no excess 
consumption of ferro manganese during the year It may also 
be mentioned that whenever some special grade steel Iike 20 Mn 2, 
EN 15 or 37 Mns1 5 15 produced, the mangansse percentage required 
being higher the consumption of ferro manganese would be more 
हो 'those heats 

The Commuittee recommend that the norms for consumption i each type 
of mx should be fixed by the technical body and such norms should m future be 
strictly adhered to so as to obwviate the possibility of any excess consumption 
of raw Jmatenals 

Paragraph 6 22 09  Sale performance and pohcy 

(वी. Sales policy ) 

40 The Company sells products directly to customers The 
Company bad up to January 1978 opened nine branches but six 
branches were closed and three branches are functioming at Gobindgarh 
Ghaziabad and Delli  Sales within the State are made by the head 
office at Hissar The Company does not have a system of planning 
for sales in advance.with a view to compare performance with that 
budgeted and take corrective action to improve performance According 
to the Management the selling prices are settled with the buyers keeping 
m view the day to day prevailing market rates There was how.ver 
nothing on record to show whether the rates were actually settled kee 
ping 1 view the prevailing market rates at a particular tim- 

The Management stated (May 1981) that there was no written 
document to support the sale rates of fimished poods as steel market 
was a very fluctuating one 

In wntten reply 1t was stated as under — 
A 

The market of steel 1s highly fluctuating and 1t 1s very diffi 
cult to have realistic, budgetng However, 1 terms of 
quantity of sale monthly targets are fixed for different 
areas of operations Performance 1s compared with target 
and steps are bemg taken to boost up the sale 

] 

The selling prices of various grades of fimshed products 
! are fixed keeping i view the market forces The demand 

and supply factor 1s contmually assessed and other factors 
thke competitive, own cost of production and economic 
environment are kept in mund while fixing the sale ptices, 

- 
-~
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The teusops for closing the branches wete mamtold which 
varied from branch to branch Some of the reasons are 
given below 

() In certamn areas, the demand was only of rolled steel 
products Since the Company does not have 115 own 
rolling mull, 1t was not able to get good quality rolling 
done from outside rolling mulls and could not capture 
the standard customers and the supply could not con 
tunue to the customers Iike M/s Kunal Corporation 
(Bombay) 

(u) Disputes with main buyers of the branch resulting 
mnto lhtigation and closure of business with them like 
(@ M/fs Jamn Steel Rolling Mill (b) M/s Jindal Steel 
Rollmg Mill (both at Malerkotla) 

(पा) Closure of rolling mulls who were the mamn customers 
of the area like (a) M/s National Stecl & General 
Mill (Ghaziabad) (b) M/s Ashok Foundry & Metal 
Works Pvt Ltd (Jaipur) 

(1v) Insufficient business to justify the operation of branch 
at that place like branches opened at Jaru and Agra 
were closed down due to this reason only 

The Commuittee was informed durmmg oral evidence that the steel 
rates frequently changed and the production was adjusted accoxdmg|to 
the demand and to get remunerative sale price, that grade of steel was 
produced as was more 1n demand पा. the market It was added that 
cather no interest was bemg charged for delayed payment but the 
same ' was presently bemng charged ' 

The Commuttee are not satisfied with the reply furmshed and ,ob- 
serve that if the company was sellng material at the approved market 
price and production was bemg adjusted accor"dmg to demand to get re- 
munerative cost the company could not have soffered serious set back m 
the past “which” culminated ‘m heavy losses to the comipany The Computtee 
would, therefore, hke that the company should gear up १6 boost 
the sales by efficient operation and Management and evolve a systemr of 
planned sale by streamlinng the sale policy so that the company, which 
1s a commercial orgamisation, can compete and compare 1ts performance 
with other mine steel plants m public/private sector 

Paragraph 6 22 (9 ' 
{ 

(B) (u) Loss due to extention of undue benefits 

41 Durmg the years 197879 and 197980, Rs 6 50 lakhs and 
’R,s 10 76 lakhs, which” were outstanding from previous years rematned 
unrecovered throughout the year from 14 and .26 parties respectively 
laLkhoss of terest on these outstandmgs alone works out to Rs 2 98 
akhs 

t
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It was also noticed that durng the months of Septémber 1979, 
March 1980 September 1980 and March 1981 (where accounts were 
test checked) Gobmdgarh branch had allowed cash discount of one 
per cent to vanous parties (Rs 25956 in respect of sales covering 29 
mvoices) for payment agamst delivertes of muld steel without proper 
approval The payments thereagamnst were received through -cheques 
after a pertod ranging from 1 to 12 days 

The department/company in therr written reply stated as under — 

* The deliveries are being effected both on terms of 100/ 
advance payment, payments agamst delivery and credit 
keeing m view the market forces and trade practices 

- Out of this Rs 3 08 lakhs has been recovered and Rs 3 42 
lakhs outstanding as on date Out of the outstanding, for 
Rs 1 89 lakhs cases are pendmg in the court 

Out of Rs 10 76 lakhs, Rs 3 42 lakhs pertains to the 
amount as mentioned above regarding Rs 6 50 lakhs out 
of the balance, Rs 1 60 lakhs have been recovered and 
out of remamng amount cases for an amount of Rs,3 50 
lakhs are pending i the court 

It s the trade practice m Mandi Gobindgarh to allow 
cash discount of 1/ on all sales if the payment 15 recer 
ved withm 7 days from the date of supply The rates 
of steel गा the market also get fixed keepmg पा. view ths 
practice If the supplier decides to sell its material with 
out offermg the trade discount, the price for such material 
15 automatically reduced to that extent On the other hand 
timely payments are ensured by allowing cash discount It 
would thus be clear that the Company did™ not imcur any 
loss on this account Smce 1t 15 a mandatory practice and 
had been followed पा. the interest of the ~Compady’ no 
Board approval was desmed necessary However, now the 
approval has been obtamed 

The practice of allowmng cash discount on sale of mild 
steel 1s only prevaiing था. Mandi Gobindgarh and not at 
any other station/branch 

Y 

Durmg oral evidence on 2Ist May 1985 the Commttee asked 
for latest information 1n regard to the outstanding amount of () 
Rs 342 lakh and (I Rs 3 50 lakh 1 respect of which cases were 
stated to be pending पा. the court  This mformation which was not 
readily available at the timedof oral evidence, was subsequently submitted 
to the Commttee and 1s as underr — 

List No I 

Aggarwal Steel 331 50  Wrtten 0 ; 

Bodh Raj & Sons 4,351 40, Do 

Bee Cee Rollng 5983 18 Do



Hindustan Lverest 10018 

Ja1 Steel Inds 

Kunal Corpn Bombay 

K L Rathi Steel Ltd 

Laxm Machine Tools 

Malik Iron & Steel R/Mills 

Mahawar Trading Co 

Ramesh Engg Works 

Sachdeva Steel R/Mills 

Special Steel & Scrap Co 

Sudershan Steel R/Mills 

The Executive Engineer, HAU 
Hissar . 

List No I 

Ashwani Steel Traders 

Apex Steel Jaipur 

Bharat Enterprises Mandi 
Gobmdgarh 

Bal Iron & Steel Co Mand: 
Gobindgarh 

BD (बा & Sons, Faribadad 

GD Indl Engg, Fbd 

G D Steel Gases (P) Ltd Fbd 

Ispat Udyog Khanna 

" 88 

10,537 50 

4,227 76 

110,702 40 

0 50 

6725 85 

24 843 54 

46,330 90 

33633 50 

17499 72 
/ 

28 645 30 

40 577 40 

1741 12 

19,458 00 

1024 80 

055 

_101 00 

2,149 07 

21,481 80 

5574 30 

5328 75 

/ P
 

Recovered 

Written off 

Case filed 

Written off 

Afcs adjusted No am 
ount now recoverable 

Some amount adjusted 
Now  pendng  Rs 
10 127 98 

Afcs adjusted 

Suut filed 

The party has refused 
to make the payment 
since our Company had 
perhaps not suppled 
some material 1n exe- 
cution of a verbal order 
(as told by the party) 

Case filed - 

Case file 
! 

Realised 

Case field 

Written off 

Written off 

Written off 

Written off - 

Continuing Account 

Case filed 

Case filed )
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Jain Steel Rolling Mills Hissar 42695 49  Case filed 

Jindal Strips Ltd Hissar 9 389 66 Bal Amt 833 66 

Jain Steel Rollmgs\ Malerkotla 173458 16 Case filed 

Jarpur Rollmgs Mills 9 25 Written off 

Lauls (P) Ltd 8067 73 Wriiten off 

F1’\Ibodrthem India Iron & Steel Co , 135434 95 Case filed 

Oswal Steel Tatidabad 2854 16  Written off - 

Singla Steel & Allied Industries 25,000 00 A credit amount of 
Rs 16143 available 1n 
a sister concern of the 
party (Patiala Steel Inds 
M Gob) 

Steel Scrap, Udyog 9723 97 Advance given against 
scrap purchase Pending 

Sfiteel Sales Syndicate Fbd 24 101 00 Cr 6899 00 (bal) 

Usha Alloys & Steel Forgings 776 25  Written off 

Shankar Iron & Steel Co , Dellu 18,120 00 Pending 

The Commttee desire that all out efforts be made for effecting the 
oufstanding recoveries The cases filed था. the Courts be also vigorously 
persued so that all cases of recoveries, which are outstanding for the Iast 
several years, are settled without any avordable delay The Committee 
be kept mformed about the progress made n effecting the outstandmng 
recoveres ¢ 

Paragraph 6 22 09 

(B) () Loss due to extention of undue benefit 

42 During November 1978 to May 1979 the Company suppled 
materials valued Rs 39 11 lakhs to a firm of Fandabad on 30 days 
credit against a revolving letter of credit opemed for Rs 8 50 lakhs 
(increased to Rs 17 lakhs पा. May 1979) Agampst this supply the 
Company raised hundies to the extent of Rs 36 72 lakhs of which 
payment of Rs 34 26 lnkhs was received up to March 1980 leaving a 
balance of Rs 2 46 lakhs ता respect of two Aundies which were dis 
honoured (Rs 0 74 lakh in December 1979 and Rs 1 72 lakhs in 
December 1980) Hundies for the balance amount (Rs 2 39 lakhs) 
were not rased 

The account of the Company was debited by the bank with whom 
the undies were discounted by Rs 107 lakhs (Rs 008 lakh 1n
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December 1979, Rs 0 45 lakh पा. February 1980 and Rs 0 54 lakh m 

December 1980) on account of interest charges on घाट dishonoured 

hundies 
t 

Agam 1 June 1979 the Company sup lied to the same firm 

76380 tonnes of materral valued Rs 2 24 lakhs n repllaccment of 

defective materials valued Rs 2 13 lakhs (58 225 tonnes) and returned 

durng August 1979 to November 1979 after the materials had been 

subject to further rolling by the firm 

Accordingly a sum of Rs 6 06 lakhs (dishonoured  hundies 

Rs 2 46 lakhs hundies not raised Rs 2 39 lakhs interest charged 

by bank Rs 1 07 lakhs, value of excess goods supplhed on replacement 

Rs 0 11 lakh and other charges Rs O 03 lakh) was recoverable from 

, the firm as at the end of March 1981 No effective action had been 

taken by the Company to recover the amount r 

Tt was observed that the above blocking up of funds was atirt 

butable to the followng — 

—supply of the material over and above the Iimit of letter of 

credit * 

—non nclusion of the term पा. hundies that overdue interest 

will be charged from the party after due date as done and 

being done पा case of other parties 

—excess supply of 18 155 tonnes of good material 1 place 

of defective material and 

—acceptance of defective goods even when their shape had 

been changed 

In 5 written reply the company stated as under — 

¥ 

The supplies to the firm were made agaimst a revolving letter 

of credit The hundies m respect of the supplies were 

routed by Bank of India” Hissar to Canara Bank Farida 

bad branch for collection through Bank of India Faridabad 

The Canara Bank (Bankers of the firm) had accepted 

hundies exceeding the L C amount and had been even 

giving credit to our bankers which give the impression 

that the 1.0 was vacant to the extent of Aundies accepted 

However 1t was mtmated by the firms bankers at a Ilater 

stage that the firm had refused to accept the hindies ex 

ceeding the LC it Apparenily the Company was given 

the mmpression that the LC was vacant when the firms 

bankers accepted the fundies and credited our bankers It 

bemng a revolving letter of Credit the acceptance of hundies 

by the firms bankers was treated to be an indication that 

the LC had been vacated by the fiim to the extent of 

hundies accepted In any case the officers of our Com 

pany could also have exercised more caution but the bad 

mntentions of the buyer party could not have been foreseen/ 

predicted earlier -



The information regarding dishonoured /Aundies was sent 
by our bankers at a much later date after the subsequent 
supplies had been made * 

The Compahy has already filed. a recovery smt agamnst the 
firm m the Civil Court at Hissar 

— 

The Comm:ttee find ¢hat n the above reply, if has, mter-aha, 
been stated ** m any case the officers of our company could 
also have exercised more caution » and observé that 
आए? the slackmess on the part of the officers of the company has been 
conceded, 1t would be appropriate to fix responsthiity on the officers who 
faled 1 exercising due caution resulhng था losses to the company The 
Committee wounld ke that steps be taken to plug the loopholes m such 
transaction wvolving supply of matenal over and above the Lot of letter 
of credit and it should be ensured that such deals are undertaken with 
due care so as to obwiate chances of losses to the company mn fatare 

Paragraph 6 22 09 

(v) Sule of good products as rejected items 

b 43 Dunng 197778 and 1978 79, the Company sold 2,081 870 
tormes of finished materral certified by the Quality Control Department 
as good quality as 0 grade’” This resulted 1n short realisation of 
the sales proceeds by Rs 6 07 lakhs की 

पर ’ 

(") Reection of good quality material by the buyers 
न 

During 1977-78 and 1978 79, 683 tonnes of fimished goods valuing 
Rs 15 30~ lakhs were received back as ,defective from various buyers 
m contravention of the following terms of sale contracts™ 

(a) the qualty report of the company would be final, 
1 

(b) goods would not be taken back पी their shape was bcha{nged, 
and - 

(o) the mspection at company s factory would be final 
kY 

The above quantity included 59 145 tonnes and 12 460 tonnes 
returned by two firms of Murthal and of Gobindgarh, respectively even 
after the shape)of the goods had been changed by them ) 

The loss suffered by the Company tn these transactions could 
not 9४. worked out as no proper records indrcating disposal of the 
retygned goods were mamtamed and information m this respect called 
for was not furnished for scratiny - 

- 

i 

1
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In wrntten reply the Department/Company stated as under — 

(tv) The Company did not sell any good quality material as 
off grade In fact after production the quality department 
checks the material for its physical and chemical soundness 
The material which falls within the chemcal range of the 
grade produced 1s marked as chemically OK and such 
chemically OK hillets may not necessarily be physically 
sound also The material purportedly to have been sent 
as off grade was that which was defective and not fit for 
sale to good forgmg/rolling units 

The defective material always fetches lesser rates and as 
such there was no short realisation on this account 

' 

(v) The Company does not have sophisticated testing faciki 
ties and also at times it pushes through defectrve material 
as OK for commercial advantage Occasionally, the 
Company has to accept back such material It may be 
added here that material which 15 unfit for the requirement _ 
for ome customer may be acceptable to another customer 
depending upon 1ts uiihty Such Ifted matersal s quite 
often disposed off agamm as good quality material to other 
customers 

In respect of the cases cited by the audit 1t may be एटा! 
fied that the material was recerved back from the custo 
mers after grinding by them which did not change the 
shape of the material nor was the market value of such 
material depreciated Tt 15 correct that complete records 
should have been mamtained regarding the subsequent 
disposal of those materials but perhaps in the rush of the 
commercial functioning, separate recording of detals of 
those materials specifically might not have been deemed 
necessary at that time ’ 

During oral evidence on 25th May 1985 1t was submitted before 
the Committee that there was nothing on record to show the reasons 
for the rejection of the materral It was however, added that the 
quality of materia] prepared was bemng chemically tested which was not 
a fool proof test and that the Board had already decided to purchase 
an nstrument (spectometer) which was likely to be mstalled पा the next 
56 months, which would make the testing of the matertal more accu 
rate and easy 

The Commftee regret to observe that the circumstances under 
which the matenal was recerved back and sold as off grade, resnling पा 
loss of Rs 6 07 Iakh, when the company was under no legal obhgation 
to accept back that material, do not शॉट out the possthility of mam 
pulation i the affur The Commuttee, therefore, recommend that the 
whole matter may be investigated and responsthility for the 1055 of Rs 6 07 
lakh be fixed and appropriate disciphmary action taken agamnst the personS
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held responsible for not ensurmg fool proof testng and m acceptmmg back 
the material without any legal obligation and prior approval of the Board 
The Committee may be mformed of the action taken and also whether 
the spectometer has simce been mstalled and if so, to what extent certifi- 
cation of the material by फिट Quahty Control Department has improved 
and made]efl'ectwe 

Paragraph 6 22 09 

(n} Delay पा. execution of order 

44 The Company contracted (25th July 1977) to supply 100 
tonnes of mild steel ingots to a firm at Rs 1,395 per tonne The 
delivery was required to be completed by 7th August 1977 The party 
was required to make payment within 20 days of the supply of the 
material The Company supplied 12 520 tonnes (value Rs 17465) on 
26th Januany 1978 Neither further deliveries were made nor the party 
bad made any payment 

Against another order dated 15th Madrch 1978 for supply of 100 
tonnes of steel at Rs 1,620 per tonne placed by the same firm material 
valued Rs 1 58 lakhs was supplied and a payment of Rs 1 35 lakhs 
only was recetved 

In November 1978, घाट firm informed the Company that 1t had 
made msk purchase of the remamming quantity of supply order of 25th 
July 1977 and that after adjusting Rs 40,577 which were remaimning to 
the credit of the Company a further sum of Rs 21,687 50 was due 
to it 

The Company had filed a smt 1 May 1981 for enforcing the 
recovery of Rs 61892 (inclduing interest) The decision 1o the matter 
was awaited (December 1981) 

4 

In its wntten reply the Department/Company stated as under — 

As per the record available the supplies agamnst order acesp 
tance No D 11 dated 257 77 could not be completed be- 
cause immediately after placement of order on us the party 
requested to with hold the despatch of matenal as फटा 
premises were flooded After that the supplies could not 
be made due to a breach m Dellu Hissar road Mean 
while the prices went up and the production of matenal 
of the pariy could not be given priority i yiew of the 
new orders m hand which were on higher rates ‘~ However 
in Janvary 1978 1t was decided to execute the order of M/s 
Sudershan Steel Lid, but only one tfruck of material was 
supplhed and subsequent supplies could not be made to 
them due to the pending orders of more remunerative 
grades and agamn the supphes to this party were stopped 

4 

The probable resson for non supply of material appears 

i
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to be with holding of payment of one consignment sent 
to them It is not correct to say that the payment was 
with held by the party bacause comprete supphes agamnst 
the order were not made by the Company withn stipulated 
period as the consignment actually was sent much after 
the expiry of the stipulated delivery pemod and the order 
was apparently kept alive with the mutunal consent of both 
the parties 

Though there 1s nothing on the record regarding cancel 
lation of their earlier order yet 1t 1s obvious that this 
order must have been treated to be cancelled while booking 
a fresh order of 100 M Ts on much higher rates (prevai 
Ing market rate) The above assumption appears to- be 
logical since the party did not object to the supplies made 
agawst the fresh order which was booked on higher rates 

7 and rased the matter 1egarding execution of their old order 
only after the supplies agamnst new 'order had been com 
pleted It may be added that m view of the position 

. explamed above the party m.ght have an intention to take 
an advantage of the omussion on part of the Company to 
bring the facts on record 

Though पा. November 1978 ro action could be taken on 
the claim of compensation of the party as there was a 
change i the Management of the Company However 
subsequently on receipt of reminder to this effect from 
the party, the matter was immediately taken up by the 
Management and legal opmions were sought from the 
Advocates of the Company Accordingly a legal notice 
was served upon the party iepudiating their claam एव dama 
ges and thereafter a recovery surt was filed agamnst them 

The इण 1s stll pending in a Civil Court at Delhi and no 
final out come has since arrved * 

During oral evidence on 25th May 1985 1t was submuitted by the 
representative  of the Company that smce concerned firm had withheld 
the amount the company had no alternative but to file a civil suit 
for the recovery of the amount When asked about the outcome of 
the court cases it was mtimated that the case has been decided on 
4th May 1985, by the Delln High Court and an amount of Rs 34,027 
had been decreed in favour of the Company agamst the clam of 
Rs 40477 40 It was added that the company was filng proceedings 
for the execution of the decree and an appeal was also being filed 
for the recovery of the balance amount 

In replv to the question of the Committee during oral evidence 
whether any responsibility had been fixed for the non supply of the 
material, 1t was! ntimated that since the case had been decided 0 favodr 
of the company there was no need to hold any officer responsible for 
any lapse 

The Committee desire that the final outcome of the execution एव
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the decree 2pd फिट result of appeal case which was proposed to be filed 
be mtimated to them 

Paragiaph 6 22 09 

(va1) Loss due to non adherence of terms of contract 

45 The Company agreed (29th Apnl 1978) to supply to a firm 
of Gobindgrah, 10 to 11 tonnes of EN9 bilets of 1002 100 mm size 
The delivery was tequred to be made ex stock agamnst \demand draft 
The Company however supplied on the same date 0,810  tonnes 
(value Rs 19458) billets without msistng on a demand draft before 
their release 

Due to nonreccipt of the amount the Company filed (April 
1980) a suit m the court of Sub Judge Hissar for enforcing the recovery 
of Rs 19458 and interest amounting to Rs 6907 59 The case was 
pendmng (July 1981) h 

In its wntten reply the Department stated as under — 

The lapse was commutted by the then handling agents M/s 
Bimnoo Enterprises who were responsible for supplymg ma 
छाए as well as collection of payments 

* The Company 085 made फिट handling agents a party in the 
suit for rec)ovcry of amount 

The case 15 still pending 

In reply to a question from the Commuttee during oral evidence 
it was submutted by the representative of the Company that the case 
for the recovery of Rs 19458 plus the amount of interest of 
Rs 6907 59 (total Rs 26,365 59) was pending गए a Civil Court at Hissar 

The Commuttee desire that the case pemdmg m फिट Court be wigo 
rously pursued and final ontcome be reported to the Commuttee 

Paragraph 6 22 10 Sundry debtors 

46 The Company extends credit sale facility to the various 
departments of State Government Government undertakings, and 1 
Some cases to private parties for pertods up to 30 days In such 
cases the private parties are required to accept hundies drawn by the 
Company for the value of the goods sold The hAundies are discounted 
with the banks 

The time Imuts up to which credit facility 15 to be extended, 
nature and extent of security if any, to be obtamed rate of interest 
to be levied, efc, had not been laid down no umiform procedure 1n 
this regard was followed by the Company Sales proceeds were realised 
after two to three months of sales, and no interest was charged for 
belated receipt of money 

T 

The followmng table indicates debts outstanding as at the end of
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each of the four years up to 3lst rMarch 1980 and their percentage to 

total sales 

Year Debts outstanding at * Total Total sales  Percent- 

the end of the year during age of 

considered the year total 
. debts to 

Good Doubtful sales 

(Rupees n lalhs) 

1976 77 9 81 — 9 81 149 55 6 56 
¥ 

1977 78 26 31 3 30 29 61 274 98 10 77 

1978 79* 70 76 — 70 76 6,01 89 11 75 

1979 80* 96 39 — 96 39 4,14 04 23 28 

It will be observed from above that sundry debtors were on the 

increase from year to year 

Out of Rs 96 39 lakhs oufstanding on 31st March 1930, age wise 

break up of the debts of Rs 48 09 lakhs only was available which 18 

as under 

Amounts due from दी Total 

Government Others 
departments 

(Rupees n lakhs) 

Debts outstanding for 
more than one year but 
1655 than two years 0 33 19 65 19 98 

Debts outstanding for 
more than two years 002 28 09 28 11 

Total - 0 35 47 14 48 09 

There was no system of obtamning confirmation of deots and no 

proviston had been made towards doubtful debts dunng 1978 79 and 

1979 80 
\ 

The Board constituted (December 1980) a commuttee consisting 

of three Directors to 

() examme all the recovery cases and decide m  which cases 

- negotiations should be carred out and 

*Figures घाट provisional -
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(1) carry out negotiations with the parties andfor depute any 
of 1ts membersfany one else, for this purpose 

The Committee had not yet met (April 1981) and no effective 
steps had been taken to recover the dues 

The Management stated (May 1981) that due to arrears 1n ac 
counts and shortage of staff 1t could not keep track of 'outstandmg 
balances against debtors 

In एड wrntten reply the department/Comp—any stated as under — 

‘The Company has a uniform procedure for extension of cre 
dit facility rate of interest etc which 1s bewmng followed 
meticulously The Company 15. keeping regular track of 
outstanding balances by preparing daly outstanding state 
ments and follow up action 13 taken thereon The credit 
penod for carbon alloys steel 1s 30 days 

The outstanding balance against debtors 15  bemng closely 
watched both by the Sales Deptt as well as the Finance 
Deptt This 1s also being momtored in the Sales Commuittes 
meetings 

In order to realise फिट old debts from its customers, the 
Company has already mitiated legal proceedings agaimnst the 
defaulters However, 1t 1s pe-tinent to note that with the 
mcrease पा the sales turnover, the quantum of sundry deb 
tors would also tend to rise 

The Company has created 1ts own mternal cell which 1s 
looked after by the Company Secretary to see that no 
such case of recovery gets time barred on account of lack 
of information or mneglect An agewise hst of some of 
our debtors has been drawn and the Company 15 pro 
ceeding case by case on ments in launching legal pro- 
ceedmgs wherever necessary Efforts are also being made 
to recover the amount by negotiation if possible so as to 
avoid lengthy and cumbersome proceedings In case the 
negotiations do not succeed the Company would have to 
ultimately 1mitiate legal proceedings agamst such parties 
The functionmg of a Committee पा this regard 15 difficult 
since each individual on the Commuttee 1s otherwise very 
busy in s official work 

The position of sundary debtors for 1980 81 & 1981 82 was given as 
under — 

Year 

1980-81 

1981 82 

Debt outstanding at the Total Total Percentage 
end of the year sales हे of total 

considered during debts to 
year sales 

Good Doubtful ; ! 

33 94 14 03 47 97 789 36 6 07% 

102 63 16 09 118 72 924 29 12 85%"
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During course of oral exammnation the representative of the com 
pany informed the Commuttee that the figures पा. regard to Sundry 
changed from month to month and added that as on 31st March 1984, 
the total amount of sundry debtors was Rs 1 29 crores which ncluded 
a sum of Rs 32 07 lakhs relating to cases which were more than six 
months old and Rs 97 lakh relating to cases which were less than six 
months old -~ 

The Commuttee desire that effechve steps be taken to recover the 
oustanding dnes and also due cantion should be taken 1n exteading the 
credif sale facthty so that wnmnecessary htigation and losses cam  be 
avoided 

दि 

Paragraph 6 22 11  Purchase procedure 

47 Mild steel scrap 1s a major item of raw materials purchased 
by the Company, besides other consumable items The Company had 
not prescribed any procedure to be followed in arranging purchases 
The scrap 1s largely purchased by direct contract with the party/sup 
pliers and the rates are settled on the spot according to the grade of 
material and personal knowledge and judgement of the purchase officer 
Scrap 1s also purchased at auctions and from the  Railways by sub 
mitting tenders The other items of stores are purchased by inviting 
quotattons ! 

In the matter of purchases, the following pomnts were noticed 

(1) Two advance payments amountmg to Rs 3 15 lakhs were 
made to a firm of Bombay during January February 1975 
m anticipation of placng purchase orders on them for the 
purchase of high temston, cable The Company  however 
recetved 2 drums of cable without bills which was valued 
on ad hoc basis at Rs 0 87 lakh and a demand forth 
refund of balance advance was made i May 1976 पाठ 

~ firm dented (November 1976) that order for the supply of 
~. cable was placed and that the firm had received advance 

money of Rs 3 15 lakhs from the Company It was 
further stated that पीट firm had sumply aelped the then 
Managing Director of the Company 1n realising proceeds 
of # the demand drafts through therr account The firm 
further stated that after deducting Rs 5000 on account 
of service charges, Rs 3 10 lakhs were transferred by it to 
a company owned by the then Managing Duector of the 
Company The matter was pending i Bombay High Court 
since November 1980 

[ 

In 1ts wntten reply the department/Company stated as under — 

The fact 1s that the then Managing Director Shri JP Mehta 
mstructed the then Executive Director Shri- GS Musafir 
through his Secretary by Inter Office Memo to release an 
advance of Rs 1 50 lakhs in favour of M/s Elachem 
Agency Bombay for supply of cable and the cepy of pur 
chase order will be sent separately, and a further cheque
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of Rs 1 65 lakhs was issued under the signatures of the 
then Managing Director आप JP  Mehta. After that, a 
consignment of two drums of cable was received through 
Patel Roadways Pvt Ltd Bombay and the name of the 

¢ consignor was M/s Elachem  Agency, Bombay The 
cost of the omaterral was got evaluated at Rs 86,500 
through M/s Siemens India However, a notice dated 
11971976 was 1ssued to the consignor who replied through 
M/s CA Shah & Co, Solicitor and Advocate alleging that 
theirr client never supplied any cables nor deals m such 
goods and that Mr JP -Mehta and his brother Shri BP 
Mehta bad requested them to get the demand draft enca 
shed and to send amount to therr concern, M/s Saurashtra 
Iron Foundary & Steel Works, Bhavnagar and keeping 
Rs 5000 as part of their comnussion etc ~ 

The Company feels that even though M/s Elachem Agency 
Defendent No 2 stated that they just obliged their friends 
and 1t 1s alleged that their functton was of intermediatory 
and to funnel the funds obtamned fromi the Plaintiff Com 
pany, on the pretext of making supplies of cables to M/s 
Saurashtra Iron & Foundary Works (B) Ltd Bhavnagar 
a Company belonging to the sard हक JP Mehta and 
Shn BP Mehta, M/s Elachem Agency 15 also liable since 
some cables were recetved with consignor name as Elachem 

7 \ 
The Company had filed the swt agamst M/s Elachem 
Agencies and then' it was transferred to Bombay High 
Court on the jumsdiction pomt Then the Company made 
an application m the Gurat High Court for seeking per 
mission to proceed agamst M/s Saurashtra Iron Foundary 
& Steel Works through official Liquidator, since that had 
been ordered to be wound up by Gurat High Court order 

[and the Company came to know the facts through Offi 
cial Liquidator On our said application the Gujarat High 
Court had asked us to deposit Rs 10,000 to meet with 
फिट expenses to be mcurred by the Official Liquidator for 
defending the smt The Company agamn filed the appeal 
not to transfer the case to Gujarat High Court and waive the 
conditon of Rs 10000 However, Gujarat High Court 
upheld the transfer from Bombay to Gujarat High Court 
and waived 'the condition of Rs 10,000 Now the case 
18 bemng followed up पा Gurat High Court 

The said case has been filed against the persons wh\o ap 
peared to-be imvolved m the said transaction 

When! asked during oral evidence to state the present position of 
the case, the representative of the company stated that the case had 
been transferred from Maharashtra High Court to Gujarat High Court 
and that the matter was bemg followed up When asked further whether 
a cniminal case of cheatmg and breach of trust could also be registered 

-
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agamst आप JP Mehta 1ty was intimated as under — 

A case FIR No 503 dated 30121977 under Section 420f 
405 was filed at PS Sadar, Hissar agamst Shrn JP Mehta 
the then MD, Polystee]l Hissar During 1nvestigation, 1t 
was found by the Police that Hissar did not have any 
Junsdiction 1mn the matter and the case was sent to the 
Ilaga Magstrate for fihng the same The case, has there- 
fore been filed with no action to be taken by the Hissar 
police That was imformed to our Company vide DO 
letter received from SP, Hissar (No 4057 dated 27th April 
1985) Thereafter no other crimmal application has been 
filed by our Company’ 

The Commiftee deswre that the case pending पा the Gumarat High 
Court be vigorously followed and final out-come be reported to फिट Com 
mittee 

The Comumttee also desire that legal opimon may be obtammed if 
a crimnal case could still be registered in the area of competent Jjuris 
dicion and if so adwised, crimnal proceedmgs agamst Shr1  J P/ Mehta 
may also be launched 

Paragraph 6 22 11 (एप Purchase Procedure 

48 The Company advanced Rs 5 85 lakhs during January June 
1975 to 8 firm of Bombay agamnst which matenal valued Rs 4 04 lakhs 
was received up to May 1976 although accordng to the item of pur 
chase order, advance to the extent of 50 percent should have been 
made In August 1976 the firm offered to the Company to supply 
the balance material or pay the balance amount 11. 20 instalments of 
Rs 9,000 cach The latter course was accepted by the Company and 
the firm .paid three instalments (पाए the period from December 1976 
to August 1977 The balance amount of Rs 1 54 Jlakhs was still 
outstanding (December 1981) The case for the recovery of the amounts 
was pending 1n Bombay High Court since Mar\ch 1979 

In its wrtten reply the Department stated as under — - 

‘It might have been made under the instructions of the then 
Managing Director and nothing 1s on the record from 
which somethmng concrete could be stated 

A recovery swit against the party has been filed and no 
responsibility can be fixed now 

The matter was discussed 1 the Board meeting and the 
latter course was chosen 

The firm made three istalments of Rs 9,000 each and 
thereafter they had. stopped making -the payment, which 
led to filng of a swt agamnst the said party 

" An exparte decree has been passed and the execution 15 
under process to reahise the decretal amount 

o
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The Committee orally examimned the representatives of the Govern- 

ment ard company on 28th May 1985 and pomted out_that evasive 
reply as had been given above had not satisfied the Committee.and 
smce a sigmficant amount of Rs 5 85 lakhs was mvolved the Com 
muttee should be apprised of the full facts In reply the representative 
of the Government declined to eloborate and insisted that there was 
nothing on record The Committee observed that the representative of 
the Government was not fully prepared to answer all the questions of 
the Commuttee and therefore desired that the information as to when 
the decree was obtamed and what decision was taken in the meeting 
of the Board of Directors be imtimated to them subsequently In reply 
1t was mtimated that decree was obtammed on 28th July 1980 and the 
followmg extracts from the muinutes of the meetmg of Board, held on 
23 876,311 77,258 77 and 28 9 77 were also furmished — 

Minutes of the meeting held on 23rd August 1976 

OUTSTANDING ADVANCES TO VARIOUS PARTIES 

The Charman informed the Board that replies to the letters 
issued to Shri JP Mehta the then Managing Director of 
the Company and Shri GS Musafir Executive Director 
of the Company had been received and these were 05018 
exammed and that further action in this behalf would be 
taken पा. due *course 

The Board however deprecated the manmer पा. which these 
advances were pald without carmg for the interest of the 

कि. मे Company ~ _ 

\" . गण 

- ‘*fl._v\k_,of L‘thc report recerved from the Managing Director 
of HSID \«‘\\Cfiandlgarh was placed before the Board 
ना GS Mausafif,;~8xeécutive Director also briefed the Board 
about his and आप R L Sudhirs meeting with the Partnér 
of M/s Um Steel and Mult1 Steels पा Boinba, 

पट कि . कि - 

Boar:flGS - Musafir, Executive Director placed before the 
Board =Tetier नि ted 17 8 76 received from the parties viz 
Unisteels an Uhusteels Bombay along with a cheque 
for Rs 5000 M/s"\Ums“u,\,-nls\\Bombay stated 1n their letter 
that they were prepared to make. the supplies of steel or 
alternatively they should be given खेर. figent time to make 
arrangements for paymng the balance ambount_in instalments 
spread over a pertod of about 20 months Togy €; krne:tly 
requested the Company to appreciate the difficulties~and 
problems 1n the पाए, perspective so as to enable them t\o~ 
fulfil therr obligations M/s Multi Steels Bombay, in एटा 
letter informed that they were willng to make supplies of 
scrap based on present market price and wanted the Com- 
pany to reconsider the order by revising the price structure 
given- in the purchase order Théy further suggested that 
the Company should pay them 80% of the value of the 
supplies made and balance 20% should be adjusted towards 
ththe advance amount of Rs 3 00 lakhs outstanding against 
them 

7 
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RESOLVED that on th€ basis of p/roposals submitted by 
the _parties concerned, ShrlGGS Musafir Executive Director [ 

__—and Shn RL Sudhir 185 Director be and they arc here 
bv authorised to accept final settlement of the transactions 

- and that further progress i this behalf be reported to 

the Board, 1n due course 

Minutes of meetng held on 3lst Jan , 1977 

‘OUTSTANDING ADVANCLS AGAINST VARIOUS PARTIES 

The Board noted the progress with regard to recovery of 

outstandmg amount from M/s Ela Chem Agencies Bombay 

M/s Mult: Steels Bombay and Unt Steels Bombay The 

Board also desired that Shn G S Musafir Executive Director 

and छा LM Goyal Director and Dy Commussioner 

Hissar, may plan to visit Bombay and persue the matter 

further ,at personal level 

Resolution passed at the meeting held on 125871 

RECOVERY OF OUTSTANDING FROM UNISTEEL 

BOMBAY 

The Board noted that in »pite of ghe fact that the Com 

pany had agreed to accept repayment of the outstanding 

amount by monthly instalments, the party had failled to 

! keep its promuse and had pad only two instalments of 
Rs 9000 each The /Dlrectors directed the Secretary to 

write to the party पा. precise and firm terms that they m. /f___,_—v’ 
repay the entire amount within a period _ एन घन =qays 
from the date of the letter failing /___h,uyq'c’g”’a} notice be 
sent and the response of the y=be notified to the Board 
of Dnrectw मीन प्प्य्पब्डपा 

~ 

s नल - 

//-C, opy of —Résolution passed at the meeting held on 28th Sept. 1977 

RECOVERY OF OUTSTAND/_OING _FROW=UNISTEELS 
/BOMBAY ) = 

The Board persued the-final letter dated 7th Sept 1977 
written by फिट pany ~Secretary to the party and ad- 
vised the Scersfary to hand over the papers to the Legal- 
Adviser—6f the Company for fipg आए for the recovery 
ef the amount together with iferest due till full repayment 
by the party जा case the party does not repay within the 
period stipulated 1 the said letter 

Regarding the aspect that when ex parte decree was obtamed 
1 July, 1980, why 1t has stll not been got executed and 
money realised 1t may be mentioned that while finally 
engrossing/sealing the ex parte decree it had been noticed 
by the Court that there was no mention of interest rate 

- पा. the prayer clause of फिट plamt which happened through 
madvertance However, agam the smt was fixed for hearing 
and the rate of interest was decided as 6% पापा the 

\
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month of October 1981 a certified copy of the ex parte 
decree was supplied to our Advocates and they accor 
dingly forwarded copies of the decree to Defendants Advo 
cates by way of service upon them and also on the 151. 
Defendant by Registered AD at the address mentioned 
m the plamnt The letter addressed to the Ist Defendant 
was returned to our Advocate by the postal authorities 
with an endorsement Not known Since the partners of 
the firms had changed theirr addresses a person from the 
Company was sent to Bombay for finding out the where 
abouts As per the information collected, again a letter 
during the month of February 1983 was sent to the De- 

_fendant No 2 Shn HV Mehta for payment of the de 
cretal amount Another letter dated 2231983 was written 
to the Advocate of the Defendant for giving another oppor ° 
tunity to his client to make the payments of the decretal 
amount Since the Company was not fully aware of the 
particulars of the properties of the defendants, the Advocates f,/,_, 
of the Company applied to the Court for directng t///h"' 
Judgement debtor to file an affidavit stating the partictl.ts 
of lus property The defendant No 2_-fIs7=Fn ~ affidavit 

/dunng October 1983 1०. which -he=d =¢,Gsed the particulars 

of the property which—Werz>insufficient to discharge the 
decretal >> the defendant No 2 has dis- 
closeg—Thz"hames of other partners of the firm n his 

क्र उ--धकीतघ्शा Now, the Company 1s trymg to get the part1 
— culars of the property of the other partners of the Defendant 
- No 1 firm and the Defendant No 2 1s to be examined 

orally The matter for evidencing the Defendant No 2 
was fixed for 18th February 1985 and that was adjourned 
Now, the case will again come up for evidence of Defendant 
No 

The Commuttee look at the dismal past performance and style 
of funchomng of the company with a feeling of angwmsh The lack of - 
proper supervision, the Commnitee feel, was one of the mam reasons //,,—" 
onderlymg the set back to the company प्रा the past.. At this stage, the—== 
Commuttee can only hope that the company would learn from the<past— 
experience and shall not allow such imprudent transaction_cto™ take place 
m future // . 

> ! 

The Commuttee recommend that no. effrts be spared to effect re- 
covery of फिट amount and fmal outcormie of the execution of the decree - 
be reported to the Commuttee-== 

Paragraph 6 22 11 (un) Purchase Procedure 
A 

49 As per terms and conditions of purchase order for the 
purchase of on scrap, an advance of Rs 3 lakhs was paid (0 a firm 
m_August 1975 The firm faled to supply the scrap within the sti- 
pulated period The Company thereafter purchased the scrap - from - 
the market at an additional cost of Rs 11,750 The firm 1 the mean- 
tume, sent a cheque of Rs 0 05 lakh in repayment of advance and 
promused to supply the material if order was placed at the enhanced
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rate which was agreed to by the Company The firm faled to honour 
even this commrtment A case for recovery of Rs 4 81 lakhs (including 

mterest of Rs 1 86 lakhs up to March 1979) was pendmng (March 1982) 
in Bombay High Court smnce March 1979 

- 

In 1its wntten reply the Department stated as under — 

When the party falled to supply the material agamst order 
No HPL/MD dated 1481975 a legal notice was served 
upon the party om 2051976 

As per records, 1t reveals that after serving the notice dated 

20 51976 upon the party the party repled to our notice 

vide thewr letter dated 1781976 stating that the matenial 

o was not despatched on the instrictions of छीए JP Mehta, 

the then Managmng Director and party suggested for placing ~ 

of fresh orders on the prevaling market rates on  the 

payments terms 1e 809 agamnst supplies and 209, wiil 

\be adjusted agamst the advance of Rs 3 00 lakhs Along 

with the said letter, they sent a cheque for Rs 5000/ as 

a—~woken -of payment It appears that the revised order 

might have=55en:- p]\fl_accd to armive at the solufion 

The purchase order stipd \““'r-e‘pumtlve clause that ‘failure 

- m keeping to delivery schedule o,'\““"“‘\\skmfied will - gve 
the Company every right to obtam such Treemili==23 and 
when required from other sources and/or cancel >~Zgrder 

and 1 either event, the Company shall reserve the m 

to debit to suppler’s account the difference between the 

amount spent and the price quoted on the order plus 

10% to cover incidentral expenses as the~ time 15  essence 
of ‘this order that 15 why an amount of Rs 11,750/~ was 

mcurred, however the said amount was claimed from the 

party through notice served upon the party on 205 1976 

and after placing the 2nd order the said amount was not 

‘ \mmcluded दा फिट plant 

The case 15 51 pending m the Bombay High Court * 

The ttee deswe that the case pendmg पा. the Bombay Hgh 

Court be pursued \Vnu\, rously and final outcome be intimated to  the 

Committee 

Paragraph है 22 11 (1v) Purchase Pr\ocea'ure 

50 The Company had been maklgn\purchases of scfap from a 

firm of Delli and making on account payments to the supplier without 

keeping 1 view the value of material received As on 30th June 1977 

an amount of Rs 2 61 lakhs remammed outstanding aganst the firm 

for which matérial was not received Further, the Company supplied 

to the same firm ingots valued Rs 0 52 lakh and Rs 005 lakh 1n 

August 1976 and January 1977 respectively even though the payment 

against carlier supply was not received from 1t A civil swt._-for the 

recovery of Rs 4 87 lakhs (including interest Rs 1 69 lakhs) had 

been filed agamnst the firm 1n June 1980 Final outcome was awaited 

{December 1981) 

9
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In हि written reply the Department stated as under — 

‘The accounts were never reconciled before the next supply & 
its due date for payment  Further on account payment 
are generally made m the course of business and 
accounts are adjusted 1 the light of subsequent adjustment 
of shortages deductions 1 regard to quality eic 

These ftransactions were entered simultaneously with  the 
scrap transction and the terms of payment for the supply 
of steel was on 45 days hundi - 

The case agamst the party has been flled and no personal 
responsibility could be fixed and moreover all the. then 

, senior officers have already left the Company 

The case 15 fixned for our evidence on 30 3 1984 

The Committee deswe that final outcome of the case pendmmg पा. 
the Court may be reported to them at the earfiest 

Paragraph 6 22 12 Inventory control and maternial management 

() Inventory control 

517 The table below indicates the comparative position of the 
1mventory of stores and spares at the close of the four years up to 
979 80 - 

r 

Year Closing Consump Stock 
_ stock (year tion during पा terms 

end) the year of months 
- consump- 

- tion 

(Rupees दा lakhs) 

1976 77 13 72 17 97 915 

1977-78 19 38 23 90 9 74 

1978 79* 25 95 126 98 245 

1979 80* 51 45 60 83 10 15 

It will be observed from the above that the Company was hol 
dmg large mventory of stores and spares leadng to blocking up of 
funds, while the Company was obtamming loans for working capital at 

_18 34 percent per annum 

A review of the Stores records revealed that 

(8) maxmum  mmmum and reorderng levels of stores had 
not been fixed 

*Figures are provisional 

Y
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(b) spare parts and stores had not been segregated mto fast 
moving slow moving and non moving categories 
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(c) individual items of stores were not priced at the time of 
15506, 

(d) priced ledgers were not maintamed पाए the absence of which 

it was not possible for the Management to arrive at फिट 
actual cost of the production of a particular batch and 

(¢) there was no stores manual 

The Management stated (May 1981) that preparation of Stores 

Manual was under process 

() Surplus stores{mventory 
\ 

The Company constituted a commuttee m May 1980 to 1dentify 
the accumulated surplus items, and dead damaged and unserviceable 

items of stores for disposal 15 items were identified cost of six 1tems 

was Rs 1 44 lakhs and that of the other mine 1tems was not available 

Disposal of nuts and bolts fetched Rs 15844 Action for disposal of 

other 1tems was awaited (November 1981) 

In its wntten reply the Department/Company stated as under — 

() Due to labour problem production target was not achieved 
Keepmng 1n view the lead tme for procurement of the 

items, the materials were purchased पा. advance to main 
tamn smooth productions Apart from 1t while analysing the 

mventory value of year 1976 77, 197778 1978 79 & 1979 80, 

we ,should bear था प्रात that the value of item have more 

or less increased by 100% or more between the years 1976 

and 1980 Now the inventory of stores and spares as 00 
1-2 84 1s of Rs 35 70 lakhs which 15 an absolute necessity 

Minmmum कट order and maximum level of stocks have been 

fixed and now proper record 1s being mamtamned according 
to a scientific system 

‘q) Ttems on semal No 1 2, 3, 4 7, 8 and 9 are bemng 

detammed as the same could be used when Wire Rod Mill 

comes up which was earlier under planning for set up 

Item at St No 6 Copper Mould tubes had been imported 

by us and the same cannot be sold to anyonme, as 
per the mstructions and rules of Chief Controller Imports 

& Bxports, Govt of India However, scrap tubes are 

being disposed off 

Item No 12 14, 15 has already been used for making 
alloy steel 

Itemm No 13 has already been disposed off 

-
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Ttem No 5 and 10 are bemg kept for the use m making 

bigger ingots which 1s likely to be made i the near future 

If not made, then the same shall be disposed off 

For jtem” No 11, we are agam planmng to float tenders 

and 1if the price 15 found suitable then the same would 

be sold 

During oral examumation on 28th May 1985, when the Committee 

asked पे the store manual which was stated to be under preparation 

had been prepared the representative of the company ocould not give 

any defimte reply The Commuttee desire that the store maoual, whch 18 

very imporfant for ecnsurmg proper inventory control, 1f not already pre 

dmpared, be prepared at the earliest and the Commuttez 98. mformed accor- 

gly N 

Paragraph 6 22 12 हा Verification of assets 

52 TIn the physical verfication of fixed assets conducted m 

September 1979 (by nternal auditors) shortages 1n 55 items and excesses 

पा 6 items were noticed In the absence of proper records the value 

of the items found short could not be assessed 

The Management which reviewed the position of physical verfi 

cation of stores items expressed that neither was there any system of 

verfication of stores nor therr verfication had been done properly at 

any time Accordingly Physical verification of stores was conducted ता 

Yanuary 1980 and vartous items of excesses and shortages were noticed 

However statements showmng the value/quantity of shortages and excesses 

were not prepared for taking appropriate action A review of the 

statements of ground balances and छाए. card balances of taw materials 

by Audit mdicated excesses amountmg to Rs 0 47 lakh and shortages 

of Rs 117 lakhs (5 of January 1980) which had not been reconciled 

(June 1981) 

Further, stores valumg Rs 0 69 lakh were issued (up to November 

1978) for fabrication of furmiture and fixtures but 1tems fabricated/ 

recetved were not accounted for 

In 1ts wrtten reply the Department stated as under — 

Although fixed assets register 15 not mamtamed yet all addi 

tions and adjustments aie properly recorded पा balance sheet s 

file At the time of physicil verification shortages .are 

assessed on above 01515 

We always take the ground balances as the physical balance 

and the difference between the physical balance and the 

bin card balance resulting 1n  shortages/surplus and the 

physical balances 1s taken as opening balance m the next 

year 

The store items have been taken 1 stores consumed account 

but receipt of fabricated goods was mnot 1adicated  since 

fixed assets register was not upto date
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Last stock verfications of fixed assets was conducted on 
3131983 and there was no shortages 

| 
Durng oral evidence the representative of the company explamed that excess/shortages were a normal feature Jn  the commercial  func tioning of the company and’ was the result 'of dust contents m the scrap which ranged between 2 to थी per cent  When asked whether any norms had been or_are proposed to be_ fixed the representative of the company cenceded that पीट company should fix_the "norms 

The Committec deswre that या. order to ensure ¢ffective control, the company ‘should fix फिर norms at the earhest The Commitee aiso destre that fixed assests registers be alsd 'mamtamed so that all additions and adpustments can be venfied and value of shortages assessed The comphance be reported to the Commuttee at फिट earliest T 

Paragraph 6 22 12 (v) Non utihisation of boring scrap 

c 53 Stores Officer of the Company brought to the notice of the hief Engmeer (April 1978) that 500 tonnes of cast iron bormg scrap (value Rs 3 00 lakhs approximately) with metallic value of 40—50 
ber cent was lymg i the yard The scrap had not .yet -been put to usle and the Management stated (May 1981) that it had no salvage value 

- | 
In 1its wrtten reply the Department/Company stated as under — 

\ 

- 

It was not usable and hence the value of the same has been 
taken as ml value 1 the books of account 

J o 

During oral evidence the repfresentatlve of the company srtated that 1 this case the dust content i the scrap purchased was "moie 
than 50 per cent making the scrap unfit for uwse It was submitted further that the scrap with dust/siicon contents upto 10 per cent coupd only be used When asked as to why such scrap containing more th an 50 per cent of dust was purchased no reply was given except agreelng 
with the view of the Commuttee that the responsibility for this lapse 
should have been fixed 

! 
1 The Commttee are pamed at the apathy of the management of 

the company mn showmg callous mdifference to,the serious Iapses like this, 
which alone resulted m a loss of Rs 3 00 lakhs The Commuttee find 
no reasons why this matter could not be nveshgated and responsibility 
fixed even after this case found mention पा. the audit report 

The Committee strongly recommend "that the circumstances leading to the purchase of scrap coptaimng more than S0 per cent of dust con, 
tents, be investigated and strict action be taken against those found res- 
‘ponsible : for not venfywmg the quahty of the «scrap purchased The Com- 
miftee may ;be mformed of the action.taken witiun a period of six months from the date of presentation of flus report 

i 
~
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Paragraph 6 22 13 Manpower 

54 Forr the production of 47,000. tonnes of billets per year 
the pioject report estimated the requirement of 101 Executive/Supervisory 
and admmustrative staffi and. 188 workmen Thet Company started pro 
duction with the: commissioning of the first furnace on 9th November 
1975 The second furnace was commussioned + on 8thi December 1977 

. Even though the. production dunng the four year period up to 
1980 81 ranged. between 26 51 per cent andi 57 89 per cent of, the: ms 
talled' capacity the actual manpower position at the end; of.,each. year 
was more than the strength required for achieving full level of: pro 
duction as detailed in the table below — 

Year Manpower requirements Manpower [व Excess manpowel 
ending — posttion  at : — 

As perproject Assenctioned the end of the  With refer  With reference to 
Report m Decomber  year enceto Pro  revised sanctions 
—_ 197 ——————_— Ject Report 
Work Exe ———_ | Work FPxe — 
men  cutive/ Work Exe men cutive/ Work PExe Work Execu 

Super mem, cutivef Super men cutivefy mem  tve/ 
visoly Super VISOTy Super Super 

visory visory visoty 

197778 188: 101, 252 10] 288, 121 100 20r 36 20 

197879 188° 101 252 10t 294 123 106 22 42 2 
1979 80 188 101 252 1M 260 128 72 27 ,8 27 

1980 81 188 101 252 101 246 136 58 35! _— 35 

In 1ts wrntten reply {the Department stated  as unhder{ i 

The reasons for™ employment of more manpoweri than what 
was estimated 1 the project report and later on sanctioned 
by the Management Committee 1n December, 1976 , are 
given as under — ) 

1 It could be seen from the Project Report that the cate 
gories Iihe sweepers Malis, Apprentices Tranees (required 
for future manpower planming) etc have not been catered 
for m the project 1eport 

b 

2 In the project report only 16 personnmel i the Securnity 
Department were catered for But considermg, the Securnty 
hazzards experienced पा. the past not less than 24 per 
sonnel 1ncludmg 2 at Mandi Gobindgarh branch  office 
are required ! 

3 , No separate manpower was allotted for the Branch offices 
running at Delln and Mandi Gobindgarh etc 

~ 

4 The provision of ESI leaves which can go upto 90 days 
I a year m each ndividual case was not made while 
m1king projections of man power
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$ 1t 1 not practicable to reduce the manpower with the 

reduction 1 productton which could be attributed to 

power constraints labour problems, break down etc 

6 Some of the jobs which were thought over to be done 

by contractor labour were gradually directly takén over 

by the Company - 

Dunng oral evidence, the representative of the company explamned 

that the Project Report had not envisaged certain categories of posts 

and added that ता fact the company was under staffed rather than the 

manpower bemng पा. excess 

The Commuttee desire that the norms for the manpower should be 

fixed and strictly adhered to ensurmg at the same time that the man 

power 1५ not m excess of what 1s absolutely necessary लि the eflicient 

and profitable runmng of the company 

Paragraph 6 22 14G)a) Mus appropriation of Junds 

55 Dunng test check (April 1981) of the cash book of aty 

office at Hissar and Factory Office of the Company for the month 

of September 1979 1t was noticed that a sum of Rs 10000 shown 

as remiited by the cty office to the factory office through cashier on 

21st September 1979 was not accounted for 1n the cash book of the factory 

The Management stated (Apml 1982) that a report had been 

lodged with the Police agamnst the persons responsible for misappro 

priatton of funds 
i 

(b) A test check (June 1980) of salary/wages sheet of the employees 

for the month of November 1979 revealed that the totals of the sheets 

had been changed from Rs 4565425 to Rs 47 654 25 Simularly 

the totals of salary/wages sheet for the month of December 1979 were 

also changed from Rs 28427 55 to Rs 30,427 55  This resulted m 

embezzlement of Rs 4,000 

On bemg pomnted out in audit the Company suspended  the 

senior time keeper and Assistant Accountant 17 july 1980 for the alleged 

embezzlement The  case was reported to the Police (July 1980) and the 

Company appointed an enquiry officer m March 1981 

It may also be mentioned that no fidehty bond/security had been 

obtammed from the officials handling cash 

In its wrtten reply the Department stated as under — 

As rtegards the case of mussappropnation of Rs 10000 

by आधा SD Mishra the then cashier, the same was पद 

ferred to the Police authorties and the FIR  was also 

lodged with them 'Finally we were 1nformed by the 

Police that they were unable to trace out the individual 

as the whereabouts of the said employee are not known to 

the Police for 1ssue of the arrest warrents 

}
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Sincé the Company was maintammg oné office at City 
office and another at Plant office and the cash handling 
was bemng done in both the offices Shri SD Mishra 
cahsier of the Plant Office took Rs 10,000 from city 
office vide cash voucher No 163 dated 219 1979 for depo 
siing the same with the factory office but this amount 
was not deposited with factory office- and hence आए SD 
Mishra cashier embezzled Rs 10,000 

The case of embazzlement of Rs 4000 was dropped by 
the management and the Polce Authorities 85 the 
amount of embazzlement of Rs 4000 was deposited by 
Shri Dharam Pal Bhatya, Sr Time Keeper Emp No 165 
vide Demand Draft No HSR 006/488 dated 1-6 1981 
Since there ~was not a regular Cashier However we are 
going to appd;uo t regular Cashier, shortly from whom we 
will obtain fidelity bond/security 

During oral evidence the Committee was informed by the re 
presentative of the company that fidehty bond, which 1s normally taken 
from the cashiers, was not taken पा the case of Shnm SD  Mishra 
who तप appropriated a sum of Rs 10000 and his whereabouts were 
reported to be presently not known 

The Committee are unhappy about the way Sh S D Mishra was 
allowed to get away so easily with the embezzled money of Rs 10,000 
His disapperance, the Commuittee feel became easy because the com 
papy had failed to take fidelty bond/security from him and even hs 
permanent addressy was not noted This 1s a clear case of falure of 
managerial supervisionf/caction The Commuitee would, therefore, hke 
that responsibilitay be fixed om the officers who faled to act m the 
best interest of फिट company and appropriate disciphmary action be taken 
agamnst them The Committee also desire that efforts should continue to be 
made to trace out Shr1 Mishra for launching a crimmal case aganst him 
सिर Commttee also recommend that appropriate steps be taken to safe- 
guard agamst आता happenmngs पा future as such cases adversly reflect upon 
thé management 

Paragraph 6 22 14 (u) Advances to staff 

56 During test check of registers of advances to staff for the 
years 1979 80 and 1980 81, it was observed that salary advances were 
given to employees several times dwing a month without recovering 
the previous advance \ 

_ It was also observed that an amount of Rs 1 17 lakhs was 
outstanding (April 1981) agamnst 25 such employees who had already 
left the service of the Company between 197778 and 1980 81 

The Management stated (May 1981) that there was no approved 
procedute 'for makmg such advances and these wuregularities occurred 
due to the non completion of accounts It was further stated that out 
of Rs 117 lakhs outstanding agamst ex employees Rs 0 45 lakhs 
recoverable from six employees would be adjusted agamst therr pending 
bills/claims  As regards others, the Company contemplated 1ssue of 
pnotices for the clearance of the dues
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In उइ  रापद्मा reply the: Department stated as under ~— 

Due to.insufficient staff and frequent changes पा. फिट Accounts 
Department the sadvance register were not properly mantamned 
and reconciled, That 1s why the advances could not 9६ 
recovered when they were 10. Companys services as proper 
cross entries were, not made m the advances account and 
the ndividual s account 

The advances were made to various employees on a varaty 
of recasons such as advances agamst personal requirement 
advances against cash purchase/tours .etc Keeping m ,view 
the exigency of the कण) of the Company and personal 
requirement 

-
 

1 

This was due to insufficient staff and frequent shiftmg of 
accounts department which dislocated the work and all 
the semior persons workings m the Accounts Department 
at that time had already left the organisation Hence no 
action could.be taken However since the Financial Controller 
had not begn( able to improve the situation his services 
were termimated last year and now a new efficient Financial 
Controller has been apponted 

Balance as on 313-1984 Rs 18060374 

The Committee recommend that switable action should be taken 'by 
the manadement fo recover/adjust.the advances early 

~  The_ Committee further recommend that proper procedure should 
be laid down for the payment of advances and recovery adjustment शान 
suring that there was no defanlf” ता. the repayment पा. future 

Paragraph 6 22 16(b) Accounting and nternal audit 

57 A special audit of the accounts of the Company for the 
period from Ist April 1978 to 18th November 1978; was conducted by 
a firm of Chartered Accountants of Chandigarh which was apponted 
on.,23rd, November 1978 by the holdmg Company The auditors sub 
mitted their report on 23rd January 1979 | 

The repoit was discussed by the Board on Ist,August 1979 and 
Managmg Director mformed the Board that the Vigilance Department 
was conducting an enquuy 1n regard to certan aspects dealt within the 
report The Board. advised the Managing - Director to make a critical 
study of the, से ort and the control system prevailling 1 various depart 
ments to identify loopholes and to take and suggest remedial measures 
to plug them However, no action; had been taken पा this regard so 
दिए. (November 1981) The Vigilance Department was still conducting 
the enqurwes (November 1981) 

In 1ts wntten reply the Department stated as under — 

*A Vigilance enquiry report for the period of tenure of 

t 

P
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Sh :Keyniwal 'pomted out some deficiencies 1n Ithe working o 
sof the Cempany which are presently under action  How 
६४४1, no specific action has been recommended aganst any ही mdividual ! 

The Commuttee asked the representative of (the Company to furmsh a copy of »the report of the Vigilance 1Dep>rtment but the same has not 
been made available to 'the Committee (1 the time of writing of s 
report  The Commottee deswe that a copy of फिट report be mow furmished withcut any further rdelay as the Committec would 1८० to go through 
It and wmake further recommendations, nf so, warranted 

) 
Paragraph 6 22 1700 (वो Other topics of wteiest 

58 Under the Central Sales Tax Act, 1956 transfer of goods 
to branch offices’ outside the State are exempt from the levy of tax 
If however the movement of goods to such branch offices s as 8. result of contract of sale these bemng inter State sales, the goods are taxable at the prescribed "rate । 

Durmg 197576 and 1976 77 पट Company transferred goods 
valugd Rs 8 41 lakhs and Rs 29 49 lakhs respectively to 1ts branches 
outside the State The goods were carried by trucks and sold i the 
same lot for which bills were issued from ~ Hissar The Company did not mamtan any account books at branch offices As the goods 
were moved from the factory (st Hissar) under contract of sales these 
were subject to sales tax but the Company did not recover the same 
from the purchasers The sales tax assessing  authorities levied (July 
198d0 and March 1981) ttax «of Rs 3 03 lakhs on the tramsfer of these 
goods 

During 197778 to 1979 80 also the Company despitched goods 
by trucks outsides the State rwhich were shown as delivered to buyers 
on the next day but sales tax (Rs 54 20 lakhs on the transfer of 
goods valued 677 57 lakhs) had not been recovered from the buyers 
Assessments for these years were yet to be finalised by the Sales Tax 
Department  (Jaiuary 1981) 

(b) Sales to regstered dealeis within the State are exempt from 
evy of tax provided these are supported by declarations n iprescribed form from the dealers Tle sales tax authorities levic {March 1981) tax 
of Rs 022 lakh for the year 197677 as the Company could not pro 
duce the declarations for sales amounting to Rs 5 39 Jakhs It was 'further notrced that the Company had not collected (June 1981) the 
declarations \from the dealers for the sales ;amountmg to Rs 156 59 lakhs durng 197778 to 1979 80 also on which ithe tax piyable worked 
out to Rs 6 26 lakhs assessments for these years had not yet been 
finalised (June 1981) 

() The Company appomnted (December 1977) a firm of New 
Delht as its contractor for handling of matenal The contractor was 
responsible for (1) unloadmg of material from trucks at the godowns 
of branches of 'the Company (n) loading of फिट materil mnto trucks 
for despatching the sume to various parties and () preparation of 
store receipt reports for incoming material at the site, and 1sue  challans 

-~
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for the outgong material The contract remamned पा force up to May 

1978 and was terminated m that month due to unsatisfactory working 

Durmng फिट period of currency of the contract the contractor 

claimed and received Rs 0 40 lakh from the Company towards hand 

Iing charges m respect of 3990 tonnes of material though the materal 

never touched the godowns of branches In a test check of delivery 

challans ssued from Hissar to the branches and the sale mnvoices issued 

by the branches 1t was notced that the goods were carried by trucks 

land were sold in th€ same lot directly without reaching the branch 
office or bemng unloaded at the branch office The Company had thus, 

ncurred the infructuous expenditure of Rs 0 40 lakh 

In 1ts शाला reply the Department stated as under — 

() ‘We are now taking proper care about the mamntenance 

of proper records at the branches 

In the case of Stock Transfer materials are sold (0 

customers agamst the declaration forms (in practice 1n the 

respective States) and the dealer 15 mnot requred to give 

any CST Form Thus when the Sale was made to a 

registered dealer there 1s no question of recovery of any 

Sales Tax from the purchgser 

However the Companys mtention was that the materials 

were to be transferred to branches located 1 Various 

States as Stock Transfer  but the Assessmg Authorty 1n 

the lack of various documentary proofs has rejected the _ 

stock transfer and has held them as Inter State Sales, 

attracting Sales tax liability @ 8 per cent 

The assessments have been finalised for the years as given 

below — 

1975 76 Rs 58,837—00 

1976 77 Rs 243 894--90 

(b) The reasons 85 stated 10. para 2 and 3 above coupled 

with the fact that the dealers cannot nmow give C forms 

when they have earher given declaration forms 

The assessment for 1977 78 has been finalised and appeal 

15 pending with JETC Rohtak The Assessment for the 

year 1978 79 has been finahised and the appeal 15 pending 

However, we have now been able to collect some dec- 

laration forms which will be produced before the Appellant 

Authority As regards 1979 80 efforts are bemng made to 

collect the declaration forms However the assessment of 

this year 15 under progress 

1977 78 Rs 8 52 006—00 Appeal p=nding with 

1978 79 Rs 21,83,302—00 JETC Rohtak
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(ए) This assessment was made with a view to save 1nter state/ sales tax 

In repard to part (b) above 1t was submutted during oral exa- mination that m the year 1978 79 an appeal was filed पा Rohtak for Rs 21 83 lakhs which was decided पा favour of the company and that as a result thereof the assessment was to be made agamn but final orders about the amount assessed were पी awarded 

The Commiitee deswe that the matter be persmed and assessment be got finahsed at the earhest and the Commuttee be kept nformed about the progress made m पीट matter N 

Paragraph 6 22 17 (1) Avordable expenditure 

59 The Company obtaned a power connection on 7th Novem ber 1975 for 1 load of 16700 KVA for operating the plant As per project report the maximum demand of power required for the plant was 12000 KVA agamst the estimated power requurement of 13800 KVA This load was got reduced to 14000 KVA on 9th December 1977 It was stated by the Management (May 1981) that a load of 14000 KVA was essential for the smooth runnmg of the two furnaces simultaneously, and thus, there was no excess power load after that date Thus, the Company had an excess connected load of 2700 KVA during the period from November 1975 to November 1977 

Taking the demand charges based on 65 per ¢ent of the contract demand (as per tanff schedule of the Board) the Company incurred an avoidable extra expenditure of Rs 2 51 lakhs during the period Novem- ber 1975 to December 1977 

(n) Avoudable expenditure पा late disconmection of LS|5 stand by source for emergency 

The Plant Engineer, on 6th January 1981 reported that the Com pany was_having a L S/5 power connection along with L S/5 regular connection (obtamed i September 1975) as a stand by source for emergency and that this connection had never proved reliable in the Past at the time of emergengy It was further stated that the Com pany was paymng Rs 6000 to Rs 7,000 per month for this connection without any use Accordingly, 1t was disconnected on 3rd February 1981 by the Haryana State Electricity Board पा response to Company s request made in January 1981 In the absence of complete records, the exact amount of demand charges and service rental paid to the Haryana State Electriaty Board from September 1975 to January 1981 could not be worked out However, on the basis of Plant Engneers report, these charges amounted to Rs 3 90 lakhs at the rate of Rs 6000 per month a part of which could have been avoided, had the Company taken timely action for disconnection of extra load - 
4 

(v) जगा payment of electricity dues 

The Company had not been paymg the monthly electricity bulls
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(n the range of Rs 0 97 to 6 37 lakhs) to the Haryana State Elec 
tricity Board regularly (from June 1976 onwards) with the result that 
outstanding amount of electricity dues rose to Rs 80 86 lakhs (including 
Rs 45 23 lakhs on account of surcharge at the compound rate of 2 
per cent) on 5th January 1981 (bemg the arrears for the period from 

" June 1976 to S5th January 1981) The Company 1n January 1981 
agreed to pay an amount of Rs 54 58 lakhs 1 full and final settlement 
of the amount due at Rs 1 lakh per month It may be poimnted out 
that out of Rs 1 lakh payable every month, Rs 81870 would be 
appropriated to the current monthly surcharge on outstanding amount 
and only Rs 18130 would be adjusted against the outstanding amount 
of Rs 54 58 lakhs 

In 15 wntten reply the Department statea as under — 

(1) “For meeting the power requirements of HCL 132 KV 
Sub Station was installed exclusively for feeding to 
M/s Haryana Concast Limited For thus purpose two numbers 
of electric transformers of the capacity of 12 5 MYA were 
mstalled 1n  the substatton to feed two numbers SSKD 
340 HBB make Electic Arc Furnace having furpace duty 
T/F capacity 6000/7000 KVA The requrements of the 
proposed Wire Rod Mill Project were also kept m view 
while installing the aforesard suhstation It was for लिए 
reason that slightly higher contract demand was contracted 
but due to certain unavoidable circumstances which could 
not be foreseen it that stage the Wire Rod Mill Project 
was not taken आ। hand for implementation Had the Wire 
Rod Mill Project heen implemented the excess contract 
demand would have been almght - 

(0) “As Satrod 11 KV Feeder was fed from 132 KV Polystee] 
Sub Statton 1nstead of BBMB and this feeder became most 
unreliable and the Company then ला the necessity for 
getting the same disconnected after observing the frequency 
of the failures in the past 8150 

| 

Only dunng critical power period- L S/5 Satrod Feeder 
normally used to be off as BBMB authorties used to trip 
11 KV feeder first and then 132 KV feeder 

(v) “The unpaid bills of HSEB were on account of financial 
constraints faced by the Company However 1t may be 
mentioned that agamst this unpaid amount, the Company 

- was~ 10 recetve some benefits on account of relief 10 maxi 
mum demand charges for the period of power cut This 
had not been provided by the Company so far (which 
HSEB 15 legally bound to छाए and which 1t 15. giving to 
all other private mdustrial unit) As mentioned earlier 
m our reply infact, due to the poor quality of power 
supply 85 well as the frequent interruptions shut down and 
the less quantity of power supply, the Company had to 
meur tremendous losses and 1f those losses had not been: 
mcurred, the outstanding towards HSEB bills may not have- 

arisen at all
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No spectfic imndividual can be held responsible for these 
overdues smce these were due to the financial position of 
the Company 

! 

Accordipg to फिट proforma books of accounts of the Com- 
pany, as on उडी March, 1983 the amount payable to HSEB 
15 85 follows 

Overdue electricity charges (SOP) 
including sur charge ~ Rs 61 27,571 77 

Electricity duty whuch has been 
deferred by the Govt till the payment - 
of last mnstalments of the dues of the 
financial nstitutions on therr long 
term loan Rs 73 73,856 06 

a Total Rs 13491,427 83 

However, the figures in HSEB records are different and 
those figures include a sum of Rs 60 lakh, (approx) on 
account of the alleged slow running of the meter of Haryana 
Concast Limited The exact details are mot available with 
the Company since the HSEB has not reconciled ths 
accounts with our Company despite varions requests by 
the Company 

In_regard to part (w) above the Commuttee examned tha rep- 
resentative of the company at length but did not feel satisfied m regard 
to the extra expenditure of Rs 3 90 lakhs resulting from the late ही 
connection of the stand by source of enmergy for emergency The Com 
mittee therefore, asked the representative of the company to furmsh 
full detals in regard to obtammg of the connmection i 1975 'and 1ts 
surrender m the 1980 81 as also the reasons why a decision for 105 
surrender could not be taken durmng all the period of six.years when 
the company- was aware that conmection had not proved relable 
In complance ther.with the followng information was furmshed — 

“L S/5 connection was taken पा 1975 to provide 500 KVA 
load during construction pertod The first furnace was 

d mstalled m 1975 and the second furnace and the Conti 
nuous Casting Machine was installed 1 1977 The Com- 
pany had proposed to use this connection for emergency 
light load purposes when the construction period was over 
and when the~Companys regular production was to. be 
there Til 1979, obwviously, the feeder was very useful 
during .the construction period 4 
After the construction period, 1t was felt by the Company 
that during the period of power cut, the 132 KV lne from 
BBMB feeding Polysteel Sub Station would be imme 
diately shut off but perhaps the 11 KV direct Satrod 
Feeder from BBMB might not be shut off In that situa- 
tion, the LS/5 connection which was a Toff from the 
(irect Satrod Feeder from BBMB Sub -Station would pro 
vide emergency power for the auxilliary requiremen of the 
Company (like operation of cranes, water supp ofhice 

kN
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hghting, welding and machine shop operations etc) How 
ever, 1t was found by the Company that generally when the 
132 KV feeder for the Polysteel Sub Station was shut off 
from the BBMB, the 11 KV Satrod Feeder from which 
the LS/5 connection was taken was also tripped of In January 1981 the Satiod Industries were provided the 
power by a feeder taken out from the Poly Steel Sub ' Sfation and 1t was m January 1981 that the Company 
wrele to the HSEB to disconnect the LS/5 connection which was then disconnected n January 1981 itself The 
Company s record does not contamn detail, as to the exact 
extent of benefit that the Company obtained by way of 
LS/5 power connection during 1977 घी January 1981 This 
15 bemng sought to be now found out from the BBMB/ 
HSLB records 

The Commttee are of the view that no benefit was derived by the company from the stand by source of etergy The Commttez would, therefore, hke that responsthiity ce fived for not gettmg the stand by source of enmergy disconmected, whick resilted i extra expenditure of about Rs 4 lakhs and appropnate disciplmary action be taken agamst the person/persons found responstble therefor 
/ 

In regard to para (४) above, the represenfative of the company mformed the Comimittee that figures werc bemng reconciled with the Haryana Electricity Board and teat the Iatest information would be farnished after about a month The information aboat the amount payable by the Company to the HSEB which was subsequently furmished s as under — 4 

“l Amount payable to HSEB as on 
31 3 85—Current Rs 71 18 884 
Old Rs 27,88,226 

Rs 95,07,110 

2 In addition to making paymeants of Current months power bills upto June 1985, we have released payments of Rs 45 00 lakhs against HSEB (Current) dues 

3 Amount Iikely (0 be payable 10 HSEB as on 30 6-85 

Current Rs 549,229 
a 06 Rs 28,28,994 

Total - Rs 33,78,223 

The Com pany would pay off the balance amount to HSEB also when final reconcihation of accounts 1s completed > 
The Committee desme 

Haryana State Electnicity B 
sheuld also be enswred that 
arrears m futgre 

that final reconcihiation of the acconnts with 
oard be completed and settlement made It 
there was no unnecessary accumulation of
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REPORT ON THE t 

PEPORT GF THE COMPTROLLER & AUDITOR GENERAL OF 
INDIA FOR THE YEAR 1981-82( CIVIL) 

HARYANA HOUSING BOARD 

Paragraph 7 12 Rules for the maintenance of accounts and preparation of 
annual  statement N 

60 Haryana Housing Board a corporate body was established 
m August 1971 under फिट Haryana Housing Board Act 1971 {Act) to 
provide for meagures to be taken to deal with and satisfy the need 
for housing accommodation The Board undertakes mn any area the 
framng and execution of housing schemes mdependently or bemg en 
trusted by the State Government The Board ~consists of a Chairman 
and twelve other members appointed by the State Government The 
Act mnter ala  envisages drawal by the Board of annual h~using programmes 
to be got sanctioned from the Government publication of the schemes 
drawn by notification before execution and taking measures for 6 
pedifing  comstruction of bwldings and controllng the cost thereof 

The funds raised by the Board durng the years 1971 72 to 1980 81 
weres as follows — 
Year State Hous ng General Debentures  Total 

Government and Urban  Insurance 
Development Corporation 
Corporation 

(In lakhs of rupees) 

1971 72 to 1,33 03 997 58 ना 33000 14,60 61 
1977 78 ‘ 

1978 79 25 00 224 65 50 00 55 00 3,54 65 

1979 80 12 00 2,71 61 60 00 55 00 398 61 

1980 81 25 00 1,50 20 52 00 55 00 2,82 20 

Total 1,95 03 1644 04 1,62 00 4,95 00 24,96 07 

Under the Act the rules for the mamtenance of accounts and 
preparation of annual statement thereof by the Board are to be 'framed 
1b9y8 3t)he State Government No rules have, however, been framed (January 

In एंड wrtten reply the Board stated that as per the rules of 
business the accounts of the Board are to be mamtammed on the pattern 
of the PWD (B&R) unless and to-the extent modified by the Board 
It was further stated that rules were modified to the exfent that the s 
operations of the Board ‘to some extent would be on commercial 
lines and 1ts accounts would be based on the principles of commercial 
accounts which was approved by the,Chawrman, Housing Board, Haryana 
as well as by the Government ~
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Duning the course of oral examination the representative of the 

Board stated that keeping m view the commercial aspect the commercial 

accounts pattern as provided in the Companics Act, 1956 had been 

adopted after making amendments 11 the P W D code and that those regulations 

were m force smce 1981 It was added that those regulations were not 

notified even though sanction had been duly accorded by the Government 

The representative of the Board stated further that the sanchon 

conveyed by the State Government, vide memo No 810 10७ C 72/13946, 

dated 26th” April 1972, was as under — लि 

Reference your letter No 1063 dated 3rd March 1972, Govern 

m~a. agree that the propriety audit of the Accounts of 

Haryana Housing Board shall be by the Accountant Ganeial 

Haryana and the general audit by a Chartered Accountant 

specfically appointed by Government It 1s requested that 

a panel of Chartered Accountants may be recommended 50 

that one of them may be appomnted under section 61(2) 

of Haryana Housing Board* Act, 1971 for the conduct of 

general Audit of फिट Board _— 

Tae .pro.cntative of the Beard further stated that the general 

audit of Board s ‘accounts had been got done from the Chartered Accoun 

tants हा 1979 आते घर propriety andit was conducted by the Accountant 

General Tne representative further stated (वां, fiom the year 193586 

its account were bemg audited agamn by the Chartered Agccountant 

The Commutee recommend that the Commercial rules and regu 

lations adopted by the Board be notfied at the carhiest The  Committee 

also desire to know as to how the annual accounts of फिट Board, for 

the year 197980 to 1984-85, were got audited पा the absence of 8 

Chartered Accountant 

The Commuttee recommend that smce the accounts of the Board 

are mamtmmned on the commercial pattern, as provided i the Companues, 

Act, the audit of the annual acounts can be conducted by Chartered 

Accountant, if the Board so desire, hut the propricty audit of the Board 

must be got conducted every year from the Accountant General, Haryana 

Paragraph 7 12 (2) Fmancial positton and working results 

61 The accounts of the Board for the years 1979 80 and 1980 81 

have not been finalised (November 1982) The financial results worked 

out by the Board for the year 197879 to 1980 81 were as under — 

1978-79 1979-80 1980-81 

(वी B 
(In lakhs of rupees) 

ncome 
1 Interest net 18 81 36 08 63 32 

2 Departmental Charges 

(1) Own Works 18 45 19 87 _ 22 28 

(1) Deposit Works 14 50 799 7-36 

3 Other Income 119 353 6 60 

Total 52 95 67 41 99 56 

==
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(B) Expenditure 

A 

1978 79 1979-80 1980 81 

1 Establishment 20 87 21 92 26 49 

2 Other expenditure _ 6 81 6 94 10 29 

Total 27 68 28 86 36 78 

Profit 2> 27 38 61 62 78 

The increase आए. profit 15 mamly on account of imcrease i earning 
of interest on the deposits not utilised 

Durmng the course of oral evidence the representative of the 
Board stated that the accounts upto the year 1983 84 had been .certt 
fied by the Accountant Generil Haryana and added that the accounts 
of 1984 85 were under audit by the Accountant  General Haryana It 
was stated further that the Board had raised funds by taking loan of 
Rs 333 crores from Government Rs 3 25 crores from GIC 
Rs 37 08 crores from HUDCO and Rs 7 15 crores by floating deben 
tures The representattive of the Board stated that the mam sources of 
funds of the Board were — 

(1) loans taken from HUDCOQ, State Government and others, 
and 

(1) 10 and 5 percent profit taken on HIG and MIG houses 
~respectively 

The representative stated that year फाइट profits earned by the 
Board, were as under — 

1981 82 Rs 74 55 lakhs 

1982 83 Rs_ 63 41 lalhs 

1983 84 . Rs 59 34 lakhs 
- 

Regarding mcrease in the earnings of the Board from terest the 
representative of the Board stated that this had happened because the 
mterest on the principal amount due from the allottees of bouses 
and the interest accrued on the Boards deposits were kept under the 
same head -— 

- 

When pomted out by the Commttez that the annual accounts 
of the Board submitted to the Accountant General for certification were 
not signed by three officers. of the Board, as required under the com 
panies  Act for commercial accounts the representative of the Board 
stated that this requirement would be complied with पा. future 

The Coumttee desire that- while sending the aunnal a~comats for 
auditing the same. must फट signed by पान thre2 oW av.12 ta  Clawrman, 
Chief Admmstrator and Ciuef Accounts Officer of the Board
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The Comumttee also desire that there should be two separate heads 
for the interest 1e the mterest accrued on फिट principal amount due from 
फिट allottee and the interest accrued on the deposits of the Board 

The Commitee recommend that the Board should not maximmse its 
profits at the cost of allotiees of Liouses and 1t must be the endeavour 
of the Board fo provide good quality houses to the allottess at reasonable 
cost - 

Paragraph 7 12 (3) (वो Extent of Housing need 

62 The housng need i Haryana _as per 1971 census, number® 
of house holds and the number of residential houses then occupied 
worked out as under — 

3 
Population  Number of  Number of Balance - 

households  houses need 
occupted 

(In lakhs) % 

(89 Rural 8263 _ 12 20 11 90 0 30 1 

-~ 

(b) Urban 1772 333 278 055 

Board formulates schemes for construction of houses 1 various 
mdustrial towns and district headquarters on the basis of applications 
from intending buyers recetved पा. response to press notifications 1n 
this regard Dunng the years 1971 to 1981, 31819 apph ants  were 
registered 18,031 houses were planned for construction and 15983 were 
actually taken up for construction Of this, 12006 houses had been , 
constructed and 11,323 were allotted (December 1981) satisfying only 
38 per cemt of the apphcants The Board stated that the shortage of 
matenal/resources was the main reason for construction of lesser number 
of tenements 

In reply to the questionnamre issued by the Commuttee the Board 
m 1ts written reply explamed the following reasons due®to which houses 
could not be constructed accordmg to the planned schemes — 

(1) Non avallability of switable site 

The houses were planned keeping m view that the developed 
land wil be avallageb from HUDA but due to some t 
flicult sitvation faced by HUDA, 1t was not possible for 
them to acqure & develop land as per the programme 
origmally planned by them When the land was not avar- 
lable from HUDA the Housing Board had no alternative 
but to go for the acqusitton of land through Govt which 
took a long time पा completing the acquisitton proceedings 
under Sections 4 and 6 etc and dae to this reasons 1t 
Wearhas not possible to comstruct 18,031 houses as  planned 
earlier



v,
 

Y 

123 

(2) Deselopment of land 

As per the procedure the Housing Board has taken developed 

land from HUDA and the responsibility “for the tumely 

development rested with them  There Wwas some delay 

पा. providing the Estate services by HUDA which contri 

buted delay i the construction of the houses 7 

(3) Shortage of bwlding matenial ~ 
-~ 

During the period there had been acute shortage of cement, 

bricks and steel which were the basic materials for 

the construction of the houses The cement allotted to the 

Housing Board was 50% of its requrement and the avai 

fability of bricks at control rate was a big problem due to 
non availlability of sufficient quantity of slack coal The 

steel was also पा. short supply and the Govt approved 

source hke steel authorty of Indma etc used to take several 

months m supplyng the steel after the order was booked 

The shortage of these building matenials caused great set 
back to the construction progrimme 

(4) Fancial resow ces 

Housing Board neither has 1ts own resources norit gets sufficient 

~ grant/loan from the State Govt andthe major requirement 

of the funds 15 raised as loan through HUDCO Obtamning 

loan from HUDCO takes quite sufficient times which some 

times results m delay पा. taking up the construction acti 

vities 

(5) Shortage of trammed staff 

Housing Board bemg a new deptt was facing shortage of 

tramed personnel and 1t mostly depended upon the staff 

taken on deputation from other departments Due to non 

availability of tramed staff Construction activities were 

adversely effected - 

II All the houses for which completion report  had been 

received from the concerned Executive Engmeer have already 

been allotted So far Board had allotted 21,056 Urban 

= houses at various stations tn the State 

Durmg oral evidence on 24th June 1985 the representative of 

the Board stated that the target fixed for the construction of Houses 
could not be achieved due to varous difficulties faced by the Board 

and that one of the mamn difficulues was the acqusitton of land. The 
represetative further stated that  houses were constructed keepmg 17 
view that demand and the requuement of houses differred from place 
t0 place The representative stated further that before settmg up & 

colony regntration fér houses was done and needy’ persons deposited 
the requsite amount at that time and पा. the rural areas survey was 

done by the revenue agency The representative also submutted that the
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target was to construct 2500 LIG houses during the year 1984 85, but 
the Board had constructed 2318 LIG Fouses and 1190 MIG/ and 346 
HIG Houses The target fixed by the Board to construct h ouses during 
the year 198586 was as under — 

124 

~ 

1 LIG 2000 

2 MIG 1726 . 

3 HIG 298 

4 For HMT 267 
(Phnth Level) 

5 Police 122 
Housing - 

The details of houses allotted from 197273 to 1983 84 and 
houses constructed durmg 1980 8! to 1984 85 given to the Commuttee are 
as m Annexure I and II (See pages 200 to 216) 

The representative also nformed the Committee that 6200 applt 
cations for houses were lymg pending with the Board and that some 
times people withdrew then amount when the Board failed to cons 
truct a colony and on that amount five percent mterest was given by 
the Board 

The Commttec recommend that beside the survey confjucted by the 
Revenue Agencies m पट rural areas the fizores  about reqmrement 
of houses should also be obtaned from the Distiict Welfave Ogficers 

The Committee further recommend that the Board should make 
long term planomg for acquisihion of land and construction of houses 
should be startc] socn after the acquisiion of lamd The Committee fur 

qt\her recommend that the Board should make swmtable artangements for 
Procurement of house bullding material so that its hoise building activities 
are not hampered by the non-availabibly of 'the materal 

Paiagraph 712 3(b) Rural Housmg 

63 In Apnl 1981 2 1ural housing schemes for construction of 
3161 umts (estmated cost Rs 125 77 lakhs) 1 17 wvillages were got 
approved from HUDCO While no activity was taken up m 12 villages 
mvolving 2677 units m 5 vilages where 484 पता were to be construc 
ted, 476 applicants were registered Construction of 367 units was 
started (June 1981 to Iebruary 1982) with target date of completion as 
December 1981 However 78 houses have been completed so far (March 
1982) The Board stated (December 1982) that the othei houses were at an advanced’ stage- and that thewr completion has been detayed due 
to various factors including non avaiflability of Jm)aterlal ‘ 

In 1ts wrntten पथ Iy the Board stated that under the 20 pomt 
programime, Haryana Goverpment “had allotted 100 sg yd, plots fo
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Hamjans and Backward Classes and that a scheme for providing rural 
bouses was started by the Board 1n October 1980 but was पलक 
due (6 poor response from the people The registration for more पका 
500 rural houses was done in some villages in 1981 and i March 
1982 and that the Board started the construction work पा some villages 
te Mohna in Fandabad District, Dhankot in Gurgaon District Balasa 
mand का. Hissar District Bohara and Khari Dabadalan 10... Kurukshetra 
District 

It was further submutted m the written reply as under — 

“‘Some other problems had also cropped up before the Board 
In respect of the rural housing schemes such as that plots 
were allotted to the Haryans/backward classes people free 
of cost but neither those were demarcated at site nor were 
registered 1n therr name Further that these plots were 
required to be mortgaged m favour of Housing Board 
Haryana before the houses could be constructed on these 
plots This process took a long time, with the result that 
1t could be possible to take up the work at a later stage 
m the villages mentioned above Rural Housmng was a 
new project, other problems hke mobilising the material 
and postng of staff वा wvillages to take up this rural Hou 
sing project were faced However, this project were taken 
up 1 1982 and construction work continued पा other 7 
villiges theteafter 12 willages were taken up 1n the schemé 
but Jater on 1t was found that in most of the villages 
sites were not suitable for some reasons or were away 
from the village and no\ beneficrary was ready to accept 
a house there The difficulty mn registration of the plots 
पा! favour of the beneficiaries by the Revenue Department 

~ छत ‘mortgage of the plots पा favour of the Housing Board 
also contnbuted to a great extent for not taking up the 

’ scheme in séveral villages It was further stated that the 
houses 1 5 willages could not be taken up due to the 
sard reasons and that though 476 applicanfs were 16815 
tered yet the construction work i all these houses -could 
not “be taken up as the sortmg out of the ~demaracted 
glots, registration of the plots 1n the name of the bene 
claries by the 'Revenue Department and the mortgaging 

of the plots पा. favour of the Housmg Board could not 
be completed 1n case of all the beneficiaries 50 registered 
and as such 1t could not- be possible to take up the work 
m 367 houses है these rural houses had smce been 
constructed 

Durng the cotitse of o1al exammation the representative of the Board 'stated that the Government had taken the decision that« पा. the urban areas houses be constructed by the Board and ता the rural areas subsidy of Rs 2000 be given to the applicants so that they could con struct houses of their own choice 

The representative fuither stated that i the- rural areas Board bad constructed 3044 houses cut of which 2403 houses had bzen alloded and added that the price of one room house “was fixed at Rs 6090, 
~
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The Comnnttee recommend that the houses which had been cod 

stricted पा the roural areas and were not allotted, be auctioned to फिट 

public to avoid loss to the Board In tlus connections reference 1s also 

mvited to recommendations of the Committee on Rural housmg 

scheme contamed पा the Twentieth Report of the Commuttee 

Paragraph 7 12 (4) Land acquisiton and utzlzsalzzo‘n 

64 The applcations for purchase of different types of houses 

to be constructed were generally called for registration after ascertaimng 

Jand avadabihity factor and houses planned 1 relatton to फिट land 

available irrespective of the number of the applicants registered For 

raistng housmg colonies 640 40 acres of land (cost Rs 7,12 99 lakhs) 

was acquired by the Board from various sources The overall position 

of land acqured wutilised for construction of houses and lying unutilised 

was as under — -~ 

When acquired Area of Untlised पा... Balance 
land constriction 

acquired of houses 

(2 acres) 

1972 to 1978 416 22 229 31 186 91 

1979 173 40 91 02 82 38 

1980 13 15 6 67 6 48 

1981 37 63. 16 47 21 16 

Total 640 40 343 47 296 93 

Forty six per cent of the~land acquired (proportionate cost 

Rs 327 38 lakhs) thus rematned unutiised which ndicated imbalance bet 

_ween land avaiability and programme for construction of “houses 

In 1ts wrtten reply the Board stated that 296 93 acres of land, 

out of the land acquired during फिट years 1971 to 1981 was kept for 

providing basic requirements/facilities 7ot roads, ~open spaces, community 

bulldings etc 1 accordance _ with the norms of town planning 

During oral evidence the representative of the Board stated that 

640 40 acres of land was acquired upto 1981 out of which houses were 

constructed on 343 47 acres of land The remammg land was kept for 

the purpose of shoping and commumty buildings parks samitation and 

roads etc 

The Commitee desire that the nformation regarding the break up 

of 296 93 acres of land used for roads, parks, samtations etc, be fur- 

mshed to the Committee The Commuttee recommend that the Board 

should make full use of the land acquired by it as per the norms of town 
planning and no land should be kept un utihsed for Iong period 

)
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Paragraph 7 12 (5) Construction and allotment of tenements 

65 The housing schemes of the Board for Higher Income Group 
(HIG) over Rs 

time allowed for construction bemg 6 to 18 months The positon of 

1,500 per month, Middle Income Group (MIG) from 
Rs 601 to Rs 1,500 per month Lower Income 
Rs 351 to Rs 600 per month and Economically We 
below Rs 350 per month were being 

Group (LIG) from 
aker Section (EWS) 

executed through contractors 

construction/allotment of varrous types of houses as on 3lst December 
1981 was as under — 

(@) Number of applications 
registered 

(b) Number of houses plarned 
for construction - 

(०) Number of houses taken up 
for construction 

(d) Number of houses constructed 

(e) Number of houses under 
construction 

(f) Number of houses allotted 

(g) Number of houses lying 
unallotted 

It was observed that 

Types of houses 

HIG 

2379 

397 

302 

61 

241 

61 

MIG LIG EWS Total 

10,035 9,480 9,925 31 819 

4033 7,540 6060 18,031 

3314 6307 6,060 15983 

2481 3,530 5934 12006 

833 2777 126 3977 

2446 3081 5735 11323 

35 449 199 683 

() Out of 12,006 constructed houses, 
87 63 lakhs) belonged to Madhuban Police Complex and 
65 to Sports School Rai construction of which was execu- 
ted by Public Works and Public Health Departments and 
the Board only provided funds for the purpose, which was 
not 1ts normal function 

(1) The Board has 001 recerved from 1its 

500 houses (cost Rs 

- - - — - 

subordinate offices 
information of completion of the 683 houses lymg un 
allotted 

7 

(u) Time schedule of conmstruction of the scheme (6 to 18 
months) was not adhered to Out of 33 schemes taken 
up, there was delay upto 32 months m the completion of 
25 schemes mvolving 3,353 houses 
11,476 houses were 

26 schemes 1nvoiving 
In progress simce 10 to 77 moanths 

(March 1982) Delay which was attmbuted by the Board
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{o shortage of bwlding material and late completion external 
services by HUDA, iesulted i funds remammng udutilised 
besiaes causing mconvemence to intending buyers 

() Constiuction of 2048 houses were stated not to have been 
taken up owmg to non approval “of the complete scheme 
by the Board and "non avalability of resources 

(v) The State Government vide notifficaion  dated 18h  Apnl 
1980 authorised the Charrman of the Board to allot 5 
per cent of the total houses i1n a scheme at s discretion 
134 houses (Faridabid 54 Panchkula 58 Karpal 21 and 
Sirsa 1) weie allotted in discretionary quota of the Chair 
man up to Maich 1982 However the full records mcluding 
the dates of allotment ze prior to April 1980 or thereafter 
were not made available to Audit 

In 1its wrtten reply the Boa c¢ stated that under section 20 of 

Housmmg Board Act 1971 Board was competent to undértake works ‘i 

any area ‘4nd for 'framing and execution of Housing schemes It was 

stated further as under — 

As per HUDCO sdnctioned scheme and a» per actual execution 
of work at Sector 15 Panchkula 643 LIG houses have 

"been constructed 7 , 648 houscs ‘have since 
been completed and allotted The reasons for delay पा 
completion of- some of the schemes were ‘due to shortage 

of maletia ‘such as cement steel and bricks delay पा. 

developmrent wor ana also i some of the schemes the 

contractors left the work i between and the settlement 
of disputes etc delayed the completion of the schemes 

THe houses Which have been pomted out by the Audit not 

to have been taken up oauring 1981 82 were taken up 1 

phases 1 198283 as 1t was not possible to take up all 

the houses simultaneously due to shorfage of cement and 

pauaty of funds The break up of 2048 Nos houses 15 
85 under — 

(1) 1496 LIG houses m sector 29, Faridabad 

The works were started d uring 1982 83 out of 1496 houses 

m sector 29, Fandabad 1116 Nos houses have been com 

pleted till now and 380 Nos houses are nearing completion 

and are under process for allotment 

() 229 MIG houses at Ain Eala Cantt 
7/ 

The works were started durng 1982 83 All the 229 houses 

at Ambala Cantt were completed and allotted during 

1983 84 

() 331 Nos MIG houses at Pampat 

The work of 331 Nos MIG houses at Pampat was start.d 

| 
- 

1
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during 1982 83 and the houses पा. question have alre“‘a_‘d;; 
been completed and allotted during 1982 83 and 1983 84 

It was not possible to take up 
the entrre scheme at one time due to thé shortage of 
building” materials and funds and as such 1t was not approp 
riate to have the approval of the compétent authonty for 
entire scheme The schemes were thus got approved था. 
suitable groups keepmng m view the availabihty of “building 
material and funds B 

The names of allottees alongwith house 
no and date of receipt of registrition “after’ allotment was 
cleared by the Chairman are” given 1 the enclosed Anne 
xure TV (5४८ page 225) लि 

Durmg the course of oral examiation the representative of the 
Board stated that there were various factors leading to the delay m 
construction of houses such as shortage of matemal The represnta- 
tive further stated that पी there was deliy on the pait of contractor then 
he was penalised and that in one case penalty of Rs 1 05 lakhs was 
mposed on a contractor' of Sonepat A’ statement showmg the position 
of works which were got executed during the years 1980 81 to 1984 85 
and where p nalty was mmposed 15 given at Annexure 1 (See page 217) 

The representative of the Board further stated that various schemes 
which were only partly, sanctioned by the Board have been taken up 
partly for execution 

The representative of the Board further stated that before com 
pletion of fhe houses the Charrman had allotted some of the houses 
out of his discretionaiy guota of five pet cent and that one case was 
pending m the Supreme Court agamst the said allotment The details 
of houses allotted by the Exchamrman of Housing Board are given 
m the Annexure V (See page 236) The representative stated further 
that in the discretionary quota there was no reservation for scheduled 
castes and scheduled tribes and no provision was made 1n the rules for 
the' reservation of houses for those whose land had been acquired 

The Commuttee regretfully observe that the scheme of constiucting 
2048 houses was not placed before the Board for approval The Com 
mittee are also not satisfied from the break up given by the Board m 
respect of houses constructed at Pamipat as पा. earlier reply the number 
of houses constructed was given as 331 The Commuttee desire that the 
correct position should be"intimated to them By the Board ' 

The Committee recommend that in the allotment of houses reser- 
vation should be made for those whose land had beem acqured for settmg 
up a colony - 

The Committee 2lso desire that the mformatign aboat the date of 
allotme’nt of Ithese‘fiouses constructed at Farldahad{ Amyala Cantt and 
Bampat be furmshed (0 the Comnuttee
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Paragraph 7 12 (6) Non Sixation' of final price 

ला 

66 Boards regulations provided for the revison of advertised 
price and fixation of final price if necessary, on finalisation of accounts 
of the comrpleted schemes ' मी 

Prices stated ॥ the allotment letter of the houses are also shown 
as tentstive ard final prices घाट to be intimated to the buyers m due 
course  Qut of 53 schemes comprismg 12127 houses (includmg 121 
bouses added या Janvary 1982) completed and allotted final prices of 
only 11 chemesin respect of 3083 houses allotted upto 1976 77 were 
approved by the Board Fmal prices m respect of remammng 9044 
houces of 42 <chemes had ‘not been fixed (March 1982) 1s the works 
accounts bhave not been closed and completion reports have not been 
prepared Large amounts are likely to become recoverable from the 
allottees on fixation of final prices Delay m final fixation of prices 
of houses allotted has caused avoidable inconvenence to the allottess 

\ 

In its wntten reply the Board stated a5 under — 

Till March 1982 12,947 houses 
have been completed m different colonies Out of which 
cost of 7224 houses has since been finalised which were 
completed till March 1980 The cost 5723 houses which 
were completed during 1980 81, 4981 82 are in process of 
finalisation and cost will be finalised shortly Under Clause 
2(w) of Hire Purchase Tenancy Agreement 1t 15 provided 
trat if after the receipt of final bills for the construction 
of tenements or as the result of land award or arbitration 
proceedings extra the Board considered 1t necessary to 
revi e the prices already specfied andit may do so and 
determmed the final prices payable by the hirer who shall 
be bound by this determmation and shall pay dues if any 
between final prices so determined and prices paid by him 
mcluding the prices paid mm Jump sum provided that no 
change पा the prices shall be made after 7 years from the 
date of allotment As such the duration for finahsation of 
the final prices 18 7 years and in between \thesc can be 
finalised at any stage 

As already mentioned above due to finalisation of the 
final bills land awards 1t 15 ‘necessary, to see that these 
are finalised and final prices 1s fixed at the later stage so 

- that allottees may not be asked from tme to tme for 
the deposit of arrear due to final cost as well as tentative 
cost already intimated to the allottees 

During the course of oral evidence the representative of the 
Board stated that because various factors contubuted to the 1ncrease 
m the cost of land allottees were being informed that they would get 
the house on enhanced rates The representative also stited that the
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Board was pa\ymg five percent mterest on the d%eposns which were” for 

s - I3 

more than 2 years with the Board - 

The Committee deswre that the latest position. about 904 houses of 

42 schemes and the reasons for mot fixing their final prices be mtimated to 
the Cn\mmutee 
- 

. 

ar* - - ~ 

The Committee are pot satisfied with the reply of the Board aad 
desre to know the reasons for delay 1n finahsation of पिया price recover- 
able from the allottees. of; these hpnses: पाए recommsand, that the final 
price be finaised af the earliest to aveid ‘mconvemence to the alloftees 

Paragraph 7 12 (7) 

67 Regster 

- 

Outstandmg “dues - 
o 
-~ 

of Miscellaneous Public Works advances, was not 
mantamed to watch and™ pursue the recoveries from contractors and 
supplters A test check (December 1981 to March 1982) 1n few cases 
revealed that as on 31st Marctk 1982 followwng amounts bad fallen - 
due but not recovered -by- the Board — -~ 

Senagl' Nature:of 
nmunber recovery 

1 3\‘29 cases of hire 
purchase mstal- 
ments, 

2 18 booths 
auctioned - 

- 

3 C—mema site धान 
Sector 22, 
Fandab‘ad h 

In ifs written 
Pan 

3 

- 

{ Amount Date upto N Remarks - 
(व lakhs which due - 
of rupees).  hut not,paid 

L.03  31st Decem Of 329 cases 31 cases m 
ber 1981 ~ volving Rs 0 20 lakh were 

* more than 2 months old 
Eviction proceedmngs 1 

_ respect of 22 {emants not 
mitrated (March 1982) 

— 3 S 

2 49+ 3IstDecem, Oft 18 cases, 15 had been. 
iber 1981 referred to Collector and 

one! was pending m High 
- Codrt . 

1194  7th Site auctioned on 27th No 
February vember 1978 for Rs 11 30 

1982 lakhs Bidder paid Rs 1 00 
- lakh on “the same day 

- and Rs 3 52 lakhs (Due 
on 20th December 1978) 
on 1lth January 1979 

१ , Thereafter no annual s 
talment was pad 

- - 

reply Ahe Board stated as upder — ° - 

- 

~ 

जे 

- - “The Board. 13 watching: recoveries.from conttactorsi and - supplers™ . 
m the divistons. by -mamntaming respective _rogisters.  and 
recoveries. ate effected while fipshsing the tunomg  bills/ 
final bills of the contractorsfsuppliers ~The amounts of the - 

] 

- ~ 

- 

-
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securities of the contractors and suppliers are only released 
when nothing 1s outstanding agamnst them and that (00 

o according to .terms and comditions settled with the con 
tractors/suppliers 

J 

(1) As explamed above the recoveries are effected through 
bills and after proper verification of therr outstanding reco 
veries . - 

(D) Outstandmg dues m respect of all the cases have been 
recerved ) 

(1) Out of 15 cases, 11 cases are still pending m the Court 

(u) In one case which was pending m the High Court, reco 
very was” stayed from फिट shop keeper of shop No 43 
Sector 22, Fanidabad by फिट Court Necessary action 1s 
bemng tfaken by the Estate Manager Sector 22, Faridabad 
for getting, closed flour chakki पा shop No 6 Sector 22, 
Faridabad and after that further action पा. the matter will 

. - be taken for getting the case decided from the High Court 

As regards Cimnema site, the case 1s pending m Ballabhgarh 
Court over a dispute for the payment of yearly nstalment 
and further action 1n the matter for the recovery of amount 
छा] be taken after the decision of the Court 

o 
— 

i 

‘- The purchaser of cmema site filed another swmt agamst 
the orders of the Estate Manager regarding 1mposition 
of penalty and on the basis of which Court has directed 
for appomnting Arbitrator Arbitrator has since been ap 
pomnted and the case 15 yet to be decided 

During the course of oral examination the representative of the 
Board stated that personal ledger was maimntamed as requred under \ 
the commercial accounting system - 

5 The ‘Committee desire that the latest posihon about the 11 comrt 
- cases, cases of shop No 6 and 43 m sector 22 Fandabad and result of 

the arbitration case of cimema site be mtmated to the Commmitee The 
~ Commuttee~ recommend that the Court cases be persued vigorously so that 

recoverles could be effected at फिट earhest. P s 
/ . 

Paragraph 7 12 (8) Avoidable #ayment of Rs 0 60 lakh \ 

/ 

68 The Board apphed for a Joan of Rs 138 69 lakhs +to 
HUDCO i1n, January, 1979 for a composite Housng Scheme in two 
Sectors of Panchkula The HUDCO पा turn advised the Board (April 
1979) to start completing loan agreement documents pending approval 
of the loan Loan was sanctuoned by HUDCO 1 June 1979 and the 
Joan agreement was to be executed and security furmished within छिपा 

- months faling which commitment charges at the rate of one per cent 
per dnnum on the full amount was leviable ™ from 4th Octobsr 1979 

- 
—
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to the date of completing all the requirements Sanction of the State 
Government to raise the loan “and guarantee deed was finahsed In 
February 1980 The Commutment charges of Rs 0 54 Jakh were deduc 
ted by HUDCO from the first instalment of loan released to the Board 
on 23rd February 1980° Sumilarly 10 other 6 cases commitment charges of Rs 006 lakh were pad 10 HUDCO Circumstances leading (0 delay m execution of loan agreement document were not on record 

- 

In its wmtten reply the Board stated as under — 
7 ¢ - 

Housmg scheme consistng of 648 LIG and 170 MIG 
Houses at Panchkula was sanctioned by HUDCO . 

Immediately on receipt of the sanction from HUDCO, -the case was prepared 4nd submitted to the State 
obtaring sanction to the rassing of loan and for State 
Govt guarantee m terms of provision of Section 60 of 
Haryana Housing Board Act 1971 As per condition of 
HUDCOs sanction the formalittes for drawal of loan 
were to be completed within four months from the date 

v of sanction 1e _before 3rd October 1979 The reminders 
were 1ssued” to expedite Govt s sanction The matter was 
also persued at State Govt level for expediting the case 

~and 1t was m the knowledge of the Govt that commuite ment charges amounting to Rs 54000 will have to be 
paid if legal formahties/documents are not completed within 
four months which could not be approved due to delay 
m fixmg of Cabmnet Meeting After a long protracted 
correspondence and issuance of eight remunders on  3rd 
July 1979 16th July 1979, 13th August 1979, 5th Septem- 

P ber,” 1979 16th September, 1979 26th Decembar, 1979, 
8th Januwary 1980 and 4th February, 1980, the scheme 
wad approved पा the meeting of Council of Ministers held 
on 6th February 1980 and formal sanction was accorded on 130 February 1980 - 

न As regards  another commutment charges amounting to _ Re 6 CCO st 1s <tated that stmilarly the <anction of the Govt 
was recerved late due to delay m fixing of Cabinet Meeting 
and, Govt sanctions were received on Sth November, 1980, - 22nd October 1980 and 9th December, 1980 

Even the State Govt has also approved and confirmed that 
there 15 no delay on the part of Housing Board vide 
letter No 5/11/81 ¥ dated 19th May, 1983 

की 

Thercafter, the loan agreement of different schemes were executed on HUDCOs behalf and loan was drawn after 
cxecution of guarantee deed from State Govt » 

’ - N H 
During the course of oral examination the representative of the Bcard stated that the loan was required to be taken withm the, stipulated pencd afier cbiammg <anction of schemes from HUDCO and that the Board pursued /the case but State Government delayed the 15500 of 

N\ -



sanction The representative further stated that m डा 28565 commitment ६ 

= +-134 _ ! ' 

charges were pard by the Board to HUDCO due to delay on the part 

. of _State Government 1n ssung the sanction 

‘The Committee recommend that the respo’nsflnhty be fixed for'® the 

payment of commitment charges of Rs 60,000. by the Board/State Go 

the Board 
- 

vernment and the Commuttee be mformed about the action taken agamst 

the officialsjofficers found respomsible for the delay resultmg m loss to 
- 

% 
- i 

Paragiaph 7 12 
- 

(9) Irregular Purchase of debentures 
Fa 

~ 69 As per loan agreement between HUDCO and Board, the Board 

- wids required to “obuain from 1ts contiactors at least-40 per cent of security 

to be déposited by them in the form of -HUDCO debentures The 

“Board had accordingly put this as one of the conditions at the time 

of entermg into agreement with the contractors bupt 1% compliance was 

>~ not got made and no amount of the security deposits was " invested by 

the contractors m HUDCO debentures The secunity deposits were 

generally released on becomng due 10. normal course The Board, 

however purchased HUDCO debentures worth Rs 4 15 Jakhs (Rs: 215 

lakhs August 1978 Rs 1 lakh November 1978 “and Rs 1 lakh 

w 

1982) that 

- 

~ 

- 

g A 
™ 

P 

October ©1979) from 1its Tunds The managerent ntimated (December 

the investment i HUDCO debentures - was made out of 
4 

their own funds after approval of the Board 

- —~In 1ts-~written “reply the -Board -"stated*;;@ -under” — पाए T~ - 
t 

- 

As perrecommendations of Fmance -Committee and Mimnutes 
of 36th Meeting of Board which was the first Boards 

observed by the Fmance Comnutfec m 15 recommendations =’ 

that contractors were not agreeable to subscribe to HUDCO s 
debentures out~of therr security ampunt and HUDCO was 
adamenf to see that theirr conditions for release of loan 
was complied with By purchasing debentures, Board has 
not suffered any financial loss rather -has gamned by allot- 
ting the wofks at lower premmm rates to (९6 contractor 
Had the condition for purchase of debentures out of the 
security money -of the contractor been 1msisted -upon - the 
contractor would have offered higher rates of premum 
due to long persistence with HUDCO for deletion of 
clause for purchase of debentures out of the security of 
contractors which was- bemng faced by Housing Board, the 
condition has been waived "off by HUDCO wef 23rd 
July 1984 - 

In view of the recommendations of the Finance Commutige, 
Board m पड 36th 41st, 42nd .and -45th meetng decided to 
purchase debenwfl;es amountng to Rs 4 15 lakhs eut- of 
Boards fund The decision swas taken मा. ‘view of the 
position explaiped;;n para.(1) abave - - 

- 

- - 

"% meeting wide which the debentures, was decided, 1t was - -
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\BThe ddebentures were -purchased with the approval of the 
. oard ' - ~ 

-~ 

During the course of oral evidence the representative of the Board 
stated that at the time of sanctiomng loan HUDCO had imposetl  the 
condition that the contractors of the Board would deposit 40 percent 
of secunity in the form of HUDCO debentures and stated that as con 
tractors of Board refused to~ purchase such debentures, the Housing 
Board 1itself purchased the debentures 

The Committce observe that wstead of purchasmg HUDCO debén 
tures by the Board from its own funds it should have pursuaded its con- 
tractors to purchase the same and the amount thus saved could have been 
utihsed for comstruction actiities of the Board The Commuttee recom- 
mend that Rs 4 15 lakhs ‘mvested by the Board m HUDCO founds should 
be taken back, as early as possmible for atilsation 1 fartherence of con 
tractjon activities of फिट Board - 

~ 
~ 

Paragraph 7 12.~ 

(10) Rewision of demand on account of revision रण cost of land ~_ 
\ 

70 During the year 1978 79 to 1981 82 HUDA claimed Rs-87 73 
lakhs as additional cost of land owmg ‘to award of court for Increase 
iz land compensation m 7 cases Out.of this, Rs 36 90 lakhs were - 
pad by the Board during Apuml 1979 to May 1981 and the remanmg 
amount was due to be paid alongwith interest No demand for the 

~recovery of increased cost” was however rased (March 1982 on the * 
residents of the respective colonies .thaugh provision existed for 15 
recovery The Board intinated (December 1982) that _additional cost _ 
of land paid/payable to HUDA will be recoversd from the allottees 
while working out the final cost of the houses -~ 

7, 
In पड written reply the Board stated as under — 

“The demand for recovery of mereased cost has been claimed from the 
residents of the respective colomes by way of raising separate demands 
or ineluding the mcreased cost in the finalisaton of the final cost - 

~ The demand has befn raised and the Estate Managersthaye been drected 
to.effect recoveries from the allottees at the-time of payment of 
mstalment by them '’ 

- 
\ 

+ During oral evidence the mfi resentative.ofithe Board stated that the land ~ 
was acquired by HUDA under the Land Acqusition Act and that the Board 
got land from HUDA for its own use Therefore, it was further added, 
whenever the cost-of land increased HUUDA mformed the Board ahout that 
The representative stated further that in this case Board was not satisfied 
about the increase पा cost of land and had decided to examine the Judgement 
but HUDA took some ttme 1n supplying -thesame on account of which delay 
was caused Each allottee 1t was added was informed about this increase 
after bifurcating the amount according to-the area -allotted to him 

The Commuttee are not satisfied from the/reply'of thé'Board about the 
delay caused mn pethng the copy of judgementfrom HUDA and recommend that 

A —
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the Board shonld make arrangements to acqure the land directly to avoid such 
type of sitmations The Committee desire that the latest position regarding the 

< recovery of enhanced cost from the allottees be mntimated to फिट Commuttee 

t Paragraph 7 12 (11) Other\pomtrs of interest 
\ 

0] है expenditure of Rs 0 84 lakh 

71 In the sanctioned estlma&tes/aflpprov\‘ed notice mviting tenders of certain 
works executed in Panchkula and Faridabad divisions there was a specific 

 provision for stniking jomts 

-~ The contractor however chose , not to\undertake this 1tem of work 
alongwith the masonary work and instead carried out cement pownting work 
with the approval of the Executive Engineer concerned The payment was 
allowed at the rate applicable to cement pomting resulting in an extra ex 
penditure of Rs 0 60 lakh This also resulted 1n excess consumption of 
cement valuing Rs 0 24 lakh It was stated by the Board (December 1982) 
that cement poifting was done to make the walls damp proof It/ was, 

* however clearly provided पा the PWD specifications and NIT that if 
the contractor selected, for his own convenience not to do the striking 0008 as 
the work progressed tut completed the ponting at a subsequent date he was 
10 be allowed payment at the rate of striking jonts only . 

- (0 .. Irregularities m pufchase of cement - o 

The Government of India tnstructions provided that cement producers 
should accept advance payments from parties, only when they were 10 position 
to supply cement and should not msist on payment of full advance while book 

g orders The cement producers were also required to pay interest at the rate 

of 14 per cent on advances recetved and retamned by them for more than 15 

days = However, 1n disregard to these instructions the Board pawd the full 

- cost mn advance to cement companies whle booking the order for supply 

Though the material was not supplied within 15 days the Board did not take, 
any action to recover the interest amountmg to Rs 3 35 lakhs on advances 

- retamed beyond 15 days ~ 

Against order for supply of cement during 1979 80 and 1980 81, 
1,241 20 tonnes of cement was received short for the value of Rs 5 06 lakhs 

at the average rate of Rs 408 per tonne Refund of Rs 3 24 lakhs out of 

the advance paid forthe said quantity was 2150 awaited  No action was taken 
to recover from the cement companies interest of 14 per cent on advances 
retained by them for more than 15 days The Board stated {December 1982) 

that the question of recovery of interest has been taken up with the cement 

N companies 
- ~ - 4 

~ In 1ts written reply the Board stated as under — 

~ On the basis of the recommedations made by the various Résearch 

Institutions 16 N B O, CBRI etc the Housmng Board 

adopted 9 thick brick masonary walls पा. all types™ of houses 

/ ~ _ andin order (0 8४०10 the seepage of water from 9 thick walls 

1t was necessary to provide cement pointing _instead of strking 

- joints कि such the payment was made accordmg (0 above 

specific ons which 15 justified -
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The authorisations for levy cement to vartous factomes are being 
1ssued by the Regional Cement Controller, New Delhli and the 
validity period for the supply of cement by the factortess about 
three months from the date of the 1ssue of the authorisaton letter 
"The order 1s booked by the Cement Companies after the . advance 
payment 1s deposited with them  In case the payment 15 deposit - 
ed with the cement,.factories in part, the order will also be booked - 
by them 1n parts and there 1s every Iikelyhood of not supplying the 
cement within the validity period when the order 15 booked just 
near” the expiry of the valdity period It 1s not practicable 
to book the order 1n parts,and the procedure of booking the 

- order with full payment 1s bemng followed by Government 
~ and Semu Government Departments in the State  Thus 15 bemng 

done 10 avoid lapse of cement with the factories and also to 
“ obtam the allocated quantity of cement for the projects No 

- responsibility 1s thus attributed to any of the officer/officials 

- 

We have mitiated the action. to recover the interest on advances - 
+ retammed by the cement factories beyond fifteen days but they 

have not paid any mterest uptil now This point was raised by 
! 7. the representative of फिट Housing Board 85 well as by the 

representatives of other departments पा the meeting held n 
Haryana Bhawan, New Delht with the RCO & DFS 1n the 
presence of reperesentatives of cement factortes for payment of 
the mterest where advances have been retamned beyond fifteen 
days but the represeatatives of the factories informed that the 
supply of cement within the prescribed time was beyond, their 
control due to power cut and other reasons e matter 1s 

¢ . stdl under correspondance but uptil now no interest has been 
paid by the tement factories ० 

1241 20 न of cement 'was, recerved short marnly due to power 
.~ cutmmposed by the Government The factories were notm a 

position to achieve thewr required production and as such they 
supplied the cement पा short not to Housing Board but pro 

. portionately to other departments also The refund of Rs 
3 24 lakhs 85 pomted out by the Audit has since been recerved 
from the factortes ” 

- / न 

' During the course of oral evidencé, the representative of फिट Board 
stated that पाए order to avoid seepage of water from the 9 inch thick - wall, 
pomting was got done from the contractor instead of striking of joints and 
that payment to the contractors was made according to thé work done The 
contractor was asked to'do the pomting work by the Board 

The representative further stated that cement producers supplied the 
cement only after the whole amount was deposited with them and that while 
booking the order Boafd also paid the%mount in advance but neither the 
cement was sopplted within 15 days nor the 14 percent interest on ad- 

~vanced amount was given to the Board by the cement producers The re  « 
presentative further stated that out of excess payment of Rs 3 24 lakhs, now - 
only a sum of Rs 2984 00 was due from Dalmia Cement’ Factory, Dadri and. 
that recovery of this amount could not be made as the factory was uader the 
process of Iiquidation ! - -
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The Committee were not satisfied with फिट reply of the Board as extra 
expenditure was incurred due to-executimg cement pointing mstead of striking 
Joints as provided m NIF and observe that the Board had not given due 
consideraton to the point that cement pointing would check seepage instead of 
striking jomnts before mviting tenders The Commiftee recommend that res 
ponsibility be fixed for this lapse and action be taken agamst the officer/official 
responsible for this ommission under mtimatiom to the Commuttee 

The Comumittee also recommend that all out efforts should be made to 
recover the remammng amounnt of Rs 2984 00 from Dalma Cement Factory, 
Dadn and also mterest from the. cement suppher who retamn the advances of 
the Board beyond the stipulated perrod withont effiecting supply of the Cement 

-~ 

N
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REPORT ON THE T 
REPORT OF THE COMPTROLLER & AUDITOR GENERAL OF INDIA 

FOR THE YEAR 1982 83 (CIVIL) 

Haryana Financial Corporation 

Paragraph 7 24 01 घाव up Capital 

72 The table below indicates the details of pad up capital of 
the Corporation for-the two vears ending 315 March, 1983 — 

1981 82 1982 83 

Ve 
(Rupees दा lakhs) 

(a) State Goveinment 215 65 2,30 65% 

(b) Industrial Development Bank of India 1,85 66 215 66 

(८) Scheduled Banxs Insurance Companies 
Co operative Bank and other Financial 
Institutions 34 26 34 26 

(d) Parties other than (1) (9 & (c) 130 150 

437 07 48207 

“Includes Rs 15 00 lakhs shares for which are yet to  be 1ssued 
(November 1983) 

In the written 1eply Departmsnt gave the latest figures which घाट 
as under — 

- 1984 85 

(व) 232 65 
\ OB 1 2,32 66 

(©) 34 26 

@ 150 

Total 501 07 ५ 

During the course of oral evidence on 20th July 1985 when the 
Commuttee wanted to Lnow the figures of employment generated. by 
the industries set up with the loans from the Coiporation the represen 
tative of the Government stated that during the year 1983 84 10344 
technical and semi techmical persons were provided employment on 
account of the activities of the Corporation It was added that 9155 
such persons had been provided employment during the year 1984 85 

The Committee observe that since ours 15 a pre-dommantly _agra- 
rian State ope way of easing pressure छा land and also patting a check 

-
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on the msmg number of un employed persons 15 through the promotion of 

mdustries The Committee would, therefore, like to emphasize that consl 

derable thought and care should be gmiven on feasiihty studzes and while 

selecting projects for financial assistance, due regard must also be given 

to the labour mtensive projects apart from other considerations 

Committee nlso desire that some more efforts should be made to 
The 

extend 

financial assistance to persons belonging tor weaker section of the society 

The Committee would also recommend that the Corporation may 

tie up with some leading commercial banks to provide mnecessary workmg- 

Capital to the Umts assisted by 1t 

Paragraph 7 24 04 Woiking results 

73 The followmg table gives the detals of the working results 

of the Corporation for 3 years upto 1982 83 
- 

“Sr Parpeulars - 1980 81- "~ 1981 82— 1982 83-— 

e हे (Rupees wn lakhs) 

1 Income / 

Interest on loans and advances 422 61 475 93 600 54 

Other income 335 15 29 14 26 

Total 425 96 4,91 22 6,14 80 

2 Expanses 

Interest on long term loans 1,58 01 170 21 209 31 

Other expenses 126 35 124 07 126 75 

Total - 2,84 36 294 28 336 06 

3 Profit before tax 141 60 1,96 94 278 74 - 

4 Surplus brought forward 011 0 01 — 

5 Provision for tax o 49 90 66 62 94 28 

6 Other appropriations 78 82 1,16 70 169 50 

7 Dividend (3 to 5) per cent 12 98 13 63 1492 ~ 

8 Total return or capital employed 30078 367 15 488 05 

9 Rate of return on capital employed 9 58 10 84 12 00 

Comparafiuvcs figrurcs for the year 1983 84 and 1984 85 as fyrmshed
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to the Committee are given below ad sematim — 

1983 84 1984 85 

1 353 12 563 73 
. 5 14 05 10 96 

, - 367 17 574 69 
2 22320 ° 338 95 

84 60 105 160 

307 80 444 55 

B 3 o 59 37 130 14 
4 — — 

5 . 20 57 43 09 
6 23 07 7036 
7 ~ 15 73 16 69 

g - 282 57 469 08 
(Percent) 

9 552 8 10 

During the course of evidence on 29th July 1985, the Jepresen 
tative of the Corporation/Government stated that i the year 1984 85 
there were only 213 umts against which over dues were outstanding 
He added that for the recovery made m time 4 percent rebate was being 
given and that due to this incentive the percentage (Of. recovery 1n 
Haryana was highest in India It was further added that 11 case any’ 
पाएं was unable to make timely repayment of loan then on a request 
made the loan was allowed to be repaid 1n easy instalments In the 
matter of recovery the Committe. was further informed the Corporation 
was mot facing any difficuety and the recovery was bemg got  effected 
as arrears of land revenue In reply to another question from the Com 
mittee, 1t was stated that 271 cases were pending पा the Courts as on 
31st March 1985 and in regard thereto recovery certificates were pen 
ding with the collectors and added that efforts were being made to get 
those cases expedited - Regarding decrease- पा. profits durmg 1983 84 
and 1984 85 the representative of the Corporation stated that this was 
due to adoption of cash basis of accounting during these years instead 
of accrual basis followed in earlier years 

I'4 

The Comumttee desire that effective steps be taken to wmprove the 
recovery of over-dues and all cases pending i the Courts be vigorously 
perused and the amount revovered without amy avoidable delay 

R ही
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The following 15 the age wise analysis of the overdue amount (other than suit filed cases) 

- 

1983 84 
Period . No ot Amount overdue for recovery 

P cases Principal Intt Total 

(Rupees in lakhs) 
Upto 1 year 235 - 4 98 31 24 76 22 

1 to 2 years 25 10 00 8 84 18 84 
Over 3 years 16 39 41 45 24 84 65 

Total 276 94 39 85 32 179 71 

The above excludes Rs 1184 03 lakhs पा respect of 295 cases पा. which swits had been filed for recovery of dues 

*Excludes amounts which have not become due on account of sanction of moratorium in repayment of loans 

In the written material furmshed the figures for the years 1983 84 and 1984 85 were given as under — 

(Rs m lakhs) 4 
S Particulars 1983 84 1984 85 No 

No तप No Am¢ 

1 Applications pending at 
the begiming of the year - 83 583 47 52 352 92 

2 Applications 1eceived 863 4792 59 869 3810 42 

Total 946 5376 06 921 4163 34 

3 Applications sanctioned 642 2728 59 562 2187 79 4  Applications cancelled/ 
withdrawn/rejected 252 2294 55 302 1480 88 

5 Applications pending at the 
। close of the year 52 352 92 57 494 67 6 Loans disbursed - 572 1356 60 552 1579 06 

7 Amt outstanding at the 
.  close of the year 1987 5762 89 2383 6526 03 8 Amt overdue for recovery 

(including suit filed cases)*~ 1950 00 2203 25 
9 2०४८ of the defaults to total 

loan outstanding 33 83 33 76 
10 Employment generated by 

the assisted units 
(n Nos ) 10344 9155
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Latest figures and break up of default cases were given as under — 
- 

1984 85 

Ne Principal  Interest Total 

Upto 1 year - 179 49 96 20 92 70 88 

1—2 years 21 12 16 5 36 17 52 

Over 3 years 13 48 04 92 36 140 40 

213 110 16 118 64 228 80 

This —exclude~Rs 1974 45 lakhs on cash basis 1n respect of 08505 

m which suits .bad been filed for recovery of dues - 

Age wise break up of Court cases mcludng RC  cases for the 

period ended 31385 was given as under — 

1984 85 

No of umts Amount 

Upto 1 year ¢ 182 787 18 

1to 2 years b दी 110 447 06 

Over 2 years 21 1102 75 

N 563 2336 997 

- “The above figures are on accrued basis 1e nclusive of Intt 

‘The figures of Rs 1974 75 lakhs (shown as cases pending) 

_Scrutny of _the _material supplied by the Corporation revealed 

that there was declne 1n the applications sanctioped _during 1984 85 

Durmg the course of oral exammation as the representative of the Cor 

poration/Government conceded that there was 8 noticeable fall mn the 

number of applications recerved from Gurgaon district 85 compared to 

the earher years He added that one of the reasons for decline पाए the 

mflow of the applications was that the application fee had been raised 

from Rs 200 to Rs 5000 though the same was later on bemng adjusted 

1 the amount of loan advanced to the applicants —_ 

The Commmttee would Iike the Corporation to mvestigate the causes 

for the declme m the number of apphcations and take effective steps (9 

encourage the people by sanctiomng 1ndustrial loans to more applicants 

by streamhmng the working of the Corporation The Commuttee desire 

that the action taken m ths behalf may be mtinated to them 

\ 

(The Commuttee did not cnosider 1t necessary to Ldiscuss the 

paragraphs No 6 16 for the year 197980 6 19 for the year 1980 81 

and 6 26 for the year 198182 m view of the latest paragraph No 

7 24 for the year 198283 having been discussed as above)
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Haryana Warehousmg Corporation 

Paragraph 7 25 01 

75 न The Haryana Warehousing Corporation was established on 
Ist November 1967 under section 1800 of the Warehousing Corporation 
Act 1962 

-~ 

7 25 05 Operational Peiformance 

The fo]Jlowmg table gives details about the operational 

1 

performance 
of the Corporation for the 3 years upto 198283 — 

Parnculars 1980 81 1981 82 1982 83 

1 Number एव stations covered 67 . 68 68 

2 Storage capacify as attheendof ~ ' -~ =—- ~~ - T e 
the year - 

(Tonnes) 
(a) Owned 184610 253400 267400 

(b) Hired 173433 180693 209125 

Total 358043 434093 476525 

3 Average capacity utxhsc—dfldurmg 
the year* 356837 370923 419823 

) (Rupees) - 

4  Average expenses per tonne_ 39 08 42 44 44 26 

5 Average revenue per\ tonne 43 33 42 05 49 59 

Including that of godowns closed during the respective years 

- In reply to the questionnaire of the Commuttee the 
in 1ts written reply stated as under — 

Department 
~ 

The figures of capacity and 1ts utiisation for the year 1983 84 
ृ and 1984 85 are given below — 

(Frg दा MTs) 1983 84 

Average Capacity 490685 

Average Utilisation 411139 

The utibsation. of warehouses depends on 

1984 85 

- 689840 

7121 67 

various” fac 
tors such as agricultural production marketable surplus 
procurement qf foodgramns by the Govt agencies their 
storage~ पा. the State, comsumption of fertilizer,’ storige fevel
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of fertihzer etc Tt has been our endeavour to maintam 
high level of occupancy by efficient management of storage 
gpace In 198384 the production of wheat mcreased sub 
stantially and m Rabi 1983 84 our busmess mcreased to 
5 28 la”khs MTs However due to 1ssue of fertihzer and 
wheat from warehouces, the assured business from Food 
Corporation of India decreased  Busmess from IFFCO 
CCI etc also went down However to make up the 
short fall we made our sincere efforts to secure busimess 
from traders and farmers and succeeded to a great extent 
Despite all these efforts there was a dechne 1 average 
occupancy by above 8000 MTs only due to the above 

mentioned facts Efforts were, however made to control 
the expenditure to the maximum possibe extent 

The rate of storage charges were also ephanced and 
as a result the income from storage charges increased by 
_over Rs 37 lakh mspite of decline 1n _average utihsation 

o 

The physical performance of the Corporation in 1984 85 
has been extremely good By making vartous efforts the 
Corporation increased its storage capacity significantly from 
4 90 fakh MTs 1 198384 to 6 90 lakh tonnes 1984 85 
Efforts were made to keep the expenses on a lower side 

N Since the accounts for the financial year 1984 85 are under 
compilation 1t 15 not possible to give exact figures पा this 
regard  However 1t 18 added that the average expenses per 
tonne have been reduced to a reasonable extent Even 

“the utiisation throughout the year remained above 1009 
AY 

During the course of oral' exammation on 30th July 1985 the 
representative of the Corporation stated that while पा the year 1983 84 
the average storage capacity was 4 09 lakh tonnes and average पापा 
zation 4 11 lakh tonmes the average capacity during the year 1984 85 
mcreased to 6 89 lakh tonnes and average ufiization to 7 17 lakh ton 
nes due to efficient utilization of godowns The Commuttee was also 
mformed that reduction 1A per tonne average expenditure had also been 
brought about as m फिट year 1983 84 while the average per tonne 
expenditure was to the tune of Rs 49 3 1n the year 1984 85 the ave 

rage per tonne exenditure stood reduced to Rs 41 28 The reduction 
m expenditure had been brought about 1t was added because propor 
tional increase 1 establishment accordng to the increase 1 ratio of 
occupancy had not been made by the Corporation 

When the Committee asked for reasons for the fall in the figures 
of the revenue which i the year 198283 was Rs 6275 lakh and 
stood reduced to Rs 61 65 lakh पा the year 1984 85 the representative 
of the -Corporation explamned that different rates were bemg charged 
from different agencies and smce 1 the year 1984 85 more than 80 
percent occupancy was by the Food Corporation of India from whom 
lower rates were being charged as compared ~ to other -agencies there 
was some short fall पा the revenues 

The Commuttee desire that the Corporation should take steps to 
ensure that therc 15 no fall m the revenues Jof the Corporation m future 

+ 

रू 

i
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The Commuttee also desire that the expenditure एप esfablishment shonld 
continge to 0९ kept under \control 

¢ 

Paragraph 726  Loss due to acceptaace of damaged fertilizer 

76 The Food Corporation of India (FCI) Calcutta despatched 
(14th October 1980) 2400 bags of DAP fertilizer (value Rs 3 66 lakhs) 
from Barasat (West Bengal) to Haryana State Warehousing Corporation 
(HWC) Uchana (Haryana) by rail for storage 1 their godowns A clear 
delivery of the consignment was taken (November 1980)_by the Manager 
of the Corporation at Uchana Railway Statton without recording any 
remarks about the damaged condition of the materal in the Railway 
delivery book though the entire stock of 2400 bags was alleged to be 
wet sét and in damaged condition A complamt regarding damaged 
condition of the fertibzer was however lodged in November, 1980 with 
the officer m charge of the Calcutta Depot of the FCI and a piovisional 
clam was also filed with the Railway authorittes in March, 1981 at 
the mstance of FCI for the value of fertiizer The Ralways disallowed 
the claims as clear delivefy Kad “begn taken without recording any re 
bomarks regarding फिट damaged conditidn of stocks पा the Raiway delivery 

ok 
— —_ -~ 

The claim lodged with the FCI was "also disallowed (December 
1981) on the ground that the Manager Uchliha was solely responsible 
for the loss as he had failed to lregister the damaged condition of 
stocks 1n the Railway delivery book and dlso failled fo get the extent 
of damaged stocks assessed from the Railway Authorities Consequently 
the FCI recovered during tlie period January, 1982 to Aprl, 1982 the 
value of फिट codsignment 1e Rs 3 66 ldkhs, from™ the pending bills of 
the Corporation for storage charges 

After jomt inspection held on 14th May 1982 of the damaged 
stocks “the Zohal Manager, FCI refiis¥d to 'révise पीट deciston regarding 
recovery  already  effected The dafdged stocks are yét to be sold 
(November, 1983) ! 

The matter was reported to Govérnmient m एंड, 1983, reply 15 
awarted (November 1983) 

In reply to the questonhare of the Commuttee the Department 
Im 15. wrtten reply ‘stated ड़ under — 

Martager SWH - Uchana had approached the local Railway 
abthonties to alloWw him to record. the condition of 

- stocks 1n the rallway delivery ‘book but he was not allowed 
to do so on the plea”that the relevant R Rs were qualt 
fied and no damage had taken place emroute RRs con 
tained the following remarks — 

Said t6 contamn 2400 bags chemical manure DAP SWA 
Contgnts condiftons afid loading not supervised by 
rallway staff Joaded and counted by sendor Wagons 
visudlly checkéd by the sedder and found witer tigat 
Bags ar€ ‘Single YM/CP to weigh bags, Dunnage nét 
provided -
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All the wagons were unloaded 1n the presence of 
Assistant Manager (Quality Control) & Quality Inspector of 
Food Corporation of India and Warehouse Staff The 
entire consignment of DAP was found having lumps mixed 
with sound stocks filled 1 sound containers Manager of 
State Warehouse and Food Corporation of India staff 
requested the Station Master to grant assessment delivery 
but 1t was refused by the Station Master stating that the 
wagons पा. which the said stock had arrived was water 
tight In these circumstances the Manager State Warehouse 
approached Food Corporatton of India officers for advice 

The Quality Inspector, Food Corporation of India advised 
Manager, Haryana Warchousing Corporation m writing 

o« to Lift the stock from the Rail head and keep 1t पा a sepa- 
rate godown for mspection of consigner (FCI) The Qualty 
Inspector Food Corporation of India consigner also int1 
mated the Depot Incharge, Badu Road, Calcutta of the con 
dition of stocks The information was also sent to Distt 
Manager, Food Corporation of India Rohtak 

The Manager, HWC, Uchana furnished the detail about 
the consignment to Sentor Regional Manager, Food Cor- 
poratton of India Chandigarh and others for wformation 
and necessary action The Manager, HWC also lodged a 
clatm with the Railways amounting to Rs 3 66 lakh to 
wards full cost of the consignment endorsing a copy to 
the Senior Regtonal Manager FCI, Chandigarh Since 
the Warchouse Manager had taken all necessary measures 
he could not be held responsible for this loss 

The deductions made by FCI were contested by the 
Corporation The Corporation had maintammed that 1t 
could not be held responsible 1n this case as damaged 
stocks were loaded imto the wagons by the consigner The 
Sr Regional Manager, FCI formed a committee consisting 
of Deputy Manager (QC) Deputy Manager (Commercial) 
and Deputy Manager (Movement) from FCI and Manager 
(Business) and Manager (Storage & Technical) of HWC 
The committee after looking into the relevant record and 
mspection of sard stocks observed that the bags did not 
show any sign of stocks getting wet/damaged enroute and 
1t was found that HWC was not responsible for this loss 
and recommended that recovery of Rs 3 66 lakh by FCI 
from HWC was not m order 

() The FCI has already released Rs 158074 50 to 
the Corporation The balance amount Rs 207,925 50 
15 expected to be recetved from FCI shortly as now enture 
gantity has been disposed of by them 

During the course of oral examuation on 30th July 1985 घाट 
departmental representative stated that the Commuttee, which was con 
stituted by FCI to go mto the relevant record and mspection of the
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stocks, had reached at a conclusion that neither Food Corporation of 
India nor the Warehousing Corporation of Haryana were at fault and 
that the consignee had sent the material in a damaged conditon The 
said Commuttee therefore recommended that the recovery of the amount 
of Rs 3 66 lakhs made by the हर C I was not 1n order B 

The Committee was also informed that 1n  addition to the sum 
of Rs 158 lakh, which had already been released a further sum of 
Rs 122 lakh had also been released by Food Corporation of India 
m favour of the Corporation and that efforts were beltng made to re 
cover the balance amount 

The Commttee desire the /balance ontstanding autount bz also 
recovered from Food Corporatton of India and comphance be reported 
to the Commuttee 

v (The Committee did not consider it necessary o discuss 
paragraphs No 6 18 for the year 1979 80 and 6 27 for th: year 1931 52 
या view of the latest paragraphs No 7 25 & 7 26 for ths year 193233 
having bzea discussad as abave )
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Haryana, Finance Department 

Paragiaph 7 27 02 Compilation of aaccounts 

15 given 1o Appendix VII 2 

(including 6 subsidiaries) were ॥ा arrears 

77 Only two Companies had finalised their accounts for 1982 83 

In additton 10 Compames (including 2 subsidaries) ha 

accounts for earlier years 
financial accounts of 12 Companies based on 1865. avatlable accounts 

The accounts of following 17 Companies 

for the period noted 1gainst each 

A synoptic statement 

Serial Name of company 
number 

1 Haryana State Minor Irnigation (Tubewells) 

O
 

८
७
०
.
 

=
N
 

&
 

10 

11 

12 

13 

14 

15 

16 

17 

Corporation. Limited ? 

Haryana Haryan Kalyan Nigam Limited 

Haryana Television Llmlt‘ed 

Haryana Tourssm Corporation Limited 

Haryana Concast Limited 
4 

Haryana Agro Industries Corporation Limite d 

Haryana Matches Limited G 

Haryana Dairy Development Coporation Limited 

Haryana Mimerals Limited 

Haryana Tanneries Limited 

-3 

Haryana Land Reclamation and Development 

Corporation Limited 

Haryana Backward Classes Kalyan Nigam Lirmted 

Haryana State Small Industries and 

Export Corporation Limited 

Haryana Seeds Development Corporation 

Limited 

Haryana Breweries Linited ~ 

Haryana State Electronics Development 

Corporation Limited 

Haryana Economically Weaker Section Kalyan 

Nigam Limited 

showing 

LY 

Extent of arrears 

1976 77 to 1982 83 

1978 79 to 1982 83 

1978-79 to 1982 83 

1980 81 to 1982 83 

1980 81 to 1982 83 

1980 81 to 1982 83 

1980 81 to 1982 83 

1981 82 ६० 1982 83 

1981 82 to 1982 83 

1982 83 

1982 83 - 

1982 83 

1982 83 P 

1982-83 

1982 83 

1982 83 

1982 83 
A 

d finalised their 
summarised 

=)
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In the wntten reply supn:utted to the Commuttee 1t was stated as 
under — 

In थी annual accounts of 17 Corporations/Companies (including 
subsidiaries) for the years mentioned agamst each were 
shown 1n arrears The latest position of these accounts 
with reasons for not finalising the same 10 time, are ex 
plamned as under — 

Sr Name of the Details of Reply 
No  Corpn [Com Accounts पा 

panies arrears 

1 2 3 4 

! Haryana State 1976 77to  The accounts upto 1978 79 have since 
Minor Irrigation 1982 83 been finalised and adopted by Annual 
(Tubewells) General meeting on 181984  The 
Corporation _ Cotpn 
Ltd 

made a reference for appoint 
ment of Statutory Auditors for the year 
1979 80 to 198182 on 1081984 and 

~  they were appomted by the Company 
Law Board on 25984 The Auditors 

. took up the work 1n 1/85 and the accounts 
upto 1981 82 are likely to be com 

_ pleted during current financial year 
The provisional accounts upto 1983 84 
bave been compiled and these of 1984 85 
are under finalisatton Reasons for delay 
have not been expalined by the Corpo 
ration - 

2 Haryana Harygan 1978 79 Accounfs for 1978 79 have been audited 
LKdalyan Nigam _to and are to be adopted by Annual General 

t 1982 83 meeting  The Accounts for 1979 80 are 
under audrt by Statutory auditors For 
1980 81 the Company Law Board 
has already appointed Statutory Audi 
tors Provisional accounts upto 1983 84 
have been compiled and for 1984 85 
these are under compilation ~ The-Cor- 
poration has failed to supply specific rea 
sons for delay पा. completion of accounts 

3 Haryana 1978 79 The accounts for the year 1983 84 have 
Television to been completed and audited by Internal 
Limuted 1982 83 Audit as also approved by the Board 

The Accounts for the year 1984 85 have 
been completed by the Company and are 

- under internal audit and the same will 
be finalised by फिट Audit by 15th of 

. August, 1985 

(1) Company has stated that Statutory 
Audltors_ from 1979 80 onwards have 

-
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4 

10 

Haryana 
Tourism 
Corporation 
Ltd 

Haryana 
Concast Ltd 

Haryana Agro 
Industries 
Corporation Ltd 

Haryana 
Matches Ltd 

~ 

Haryana Darry 
Dev Corpora 
tion Ltd 

Haryana 
Minerals Ltd 

Haryana 
Tannenies Ltd 

1980 81 to 
1982 83 

1980 81 to 
1932 83 

1980 81 to 
1982 83 

1980 81 to 
1982 83 

& 

1981 82 to 
1982 83 

1981 82 to 
1982 83 

1982 83 

not been appointed by the Company law 
Board despite several reminders/requests 
In this connection, the matter has been 
referred to Central law Board and reply 
from them 15 501 awaited by the Com 
papy 

Due to late completion of accounts for 
1980 81  Statutory Audi‘ors for two 

years 16. 198081 and 198182 were 
appotnted on 26 8 83 and they have com 
pleted the audit of these years  But 
these are yet to be adopted  The ac 
counts for 1982 83 and 1983 84 are under 
finalisation Ref for appointment of 
Statutory Auditors was made on 16 3 1984 
but auditors for 1982 83 have been ap 
pointed recently  The Corporauon has 
falled to explain the reasons for non 
finalisation of accounts पा time i 

Accounts upto 1982 83 have already 
been audited approved and adopted by 
the Shareholders 

The Accounts upto 1982 83 have been 
completed and adopted by the Board of 
Directors After comments of CAG 
these will be certified by Annual General 
meeting No reasons for delay have 
been mtimated by the Corporation 

The accounts upto 1981 82 are under 
Statutory Audit by the Auditors already 
appomnted The accounts for 1982 83 
and onwards are yet to be finalised No 
reasons for delay have been explamed by 
the Company 

The Accounts for 1981 82 and 1982 83 
have already been audited & adopted by 
General Body of share holders 

The annual accounts upto 1982 83 have 
already been approved and adopted by 
General Body of share holders 

Comments of the CA G on the annual 
accounts for 1982 83 have been received 
and these will be placed before A GM 
5001
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1 w2 3 4 

11 Haryana Land 1982 83 Annual accounts for 1982 83 were aud; Reclamation & ted on 19 10 84 and referred to CA G 
Development on 23 1084 and will bz placed before Corporatton Ltd Annual General meeting on 29 8 85 

12 Haryana Back 1982 83 Through M/s KK Son: chartered Ac 
ward Classes countant were appointed Statutory Aud; Kalyan Nigam tors for 1982 83 and 1983 84 on 20 3 84 Ltd yet they have not completed the Statutory 

Audit 50 far mspite of repeated requests 
~ from the Nigam 

13 Haryana Small 1982 83 The annual accnout\s upto 1982 83 have Industries & already been finally approved and adop 
Export Corpn ted by the General Body of share 
Lid holders 

14 Haryana Seeds 1982 83 The annual accounts upto 1983 84 have 
Dev Corpn already been adopted by Annual General 
Ltd Meeting 

15 HaryanaBre ' 1982 83 The annual accounts upto 1983 84 have weries Ltd already been adopted by Annual General 
Meeting 

16 Haryana State 1982 83 The annual accounts upto 1982 83 have 
Electronics already been adopted by Annual General 
Dev Corpn Meeting 
Ltd 

17 Haryana Econo 1982 83 The annual accounts for 1982 83 have mically Weaker already been adopted by Annual General 
Section Kalyan Meeting 
Nigam Ltd - 

The Commuttee orally examined on 6th August 1985 the represen- 
tatives of the Finance Department as also the representatives of the companies which were 1 arrears i फिट matter of compilation of ac counts Commuttee were astonrshed to know that though in accordance with the provisions of Companies Act 1956 the accounts of a year are required to be prepared and got audited within six months of the close of the financial year, yet these statutory provisions were not being com plied with by most of the companies It was also noticed that different systems had been adopted by different compantes गा the matter of marn tenance of accounts and 1n regard to the year of closing In view of 
this position the Commuttee enquired from the representative of the 
Finance Department whether any steps had been taken by the Finance 
Department for ensuring that the various Public Undertakings finalised 
and got audited their accounts in time and placed them पा. their annual 
general meetings, the representative of the Frnance Department stated 
that they had wrtten to all the Admnistrative Departments and the 
Chief Executives of the Compantes and added that major defaulting
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- companies had specifically been impressed upon the need of finalising 
the accounts quickly He, however stated that 1t was basically the 
job of the executives of the concerned compantes to ensure the com 
plhance of the statutory provisions 

The Comnufttee are dismayed to discover that differcnt Boards/Cor- 
porations/Companies were followmg different system of accommtmg as was 
found convement to them Consequently the accounts of almost all the 
undertakmgs are-not at ail दा order and certamly mnot i accordance with 
the accepted prmnciples of accountancy 

The Committec would, therefore, like to emphasize that the con 
cerned admmistrative departments of the Pablic Undertalungs should be 
made responsible for ensurimg timely completton of fthe accounts of the 
companies under tnewr respechive admumstrative  control  The Finance 
Department, whose role, with the creation of a seperate-Public Eaterprises 
and Investment Cell, has reached a fairly evolved stage, should also exer 
cise due coatrolfsupervision पा the miatter of finahsation of annual accounts 
of varous undertakings and for thewr audit by the statutory auditors as 
well as by the Compiroller and Anditor General of India The Com- 
mittee would like the Fimange Department to apprise them of the steps 
taken and progress made i this behalf by the varmous Pablhic Under- 
takings 

- 

Paragraph 72706 (1) Performance of the companies - 

78 The following table given details of the Company which earned 
profit during 1982 83 with comparative figures by the previous year However, 
no dividend was declared by the Company ~ 

Name of the Paid up cap:tal Profit %Lage of profit to pard up 
Rs m lakhs capital 

198182 198283 198182 198283 198182 198283 

Haryana 7,47 58 787 58 18 34 37 41 2 45 4 75 
State Indu 
strial Dev “ थी 
Corpn .Ltd 

(1) The following table gives details of one Company which incurred 
loss duning 1982 83 with comparative figuies for the previous year 

Naine of the Paid up capital Loss %age of loss to pad u p 
Company Rs दा lakhs capital 

198182 198283 198182 198283 198182 1982 83 

Haryana State 61 00 61 00 6 40 17 51 10 49 28 70 
Handloom and 
Handicrafts 
Corpn Ltd 

(ण The working results ए 10 Companies (including 2 subsidiaries ) wln\ch
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had finalised their accounts for earlier 
below — 

Name of the Company 

10 

~ 

Haryana State 
Muinor Irrigation 
(Tubewells) Corpn 
Ltd e - 

Haryana Haryan 
Kalyan Nigam Ltd 

Haryana Tourism 
Corpn Ltd 

Haryana Dairy 
Development 
Corporation LtJd 

Haryana Backward 
Classes Kalyan 
Nigam Ltd 

Haryana Land 
Reclamation 
Development 
Corporation Ltd 

Haryana Seeds 
Dev Corpn Ltd 

Haryana State 
Small Industries 
and Export Corpn 
Ltd 

Subsidiaries 
Haryana Tannaries 
Limited 

Haryana concast 
Ltd 

155 

Year of pard up account 
capttal 

(Rupees n lakhs) 

1975176 

1977 78 

1979 80 

1980 81 

1981 82 

1981 82 

1981 82 

1981 82. 

1981 82 

1979 80 

Profit (1) 
loss (—) 

52234 (—)22 22 

1,24 40 (-- 1 34 

1,23 83  {—)3 87 

25735 (—)23 171 

13000 (-212 59 

10330 (—)34 27 

137 90 (-225 67 

43 75  (4-)40 77 

5000 (—)33 69 

16996  (—)90 65 
N.\_N_’\-_M"_____m 

years are analysed 1n the table given 

Zage of 
profitfloss | 
to pard up 
capital 

4 25 

108 

312 

9121 

9 68 

33 18 

18 61 

83 10 

"/66 06 

53 34 

In the written reply subnutted to the Committee 1t was stated as un 
der — 

() Haryana State Industrial Development Corporation Ltd 

The net profit earned by the HSIDC during the years 1981-82 and 
1982 83 after prowiding for depreciation were negligible and
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85 such mimmum dividend of 1% could not be declared More 
over the object of this corporation 1s promotional andsentre- 

L preneunal and is activities are not gssentially commercial 
-~ 

() Harpana Stater~Handloom an*dLHandrcrafis Coiporation Limited 
- = ~ 

¢ Major reason for losses by Haryana Handloom and Handicrqffts 

corporation Ltd? 15 that this Corporation implements various 

developmental activities including tramimng entrusted by the State/ 

- ~Central Govt which are not generating profits - 
1 

The Corporation has 1mp1roved its sales turn over from 1 06 crores 

during 1983 84 to-1 22 crores 1n 1984 85 The Corporation 18 

making efforts to boost_the marketng of s product 

It has also mtroduced scaéme _for production of Janta Cloth 

- which has been approved by Centril Govt State Govt-helped 

the Corporation to increase 15 share capital as agamst Rs 61 

lakhs=during the year-1982 83, 1t creased to. Rs 92 lakhs 

during 1983 84 and to Rs 113 lakhs during 1984 85 This will 

help the Corporation 1mprove 15 financiil health 7 
r ~ - 

(1) The reasons for Idsses incurred by the 10 Companes alongwith 

~ steps taken to make them viable were explamned as under — 

HRRYANA STATE MINOR IRRIGATION (TUBEWEHLLS) CORPO 
RATION LTD - - — 

‘As per audited annual accounts ए the Cotporation for 1878 79 its paid 

- up caprtal has mcreased to 689 94 lakhs as aganst 522 34 lakhs 

during 197576 It has earned a profit of Re 29¢37 lakhs 

aginst loss एव Rs 22 22 lakhs The net profit duning 1978 79 15 
4 26% of the paid up capital i 

HARYANA HARIJAN KALYAN NIGAM LIMITED . ~ 

¢ Share capita has increased from 124 40 lakhs m 1977 78 to Rs 639 17 
lakbs during 1983 84 The Nigam earned a not profit of Rs 

10 56 lakhs during 1983 84 Tts annual accounts for 1984 85 

- under compilation 

The Nigam has attributed reasons for losses to shortfall पा recovery 

पा sufficient supply orders from State Govt ~Organisations which 
~  are mamn buyers of its products as well as ncrease 1. Admnist 

trative and over head charges 

The ngarn‘ has taken.steps to avoid losses 85 given below ना 

- 7 (1) The puichase of raw materal for all पड units has 0661 centralised 

and purchases are made on competative rates by a purchase 

committee Efforts are being made to improve the quality and 

to secure sufficient orders from Govt Organisations N 

() Rates of footwears have been revised kec,pmg mn VIGWH the pre 

yvating cost of raw material The unit of the Nigam arkalyan
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Bmders and Printers Panchkula has been streamlmed anid‘ 
education department requested to allot maximum quota of 
paper to this unit - 

(u1) The marketmg’ Wing of the Nigam 15 being strengthened 
रन 

(1v) Monthly trial balance of each एप has besen ordered and unit 
wise/District wise targets fixed and are being watched - 

(v) Programme for Development of Tilla Zar1 Shoes araqund Rewart 
has been made and provision of Rs 20 lakhs has been made for 
this purpose नि गम - 

(v1) The Accounts and management of all runits/districts have been 
streamlined and competent staff has been provided for the pur - 
pose’ T . - 

e पी जनक जा प्रिय किन दि L = e कया ~ - - - f 

~ HUARYA,NA TOURISM CORPORATION LIMITED 

“Agamst:a loss of Rs 3 87 lakhs during 1979 89, the Corporation earned 
a net profit of Rs=0 79 lakhs, 8 45 lakhs and 14 09 lakhs during 

. 1980 81 to 198283 -~ - T 
bl 3 N — - R 

Thé reason$ for losses have Jbeen explained as under — 
- - 3 

(1) This 1ndustry runs Hotels, Restaaranfs and it takes a long time - 
_ - for these Hotels Restdurants and Tourist Spots to earn popu 
- larity and become profitable , during first few years The 

« Corporation has to incur heavy expenditure _on nfrastructure 
and maintainmg almost full quota of staff - ~ 

(1) The working of~Haryana Toursm Corpn ,has been acknow 
ledged and,recogrused as 1t has won rewards * 

= ’ 

() The Corporation has taken steps to ensure that almost all the 
" non profitable units are closed down and they hope that due to 

use पा popularity and steps to close down non profitable units, 
- ~ 1t wil be 1n a_comfort able position soon’ _ _ v 

= 5 ha - 

HARYANA“BACKWARD CLASSES KALYAN NIGAM LIMITED 

~ - Ths Nigam renders finahicial assisfance to backward classes m the 
form of loan on nomimal rate of interest ~ As such being a service 

~ and welfare 1nstitution, 1t suffers losses - 

HARYANA DAIRY DEVELOPMENT CORPORATION, LIMITED | - 

- “The Coe-gr oration has stopped active business fiom*l 4 1977 and has 
- leased out its plants to Haryana Dairy Development Co 

operative” Federation Ltd The reasons for losses incurred are 
~ on accoilnts of depreciation and_ interest on loans_outstanding . 

“agamst “the Corporation and not due to commefcial losses 

-
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HARYANA LAND RECLAMATION AND DEVELOPMENT 
CORPORATION 

*The Corporation earned profits during the years 1976 77 to 1979 80 
and as per tentative accounts for 1984 85 which are yet to be 
audited, the Corporation 15 likely to earn profit of Rs 11 60 lakhs 

The main reasons for losses are as under — 

(1) The Corporation had undertaken a most un profitable scheme 
of Panchayat kallar Lands during the year 1979 80 Ths 
scheme had caused huge losses to the Corporation This land 
has now been transferred to the respective Panchayats and the 
Undertaking has now started earning profit 

(0 The huring charges of tractors for levelling and sale rate of gypsum 
were not revised durng last three years However recently 
these have been revised during 1985 

/ (वा) There was increase 1n the cost of fertiizer Weedicide [Pesticide 
and farm labour 

(1v) The Corporation mvested a sum of Rs 35 18 lakhs on Hissar 
Farm under National Seeds Project agamst wehich a loan of 
Rs 38 84 lakhs only was received from World Bank through 
NABARD The Corporation had to pay a substantial amount 
of mterest on this loan which has also reduced its profits 

{(v) Due to slump m cotton market, the Corporation could not get 
remunerated price of cotton 

- 

(7) The Corporation had to pay huge amount 1e Rs 90/ per acre 
as lease money to Ammal Husbandry Department for its land 
under Hissar Farm where as this Department charges a nominal _ 
lease money at Re 1/ per acre from Central State Farm Hissar 

(vn) The sowing of cotton and wheat was restricted due to less water 
allowance on these crops If this 15 mcreased and lease money 
charged at par with Central State Farm, the profitability of the 
Corporation 15 sure to improve 

To make the Corporation viable, following steps have been taken — 

(1) The rates of land levelling have been increased wef 154 85 

(1) The sale rates of gypsum have also been increased marginally 
~wef 121985 

(m) The cost for zustom hiring of tractors works out to Rs 1/00— per 
our whereas the Corporation has slightly mcreased rate from 

Rs 60/ to Rs 70/ per hour recently This 15 a service activity 
, and the State Govt has allowed 1t to co ntinue only 10 provide 

facilities to small and marginal farmers 

)
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(1v) The Corporation has enforced better supervision and regulatory 
measures Due to these measures and proper plannmg The 
idle runming hours percentage has been reduced The expend: 
ture on repair and maintenance of tractors has also been reduced 
The expenditure on spare parts repair and mamntenance of 
tractors has come down from Rs 10 62 lakhs durimg 1980 81 
to Rs 4 29 lakhs पा year of 1984-85 

HARYANA STATE INDUSTRIES AND EXPORT CORPORATION 
LIMITED 

* This Corporation earned gross profit of Rs 40 77 and net profit of 
~ Rs 11 81 lakhs duning 1981 82 and has paid dividend upto 

1983 84 - 

HARYANA TANNERIES LIMITED 

‘Thc main reasons for losses suffered by this Company are 85 under — 

(1) Paucity of funds - 
गण Heavy hability on imterest on loans 

(1) Break down of machinery 

(v) Rise 1n prices of 1aw hides/skins and chermucals 

To make this sick unit viable 5 working 5 under review by a Cabinet 
Sub Comnuttee on whose recommendations its working/machinery 
has been examined by experts tn leather technology पा reports of 
these experts are under examunation of Cabmet Sub Comnuttee 
and after decssion on the same the umt will be rehabilitated ’ 

HARYANA CONCAST LIMITED =T 

The man reasons for 1055 are low capacity utihization, shortages of 
power supply, labour trouble and change of management from 
Jont sector (0 Govt undertaking - 

The workung of this Company was reviewed by the Cabinet Sub Com 
mittee constituted for the purpose and due to remedial measures, 
the Company has earned 8 net profit of Rs 124 lakhs during 1984 
85 and the same pace of profitability 15 contimung 

¢ During the oral ewvidence the representative of the MITC stated 
that the Haryana State Minor Irrigation (Tubewells) Corporation had 
suffered losses to the extent of Rs 6 45 crores upto the year 1983 84 
and added that the losses were expected to <be even more during the 
year 1984 85 He mamly ascribed the reason of the losses to the eX=~ 
penditure being incurred on tubewells installed to_ augment canal wat el 
It was submitted further that the staff working i those tubewells wys 
gettng full pay whereas the tubewells were not functioming fully du'e 
to short supply of electricity It was further explained that at the time 
of 1nstallation of the tubewells it was envisaged that those tubewells 
would run for 3000 hours m a year whereas during the previous year 
those tubewells functioned only for 1000 hours while full salaries con 
tmued to be paid to the staff engaged for the purpose On being
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ks 

asked as to.what steps had been®taken or were proposed to be taked 
to reduce the ५5585, the representative of the Corporation stated that 

he would shortly submit a report 1n that regard to the Government 
- \ ".‘ - 

The Committee desire that a copy of the r[eport submitted  to 

the Government may be magde  available to theCommittee together with 

the details of action taken thereon . - a दि 
~ 1 

- 

The Commitee are unhappy about the losses bemng suffered” by 

_other Pubhc Undertakmgs, as referred to i tae audit para While re- 

commendmg that all ~out « efforts be.made (0: dimmish the losses to the 
vamshmg pomt, the Committe¢ calso emphasize ithe .need of erercising 

utmost economy, particalarly 1 the matter of touring, use of vehieles, 

furmshing etc, which the Commattee feel contribute to a considerable exteat 

to the losses bemg suffered by the varous nndertakungs 

i 

- 

o 

T~ - -Paragraph™1-29 2' Generation-of-intérnal=résouces~ ~ - v maEo = 
e 

72 ANr_ewew in audit of the implementation of the- point, Aumber 

20 of the New 20 Point Programme m respect of three Government 

Compames engaged 1 manufactuing activities revealed the follownig 

Test check of financial * records of the three Companies (v:z 

Haryana Concast Limited, Eissar Haryana Tannerics Limited Jind and 

Haryana Television” Limuted, Iandabad) revealed that none of the Com 

panies had drawn up any plan for maximising generation” of funds from 

internal resources These Companies weie not drawmg any cash flow 

statement पा “order to show « timates, actuals aad vamances for each 

control period 1 the absence of which they were not able to assess 

the extent of funds—to be arranged impiovement in -eficiency resulting 

पा 005. reduction and céntrol over spending - sl जन - 
-~ = 

- — - 

~™  The table below indicates the funds collected by these umits from 
mternal/gxternal resources for the three jears ending 1981 82 (even pro 

visional -accounts for the -year 198283 had rot been “prepared by any 

of these comparnies) . 
- L. ot ¢« = ™ & 

..Additional वर generated T 197980  ~ 1980 81 1981 82 

- during the ) eal ) (Ripess s laks) - 

1 Internal resources” - . हि - " कि 

- () Haryaga Concast Lymited** =~ ~ शा 59 _ 23 58 "23 60 

-, (u) Haryana Tanneries Limited 3781 382 & 500 

= () Haryana Television Limited** T 07 - 066 7061 

2 External resourdes _ . - T _ ८... है 

- () Haryana Concast Limited** -~ 96 27 लि ) 2~9 23 _ “10 96 
- 

९० *(u) Haryana Tanneres Limited® = 24 33 49 127 - 36 43 
-~ 

T 

P 

{ 

—
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Additional funds generated  । 197980 1980 81 1981 82 
during the year. 

- (Rs दा lakhs) 

(1) Harya\na Television Limited * 799 11 86 - 8 60 

3 Profit (+) or loss (—) d‘unng the year 
- 

) (1) Haryana Concast Limited** (—)59 66 ~ ()19 69 (+)18 23 

() Haryana Tanneres Lumted ~ (—)43 93 (—)34 06 (—)33 69 
(0 Haryana Televmo_n‘ Eimited (=944 (91272 . (363 

- - - — -~ - 

4 ; Camulative 1055 - 

(1) Haryana Concast पता "_ (258 33. (—)338 64 (—)320 41 

(1) Haryana Tafineries Lumted — (—)127 84 (—)161 90 (-)195 59 
(पा) Haryana Telewtsxon Lu:m‘ted « (7384 (-286 56 (—)50 21 

It “would be seen from the above that generauon of funds from 
mternal resources 1 the case of Haryana Tannertes Limited and Haryana 
Television Limited was reghgible and 1n case of Haryana Concast Limu 
ted, was-not substantial in-the light of heavy accumulated losses 

~ -— 
- = 

In the wrtten reply -submutted 1n response to the questionnaire 
issued by the Comnuttee the Department/Compantes  submutted- as 
under — ~ 

The present position regarding preparation of cash flow state 
ment by these companies 15 as‘unde’r — ! 

~ 

() -Haiyana Concast Ltd Hissar . ~ = _ Z N - 
- The Cormpany 1s now preparing” cash flow statement 

() Haryana Tannenes Ltd Jind - 

- The Company 1s now preparing cash flow statement 

(0 Haryana Television.Ltd Faiidabad o 

The Company 1s now preparing cash flow statement 
regularly - 

(1) The position regarding mternal resources exiernal resoufces 
~==*- and working results as on 31 3-1985=of these  Companies -~ 

-_— - - - - 

* -Generation of fundsy under internal resources comprised  of 
depreciation and reserve and surplus - 
Based on prpwvisional accouats * 
It represents increase m pad up capital borrowing, trade™ dues 
current habilities, 

-~ - 

kx 

3



7... 7. (पा Haryana Television Ltd Faridabad 

162 

15 85 under — 

Internal Resources as on 31 3 85 

(1) Haryana Concast Ltd Hissar 

(u) Haryana Tanneries Ltd Jind 

External Resources as on 31 3 85 

a— 

P (Figures wn lakhs) 

22 16 

5 41 

3 68 

न 

(Figures mn lakhs) 

(1) Haryana Concast Ltd Hissar (—)10 18 

(1) Haryana Tanneries Ltd Jind 700 

() Haryana Television Ltd Fanidabad 41 20 

Working Ason 313 1985 (Figures in lakhs) 
results . 

Haryana Haryana Haryana 
Concast Tanneries  Television 
Lid Ld Ltd 

Income 1551 88 105 11 151 00 

Expenditure 1355 37 116 98 142 02 

Depreciation provision 2509 569 095 

Gross profit/Loss 171 42 17 56 8 03 
(Loss) 

Interest on Loans 48 26 34 74 528 

Tax Provision Nil Nil 0 02 

Net profit{Loss 423 16 52 30 213 
{Loss) 

Dividend declared Nil Nil Nu 

Stock 1n hand - 238 85 28 60 23 90 

(u) Cwmnulative losses as on 31 3 85 

(1) Haryana 
Concast Ltd 

349 35 

(Figuy es in lakhs) - 

The Company 1s now ecarming profits 
The net profit during 1984-85 was 

123 16 lakhs
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I3 न. (1) Haryana 352 21 The working was reviewed by Professional , Tanneries nstitutions such as M/S A B'C consultant Ltd Pvt Ltd Industrmal reconstruction com P pany of India Ltd and Central Leather 
Research Institute Madras and therr reports 
are under consideration of the Govt After 
decision  of these reports by the Cabinet 
Sub Commuttee, steps will be taken to 
rehabilitate the unit as agamst net 1055 of 
Rs 55 83 lakhs during 1983 84 1t has dec 
reased to Rs 52 30 Iakhs at the close o f 

. 1984 85 

(1) THaryana 1103 56 The reasons for heavy cumulative losses elevision are as under — 
Ltd 

1 Managerial madequacies at +the 18] 
stages _ 

2 Lack of adequate interest on the part 
of the co promoters 

( 3 Fmancial stringency 

4 Competitive market environment 

The working of the Company 15 revie 
wed by the Govt from time to time 
directly as well through the HSIDC/’ 
HARTRON  The Company has been 
given a loan of Rs 28lakhs for the 
Colour TV Projects so that its profi 
tability 15 1mproved Efforts are bemng 
made to cut down overheads  The mar 
keting of the product 15 also being stream 

-  lmed In the year 1984 85 the production 
of B & W TV Sets has crossed 6401 against 
the capacity, of 5000 TV sets and achie 
ved 128 utilisation capacity The Com 
pany has also been hicenced to manufactrue 
20000 Colour TV sets Company has 

- produced and sold more than 300 Colour 
TV sets so far The Company has already 
procured import licence for CTV kits 1n 
CKD position The ETDC New Delh 
has also selected the Company for the 

P L manufacturing of 14 B & का TV sets under 
पिला MTV plan and under this plan Com- 

- pany has already marketed 14’ sets The 
Company has a complete range of 12 
14 20 and 24 screen B & W TV sets ¥ 

The Commuttee which orally examumed at length thé representative 
[ 

¥
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of ‘the Finance !Department, ‘Government/Companies on the 5th and 6th = 

August 1985 were informed that for the implementation of pomt No 

20 'of the ‘new 20 point 'Programme teview of the Public Undertakings 

was फटा undertaken personally by the ‘Finance Mmster who was also 
the Planmng 'Mimster It was added further that dunng the current 

year 1¢ 1985 86, ‘the review of “the followmng mnine Companies/Corpora 

tions had- tll then been completed — 

1 Haryana Land Reclamation and Development Corporation 

TLimited 

2 Haryana Dairy Development Corporation, Limuted 

Haryana Electronics Corporation, Limited, 

4 Haryana Minerals Limited 

5 Haryana Breweries Limited, 

6 Haryana State Industrial Development Corporation Ltd 

7 Haryana Financial Corporation 

8 Hdaryana Small Industries and Export Corporation Ltd 

an 

9 Haryana State -Mmor -Irrjgation (Tubewells) Corporation, 

Limited ’ 

w
 

The Committee were also imformed that a Sub Commuttee of the 

Cabinet had also been constituted to look mto feastbility financial post 

tion and affairs of the sick umts and added that the case of the 

Haryana Concast was under consideration of that Sub Commuttee 

The Commuttee were constramned to note that most of the Govern- 

ment Undertakings 1० 'Haryana were icurring contmuous losses due to 

mefficlency, mmsmanagement, 11l concerved project planning and lack of 

professtonal management with the result that these have proved to be 

a dramn or the scarce resources of public exchequer The Committee 

feel that these undertakings have grossly ‘falled to achieve the objectives 

for which these wereset up - = 

The Commiitee recommend that effective steps be taken to improve 

the workmg of the Pubhic Sector Undertakings by mproving therr effi 

ciency, capacity utilization and generation of mternal resources so 85 to 

fully rmplement Pomt ‘No 20 of the mew 20-Pomt Programme The 

Commuttee further recommend that the Chief Execufives and फिट top 

managerial officers of 'the wndertakings which are found to be mefficent, 

musnianaged and incurring “continuous losses should be held responsible for 

such state “of affairs of the undertakings concerned 

The ‘Commuttec also desire-that they may be wformed of the results 

of the reviews undertaken by the Fmance Mimster and the Cabmnet Sub 

Committee as also of the steps taken पा. pursuance - thereof to improve 

the workmg of ,the various Public ‘Sector Undertakings 

\ 
Paragraph 1 29 4 (1)-Haryana Tanneries Lunited 

80 The Haryana Tanneries Limited  was incorporated on 

12th*September 11972:as a subsidiary of Haryana State Industnial Development
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Corporation Limted (HSIDC) with the mamn objects to carry on bust 
ness as dealers 1mporters manufacturers and processors of hides skins, 
foam leather and other leather articles 

The Company started production from December- 1976 

() Production performance 

The tannery, was set पी? to process 52 50 lakh sq ft skins per 
annum (17 500 5प हि. per day) The table 1ndicates the particulars of 
mstalled capacity, ws @ s actual production and capacity utiised during 
the 4 years up to 1982 83 ~ 

Year Installed capacity ~ Actual Percentage of 
N production production to 

installed 
capacity 

(Frgures i lakhg of sq ft) 

1979 80 52 50 3 26 62 

1980 8] . 52 50 6 81 i30 

1981 82 52 50 14 08 268 

1982 83 52 50 14 11 26 9 
{ 

It will be seen from the above that the actual production was far 
below the capacity Though there was some improvement ॥ 1981 82 
as compared to 1980 81, no substantial improvement was made during 
productivity year 1982 The Management attributed (August 1983) 
the shortfall m capacity utdisation due to 

(1) financial constraints from, the begmning as working capital 
funds were utibised towards caprtal expenditure, 

(u); general, recession 10. leather trade , 

(i) non avaiability of job work due to Lfyng of ban by Go 
vernment of India in the import of wet blue leather 

(४) go'slow movement by, the workers and 
1 

(v) erratic power supply | 

The Company, due to financiali constraints, low capacity utils 
sation and high rate of overhead expenses over a span of little more 
than five years had accumulated: losses of Rs 1495 59 lakhs up to 
1981 82 agamnst paid up capital of Rs 51 lakhs The HSIDC (holding 
Company) ॥ order to make the unit viable got conducted the rehabilt 
tation study from. a consultancy firm of Chandigarh The consultants 
in therr study (November 1982) brought out that 1t could become a 
viable umt only when minmum production output was of the order 

i
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of 16 50 lakh sq ft per annum provided financial relief and additional 
assistance were made available to the Company The Company had 
taken up the matter with the financial insfitutions to grant relief 10 
repayment of outstanding loans and also additional financial aid to 
enable 1t to increase the capacity utilisation 

In 1its written reply फिट Department stated as under — 

(1) The actual production during the year 1983 84 was 1984 85 was 
as under — 

Production 1993 84 1984 85 

(n lakhs of sq ft) 

Own 12 23 12 15 

Job work (upto wet blue) 280 5$ 544 

Job work (wet blue to finish) Nil 100 

15 03 18 59 

] Installed capacity 52 50 52 50 

Percentage of mstalled capacity 28 6% 35 4%, 

(0 The working of this company 15 being reviewed by a (801 
net Sub Committee and on 1ts recommendation the wor- 
king has been reviewed by professional nstitutions including 
Industrial Re construction Corporation of India and Central 
Leather Research Institute Madras Though some finances 
have been provided final rehabilitation of the unit will 
be decided after a decision on the reports of professional 
experts by Cabinet Sub Committee 

As regards power supply position the Company has 
1ts own generator to carry out essential processes The 
general power supply position 1s also better due to general 

N mmprovement in the state - 

As regards the employer and employees relations the 
present management has taken positive steps to improve 

the same through direct dialogue with- the workers A 
scheme for awarding incentives/promotion and appreciation 
for devoted workers has been formulated which will defim 
tely improve the relation and working of the Company 

() The mmmmum targets of 16 5 lakhs sq ft could not be 
achieved due.to following reasons — 

(0 जव्यलाडा recession m leather trade and less availability of job 
WOT, 

(u) Shortage of power supply
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(1) Break down 1. machmenies which are old and have beer 
exammed by professtonal experts to make them worth 
while and to provide additional machinery to enhance the 
production 

(tv) Competition पा raw hide markets and rse 17 18 prices and 
of chemicals 

During oral evidence, the representative of the Government stated that Haryana Tannertes Limited, which was 8 subsidiary of HSIDC had a weak foundation from the very beginnmng and had always faced with the problems of shortage of working caprtal It was added that this project was set up on the assumption that hides of sheep and goat would be available पा plenty but m fact he added those were not available and the project was using Iludes of buffalows He cop-> ceded that the basic assumption on which this company was set up, was wrong and added that the annual Iicencing capacity of 30 lakh square feet as origimally fixed was also not economical He however added that the capacity had since been raised to 60 lakh square feet It was further submitted that the amount of interest to be paid on Joan had been converted into equity and that the repayment of some of the loan had also been postponed It was further submitted to the Com- 

provisional balance sheet 

The Commttee regret fo observe that at the time of sethag पक this company due thought was not given about the avadability of hide, of sheep and goat and 1t was set up on wrong assamption and the machi- nery was also mstalled on that assumption The Commuttee, therefore, recommend that the working of the company be reviewed nd steps be taken to mcrease the production and to reduce the losses At present the objectives for which this company was set up are not bemg achieved 

The detalled recommendation of the Commttee om ¢the working of this company already stand mcluded पा Sixteenth Report of the Com mittee which was placed before the Vidhan Sabha on 29th March, 1984 

Parggraph 7 29 5 (1) Haryana Television Limited 

81 The Haryana Television Limited was set up on 30th December 1973 by the Haryana State Industrial Development Corporation Limuted (HSIRC) 1n jomnt sector for the production of 5000 television sets per annum and was subsequently converted into subsidiary of HSIDC from March 1977 The mam objects of the Company are 10 carry on business to manufacture buy sell Import distnbute and repair (1) radio and television <ets as well as components thereof and (0 to carry on research design Servicing marketing importmmg and exportmg of था types of electronics, electrical machines and allied products However the Company has confined its activity tb the production of television sets only - 

-~
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(1) Production Performance 

Particulars of lcenesed capacily Wi a wis, actual production ot 

televistion sets during the 4 years up to 198283 are gwen below 

Year Licensed] Actual Percentage of 

mstalled production  actual pro 

capacity duction to 
installed 

_ capacity 

की (Number of television sets) 

1979 80 5000 43 - 1 

1980 81 5000 902 18 

1981 82. 5000 2766 55 

1982 83 5000 3531 71 

The Company had no system of preparing production budget 

periodically The Management attributed (August 1983) the shortfall m 

production to — 

(1) absence of publicity 

(n) unweidly organisation 

(w) chronic shortage of funds and lack of credit facility %from 

banks compelling the Company to. manag 1fs opsration on 

cash 08515, and 

(1v) delay गण switch over to solid state technology 

. The mcrease m capacity utihsation from 1980 81 onwards, was 

due to the fact that the Company switched over to; solid state techno 

logy from hybrid technology with effect from August 1980 ‘ 

Though there was improvement in capacity utibsation during the 

productivity year 1982 the available capacity was mnot attamed Dunng 

1983 84 the lcensed capacity had been increased to 1,000 based on 

avallable nfrastructure | 
7 

In the wrtten reply the Department stated as under — 

- (1) The company has appomnted a qualified Production Manager 

who 1s looking after the Research and Development of the 

TV sets A separate section of Research and Development 

has been set up i the Factory where therr Engineers are 

doing the designing and testing the latest technology of the 

TV They have started assembling of Colour TV sets 

based on ITT German technology and they have good 

response from the customers market 

(1) The Production chart of 198384 and 1984 85 15 gven 

P
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below — 

Actual Production of TV sets during 1983 84 and 1984 85 

Year Lricensed/ Actual दर of ac 
Installed production  ~ tual production 
ccapacity 0 mstalled 
o capacity 

1983 84 5000 1492 29 84 

1984 85 5000 6401 128 00 

The Company 15 advertising 1ts product through news- 
papers, hoardings wallpantings and TV The company 
has also called a Disttributors Conference on 19th of Jan- 
amary U985 पा. owhich Distributors and Dealers problem 
were discussed As :and when Company  Officers visit 
Distoibutor’s  place meetmg of Dealers 15 arranged for 
sorting out (techmcal and marketing problems Company 
partictpates पा. exhibition at national level Recently they 
sent out product i an exhibition held mm Kathmandu 
Nepal and got some enquires 

(i) The Company has appoimnted a qualified *Production Manager 
who 1s looking after the Research and :Development twork 
They have produced 6401 TV sets m फिट year 1984 85 
and sold 5480 TV sets They have made a rehabilitation 
~scheme m which they have asked certain concessions/reliefs 
from the Bank on the basis of rehabilitation scheme the 
Bank.1s consideiing therr proposal of funding the-Company 

Further Haryana State Industrial Development Corpo-~ 
ratton and Haryana Financial Corporation has converted 
loan amount of Rs 58 30 and 12 40 lakhs respectively पा 
equity 1 the year 1982 83 पा favour of the company 

During the course of .oral evidence the representative of the 
company stated that the production of TV sets, had increased and 
added that during the year 1984 85, 1t was double the production for 
the year 198283 The Commuttee was nformed that with the increase 
m the number of TV Relay Centres the demand for TV sets had gone 
up which had enabled the company to increase 15. production and wipe 
off the [08565 

The Committee observe that smce there s shiff competition पा फिट 
market पा the sale of TV sets, the Company should strive hard to kezp 
pace with the latest technology so that फिट productiom performance, which 
has shown signs of improvement n the recent past, does not suffer any 
further set back 

Some more recommendation of the Committee on the workmg of 
this company also stand ncluded elsewhere m tins Report ' 

(The Committes did not consider it-necessary to discuss the para- 
graphs No 6 19 for the year 1979 80, 6 21 for the year 198081 and 
6 28 for the year 1981 82 in view of the latest paragraphs No 7 27 
and 7 29 for the year 1982 83 having been पत15205550 as 4bove) 

-~
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HARYANA BREWERIES LIMITED 
- 

Paragraph 7 30 Extia expenditure on the pui chase of old empty bottles 

82 The Company after floafing limited enquiry placed orders 
(August September 1981) for supply of 23 100 bags of old empty bottles 
(६8०0 bag contaming 72 bottles) एप six firms of Haryana (3 of Sonepat 
2 of Panipat and 1 of Rohtak) at a firm rate of Rs 77 per bag The 
supplies were to commence 1 August 1981 and be completed by Octo 
ber 1981 The purchase orders wmter alia, provided that if the firms 
failed to supply the oidered quantity the Company would effect risk 
purchase at the cost of defaulting firms 

Three firms (one each of Sonepat, Pamipat and Rohtak) on which 
orders for 10300 bags were placed supplied the full quantities One 
firm (Panipat) supphed 2718 bags agamst the ordered quantity of 2,800 
bags and for the short supply of 82 bags, Rs 0 02 lakh were recovered 
from the firm (March 1983) being the increased rates at which the 
bottles were subsequently purchased 

The remammng two firms of Sonepat on whom orders for 10000 
bags (firm A 8,000 bags and ‘B 2000 bags) were placed, suppled 
3,800 bags (firm A 2,228 bags and firm B 1572 bags) up to 
November 1981 and stopped further supplies on the ground that pricss 
bad gone up The Company did not invoke risk purchase clause and 
purchased (January April 1982) the remaining 6200 bags from firms of 
Panipat Sonepat and Hissar by imncurring extrn expenditure of Rs 1 26 
lakhs 

The management stated (April 1983) that there was mno practice 
m the Company to invoke the risk purchase clause and where the sup 
pliers bac\ked out there was no alternative than to purchase the bottles 
from otherj suppliers and that the risk purchase clause would be mvoked 
m future cases The contention of the Company 15 not tenable as the 
terms of the order were clear and the Company had wm fact tnvoked 
the clause in the case of the Panipat firm (referred to above) and had 
recovered Rs 0 02 lakh 

The matter was reported to Government in July 1983 reply 15 
awaited (November 1983) 

i 

In 1ts wntten reply the Management of the Company stated as 
under — 

As pomted out by the audit, the purchases of old bottles 
were made from the followmng parties 

1 M[s Knshna Kanhaya & Sons Sonepat 

The order was placed for 8000 bags at Rs 77 per bag 
and the party supplied the total quantity 

b g
y
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M/s Naveen Trading Co Pampat 

The order was placed for 1000 bags at the ‘above rate and 
supplied the total quantity 

MJs Sakhuntala & Co Panipat 

The order was placed for 1300 oags at th. above rate and 

the party supplied the total quantity 

Mis Mahavir Trading Co Pampat 
1 

The order was placed for 2800 bags at the above rate but 
the pairty supplied”only 2712 bags and sum of Rs 1722 

was recovered from this party being the difference between 

this purchase order price of Rs 77 per bag and stibse 

quent vpurchase @ 98 per big (82x21=1,722) and not 
Rs 2000 १५ 1eported by audit 

M{s Nianat Ram Krishan Kumar Son-pat 

The order was placed for 2000 bags at the above rate but 

they supplied 1572 bags 1e 428 bag» short of order 

( 
M|s Chhabra Traders Sonepat 

The order was placed for 8000 bags at the above rate but 

they supplied 2228 bags 1e 5772 short of the order A 
sum of Rs 1,279 was retainzd which was available i दि 

account 
. \ 

Out of theie six parties, cn whom the orders for the 

Jpurchase of old bottles were placed first four either executed 

the oider पा full or penalty amount was 1 covered as iper 
the provisions of the msk purchases clause m the Purchase 

Order In case of remamng two parties (at S No 5 & 6) 

mspite of failure to execute the supply order का full the 

provisions of risk purchase were not mvoked 
The purchase Order stipulated that Haryana Breweries Ltd,, 
would make payment upto 90% immediately on receipt of 
the goods and the balance of 10% was to be released after 
approval of the goods In case of these two 

parties the payment could not be made as per the above 

stipulation and they were in arrears for considerable pe 

riods of time The suppliers at S Nos 

1 2 3 &4 had some capacitv to wait but फिट remaming 

two parties obviously had nc capacity and in fact were 

driven out of business because of this ac.ordiig to our 
information Any claim 1 respect of एड purchases will 

| 
¢
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therefore be not substamable in view of thé circumstances 
stated above 

/ 

During oral evidence on 26th August 1985 and 4th November, 
1985 the representative of the Department/Corporation stated that accor 
ding to the terms of the purchase order 90 percent of the payment was 
to be made the moment goods were recerved and the balance 10 per 
cent payment was to be made the moment goods were accepted by the 
Company It was “added that timely payments could not be made to 
the parties because of cost flow problems and weak financial posttion 
of the company and 1t was submitted further since the company 
had failed to make full payment the parties could not be psnalized for 
fajlure to make full supply by mvoking penalty clause It was however 
thaddfiled thatlthe matter of non availlabihity of funds was not discussed on 

¢ file at all 

The Comnuttee are mot satisfied with the explanation formshed 
and observe that the management failed to ravoke the risk purchase clause 
agamnst the two firms which had faled to supply the bottles as no reasons 
whatsoever of non availlability of funds were recorded on the case file The 
reasons as advanced at the time of oral evidence that because of the 
fallure of the company to make full payment due to financial stringencies, 
appear to the Committee to be only aVvafter thougiht as the Commttee 
feel that the glass bottles were the basic requiremenmt of the Brewery aud 
it could not afford fo play troancy m payment with the suppliers of tne 
bottles The Committee feel that the neghgence m not mvokiag nsk 
purchase clanse and broad plannmg of cash resources on the part of the 
company officials had put the company under 1055 of Rs 1 27 lakas for 
which the Commuttee 1ecommend that responsib hty should be fixed 

The Committee also recommend that steps be taken by the manage 
ment to plug the loopholes occurmg पा the system so that such eventuah 
ties do not occur पा fature The Committee would also like to emphasize 
the need of ensuring regular payment to the suppliers because sach ins- 
tances of default पा. making timely payment to the supphiers brmg bad 
name to the company 

* Paragraph 7 31  Loss in puchase of hops 

83 The Company placed an order (March 1980) on 2 firm of 
West Germany for supply of 2 tonnes of Brewer Gold hops at the 
rate of DM 15700 (Rs O 63 lakh) per tonne The supply order wier 
alia stipulated the followmng terms and condifions — 

N 

(1) alpha contents to be not less than 6 per cent and moisture 
. contents not more than 11 per cent 

() immediate dehvery after openmng letter of credit by the 
Company ’ 

(w1} wspection of fmltena[ i the pressnce of acciedited rep 
resentative of foreign supplier, and
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{iv) m ¢ase of complamt, samples to be sent to test centres पा 
Berlin and Srinagar (The analysis reports recewved from 
both the laboratones would be considered to settle the 
case) 

The Company opened a letter of credit पा favour of the foreign 
supplier for DM 31,400 (Rs 1 26 lakhs) covering the supply of 2 tonnes 
of hops The firm supphed the materral 1n August 1980 which was 
accepted by the Company without conducting imspsction in the presence 
of accredited representative of foreign supplier Subsequently the material 
was pot analysed (September 1980) by the Company and alpha content \ 
found was ml as aganst 6 per cent stipulated in the supply order 
However the moisture content (10 42) was within the prescribed lumit 
of 11 per cent 

-~ \ 

The matter was taken up by the Company (October 1980) with the 
Indian agent of the foreign supplicr The firm repled (November 19800 
that 1t was just not possible that alpha content was nil and suggested 
that 1t may agamn be got analysed Accordingly, the sample was agam 
got analysed by the Company (Decernber 1980) from the same labora 
tory and this time alpha and moisture contents were found as 0 93 
per cent and 11 21 per cent respectively 

The Company consumed the hops without lodging claim with :the 
foreign supplier for the refund of the proportionate value of the sub 
standard hops based on less percentage of alpha contents which wor 
ked out to Rs 1 06 lakhs Necessary steps were not even taken to 
get the samples of hops analysed from the laboratories of Berlin and 
Srinagar 1n terms of purchase order to substantiate 1ts claim for the 
refund of Rs 1 06 lakhs 

The Management stated (April 1983) that reason for non inspection 
of goods was not on record 

The matter was reported to Government पा. August 1983, reply 1s 
awaited (November 1983) 

In reply to questionnaire tssued by the Commuittee, the Manage 
ment of the company stated as under — 

पे In this case also there was nothing to 
suggest that the product was bad It 18 only पा case of a 
complant that the samples were to 05 taken and sent to 
Test Centres 1 Berln and Srinagar The product received 
in this particular case was found satisfactory i use No 
complaints weie ever recerved from the field पा respect' of 
quality of beer which should have been received 1n 0856 
the hops was bad because hops 1s responsible (for the typ: 
cal bitterness and aroma of beer so much liked by the 
beer consumels Moreover even the Brew Master would 
have discovered the poor quality of the hops within 23 
weeks as he 15. professionally competent man who as a 
matter of duty, tastes beer every day and at every stage 
before he allows the beer to go (0 the next stage of prq
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eessing including botthng In this ¢ase no such defect was 
ever noticed i 

However the samples of the hops weie routnly sent 
\ to the Shriram Test House New Delti for test The re 

sults of the test were diwsappomting The suppliers who 
were told about 1t contested this claim 
On पाला suggestion the samples were sent to the Shriram 
Test House on 28th November 1980 agaith ~This time 4 
samples were sent Results of पिला test were found to be 
satisfactory 1 respett of 3 samples This shows that either 

. . Shriram Test House does not have adequate facility or 
the first test was not carefully carried out Even 1m a 
subsequent case also the experience was similar when sam 
ples were sent’to them It 15 there 
fore contended that the hops supplied were of proper 
quality and in fact 1t 1s the test reports which seem to have 
created confuston i the whole matter The tests from the 

\ Test House poorly equipped with manpower and laboratory 
facilities are of no consequence 

During oralevidence on 26th August, 1985 and 4th November 
1985) the Commuttee desired to know the redsons on account of which 
hops were accepted without inspection in the presence of the represen 
tative of the suppliers But neither the reply of the management of the 
Company.. was found* to be satisfactory nor~ were there- any reasons 
found recorded to show the reasons as to why the samples were got 
tested and retested at Shriram Test House which as per the manage 
ment was not properly equipped mstead of at Srmagar or att Berim 
as per the terms of the supply order, when admittedly there were no 
complaints from any quarters about फिट quality of the Beer All this 
leads the Commuttee to come to anirresistable concluston that the hops 
must have been of sub standard quality 

The Committee desire that the circumstances- wader which' the mate 
nal was received withont conductmg the mspechon पा. फिट presence of 
accredited representative of the supphers and-the samples were got ' tested 
frégm Sht1 Ram Test House twice mstead of from the Test Centres at 
Srmggar or at Berhn as provided पा. the purchase order, be wmvestigated 
responsibility for the lapses fixed and a report be submutted to the Com 
mittee 

The Commuttee also deswre that after exammmng the pattern of per 
brew consumption of hops (both imported and mdigmous) duriag the pe 
nod from Apnl, 1980 to ‘March, 1985, the percentage of alpha contents 
in the material purchased be worked out and if laxity mm not ensarmg 
purchase of good quality of hops resulng पा less percentage of alpha 
contents 15 noticed, responsibility be fixed: and appropriate action be taken 
agamnst the concerned officer under mtimation to the Committee 

Paragraph 7 32 Extia expenditure on purchase of new empty bottles 

84 In Deccmber 1981, the- Company placed an order on a fum !
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of Bahadurgarh for supply of 47 lakh new empty bottles at the ratc 
of Rs 159 45 (including excise duty) per 100 bottles ex factory  After 
mcludmg freight' charges, the cost worked out to Rs 165 per 100 bottles 
The supply order did not stipulate levy of penalty for non/part supply 
Accordingly to the purchase order supplies were to commence from 
December 1981 and to be completed by June 1982 The firm while 
confirmmg the order (December 1981) modified the despatch schedule 
and agreed to supply the fcntlrc quantity by August 1982 

The firm however supplied 20 65 lakh bottles up to April 1982 
and did not supply the balance 26 35 lakh bottles The Company 
thereafter purchased (May 1982 to September 1982) 10 98 lakhs new 
empty bottle from a firm of Baroda at:the rate of Rs 158 63 (2 10 
lakh bottles) and Rs 164 10 (8 83 lakh bottles) per 100 Dottles ex 
factory but after including Central sales tax and freight the respective 
rates worked out to Rs 177 and Rs 183 per 100 bottles which resulted 
in extra expenditure of Rs 1 85 lakhs In the absence of stipulition 
of penal clause m the order the Company could not imitiate action 
against the Bahadurgarh firm 

Besides the Company noticed that 34 828 new empty bottles 
(value Rs 0 63 lakh) purchased from the Baroda firm had been broken 
i transit As the purchase order was ex factory, Baroda and 25 the 
Company had not got the bottles insured for transit losses 1t had to 
btar dn additional loss of Rs 0 63 lakh 

The Management stated (April 1983) that‘there was 10 system 
of Jevy of penalty or claiming compensation 1n case of non upply by 
the firm ’ 

The matter was reported to Government 1 June 1983 reply 15 
awarted (November 1983) 

In 1ts wrtten reply to the questionnaire issued by the Commttee, 
the Management of the Company stated as under — 

The Purchase Order No HB/7606/3870 (550) dated the Ist 
December 1981 was placed on M/s HN G Ltd Bahadur 
garh for supply of 47 lakhs bottles @ Rs 116 60 per bag 
of 100 bottles ex factory Bahadurgarh and the bags for 
packing’ of the bottles were to be supphed by सा, 

The actual supplies from this party 
were too much at vartance with the commutted quantities/ 
schedules Agamst a commutment ‘of supply for 21 Jakh 
bottles in the pertod of December 1981 to March 1982 
the actual supplies weie only 15 59 lakh bottles There 
was thusa shortfall of almost 5 4i lakh bottles which works 
out to about 25 5 of the committed quantities 

The ocompany could not afford not to 
कै have bottles and produce/fsell the beer 1n the pertod April 

to June It was in these circumstances that a decision 
, to have a second source of supply was very consciously 

taken This decision was later backed by actual events 
- when during Aprl and May 1982 the party could only 

supply 8 15 lakh bottles agamst the commitment of 12 lakh 

\ 

|
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bottles The suppliers had obviously too many problems 

One of them later on turned up to be the problem with 

regard to trucks Therr dispute with the local truck umion 

turned out to be involved that when~they attempted to 

transport the bottles by plymg thewr own trucks m June 

1982 their trucks were damaged by the local truck union 

The decision to purchase the new bottles from M/s 

Alembic Glass Industries Limited Baroda has thus to be 

seen 1n the light of the Companys own assessment to have 

a second source of supply and to manage the crisis armsing 

out of the HNGs fallure to make the supplies according 

to the agreed schedule A team of officers consisting of 

N Purchase Manager, Secretary of the company and the GM 

negotiated with M/s Alembic Glass Industries Baroda (h. 

rates and delivery schedule as a result of which order was 

placed on them for supply of 18 lakh bottles @ Rs 1090 as 

basic price plus excise duty and CST plusRs 10 packing 
charges ex Baioda It 15 worth 

while to mention that the rates at which the supplies were 

negotiated with M/s Alembic glass Industries Ltd  were the 

same which they had quoted six months earlier, when the 
orders for HNG had been finahzed 

The landed cost was however, more because of the distance 

mvolved and consequently higher freight 
- 

As regards breakage of 3 2% and nonnswiance of the 

goods i transit, 1t 1s to be pointed out that the rates 

demanded by the general surance companies are normally 

such that it 15  better not to msSure the goods in transit 

Actual experience shows that the breakage in railway transit 

vary from 1 5% to 4 5% (on फिट 0858 of the supplies from 

the” Alembrc 1 1985) \ A 

The company has, however worked out a system now 

whereby the breakage up to 2% 1s borne by 1t and the 
balance 15 borne by the suppliers 

During the course of oral examunation on 25th Augnst 1985 

and 4th November, 1985 when asked by the Commuttee elaborate and 

justify the action of placing the order with M/s Alembic Glass Indus 

tries Limited Baroda at hugher rate and the reasons for not mcluding 

the penalty clause m the order placed on M/s HNG Bahadurgarh 

the representative of the company, faled to advance any reasons for 

—the non meclusion of the penalty clause पा. the order placed on the 

Bahadurgarh firm Instead the representative tried to justify the action 

by saying that the purchase of bottles fron ths Baroda firm was neces 

sary to meet urgent requirement necessitated by non supply bottles by 

the Bahadurgarh Fum 3 

The Committes are unable to appreciate the explanation furnshed 

and observe that it was only due to the absence of penalty clause 10 

the order that the Company could not press the Bahadurgarh firm (0
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supply the bottles resulting पा extra expenditure of Rs 1 85 lakhs for 
which responsibility should be fixed P 

While emphasising the need for greater care i future पा entering 
गण such contracts the Committee would Like to reiterate therr recom 
mendations, as contamed पा para 5 of the 9th Report on the general 
working of the Haryana brewertes Limited where पा 1t was inter alia 
recommended that if found viable after proper study, a 
small bottle manufacturing unit could be set up as a subsidiary to 
cater to the needs of the brewery as well as other Government com 
panies/underkatings 

The Commuittee feel that the above sud recommendation if imple 
mented would go a long way पा meeting the demand of the Company 
for bottles and the company would not be at the mercy of glass bottle 
manufacturing units which were reported to be very few 

In regard to the reasons for not getting the bottles isured for 
transit losses due to breakage, the representattve of the company took 
the plea that tiansit insurance of bottle was not considered to be pru 
dent m view of the exorbitant rates for nsurance coverage The rtep 
resentative of the Company however promised to examine if the Insu 
rance Company could be persuaded to insure the goods to cover 
breakage m excess of 2 per cent which was stated to be normal 
The Committee desire that the matter may be exammed as promsed and 
the management should also examine whether breakages m excess 
of 2 per cent, m the absence of msurance, could be recovered from the 
supphers The result of the exammation of the matter be reported to the 
Commuttee at the earliest 

Paragraph 7 33 Purchase of sub standai d hops 

85 The Company placed an order (2nd November 1978) on a 
firm of West Germany for supply of 12 tonnes of hops at the rate of 
DM 7650 (Rs 30600) per tonne The supply order ter alia stipulated 
the following terms and conditions , 

1 

(1) alpha content to be not less than 6 per cent and moisture 
content not more than 11 per cent .- ~ 

(1) mmediate delivery after opeming of letter of credit by the 
Company and 

() mnspection of the materal by the Company in the presence 
of accredited representative of foreign supplier 

The Company opened (16th December 1978) a letter of credit पा 
favour of the foreign supplier for DM 68 800 (Rs 2 75 lakhs) covering 
only 8 91 tonnes of hops aganst the ordered quantity of 12 tonnes 
The firm supplied 8 92 tonnes of hops या two consignments The first 
consignment of 1 03 tonnes was air Lifted at the request of the Com 
pany on Ilth January 1979 (by incurring extra expenditure of DM 
12419 wz Rs 0 50 lakh on था freight) which arcived at Bombay on 
15th January 1979, but its delivery was taken by the Company only 1n 

- 
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the last week of February 1979 thereby defeating the very purpose of 

arr lfting the consignment No recorded reason for the maction was 

avalable, The effect on production of belated supply of hops could 

not be apalysed as the Company has been usmg the mux of imported 

and mdigenous hop. in the production of beer No» responsibility छा 

this belated delivery has been fixed The second consignment of 7 89 

tonnes was shipped m the last week of January 1979 which arrived दा. 

the factory in May 1979 

Inspection of the maternial received i February 1979 was mnot 

conducted 1n the presence of accredited representative of foreign supplier 

as stipulated subsequently when the material was got tested (215. 

March 1979) by the Company the alpha and moisture contents “Tound 

were 4 8 per cent and 12 per cent as agamst 6 per cent and 11 per cent 

respectively stipulated 1 the supply order 

The matter was taken up by the Company (August 1980) with the 

Indian agent of the foreign supplier and a clam of DM 14311 57 

(Rs 0 57 lakh) for lesser alpha and more moisture contents was lodged 

The supplier rejected the claim and pomted out (January 1981) that 

though the consignment was got tested by the Company on 21st March 

1979 the matter was reported to them only on 30th August 1980 by 

which time the hops supplied by them had already been consumed by 

the Company The firm further stated that it would have been  fair if 

the test report had been made avulable to them earher when the Com 

pany held the stocks of hops to enable them to get it counter analysed 

by Regional Research Laboratoreies Jammu which was better equipped 

to carry out such tests 

The Management stated (April 1983) that matter regarding 

recovery of Rs 0 57 lakh was under correspondence and reasons for non 

mspection of goods as per terms of the contract were not on record 

The matter was reported to Government 10 June 1983 reply 15 

awaited (November 1983) 

In reply to the questionnaire 1ssued by the Commuttee the management 

of the company stated as under — 

The order for purchase of 12 tones of hops was placed with the 

West German company on the 2nd November 1978 At that 

particular time the HBL had only 2339 Kg of hops which 

was just sufficient to last till the end of February 1979 ॥ 1t was 

taken that no hops will be needed during December— a main 

tenance month when there will be no brewing The past 

experience had shown that a perod of 4 months was generally 

required from the date of shipment of the goods from West 

Germany to reach the goods to HBL at Murthal In fact this 

assessment of the Company 1s [urther corioborated by the fact 

~ that the second consignment of this order (which was the major 

part of the order) was shipped on the 26th January 1969 and 

reached Murthal in May 1979 The decision to था ift a part of 

the consigmnent 985 to be understood पा the hight of these facts 

\ 
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The first constgnment was air hfted on the 11th January 1979 and was 
got released from cargo warehouse on 28th February 1979 The 
delay of 1/% months imn-~getting the consignment released 
was beyond ihe control of this company as there was a problem 
of quarantine and also of documentation at the end of the ex 
porters 11 the light of impo1t licence and letter of credit opened 
The matter was taken up vigerously by HBL exporters and Plant 
quarantine and Fumigation station and then only the release 
of consignment could be secured 1 1/2 months time The 
date wise developments and action taken are given below for 
better appreciation of the events — 

() Date of arrhifting of Ist consignment of 1 032 tons 11179 

(u) Date of arrval at Bombay 15179 

(u1) Documents did not reach bank upto 31179 

(1v) Letter from Plant Quarantine & Fumingation Station 
Bombay reached on 3279 

(४) Telegraphic intimation and letter also sent to Exporters 
telling them ifection available पा hops and also to 
confirm that total value will not exceed the L C/ 
Import 0806 6279 

(v1) Exporters telegram recerved mmformung that docu 
ments by HBL bankers not accepted 8279 

(vi1) Exporters again 1nformed telegraphicallty to confirm 
that total value will not exceed the L C /Import licence 8279 

(शाप) Telex message dated 8 2 79 received from Lxporters  Might have 
that hops not infested and the value 15 within the been re 
L C /Import hmit and rased separate bill for arr cewved on 
freight 9279 or 

10 2 79 

(1x) Chief Brew Master deputed and visited Bombay and 
cleared the problem of quarantine 12279 

(x) Plant quarantine & fumigation station Bombay and 
cleared the consignment vide their letter dated 13279 

(x1) Above letter handed over to air cargo depanument on 14279 

(xu) HBL again requested the exporters that over all value 
of both the consignments should not exceed the Imut 
of LC & Import permit 16279 

(एप) On receipt of revised istruction of the exportershHBL 
bank released the document on (Thus was also condrtional) 28 2-79 

(x1v} Consignment got released from का Cargo office on 28 2 79 

(xv) Con.ignment reached Murthal 00 8 379
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At that time the stock पा hand was 15 kg which 1§ not suffictent for a 
day even  Next copsignment came in ~May, 79 Had this 

" consignment not been agrlifted फिट production for March, April 
and May (a busiest season;would have been आए) 

- 

Under the circumstances stated,above no official can he held res 
ponsible for the tume taken 10 securing the release of the con 
signment  The calender of events shows that the Company took 
every possible step to secure  the release expeditionly In दिए, 

- the day the consignment-was recetved, the stock position of the 
hops was zero Decision 10 airlift the first consignment of 2339 
kg was thus well taken - 

* 

So far as the abservation of the audit party on the quality of the hops 
15 concerned the Company s stand 15 that the: test report of 
the Sriram Test House 18 very unreliable and they apparantely do 

* not have surtable manpower and facilitzes to test the hops 

Durng oral evidence the representative of the, Company stated that the 
company was short of hops 1 view of the ensumng season and added that 
since the shipment of the consignment from West Germany would have taken 
8 tme of four months, 1t was decided to air lift a part of the consignment 
It was, however, conceded that the ar-lftng was necessifated due to the 
lack of propger planning e 

The Commttée were, however, surprised to note that th (पट the ०णाडा्टान 
ment of hops were air_lifted from West Germany on the gronnd of emergent need, 
delivery of the hops, which reached Bombay on the.15th January, 1979, was taken 
on 28th February, 1979, thereby defeating the very purpose of बाएं hfung the hopes 
at-an extra cost of Rs, 050 lakh The Commttee thus do not feel satisfied 
with the explanation given and observe that keeping 1 view the past experience 
and the long time mvolyed m the placement of the:otder, shipment and aetoal 

_receipt offhops, the Company could and shonld have taken action for the pro- 
curement of the hops suffiently 1o advance. Had this been.done, the Committee 
feel, the necesaity for air Iifting the hops could have been obviated The Com- 
nuttee, therefore, recommend that responsibthty for not properly planmng the 
wmport of फिट hops be fixed and action फिट taken agamst officers fonnd responsible 
for not 1utiatmg timely action for procurement of hops and the Commnttee may 
be mformed of the action taken 

The Commuttee, also recommend that responsbihty for not conducting 
the mspection of the material बा the presence of accredited. representative of 
foreign supplier, as stipulated, and for the delay of over five monfhs था. lodging 
the claim for Rs. 0.57 lakh with the foreign suppliers for lesser alpha contents 
and more moisture m hops, which was rejected due to delay m,fiing the claim, 
be fixed, action be taken agamnst फिट officers at fanlt and a report be snbmtted to 

 the Commuttee ' - 
a 

Paragraph 734 Excess consumption of furnace ol 

86 The Company uses oil fired: boier to prodnce steam for boiling 
malt, washing bottles and to pasteurise bottled beer No norms for the con 
sumpton of furnace oil 10 the boller have been fixed On the basis of ex 
perience, the Management held that the consumption of furnace ol by the 
boiler “should range between 110 litres to" 115 litres फटा, runnming hour 

%
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A test check of records m aud 
consumption of furnace o1l per hour 
excess of the average consumption of 1 
Even adopting the norm of connsumption per hour 

81 

t however revealed that the average 
during 1981-82 and 1982 83 was much 
21 87 Iitres per hour during 1980 81 

at 121 87 htres of furnace o1l the excess consumption of farnace oil during 1981 82 and 1982 83 worked out to 1 60 lakh Iitres valuing Rs 4 08 lakhs as detatled below — 

Yegr Total Actual Consump Excess Rate Extra hours Consump  tion as consump  per litre expend: 
Boyler run tion per norm  ption (Rupees) ture 

of 121 87 (Rupees 
litres per m lakhs) 
hour 

I\ (in hitres) 

181 82 4,738 6,87,795 5,77 420 1,10,375 250 276 

1982 83 . 3,961 532640 482,727 49,913 2 61 130 

, Total 160 288 4 05 

The Management stated (A 
or recording of wrong measurement o 

pril 1983) that the question of pilferage 
f furnace oil was under investigation 

The matter was reported to Government 11 July 1983 reply 1s awaited (November 1983) 

In reply to the questionnaire 1ssued b 
of the company stated as under — 

The consumption 

y the Commuttee the Managem:nt 

of furnace o1l from 1979 80 to 1984 85 and 1985 86 (upto July) was as follows 

Furnace o1l Hours थी Arerage - 
consumed  boiler per hour 

running 

(litres ) (litres) 

1979 80 737302 5461 135 01 

1980 81 841470 6381 131 87 

1981 82 637795 4909 140 10 

1982 83 ‘ 532640 3847 138 45 
1983 84 614570 3916 « 156 94 

1984 85 907820 5375 163 90 

1985 86 
(upto Sept ) 532650 3421 155 70 

J
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There 18 no evidence of piferage The company had 

earlier written to the Audit party that the matter was under 1n 

vestigation It was obviously a confusion when the G M 

misunderstood the mvestigation with reference to pilfeiage of 

diesel o1l (which 1 fact was being done) with that of pilferage of 

fuel ol 

During oral evidence on 4th November 1985 when asked to explan 

the excess consumption of furnace o1l the esoresentative of the company 

stated that the company which supplied the boilers had informed the 

Haryana Breweries vide letter dated 3rd Octooer 1985 that upto 227 litres 

consumption of furnace o1l was likely to be 227 litres per hour, whereas the 

consumption had always remamed about 160 Iitres per hour It was con 

tended that the consumpuon had never been पा excess When the attention of 

the representative of the company was nvited to the letter dated 2nd April 

1983 which was written by the General Manager of the Company to the 

Accountant General wheremn wmter alia 1t was stated — 

We are to submut that the furnace oil 15 used for running the 

boiler and 1ts consumption depepds upon the operation of the 

botler No norm of consumption of furnace o1l per hour for 

boiler has been laid down On the basis of experience 1t 1S found 

that 1ts consumption should range between 110 to 115 Iitres 

per runping hour - 

and he was asked to explain the reason for taking a different stand the represent 

tative of फिट Company stated that it was wrong to say that no norm of per hour 

consumption of furpace o1l had been laxd because as a matter of fact he 

added the norms had been duly prescribed for every machine While re 

iterating his stand he 1nsisted that there must have been some misunderstanding 

1on the part of General Manager on account of which he wrote the above १810 

etter 

Tn the face of the letter from the General Manager, 85 referred to above, 

which was available on the record of Accountant General and was produced before 

the Commuttee, the Commuitee are unable to feel convinced with the views of the 

representative of the Company and desire that the management should venfy 

from its record the basis on which the then General Manager had written 

the sard letter saymg that the consamption of furnace o1l should range from 

110 to 115 hitre per hour Report about the result of mvestigation made be 

submitted _ 0 the Commuttee at the earhest 

The Committee notice from the written reply of the management that the 

average consumption of furnace oil in the boiler during the years 1979 80 to 

1984 85 ranged between 132 litre to 160 litre per bour whereas the letter dated 

3rd October 1985, produced by the management from the supphier of the 

boiler provided the consumption of 227 htre per hour The Commuttee feel 

that the letter from the supplier was obtamned by the Company officer on 3rd 

October, 1985 after the matter came up for discussion before the Commuttee 

to cover up the excess consumption of furnace oil as the boiler was purchased 

by the Company more than 6 ycars ago and at that time no such norm Wwas 

mtmmated by the suppher 

The Commnitee observe that nstead of trymg to cover up the excess
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consumptior of precious furnace o, the management should take effective 
steps to tighten up the control so as to keep the consumption of furnace oil at 

the mummum possible level The Commuttee recommend thattae managme 
ment should fix tight norms for the consumption of furnace oil 50 as to have an 
effective controf over the use of furnace ol 

The Commuttee desire that the result of 11vestigation of pilferage of 
diesel o1, as stated by the management पा its reply, be mntunated to the Com- 

mittee at the earhest
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HARYANA TELEYISION LIMITED 

Pagragraph 735 Loss due to unplanned purchase and productlon 

87 The Company was set up in the Jomnt Sector 10 December 1973 with 

the Haryana State Industrial Development Corporation Limited (HSIDC) 

(holding company) participation 2: 26 percent collaborators at 25 percent 

and public at 49 perceat As the umit was 1ncurring heavy Josses year after 

year (37 43 lakhs upto 1972 73) the collaborator surrendered his share holding 

of Rs 7 2 lakhs) fully paid at a nominal value of Rs 100 to HSIDC which took 

over the concern पा March 1977 1n terms of agreement with the colaborator 

The unit was set up with a licensed capacity to produce 5 000 television 

sets per annum  The production of television sets was far below the capacity 

and 1t ranged between 14 9 per centin 1976 77 00 9 percent 1n 1979 80  There 

was no indication that the Company had made adequate arrangment for market 

study, research and development to keep itself abrest with the latest technology 

and customer demand The Company had been unable to sell evern the tele 

vision set produced by 1t The Company manufactired only hybrid television 

sets up to July 1982 whuch were stated to be not popular 

The Company started functioning without any production programme 

and components, for the manufacture of hybrid television sets_were purchased 

from tume ta trme on adhoc basis Components valuing Rs 2 33 lakhs 

purchased by the Company could not be utilised due to  low production and 

became surplus These were declared as unserviceable by the condemnation 

Commuttee constrtuted by the Board of Directors  The Board while app 

roving the report of the condemnation Commuttee (June 1982), resolved that 

these may be disposed of in open market Accordingly the components val 

valuing Rs 1 13 Jakhs were disposed off for Rs 0 30lakh resulting 1n 8 net 

loss of Rs 0 83 lakh The rematning components (value Rs 1 20 lakhs) 

were withdrawn from the fauction as the bids w.re considered to be very low as 

there compared to the reserve price approved by the Board The residual value 

of components based on the reserve price worked out to Rs 0 27 lakh which 

meant & further loss of Rs 0 93 lakh The Company had, thus suffered a 

total 1055 of Rs 1 76 lakhs 

The Company had 215 hybrid TV sets (value Rs 4 26 lakhs) पा hand 

as on 31st March 1982 of which 76 sets stood pleadged with a bank Major 

components of most of the sets (recerved back from the branches) were found 

mssing and cabinets were not पा a presentable condition The resudual value 

of 139 sets (out of 215 sets) was fixed (May 1983 ) by the Company at Rs 0 28 

lakh which meanta loss of Rs 2 11 lakhs The loss will further mcrease 

when the remainmg 76 sets (value Rs 1 87 lakhs pleadged with the bank are 

sold as these would hardly fetch any price on account of change of techno 

logy from hybnd to solid state 

The Board appointed (January 1970 a sub commuittee to enquire 1010 the 

matter and decided to switch over to production of solid state TV sets with 

effect from 1980 81 The sub commuittee In its interim report (March 1979) 

observed that 63 sets (out of 139 sets) were beyond repair and reconditioming 

of remaining sets would require Rs 1 35 lakhs The Board पा. March 1979 

approved the reconditioming of these sets and resolved that final report by the 

sub commuittee be put up the Board But, the reconditioning 85 approved by 

the Board was not undertaken on the grounds of pauaity of funds
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The sub comnuttee decided (June 1979) that all the officers worked as 
Branch Manager/Service Engincers 1n different branches be asked to give re 
asons for the missing components However the final report by sub—commnu 
ttee fixing responsibility had not been submutted so far (November 1983) 

The matter was reported to Government पा May 1983 reply 15 awaited 
(November 1983) 

In 1ts written reply the Management of the company stated 25 under — 

Haryana Television Limited was mcorporated 1 the year 1973 
prmncipally to implement a letter of intent granted 12 1972 to 
HSIDC for production of 5000 TV sets annually The 
project was conceived as a jomt sector venture of HSIDC m 
collaboration with Sh SS Beriwala Subsequently पा March 
1977 the joint sector collaboration agreement with Sh S S 
Beriwala was terminated and HSIDC took over the entire equity 
share holding एव Sh SS Benwala and its associates excopt 
10 shares of Rs 100/ Later onmn April 1982 the company 
has become a subsidiary of Haryana State Electronics Deavelop 
ment Corporation but the formalities 1 this matter are still to 
be completed 

SHARE CAPITAL & FINANCIAL POSITION 

Company s arted with a paid up capital of Rs 6 00 lakhs which पा 
creased to Rs 90 10 lakbs upto 1984 85 The Company 
had taken loan from the financial mstitutions and the outstand 
ing loans mcluding interest as on 31st March 1982 was 
Rs 88 03 lakhs 

The Company has not paid any mterest to the above' parties till June, 
1985 The Company got prepared a rehabilitation scheme for 
the revival of the पाएं, and under घाट same HSIDC and HFC 
have converted Rs 58 30 lakhs and Rs 12 40 lakhs respectively 

sout of the above loan in the share capital The Syndicate Bank 
15 also considering the rehabilitation scheme of the Company 
and we hope to get a very heavy concessions including funding 
of mterest morttum of loans and further working capital 
We hope that the Bank will decide our case within 2 or 3 months 
Further we have to inform you that the Bank has already got 
the decree against us on Ist of Sept 1984 1n which the Honour 

! able Sub Judge Faridabad had decided that the rate of 17% 
interest should be charged from the Company The Bank has 
calculated the amount at the rate of 17% nterest 85 Rs 85 98 
lakhs mcluding cost of suit of Rs 2 31 lakhs 

In the year 1984 85, the production of B & W TV sets had crossed 
6,401 agamst the capacity of 5000 TV sets and achieved 128 % 
utibsation capacity पट Company. has also been licenced to 
manufacture 20000 Colour TV sets and during ASIAD 1982 
the Company produced and sold 277 Colour TV sets CTV 
kits in CKW 15 mmported for which mmport licence 15 alrzady पा 
hard and later CTV  Production shall be started on commercial
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basis The ETTDC New Delht has ८2150 selected our Company 

for the manufacture of 14% B & W TV sets under पिला MTB 

plan and Company has already recerved 100 kits under this plan 

and sets (14 ) has already been marketed The Company has  , 

complete range of 12 14, 20 and 24 , Screen B & W TV 

sets and पा CTV also besided 20  The Company proposes to 

manufacture 12 and 14 TV sets also 

The Licenced capacity production capacity utilisation turnover 

profii/loss and manpower from 1974 to 1984 85 15 detailed 

below — 

Year Licenced Production ¥, of Turnover Profitf No of 

- capacity No of capacity Rs पा loss workers 

sets unisation lakhs 

1974 5000 74 15 Nl ()1 86 20 

1975 5000 652 13 0 73 (—)6 60 72 

1976 77 5000 749 120 209 (—)28 96 72 

(fifteen Months) 

1977 78 5000 623 12 5 12 82 (—)15 96 75 

1978 79 5000 283 517 9 30 (11 92 75 

1979 80 5000 43 09 172 (—)9 4 55 , 

1980 81 5000 902 18 0 19 81 (-आ2 171 77 

1981 82 5000 2766 553 5503 (—)3 65 74 

1982 83 5000 3531 7170 7010 (—)2 14 74 . 

1983 84 5000 1492 29 84 50 06 (—)13 92 75 

1984 85 5000 6401 12800 12700 (+)2 74 140 
(approx) 

During the current year the Company has again come 10 the red as 

there 15 a general slump 1 the Televiston Industry and due to that 

huge stock of fimshed goods and raw materials has accumulated 

We are trying our best to sell the materials 

LEGAL CASES 

When Sh 55 Beriwala left फिट Company a special \audit was got 

conducted by M/s Thakur Vaidyanath Ayyer Chartered Ac 

countant New Delhi In their report the Auditors pointed out 

certain malpractices and irregulanities adopted by Sh 558 

Beriwala who was the Managing Director of the Company 

Based on the findings of the Auditors HSIDC and Haryana 

Television Limited filed legal smts agamast Sh S S Beriwala
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for giving proper accounts The State Government has also 
filed a criminal case agamst Sh SS Beriwala These cases 
were filed duning 1977 78  Sh 55 Beriwala also filed a counter 
sut agamnst the Company However m 1980 a dectsion was 

vtaken'at State Level to withdraw the smits and refer the case to 
~a sole arbitrator Sh HC Khanna IAS at present Director 

- Doordharshan - Government of India New Delht have been 
appointed  as sole arbitrator The Company (व consultation 
with HSIDC prepared the claims and submutted the same to the 
arbitrator  The date of hearing of arbitration 15 still awaited 
and Sh 'H C Khanna AIS 1s betng contacted for early hearmg 

(b) The 1easons for shortfall in production were given are 85 under 

‘() Adverse publicity of Company on account of various court 
cases 

(u) Paucity एव funds - 

() Lack of proper publicity 

(1v) Delay m switch over to Colour TV 

(c) The Company has appointed a-qualified Production Manager 
who 15 looking after the Research and Development of the TV 
sets A separate section of Research and Development ha, b=en 
opened 10 the Facts-y where our Engineers are domng the de 
signng and testng फिट latest technology ofthe TV We 
have started assembling of Colour T V sets based on ITT Garman 
technology and we have got good response from the custom-rs 
In the year 1982 the Company had appointed a sole selling 
agent for the sale of its product but he has also not taken 
interest  Later on 1n the year 1983, the Company had termnated 
his agreement and started making sales through the Distri 
butors/Dealers appointed by the Company The marketing 
wing at Head Office of the Company consisting of 2 Marketing 
Officer, 1 Sales Officer one Deputy Marketing Officer and other 
supporting staff = 

(d) From.1984 85, the Company had planned to wproduce 5000 TV 
555 and produced 6401 TV sets Due to paucity of fundts -the 
Company cannot make bulkwpurchases However, the-Company 15 
purchasing the material as per (एड requirements and as per the 
target ‘fixed by the management 

(¢) The obsolete components of hybird technology was sold 10 a 
public auction as per the reserve price fixed 'by the condemn 
ation committee The Company suffered a loss of Rs* 82521 00 
whereas the Company got a profit by auctioning of car and 
Motorcycle to the tune of Rs 41049 03~ All the employees who 
were responsible for the pruchase of raw material on adnoc 98815 
have left the orgamZation No doub. the Company purchased 
the material when the Televiston sets were smanufactured under 
hybizd technology and all of a_sudden the hybirditechaology has 

-
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; been changed into a solid state We were not the only sufferers 
but there were many others who also faced the fate like us 

(f) TV sets of Hybird technology have been pledged with the synd- 
_cate Bank and they are still ता their custody  As soon as they 
will release these sets we will come to know thélosses and the 
same will be ntimated to the Government 

(g) Most of the TV sets have been repatwred and sold 1n the market 
except 139 TV sets , which needs too much reparr and alter 
pation, are 581 with us It 15 not possible for us (0 repair those 

sets because after repairing the sets we सा not get the price as 

prevailing m the market 
~ 

(h) All the Branch Officers who were working at that time have left 
the organisation and the responstbility could not be fixed 

() The sub commuttee has not submuited any report 

During oral evidence on 20th August 1985 mreply to a question of 

the Commuttee, as to why the management of the Company was taken over 
from Shr1 § S Benwala, when the Company was suffering losses the repre 
sentative of the Government stated that the Company was suffering losses 

night from beginning and that the decision to take over the company was taken 
so that the Government share could be recovered h 

The Commuttee are not satisfied with the reasons stated and strongly 
feel that setting up of the company as a jomt sector venfure was not on 
menits The subsequent events 8150 lend considerable support to the view of 
the Commuttee that the collaboration with पा SS Beriwala was the result of 

a shady deal The performance of this company had been very poor from 

the very inception because 1t was not properly managed As 8 matter of fact 

the collaborator Shrt SS Beriwala was the only person who had been 
managing the affairs of the company and neither the Board of Direcotors nor 
HSIDC paid any attention to the affarrs of the company The Commuttee 
fail to understand 85 to what prompted Shr1 S 58 Beriwala to agree to surrender 
all his shares एव the face value of Rs 7 20 lakhs for only Rs 100/  There 

was apparantly no justification, फिट Commuttee feel, to purchase the whole 
shares when the company was terribly पा 8 poor state of health 

The Committee would therefore, hike that the whole matter and parti 

cularly the circumstances leading to this appareat shady deal, be looked प्रा 
and फिट Commuttee be apprnised of the outcome 

In reply to another question of the Commttee, 1t was informed by the 

representative of the Government that the entue management of the company 

was with फिट private promotor, Shri 55 Bertwala and when he left no record 

was left by im It was added that ता this regard several cases were under 

process था Calcutta and लाए High Courts 

In its written reply the Department stated that after उप Beriwala left 

the Company a special audit of therCompany from 8 firm of Chartered Acc 

counts of ली was got conducted by the Government and in their Report the 

auditors pomnted out certan malpractices and irregularities adopted by Shn 

Beniwala, who was the Managing Director of the Company
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The Commuttee was also informed during oral evidence that after taking 
over of the Company necessary action according to law was taken and cases 
were filed 1 फिट Courts but the suits were subsequently withdrawn and the 
matter stood referred to the sole arbitrator who had not gtven the award desp 
ite having been reminded several times to finalise the matter 

The Committee desire that a copy of the special audit report , submmtted 
by the Chartered Accountants firm of 020 , be furmshed to them and a mote (.~ 
regarding action taken on each of the malpractices and irrepulanibies pomted out 
पा the special audit report be submutted to the Commuttee within three months 
of the presentation of tlus report 

The Commttee also desire that efforts be made to get the arbitration 
proceedmngs finalised without any avoidable delay and the Commuttee फिट nformed 
of the final outcome 

The Commuttee also recommend that responsibility be fixed for the loss 
of components and smtable action, mcludmg the recovery of the cost of mussing 
components, be taken under infimation to the Commuttee 

Paragraph 7 36 Non claiming of set off of excise duty 

88 In June 1977, Government of India allowed set off excise duty 
on television sets to the extent of so much of duty leviable thereon as was 
equivalent to the duty of excise already paid on 1nputs purchased and used 
m manufacture of such sets  Such claims were ~to be preferred within 6 
months from the date of clearance of the goods 

The Company had nerther filed the required declaration with the 
General Excise authorities to the effect that the components purchased were to 
be used as_mputs m the manufacture of television sets nor claimed any excise 
duty set off with 1o the stipulated period The Company manufactured 
7,652 television sets durmg 1978 79 to 1982 83 by using certain duty paid 
purchased components on which Rs 1 67 lakhs should have been claimed as 
excise duty set off which was not done 

The Management stated (April 1983) that due to non mamtenance of the 
complete excise records and the procedure for taking the set off of exciee duty 
not being 1n पिला knowledge the claims could not be lodged 

) The matter was reported to Govt पा May 1983, reply1s awaited (Nov, 
1983 

In its wrnitten reply, the Management of company stated as under — 

(a) Due to non maintenance of complete excise record and pro 
cedure for taking the refund of excise duty on the items of raw- 
material on which the manufacturer has already paid not being 
In the knowledge of the staff hence, this claim could not be 
lodged 35 now it has become tme barred claimp the claim 
for the refund as pomted out cannot be lodged at this stage 

- (b) All the Officers/Clerks have left the organisation so the res 
ponsibility could not be fixed



- 

- & 
- R 

१ 190/ 7 - . 

.(&) From 1982 83 the. benefit of refund of excise -duty 1s_bemng 

B lodged ता पा and weare getting-the benefit of the excise duty - 

_ from the Excise - Departhent We are properly “filng the 

Declaration Form. 1n time and_all the otaer formalities also 

The Cormnmittee are unhappy to observe that proper records were not 

mamtamed by the Company and 85 a result , the required declaration could not 

fildd with the excise authorities to claim the set off excne duty 

The Commuttee, recomnend that the reasons for the non-maiateaance of 

proper records, resultng का the set off excise daty being <ot claimed 1 time, 

should be 1nvestigated thoronghly by the management, action be taken agaiast 

the officer/official found responsible therefore and the Commuttee be, raformed 

of the action taken
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HARYANA SEEDS DEVELOPMENT CORPORATION 

Paragraph 7 37 = Non recovery of rent 

89 The Company purchases certified seed after processing the raw 
seed brought by the growers at its seed processing plants The agreements 
with the growers inter alia provide that the grower shall take back at his 
expense seeds discards under sized seeds empty cobs etc  after cleaning 
and grading and also seed lots rejected on the basts of test reports within 
15 days from the date of mtimation to फिट grower failing which rent at the 
rate of 30 paise per day per quintal of rejected material shall be charged after 
the expiry of the prescribed period The company also reserved the right to 
dispose of the produce in the manner deemed fit after the expiry of the 
prescribed period and recover the rent due from the proceeds and credit the 
balance if any, to the giowers account 

A test check पा audit of the records of five units of the Company for the 
year 1981 82 and 1982 83 revealed that though there was delay ranging from 
3 to 468 days and 3 to 282 days réspectively (excluding 15 permussible days) 
on the part of the growers पा lifting the rejected material recovery of rent 
under the aforesaid clause was not effected 

The Company had thus suffered a loss of Rs 2 39 lakhs 

The Management stated (August 1983) that:though the clause for 
charging penal rent for unlifted quantity was incorporated ता the agreement 
the same was not involed asif would have distracted the farmers from 
taking up production programme 

In 1ts reply the Department stated 25 under — 

* The Board of Directors of the Corporation पा 1ts 43rd meeting; held 
on 23 11 83 decided that recovery of rent pertamng to past 
period be waived off Further MD was authomsed to 
decide such like cases and to exempt recovery In genuine 
cases - 

Strict enforcement of recovery of rent was likely to jeopardise the 
relations between the Corporation and the growers Due to 
this reason and 1n the interest of the seed production - programme 
and;also due to practical difficulties the rent was not charged 
from the growers The Board of Directorsin its 43rd meeting 
held on 23 11 83 discussed this matter and waived off the rent 
pertaming to the past period 

I3 

The rejects/undersize seed 15 kept 1 the open space  outside the 
processing plant andno extra exoenditure 15. incurred by the 
Corporation 1n the storage o, these seeds ~ Recoveries of-rent on 
proceed but rejected seeds are examned on ment and rent 15 
exempted only .n genuimne cases otherwise the rent 15 recovered 

During oral evidence on 10th September 1985 the attention of the repre 
sentative of the Company was drawn to Clause 12 of the Agreement, which 
was entered mto with the growers wherem 1t had been clearly provided that 
if the grower failed to take back at 15 own expense from the processing plant,
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the rejected ears waste seeds discards under sized seeds, empty cobs etc 

within fifteen days from the date of intimation, rent at the rate of thirty paise 

per day per quintal of the rejected material shall be charged In view of this 

clear stipulation , contamed 10 the agreement , the Commuttee asked as to 

why no rent was charged when the growers had been duly intimated about the 

rejected seeds 0 reply the representative of the Government stated that rent 

at the rate of 30 paise per day per quntal was not charged b-=cause there was 

delay 10 the receipt of mtimation f om the 559 Certification Azency and added 

that chargmng of rent 1s per the terms of agreement would have distracted 

the farmers and the company would not have received seed duning the follov 

Ing year 

The Committee are unhappy that फिट Company failed to recover the rent 

from the growers despite the clear provisions contamned m the agreement As a 

consequence the Company suffered aloss of Rs 2 39 lakh, which was subsequently 

waived off by the Board of Directors The Commuttee desire that the existing 

procedure be streamlned so that there 15 no such 1055 of revenue 0 the Company 

पा future ensurmg at the same time that the farmers are not distracted from 

takmg up the production programmes 

Paragraph 7 38 Loss प्रा sale of gram seed 

90 In September 1980 the Company decided to purchase 20,150 

quntals of certified gram seed from Rabi 1980 81 crop for sale to meet the 

demand of growers पा Haryana State for Rabi 1981 82 In pursuance of this 

decision, the Company after processing the raw gram seed brought by the 

growers to 1ts seed processmg plants purchased 7,623 54 quintals of certified 

gram seed (value  Rs 39 75 lakhs) though 1t was damaged by grey mold 

disease 

To meet the requirements of growers of the State for Rabt 1981 82, 

additional quantity of 2,520 80 qumntals of gram seced (Value Rs 10 64 

lakhs) was purchased during September October 1981 from the farm of State 

Farms Corporation of India (SFCI) located [व Rajasthan State - 

Out of 10,144 34 quintals of gram seed the company could sell only 

3224 95 qumntals of SFCI and 1272 15 quintals of State growers produce 

85 seed for Rs 16 29 lakhs (including subsidy of Rs 3 09 lakhs from State 

Government) As there was no market for the balance 6919 30 quintals of 

gram seed (Value Rs 36 15 lakhs) the Company, sold 6,159 34 quintals as 

grain {Value Rs 32 55 lakhs) पा open auction during January to March 

1982 for Rs 16 71 lakhs The Company thus, suffered a 1055 of Rs 15 84 

lakhs on the sale of 6,159 34 ‘quntals seed through auction The loss will 

further increase when the balance quantity of 760 05 quintals (Value Rs 

3 60 lakhs) 1s also sold 

The Management explained (July 1982) that the gram seed had to be 

disposed of as gramn m view of great_"risk of nsect infestation and lngh cost 

of storage interest, etc 

The Company m 15 written reply stated as under — 

During Rabi 1980 81 the Gram Crop (both seed and commercial) 10 

— Haryana was affected by Grey Mould disease This disease
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was not notified as designated disease for certification, purpose 
under the mimimum seed certification standards and hence cert 
fication  Agency (HSSCA) could not refuse 15 certification or 
reject the seed lot  As such the certified seed of Gram of the 
seed Growers had to be procured by the Corporation under 
contractual obligation (Agreement between seed growers & 
Corporation) N 

However 1ts sale was i the first 1nstance not allow.d by the D ptt 
of Agriculture and farmers were. advised not to sow the Grey 
Mould disease affected 8580 

The production and distribution target for gram S 33 w.ie fixed 
by the Department of Agriculture Haryana The Corporation 
was given the target of 20500 qtls for the State as a whole 
during the year 1980 81 and consequently HSDC .Board था 
therr 29th meeting held on 28 9 80 approved the production 
target of 20150 qgtls of Gram certified seed for sale, distribution 
प्रा subsequent year in the State through different agencies 

The sale of Gram seeds depends on various factors such as rains 
at appropriate time price of certified seed, price of commercial 
gram etc 

In this particular case the sale was not allowed आा the first 1nstance 
due to stigma of Grey-Mould disease and the advice of Govt 
of India was sought During the particular season there wa, 
timely and continuous rain which resulted 1n farmers giving pre 
ference and planting of Wheat seed 1n place of Gram resulting 
in balance seed stocks of Gram in sizeable quantities with 
different agencies / 

The arrangement of targetted quanitties of Gram seeds have to 95 
made before hand of the actual sowmng period The total 
availability of gram seed from HSDC s own production was only 
7658 84 qgtls aganst the distribution traget of 20500 qtls  for 
the State (as fixed by the Agriculture Department Haryana) m 
Rabi 1981 82 season In view: of the short fall in availability of 
gram seed the GOT allocated 10000 qtls gram seed from 
SFCI, which was to be hfted by HSDC HAIC and Hafed 
Jomtly for sale 1n the state m addition to the own (HSDCs 
production) available quantities Accordingly 2520 80 qtls 
gram seed was procured by HSDCfrom SF CI as per decision 
taken पा the meeting held on 21 381 and 24 9 81 1n the office 
of Director of Agriculture Haryana and Commissioner and 
Secretary 10 Government Haryana respectively This seed was 
procured from SFCI farms located in Rajasthan 

The said balance 760 05 qtls Gram seed was sold as revalidated 
seed 1n subsequent year viz Rabt 1982 83 The Corporation 
had estimated total loss of Rs 13 91,230 17 पा the sale of Gram 
certified seed during Rabi 1981 82 The position regarding low 
sale of Gram certified seed was reviewed by BOD in ther 
34th meeting held on 18 11 81 The BOD had then interalia
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observed that after फिट final position of gram seed 15 avalable 

the matter should be examuned and 1f it 15 felt that there 15 a case 

for compensation for the unsold stocks the matter may be re 

ferred to Agriculture Depaitment/Govt N 

In pursuance of the above dccsion the Corporation had lodged the 

claim for the compensation with State Govt (Agnl Deptt) 
on 30 8 82 for the above said loss of Rs 13,91 230 17 suffered 

byt 

Govt have since decided that no compensation needs to be paid to the 
Haryana Seeds Dev Corporation 

Durmg oral evidence on 10th Septembr 1985 1t was_explained to the 

Commitiee that whep the gram was sent to the seed certification Agency 1t 

was declared हि as the disease which had infected the gram had not been notified 

for the purpose of rejection When the Commuttee asked if the Government 

was satisfied that the loss suffered was bonafide and if so, why it was not 

considered necessary to pay compensation to the Company the representatrve 

of the Government replied that though the 1055 was bonafide, yet it was not 

possible for the Government to compensate the company of the loss suffered 

as 1 a macer Like this all risks and responstbilities were that of the Company 

In reply to another question from the Commuttee it was stated that the entire 

seed had been disposed off partly as gram and partly as seed 

The Comumttee desire‘that पा future due care should be taken so as to 

obwiate the possibility of purchase of disease arfected seed whether such a 

disease was notified for rejection or not, 50 that there 15 no such 1055 to the company 

पा fature The Commuttee also desire that im a case like this, when the 1055 to 

the Compzany 15 bonafide and due to'redsons beyond control the Government 

should favourably consider compensating the Company for the 1055 snffered
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* Paragraph 7 39 Cash Management कि 

91 During test check of records, 1t was noticed that monthly expend: 
ture of फिट Company (during 1982 83) ranged between Rs 3 lakhs to Rs 5 
lakhs and 1t had large cash surplues whichiwere bemng kept 01.8 Saving Bank 
Account. earming interest of 5% per annum The mohthly closing balance 
with the Company after meeting 1ts requirements from’time to time durmg 
December, 1981 to April 1983 ranged between Rs 10 11 lakhs to Rs 22 16 
lakhs . By keeping thesurplus funds 1n terms deposits the Company: could 
have earned interest at a lugher rate, 1e 8 25 pereent. + 

of 

, The Board of Directors while reviewing sales performance had also 
obsérved-(September 1982) that Cash balances m excess of reqmrement of 
फिट Company be kept in fixed deppsits Tn spite of this decision the Com- 
pany failed to make any term deposits दी January 1983,though.it had surplus 
funds - ranging between Rs 18 34 lakhs to Rs 22 16 lakhs durng the pertod- 
from September 1932 to February 1983 Tn Janauray 1983‘Rs 6 lakhs were 
deposited पा fixed deposites leaving 1 balwnce of Rs 1866 lakhs as at:the 
close of 315 January 1983 

~ Owing to lack of control on the finances 01 the Company, it suffered a 
loss.of nterests at 3 25 percent atleast on Rs 10 lakhs,fof the pertode from 
December 1981 to May 1982 and Rs_ 15 00 lakhs from June 1982 to: April,, 
1983 which worked out to Rs 0 61 Takhs 3 

. The Management stated (April 1983) thaf We could not inttiate the 
programme for transferring the amount पा FDR ला account of non avaijability 
of accounts man 1e Accounts Officer with ths umt nll 16th Aprl, 1983 
Today, we have deposited Rs 4 lakhs with New Bank of India ता FDR .for 
a period of one year W 

L4 - 

In पड wutten reply the management stated 85 under, — < 

¥ The Company could not 1mtiate the programme for transferring 
the amount छा ' D R on account of non availability of Accounts 
Officer with the Umit हा 16th Aprl 1983 Now they have 
deposited Rs 4/11khs with New Bank of Tndia आप FDR; for 
a period of one “year 

In reply to another question of the Committee the management 
stated that no responsibility had boen fixed 1n this regard 

] 

é_ The Commnttee are not safisfied with the reply of the _company that the.. 
erm Deposit. Account could not he opened as:there was गा Accounts Officer 

The Committee feel that it is a clear case of lack of proper control on the 
finances of the company because, for opemng a term deposit accomnt. no pro~ 
fessional expertise was necessary 'The"Commxttee would, thexefore, like that 
approprate action be taken agamst concerned officers for not exercismg due and 
proper control on the finances of the company resultmg पा a heavy loss of ine 
terest to the company, The Commuttee be nformed of the  getion taken, 

-~ 
2 

~ 

-
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HARYANA TQOURISM CORPORATION LIMITED 

Paragraph 7 40  Purchase of defevtive Voltage Stabilizers - 

- 
92 In/ order to avoid damage to electrical gadgets due to Voltage of 

the fluctuations the Project Engineer of the Company recommended (June 1980) 
purchase of Voltage Stabilizers The Company without mentioning any 
specifications and smmply quoting the capacity of the stabilizeis floated (July 
1980) a lmited enquiry for purchase of 166 Voltage Stabilizers 

| 
While considering the quotations received, the Project Engmeer 00 

served (September 1980) that some एव the firms had not indicated specifications 
of the stabilizers offered and suggested that quotations strictly for automatic 
Voltage Stabilizers having auto cut off provisions at lugh and low voltage be 
called for Accordingly, fresh quotations were mnvited from 24 firms on [8th 
September 1980 giving necessary spectficatons  The  quofations 
received were sent (October 1980) to Project Engineer for finalisation but these 
were misplaced  The Managmg Director ordered (23rd March 1981) fixation 
of responsibility for misplacement of quotations as he apprehended mcrease 
1 the price of stabilizers 

\ 

Limited tender coquiriés were mvited for the third tume . from 26 firms 
on 28th March 1981 Agamst the quotations received an order for supply 

of 166 Voltage Stabilizers (value Rs 0 94 Lakhs) was placed (25th May 1981) 
onafirm of Ambala The rates finally paid were higher to the extent of Rs 

0 17 lakhs 85 compared to the rates quoted mitially n response to July, 1980 
tenders 

The supply order mteralia stipulated 1nspection of the stabilizers by 
Project Engmeer and Junior Engmeer of the Company at the premuses of 
supplier before despatch of the goods, but did not include any clause for 
guarantee/warranty period for satisfactory working of stabilzers The 
supphes duly mspected were received m October 1981 When 82 stabilizers 

(value Rs 0 41 lakhs) were put to use पा Karnal Rohtak and Hissar complexes 
of the Company they were found defective and the supplier was asked 
(January 1982) to get them repared But these have not been repaired/ 
replaced so far (February 1983) 

L 

Twice three stabilizers (value Rs 0 13 lakhs) are lying unused whle the 

utihity of the remamung 61 Voltage Stabilizers installed 1 other complexes 

had not been verified 

The Government stated (October 1983) that the matter had been taken 
up with फिट suppliers for rectificationfreparr of the defective stabilizers 

"In 1ts wrttten reply to the above para the corporation stated as under — 

Project Engineer, HT C Badkhal had sent estimates लि providing 
148 Nos Voltage Stabilizers for all Electrical Gadgets then in 
operation 1n commercial umts of Corporation without Voltage 

Stablhqérs, Project Engmeer Badkhal had worked out speci 

-
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fications of these Voltage Stabilizers as under — 

S No Capacity of Nos of 
Voltage Stabihzers Stabihzers 

1 05KVA 36 Nos 

2 100KVA 52 Noz 

3 15KVA 30] Nos 

4 3KVA T 21 Nos 
5 4KVA 9 Nos 

Accordingly NIQe‘ was 18560 vide letter No HTC/ 
Pur/12/80 82/Elect/12692 12706 dated 31780 to 14 firms 
Quotations were received from 7 firms The comparative 
statement of rates alongwith ongmnal quotations was for- 
warded to Project Engieer HTC Badkhal vide Letter No 
14065 dated 258 80 for his comments Project  Engmneer 
Badkhal had informed that some of the firms have not 
given specifications of the required  Voltage Stabilizers 

‘Further the specifications given by some other firms were 
ddferent as such it was not possible to finalise the rates 
As such another NIQ was issued again vide this office letter No_ 15491 15510 dated 18 9 80 addressed to 23 firms 
In this NIQ letter the detatled specifications given by the 
Project Engineer, HTC, were fully wmceorporated It will thus be seen that NIQ 1ssued पा the first instance became 
redundant 

In response to NIQ ssued to 23 firms on 189 80, quotations were recerved from 12 firms Therr  rates were tabulated या. the comparative statement of rates and the same alongwith ongmal quotations were sent to Project Engmeer HTC, Badkhal vide letter No 16857 dated 16 10 80 for s comments He was reminded on 12 12 80 21 1 81, 3281 and 9381 The Project Engineer vide his letter No 1969 dated 19 12 80 intimated that the matter could not be finalised as the firm which quoted the lowest rates was not giing the demonstration of the Voltage Stabilizers He further intmated wide his letter No 370 dated 11381 that he had personally handed over the origimal quotations and comparative statement to the then Project Officer of the Corpn  who happened to wisit Badkhal on 131180 The then Project Officer(P) was asked to comment 1n this regard vide letter No 4391 dated 26381 The Project(P) had orally mformed that he would « have delvered these documents 1n office had he received the same m Badkhal Despite best of efforts the documents could mot be traced 
In view of urgent need of Voltage Stabilizers the case was further processed No specfic responsibility could bg 
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fixed as the then Project Officer/(Purchase) 1s no longer in 
service d 

Consequently NIQ was 1ssued to 26 firms vide letter 

No 451641 dated 28381 On the 98815 of technical ad 

vice of the JE HTC Headquarter, supply order was 

placed with M/s Sandeep Electronics Enterpines Ambala 

Crty Consequent upon the change i the technical data 

of the Voltage Stabilizters given by Project Engmeer HTC, 

some additional components were requred to be added to 

the Voltage Stabilizers which resulted m the vanation of 
cost as compared to the old rates which was quite natural 

As a tesult of this 1t wil not be justifiable to say that 

the rates finally pard were on higher side 

The Project Engineer vide his Ietter No 1763 dated 

1710 83 had intimated that 23 Voltage Stabilizers supphed 

to DM HTC Gurgaon were inspected and 15 Nos Voltage 

Stabilizers were found 1 working order The remaining 

8 Nos Voltage Stabilizers were then found out of order 

due to continuous use and Voltage fluctuation The Pro 
ject Engimneer HTC wide 5. letter No HTB 84/85/834 

dated 11 584 had bowever mformed that all the Voltage 
Stabilizers had been repaiwred and the same were then avail 
able m perfect working order 

b 

-~ 

The defects 1 Voltage Stabilizers were of nmunor nature 
sand the repar was carried out by the Project Engineer 
JHTC at his level As such 1t was not considered essential 
to refer the matter to firm keepmng m view the time factor 
and wasteful expenditure involved on their transportation 

t from-complexes to the firm at Ambala and back 

In this context, 1t 1s mentioned that supply order 
was placed with the 'firm on the techmcal advice of the 
then JE HTC (wH Q) and he did not recommend the 
guarantee clause hen a clanficaton mm this regard was 
sought from the Project Engmeer he informed that at the 
time of jomt ipspection of Voltage Stabllizers components 
used m the manufacturing of the Voltage Stabilizers were 
considered to give trouble free service:for:more than the 
usual guarantee period of ome year and as such 1t was not 
then considered necessary to have ithe gurantee clause incor 
porated 

The Committe¢ काट unhappy to obsérve ithat the Corporation failed 
to mention detailed specifications when the quotations were mvrted for 
the first time Second time, when tne quotations were invited the 
papers got lost and thied time when after mviting the quotations the 
stabihzers were purchased the Corporation had to mcur extra expendrs 
ture: एव Rs 17,000 The Comnuttee 15 not prepared to accept tne con 
tention of the Corporation that since the technical spectfication of the 

»stablizers: had not been( mentioned when the quotations were invited for 
the first time, no comparison of the price at which the stablizers were 

, Subsequently  purchased, could be made 
s |
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The Commuttee observe that due prudence was not shown while 
placing the orders for the purchase of stablizers as no warrenty was 
msisted upon and as a consequence 1t was also conceded dumng oral 
evidence on 26th August, 1985, out of 166 stablizers purchased, only 43 
were 1m  workmg order and the remaimning had become defective and 
had to be got repawed nvolving additional expenditure 
1 

The Commuttee, -therefore, recommend that the ciurcumstauces oa 
account of which detalled specifications .could mnet be given पा _the first 
anstance and for _the mmsplacement of the quotations when called for the 
second time, as also for non wsistence of the warrenty clanse, may be 
mvestigated, responsibility be fixed and the Commuttee फट apprised of the 
action taken
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ANNEXURE 1 

of 1ctual houses allotted we है 1972 73 to 1983 84 

& 

Different ca tegories of houses rompleted;] allotted Year Station 

MIGA MIGB IIC सत्र HICT HIGIH Total 

1 
197374 Sec 7 Fandabid — — — 500 — —_ 500 

1973 74 Sec ?2 Fandabad — 164 252 168 — - — 
Panpat Ph हा — 77 32 109 — — 
Yamuna Nagar जा 25 6 117 जा — 

— 266 290 694 — — 1250 

197475 Sonepat I T - 78 6 129 — — 
&197576 Ambala — 48 44 119 — — 

Panchkula Ph 1 -, 51 81 147 — — 
Karnaj — 132 64 244 — — 

— 309 208 639 — — 1156 

197677 Gurgaon — 14 49 61 — —_ 

Jind Ph 1 ला 72 26 60 ना ला 

िवा Sports Deptt — 16 — —_ — — 

Kurukshetra Ph 1 — 16 39 11 न — 

- 48 114 112 जा नि 394 

197778 Scc 28 Fandabad — 169 — न — — 

Rohtak — 63 152 102 —_ 
Weayer Colony 
Panipat —_ — न 329 — — 

Sec 23 Fandabad —_ 82 — 742 ना — 
[३81 Sports School — — 49 — —_ — 

Jind Ph या - 34 84 56 -- — 

ना 348 285 1229 — — 1862 

197879 Kurukshetra Ph TI — — 116 68  — _ 
Kurukshetra Ph पाए — 36 67 56 — — 
5-८ 28 Fandabad —_ 98 _ — —_ — 

Bhiwani — 100 153 126 — — 
Sonepat Ph 1T — 15 64 80 — — 

Meadhuban —_ 32 400 148 न —_ 

Sec 23 Fandabad — — 247 — — — 

- 301 1047 478 — — 1826 

1979 80 Hissar 10 4 30 32 —_ — 76 

1980 81  Sirsa —_ - — 299 — — 

Kamal Ph 1T 38 24 184 289 _ — 

Panchkula I 118 117 331 311 —_ - 

Sec 10 Fandabad 203 159 305 415 — - 

Sec 11 Panchkula 90 98 — —_— — -- 

449 398 820 1274 — ना 
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4 5 6 7 e 9 

1981 82 Panchkula Sec 11 212 187 — —_ — — 
Panchkula Sec 6 &8 — —_ — — 61 — 
Panchkula Sec 15 जा — 195 — — —_ 
Faridabad Sec 18 — — 461 875 —_ ना 
Sirsa 10 12 112 — ना —_ 
Rohtak 12 21 114 121 — — 
Gurgaon I 17 79 708 106 —_ - 
Jind I 5 8 4R 94 — — 

~ 276 306 1138 1195 61 — 2977 

1982-83 Panchkula 59 51 453 — न —_— 
Sonepat 46 56 151 106 — — 
Panipit 38 91 223 432 — — 
Adampur — —_— 97 —_ — — 
Ambala Cantt 75 76 —_ 627 — — 
Kaithal 10 16 52 62 - — 

! Cheeka — — 137 —_ — — 
Kurukshetra 44 26 —_ —_ — — 
Fanidabad Sec 29 — — 272 —_ — — 

27 316 1385 1227 — — 3200 

1983 84 Ambala Cantt 3 —_ 10 74 ला ना 
Panpt 2 95 &6 — — — 
Farnidabad Sec 29 72 — 344 — 50 38 
KarnaliSec 6 — न 330 —_ —_ . 
Hissar 256 — 160 — 56 40 
K.lka 104 —_ 132 — —_ — 
Panchkula 502८ 19 —_ — 376 — ना — 
Cheeka — — 26 —_ न — 

461 95 2214 71 106 78 302९ 

G Tot1l 1468 2491 7531 7435 167 78 19170 

/ Statement showing, the nminbers of actunl honses allotted during 1984 85 

S tation LIG AIG HIG T HIG 1T कला में 

Ambala Cantt 5(2 roomed) 16(3 roonis) — ला — 
Panchkula Sec 19 328 — — — — 
Nuh 12 48 4 — _ 
Rewari 3 128 32 _ — 
Fandabad Scz 29 380 —_ ४ 104 34 ना 
Fandabad Sec 37 608 —_ — = — 
Karnal Sec 6 228 608 28 — लाए 
Hissar Ph 11 68 152 -8 8 — 
Hissar Ph 111 233 — — — — 
Susa Ph 1L 269 — — — — 
Hathin 4 — —_ — — 
Ambala 100 —_ — — — 
Kalka ना 216 108 ना -— 
Cheeka —_ ag — — — 

2323 1206 104 42 3875 

Note —In addition to above followmny houses 
shetra and Swsa  were .lso completed upto 31 3 8% 

Kurukshetra 72 

Sirsa 64 

m Police Housing Colome 1n Kuruk
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Annexure—YV 

List of persons to whom the houses have been allotted out of discretionary quota of 
Chalrman Housing Board Haryana A 

St No Name House No  Date of deposit 
of registration 
money after the 

/ allotmeu/t of 
houses by the 
Chairman Hous 
g Board 

- Haryana 

2 3 4 

Faridabad (MIG 3) Sector 10 ‘- 
1 Rapnder Parshad 32 13 5 1980 

2 K 5 Kala 31 1351980 

3 Dr Surender Kumar 30 13 51980 
~4 Ram Parshad Gupta 179 135 1980 

5 Nannder Singh 1 21 5 1980 

6. Bharat Singh* 218 23 51980 

7 Dhirender Singh 201 2351980 

8 Rawvinder Bhatia 180 27 5 1980: 

Faridabad (LY G) ~ 
1" Jinender Kumar 940 15 51980 

2 Kan<hiRam 941 15 51980 

3 AfagMohd Khan 942 15 51980 

4 Naresh Kumar 351 15 5 1980 
5 RattanLal 465 20 51980 

6 Smt Knshan Ran Kapoor 467 20-5 1980 

7 Shn Chand 352 26-5 1980 

8 Tulw Dass 353 26-5 1980 

9 Smt Prem Bau 311 ~ 26-5 1980 

10 Darshan Singh 466 2851980 

11 Ayaz Mohd Khan~ 313 - 3 6-1980 

2 Ram Niwas, 1034 ~ 23 6 1980 

13 Mahavir Smgh 1033 23-6-1980 

14 Sita Ram 312. 3 6 1980 

15 Raj sh Kumar. 1032 23\6 1980 

Fajidabad (M1 G ‘A% . 
1 PK Jam 361 13 5 1980 

2 S A Sharti- 362 . 13 51980 

3 DP Shangle 412 13 5 1980 

4 BR Chaphan 58~ 20-5 1980 

5 5 N Sharma 411 20-5 1980



4237 N~ - 

1 I . S _— -3 4 

6 ReSingh i 46~ 21 5-1980 

7 MecghRa - 59 20 5 1980 

8 AB Bhata T3 < 28.5 1980 

9 Ram Kumar‘ 47 30-5 1980 

10 Balbir . . 3 22 71980 

. Faridabad EW 5) - 

1 Gian Chand - . 741 115 5 1980 

2 Ira had Mohd Khan v 740 20 5 1980 

3 Madan Pa} Singh 704 20 5 1980 

~ _ 4 Krshan Muran पं 743 ‘26-5( 1980 

5 Smt Sita Dewt 705 3 51980 

6 डा Swatanira Malhotra 745 36 1980 

Babu Lal 742 %6 1980 

8 पद] Kumar b 744 361980 

9 Han Babu 4 706 26:6-1980 

10 Nand Kwhore 707 26:6 1980 

11 Mahesh Kumar Sharma 680 1371980 

12 Zile Singh 681 ~ 371980 

13 Banwar La} 708 13 71980 

14 Smt Ved Ban 611 3 7 1980 

15 Om Parkash 678 ~ 371980 

16 SB Pandey 592 11 71980 

17 Smt LataRam 591 11 71980 

18 Smt Luxmu Bai Gupta AN _ 590 111-7 1930 

19 MissTK Guja 3 1} 7 1980 

20 Smt Neelam Kam 580 11 71980 

- 21 LalSingh 679 1 7 1980 

Karnal(M.IG है 

1 Chander Parka h 1088 ~ 30 5 1980 

2 Jagdish Singh 5 1089 1 12 61980 

Karnal (M1 G B) h - 

1 Smt MurtiDev: N 1112 13-5 1980 

कर 
जौ
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1 2 - 3 S 4 

~ . i 

Karnal (LI G) 

1 A hok Kumar न 720 961980 

2. Awinash Chander 722 26 6 1980 

3 Ram Kum\ar - 1055 Do 

4  Jaadi h Chander 706 Do 

5 पाए Chand 1036 Do 

6 Ashok Kumar 1057 Do 

7 Prem Singh . 707 771980 

8 Smt Pushpa Devt , 708 Do 

9 छत] Mohan 1156 181980 

Ka nal (EWS) b 

1 Krsa Das - का गा - 836 26-6 1980 = = जन 

2 हवा 51001 833 1०. 

3 Smt एव], Kaur 837 Do 

4 50 esh Kumar - 915 21 71980 

5 Smt Shant Dewi 936 Do 

6 Jagdwh Chander 847 3 71980 

7 Harpal Singh 848 19 8 1980 

8 Smt Kau halaya Dewvi 934 22 12 1980 

Sirsza (EWS) B 

1 Kuldeep - 368 24 2 1981 

Panchkula (MIG A Sector 10) 

1 “Rapnder Kumar 1132 13 51980 

2 AK Chauhan 937 20 51980 

3 Sh Hukam Singh 1121 28 5 1980 

4 Chuom Lal 938 19 61980 

5 Naresh Kumar 1133 1 8 1980 

6 Kishore Nath Anand 1144 T 2121980 

Panchiala (M1 G B)Sector 6 & 10~ ४ 

1 Vitender KumarMttal 528 - 6-5 1980 

2 Smt RatniDevt _ 538 251980 
539 0 3 7 Ry Kumar
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T 2 - N - 3 4 

4 RoshanLal T 525 19 5 1980 

5 Jai Bhagwan Bhardwa) ) . 584 23 51980 

6 Lachman Dass B47 6-5 1980 

Panchkula (L. 1 G ) Sector 10 - - 

1 Kiram Pal Jain 1191 20-5 1980 

2 Nar Mohinder Singh - - 1201 Do 

3 SainDass - N 1189 Do 

4 Ram Kishan 1190 Do _ 
5~ Dewan Chand r 1200 26-5 1980 

6 Palut Singh . ) T 1187 Do 

7 Inder 580 ‘ - 1186 Do 

T8 DesRay का पापी नए. ~T~~1188 Do 

9 Smt Swaran Kanta 1185 961980 

10 Smt Shubblakshmu Verma 1194 12 6 1980 

11 Smt RamoDew ) - 1193 26-6-1980 

12 S\mt Anti Dewt - 1196 771980 

1?7 Miss Monika 1195 10 71980 

14 MNirmal Singh - 1198 11 71980 

15 Ranbir Singh 1199 15 7 1980 

16 Lapa Singh 1197 581930 

‘17 ML Dhiman 1192 . 591930 

Panchkula (E W S ) Sector 15 

1 Ram Chander T N 2831 22 5 1980 

; 2 Mabha Singh - 2827 v])o 

1 Smt Birmati Devi 2828 Do 

4 Ranbu Singh r 2824 23 5 1980 

5  Attar Singh ) 2825 26-5 1980 

6 JagntSingh एप एप e 2829 26-5 1980 

7 N.tRam 2833 Do 

8 Samunder S_mgh 2826 Do 

9 1591 ls:ngh p 2832 Do
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1 2 3 U 4 

10 Gmdban Lal , 2830 2 6 1980 

11 Patam Singh - 2839 12 6 1980 

i2 Khuchal Pal Smgh 2834 13 6 1980 

13 Ravinder Kumar 2838 11571980 

14 Avtar Singh 2836 22 71980 

15 Jawa Lal 2837 _20-8 1980 

16 Ashok Kumar 2835 29 9 1980 

Panchkula (M I G छा Sector 11 T 

1 RayPal Bapnal ने / 135 771980 

2 Manohar Lal 42 1571980 

3 Puran Mal 31 14 71980 

.4  Smt Rakha Kapoor 58 21 71980 

5 Yugal Kishore 156 1871980 

A6  Subhash Chander, 102 - 181980 

7 'Tinok Singh - 41 20-8 1980 

8§ Smt Geeta Devi " 110 21 8 1980 

Panchknla (M LG A) Seetor 11 

1 " Paramut Singh 607 19 7 1980 

2 "Bhagwant Singh 598 24 7 1980 

६5 3Sube Singh 588 3 8 1980 

4 Mapge Ram 597 381980 

5 Smt Karkaur Devi 611 21 8 1980 

नै
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